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LOK SABHA
Wednesday, July 17, 1991jAsadba 26,
1913 (Saks)

The Lok Sabha met at Eleven of the Clock
[MR SPEAKER i the Chair)

ORAL ANSWERS TO QUESTIONS
(English)

PERFORMANCE OF PEPSI FOODS
PROJECT

*61 SHRI V SREENIVASA PRASAD
SHR1 PAWAN KUMAR BANSAI

Will the Mimister of FOOD PROCES-
SING INDUSTRIES be pleased to state

(a) wheher the ittention of the
Government hus been drawn to 4 news
item captioned “Pepsi project fails on
most fronts” appearmg in the ‘Himaustan
Timcs dated July 1 1991,

{b) if so whether the Pepu Foods
Project has completely failed to fulil it
commitments 10 the Umon Government
on exports, employment geneiation etc

(¢) if so the details thereof,

{d) the steps the Umon Government
piopose to take against Pepm Project for
not fulfilling sts commitments, and

(e) the amount of foreign exchance
remutted by the company during the last
one year ”

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI GIRIDHAR GO-
MANGO) .

(2) Yes, Sir

(b) to (e) A statement 1s laid on the
Tabic of the House

STATEMENT

Mis Pepm Foods Private Limited has
set up plants for potatojgram procesving
and soft drnk concentrate plant at
Channo, Distnct Sangrur and funt and
veretuble processimg plant at Zahura
Hoshiapur in Punjab The above three
plants under the project were coinmn
moted dunng February, 1990, Apnl,
1990 snd June, 1990 respectively.
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fhe Company has taken steps to en
cowape the farmurs 1n  developing  nur-
sery protected under polythene cover for
growny tomato seedlinas  and to giow
goxl quality hgh yielding hybnd tomatoes
bv adopting decp chieseling techniques
The Comptny has alvo informed that it
hay taken steps . setting up of Agro
Reseurch Centre at Zahura

The Company have genervd  direct
cmployment to 850 persons and indirect
employment of over 25 500 persons n ity
alled and anuillary business

The Company has informed thit they
exporied various products to the tunc o*
Rs 962 crores during 1-4 1990 to
3131991 The items exported in that
year were not found to be from amongst
the pioducts of three units mentioned
ithone  The appropnate actions  have
been smitiated by the concerned Mimsiin
in this regard The Government have dlso
mniti ited steps for prima facic wiolation of
the conditions of Letter of Intent with
1esard to the pioduction of soft dunk
concentrates The outflow of foraizn cex-
chirce for the project has been to the
tune of Rs 1129 crorss

SHRI V SREENIVASA PRASAD
Mr Speaker Sir the Pepsi projeut 14
under cntivsm from  vanous secbons of
the Presn As the Minister has stuted in
his reply, the project proposal was sanc
tinned by the Government wuh great
hopes envisaging great  benefit fo the
pepsantry of Punjub and the economy of
the Sta'e As such, it may be too earlv to
go into the performunce of the Pupm
company But taking into considerution
the emlv indications the Government
should ensuie that the company fuliils its
commitment and oblgation in letter and
spirit Therefore 1 would like to know
from the Mimister whether the Govern
ment has ascertained that the company
has nitiated steps to implement th: sahient
features of the proposals lLke establ
shing Agro Research Centre and Potato
Gram processing commitment of 3 | -
flow and outflow of foreign exchange and
also to creat 25000 jobs for the farmers
of Punjab
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SHRI GIRIDHAR GOMANGO : 35,
the Letter of Intent issued to the Punjcb
Agro Industries, was later fransferred to
Pcpsi Foods Private Limited. Compluints
were received by the Government from
time to time for the non-fulfilment of
somie of the conditions committed to the
Government on the basis ot the Letter of
Intent. There was a lupse in the imple-
mentation of some of the conditions of
the LOL  Therefore. we had constituted
a tearn of officers which has gone into
the aspect of the fulfilment of the condi-
tions laid in the Letter of Intent. Whcrevel
we have come to know that they have not
yet fulfilled the conditions. we have taken
action whereby they will fulfil the condli-
tions which are there in *he |etter of
Intent.

SHR!l V. SREENIVASA PRASAD
Sir, with the expericnce of Pepsi already
there. 1 would like to know whether the
Gevernment has any other similar propo-
suls under consideration and. if so, whe-
ther the Government intends to formulate
policy guidelines or such proposals.

SHRI GIRIDHAR GOMANGO - Sir,
we du not have uny such proposal.

SHRI PAWAN KUMAR BANSAI
Mr. Speukes. Sir. while the Hon. Mmistat
assured the House that the Govesnment is
taking steps to  ensure that theie is no
defaubt by the Company. the statement
laict on the Table of the House uy well as
the news item appecating i The Indian
Expiess yesterday do lead to some sort
of concern in the mind of the people.
particularly of Punjab. Sir, we had lent
support to the project with the hope that
it would help the development of ho:ti-
culture in the State. Notning of thut sort
happened. Three units have becn set up
there all right, but if my information is
correct, the one in  Hoshiarpur  District.
that is at Zahura. is not working and, Sir,
if you go through the last para of the
reply, it is indeed very disturbing. savs
that the exports were 1o the tune f Rs. 9.2
crotes and nothing of what was exported
included the products of any of the three
units set up in Punjub. Sir, the purpose
was not to give a (rude licence to them.

MR. SPEAKER : Please come to the
question.
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SHRI PAWAN KUMAR BANSAL :

Sir, there is no Member from Punjab.
MR. SPEAKER : There are  many

othcis who would like to usk. Pleuse
come io the question.

SHRF PAWAN KUMAR BANSAL
All right, 1 will ask the question.

Sir, I want to know whether it is 4 fact
tha the Company continues even to defy
the authority of the Government and is
not replying to the queries of the Govein-
ment, and what steps the Government has
tahen to ensure thut the Company does
not utilise the licence to export goods not
manufactured by it, but to fulfil the obli-
gation of food processing and export its
own produce.

SHRI GIRIDHAR GOMANGO : Sir.
the Government is aware rhat they have
not fulfilled the commitmenis. Whatever
has appeared in the paper as uovernments
incapucity to take legal action is their
vicw, but the Governments arm is long
enough to discipline the Company to ful-
fil the commitments

Sir. the Government has already nitia-
ted action for prima facie violation of the
terms of the lLeticr of Intent, and the
basic objective is to promote cxports. The
hon  Member asked certain questions
about the obligations which they have not
fulfilled. (Interruptions). They have not
fulfilled. 1 am stating the facts. My pre-
decessor had sent a team of officers to
look into the present status of the Pro-
ject They have submitied a  Report, the
findings of which are to be considercd by
a moup of Secretariex. In the findings it
is reported that (1) no export of own
manufactured products, ie., fruit and
vegetable  products, processed  potato|
green products and soft drink concentrate
manufactured in the three units under
the Pepsi Project for which LONFC ap-
proval was granted. has been made, (2)
sile turnover of soft drink concentrate
has apparently been depressed, (3) ne
concrete steps  have been taken for the
estublishment of Research Institute.

SHRI RAJNATH SONKAR SHASTRIL:
You are not paying attention to us.
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MR. SPEAKER : I would ask the

« ‘members not t0o speak out in this manner

' which is not in keeping with the dignity
of the House.
[T ransiation}

SHRI DAU DAYAL JOSHI : Do the
Government propose to cancel the import
liccnce or the Letter of Intent issued to
the Pepsi Company for Prima facie viola-
tion of the conditions of Letter of Intent.
I wculd also like the hon. Minister to
cleurify whether there is any pioposal to
withdraw the rights tiven to this foreign
Company for imports keeping in view the
Foicign cxchange crisis the coumry is
facing and outflow of foseign exchange to
the tune of over Rv. 11 croies due to this
Company ?

SHRI GIRIDHAR GOMANGQO : Sir,
about the ullegation made 1eparding over-
tnvoiung, the matter has been referred to
the Ducctorate of Enforcement. Ministry
of Finance. Already I have stated that
action has been initiated On that basis.
whatever further action is nceded, it will
be taken (Interruptions).

I have already stated that we had re-
ferred the case to the Ministrty of Finance
and we are awaiting their reply

SHRI NIRMAL KANTI CHATTER-
JEb . S, it is widely known that Pepsi is
a rather powerful organisation It 15 said
that it was connected with the oveithrow
of Allende Government in Chile As far
as I remember, when the predecessor
Government or one prior to that Govern-
ment permitted  Pepsi to function here,
the statement made was that they were
only honouring an earlier ussurance. It
was also  stated at that time that the
public sectors like the Railways or the
Airways need not buy Pepsi products and
spend their money on this kind of an or-
ganisation  Now, it is discovered that
Pepsi is defying all your instruction, and
what you are suggesting is that you have
appointed a committee to find out whe-
ther they arc obliging you or not and
after discovering thut, you are going to
take steps. What steps do you propose to
take aguinst the company ? In the midst

of the finaneial crisis when gold has to be
sold and when the feet of the IMF have
to be caught to take us away from the
crisis, is it possible for you to take a dras-
tic step agamst such an orsanisation like
the Pepsi Foods ?

SHRI GIRIDHAR GOMANGO : The
Government is interested in getting the
obligations fulfilled from the Pepsi Food
Products which the hon. Member has re-
ferred to. They have to fulfil the obliga-
tions which has been given in the Letter
of intent. (Interruptions) The matter
1egarding export obligations was referred

to the Ministry of Commerce (Interrup-
tions).

SIIRI GEORGE FERNANDES : Mr.
Spevkes. Sir, 1 am on a point of order.
Fou every answer the Minister is reading
th: notes. He should reply to the question;
he should not read the notes.

SHRI GIRIDHAR GOMANGO : I
am stating the facts The Chief Controller

of Imports and Exports has mitiated ac-
fion

MR SPEAKER : Mr. Mnister, the
question was  whether in the present a-
cumstances you will be able (0 have the
company fulfil all the obligimons or not

SHRI GIRIDHAR GOMANGO : Yes,
Sir

SIiRI GEORGE FERNANDES : Sir,
Peput case 1s a classic case  where muly-
nootals manipulate and  manage Go-
vernments in Third Woild (onntries 1his
i the same compnay that was responsible
for the overthrow of an elected Govern-
ment in Latn Amenca, the Allende
Government in Chile. (Interruptions).

SHRI PAWAN KUMAR BANSAL
The question is different. He is  asking
something else.

SHRI NIRMAL KANTI CHATTER-
JEE : It is obvious that Pepsi has pcen
ahle to influence them 1lso This is the
kind of influence Pepsi has the world
over. (Interruptions).

[Transiation)
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SHRI DAU DAYAL JOSHI : Are the
hiun. Members belonging to the Congress
Party in collusion with tbe Pepsi Cola
that they are pleading their case ?

[English]

MR. SPEAKER : I take objections to
what you have said.

No. It is not Like this. (Intcrruptions).

MR. SPEAKER : The Minister is quite
capable of answering.

SHRI GEORGE FERNANDES : 1
believe the entry of this Company to India
v onc of the biggest cconomic scindals
that wc have had in recent years. 1 woukl
like to ask a couple of very specific ques-
tions to the Minister for which 1 am sure
his officialy have not prepaied the brief
and could not give replies in advance.

My first question is :

Whether the Government has any re-
woid or any communication  with it
which points out that a large quantity
«f machinery that was impotned by this
company was over-invoiced and severul
crores of rupees of foreign exchange
were siphoned out before this company
was set up. (Interruptioni). When I
was Industry Minister, 1 checked ouf
Coua Cola from India [hen. vou have
Fraosht Pepsi Cola and tnied to bring
Coen (pla. We prevented  Coca Cola
fiom coming mnto India. Had you been
in Government you would have hiought
Coca Cola also. You have done every-
thinp to bring Coca Cola here.
(Interruptions).

Mr. SPEAKER ° You please do not in-
terrupt like this. Let the Minister ieply. He
is putting a specific question. 1 would not
allow these things to happen o you also
when you are asking the question.

SHR1I GEORGE F'ERNANDES : My
second part of the question is :

Whether the fact that this Company
weculd not be in a  position to export
any of these products was known to the
Government or not in advance ?

They say, we are investigating whether
the company is going to export or not
going to export. But it was obvious for
the Compeny that its products would not
be exported. They will be exporting rice,
cashew nuts, coffee and tea and showing
that they are meeting the export comumit-
ments.

(c) part of my question is :

Whether the Government have any
evidence in their possession that those
who lobbied by collecting signatures of
100 Membets of Parliament 10 bring
this Company into the country weie
rewarded with franchises in various
parts of the country.

SHRI PAWAN KUMAR BANSAL
Coming from Punjab, some of us were
supporting the Project. It was for the be-
nefit of Punjab farmers. (Inferruptions).
Shr1 Fernandes should place the facts
here. In fact, he was a member of the
Government which gavs final clearance
to the Pepsi Foods.

MR. SPEAKER : The Minister will
reply. Mr. Bansal, the Minister has to
reply. It is not like this. (Interruptions).

SHRI GEORGE FERNANDES : Aie
you Minister for Pepsi in the House ?
(Interruptions). Mr. Speaker, Sir, roay 1
appeal not to allow dignity of this House
to be lowered in this fashion.
{Translation}

MR. SPEAKER : You first please take
your seat.

\Enplish}

Plcase teke your seats. Mr. George
Feinundes, please take your seat. It is in
\he interest of the Members and not in
the interest of anyone else, to ask spe-
sific questions and get specific replies. In
your interest, :nay 1 request you pleuse
wot to interrupt when the question is
being put and also when the replies are
given ? I hope you will cooperate.

[ Translation]
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SHRI DAU DAYAL IOSHI M
Speaker, Sir, please allow half an heur
discussion on . (Interruptions)

[Ens lish]

SHRI GIRIDHAR GOMANGO We
have teceived nllegation regarding over-
mvowing This matter has already been
refe'red to the Directorate of Enforwe
ment Ministry of Finance who arc look
ine to the matter  On the baus of the
views expiessed by the Ministry concein-
ed we will take action

The second question 1s whether Pepsi
hwe fulfilled the oblipations as per the
terms and conditions laid down in the
letter of intent

MR SPEAKRER If oblication s not
fulfilled what action would be tak n ?

SHRI GIRIDHAR GOMANGO As
per the letter of intent the Company shall
export 40 per cent of ats turn-over and
which shall be from the company’s own
manufactured products 10 per cent from
o'het items but the company has not ful
filled 1ts obligation We have mitntesd
action to fulfit export obhizitions by the
comp ny The matter hay been referred
to the Mimstiy of Commerce the Chief
Controller of Imports and [xports

Secondly, they have exceeded the pro
duchion hmit of 25 per cent of soft dnnk
concentrite But the company stated that
thev have not We will take action on the
bius of the views expressed by the con
curned Ministry

SHRI GEORGE FFRNANDES  What
s yowr teply to the third part of 1y
qutstion ?

SHRI GIRDHAR GOMANGO Th v
have not fulfiled the obligation ihe
hon Member is asking what action  has
beun taken (Interruptions)

{2ranslat on)

SIIRI KRISHAN DUTT SUITAN
PURI  Mr Speaker, Sir, Hon Mimster
his already replied to it Hon Member
should know the reply
{Lnglisi}
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SHR! GIRIDHAR GOMANGO 1
nave  heddy made my pomnt clean Agun
the hon Mumber 15 ashing what  action
hi beun taken All the questions which
thz hon Member 15 now puiting  couki
h ve been uxanuned when they weie m
power and whitcver activy they wanted
to takc should have been tuken by them
when they were i power

{71 mstation]

SHRI RAINATH SONKAR
SHASTRI  Mr Speaker, Sir, 1n the hrst
mst rce 1 would hke him to go through
the question once again The question 1
directly related 1o the non fulfilment  of
the commutments made by the Pepst Com-
pwv

MR SPEAKER No you simply ask
questivn Half n hour has passed There-
fore you come directly to the question

{Fr hish]

SHRIMATI CIFTA MUKHERIEE
Sit let us have an Half-an-Hour dis-
cusston on this subject if any justice is to
be done Otherwise, all the other questions
cmnot be taken up (Inrcriuptions)

| f1emslation|

SHRI RAINATH SONKAR SHASTR1
Sir, 1 the first place I would hke to
diaw your dttention towards the heading
gwven to this question by your Question
Brinch The question has been utled as
‘Peiformance of Pepu  Foods Project”
whaieas the question 18 1n no way related
to the performance of the company but
it v about the fulure of the company
Dirst of all T would hike to  draw jour
attention

MR SPEARER Not mine but the
Minister s attention

(Interruptions)

SHRI RAIJNATH SONKAR SHASTRI
I sech your full protecton m this matter
sitnce we are not given speuific reply to
our questions I have read the entire
question thoroughly Hon Mimster and
tus colleagues have prased this project in
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the reply. 1 would liks to know that when
an agieement was reached between 850
farmers of Jahura and the company amd
they were asked to provide tomatoes at
the rate of Rs. 750 per tonne to the com-
pany For this purpose, they were pio-
vided quelity secds. Seeds of seven \arie-
ties were made available 10 them and the
farmers had sown  and produced the
tomatoes as per the imstructions of toe
company.

MR SPEAKER You directlv come
to the question.

SHRI RAJNATH SONKAR SHASTRI
Sir 1 would like to know whether the
farmers of Amritsar have been benefited
bv this project ¥f not, whether the hon
Miruster would make efforts to provide
compensation to thosc farmers who had
to suffer loss to  the tune of crotes of
1opees on account of Pepsi Project

[Enplish]

SHRI GIRIDHAR GOMANGO . ‘the
Company has not vet set up the Amo
Research  Centre  But the  informetion
whicl* the hon Member has given to me.
1 wiil enquire into il

Extension of Public Distribution System
*62 SHRI 1 AL K ADVANI
SHRI ATAL BIHAR! VAJPAYFER

Wil the PRIMF MINISTIR be pleas-
ed (o state :

(a) whether the Goveinment propave
to extend the Public Distribution System
to the remote pluces in hillv., desert .nd
tribul areas in each State, if <o, the aut-
line thereof, its action-plan and proposed
time-schedule:

(b) the items to he so distributed.

() whether some  specific items for
distribution are fikely to he added takine
into consideration some special requrs-
ments of the above mentioned terrainn:

(d) if so, the details thereof; and if not,
the reasons therefor; and
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(¢} the State-wise proposals in  fhis
tegarsl ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES ANL
PUBLIC DISTRIBUTION (SHRI
KAMALUDDIN AHMED) : (a) 10 te)
A Statemcent is laid on the Table of the
Heuse,

STATEMENT

¥
The strengthening and streamlining o
the Public Distribution System is a con-
tinual piocess. The Central Government
his been advising the State Governments!
Union Territory Administrations  among
oher things, to

1 the arvas
unserved or under-

(i) using mobile vans
which aie
served;

(n) to increase the commoddity ¢ ver-
age;

(m) to evolve an eflective coordina
tion system among various aezn-
c1es engaged n PDS;

(n) 1o organise sule of PDS items in
Haats in Tribal areaus,

vy to set  up Advisory, Viglance
Commuttees at various levels, ung

(vi) to momitor the avaulabidity of
PDS items to consumers of ficld
levels. StatesjUnion Teirttories
have been taking action in this
regaid.

Si»  key essential commodities, viz.
wheat, rice. kerosene, levy sugai, import-
od edible oils and soft coke are supplied
bv the Central Government to State Gov-
crnents|Union Territory  Administrations
for distiibution to consumers. The  State
Governments|Union  Territory  Administea-
tions are free to add, on their own, addi-
tions! items of mass consumption taking
nto account local preferences.

The Ministry has a Scheme under which
financial assistance is provided to State
Governments|{Union  Territory  Admints-
trations for purchase of vans to operate
as mobile outlets in such areas.
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S,HRI LAL K. ADVANI ; Sir, one of
the principal chjectives of ﬂle Public Dis-
tribution System has been to insulate the
poor. und valoerable sections of our society
irmn the xmpacl of mounting inflation.
thn the Government is seriously cou-
sidering scrapping of subsidies, how docs
it propose to ensure that this  particulsr
objective of the Public Distribution Sys-
tem is not defeated and the  vulnerable
sections and the poor sections of society
are insulated from mounting inflation 7

SHRI KAMALUDDIN AHMED : |
can assure the hon. Member the intenticn
of supplying very essential commodities 10
the poor masses is there and they will be
supplied to them.

SHIRI LAL K. ADVANI : How 7 After
all. it is a scrious matter and the Govern-
ment is seriously contemplating this ques-
tion ol subsidies. Even before that, I have
sven that a Steering Committee constitut-
ed by the Planning Commission huve
recommended that the Public Distributicn
Sustem should be made to function in &
mannet as to ensure that the benefit of
subsidies accrues to the poor. Today, it
acerues 1o alt generally. But the recom-
mendition made by the Steering  Group
se! up by the Planning Commission some-
time buck say this. 1 am sure that  this
Giovernnient, even before the Planning
Comnission  stated that thing, started
thinking about scrapping subsidies and it
musit have devoted some attention to this
particulur recommendation. How does it
propose to do it ?

SLRI KAMALUDDIN AHMED :
These subsidies are being given to various
sectors.

- As far as the public distribution system
is concerned and as far as poorer sections
oi the society are concerned, as I just
now submitied to the hon. Member that
the intention with which this public distri-
bution system was -there, we will supply
these cosential commoilitiss to the poorer
masses.

Now abeut the gegeral question of sub-
sidies and. wrthdrmd of sybsidies and all
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um, 1 do not thmk any decision has been
tuken so far. .

SHRI LAL K. ADVANI : I wonld like
10 know about the Government's desision
on the various recommendations made by
the Steering Committee that I have al-
rend: referred to. One of. them is that
oven the coaise grains should be provided
a1 the fair price shops. There are several
recommendations. 1 am not going to read
tiem out. But I would like to know the
Government's decesion on  those  yecom-
wendations.

SHRI KAMALUDDIN ABMED : As
the hon. Prime Minister said the other
day, the whole scheme of public distribu-
tion is being re-looked into and some time
duving the session, we are also planning
to hold u meeting of the Chiei Ministers
and the Civil Supplies Ministers of the
States and  we will know their views and
i very comprehensive, i very complete
pubtic distribution system witl be brought
1, the notice of the hon. Members.

MR. SPEAKER : May 1 bring to 1be
notice of the hon. Members that I would
be allowing one Mcmber from one side,
as far as possible.

(Interruptions)

SiIRI  MANORANJAN BHAKTA
M. Speaker, Sir, in the originul question,
i is mentioned about the hilly and tribal
arcas of the States and the Union Terri-
ties have been left out. Thern are some
Union Territories in the country, isolated,
remote and island territory which are also
having problems of essential commodities
souictimes it is due to non-availability -and
stnctiomes it is due to high cost. As such,
1 would like to know from the Govern-
ment specifically whether they are going
to take a special programme particulatly
for this .type of island and remote terri-
tories of providing essential commodities
through the public distribution systora.

SHRI KAMALUDDIN AHMED
‘The six commodities which are in the
public distribution system are heing allo-
cated to the States and the Univn Yerri-
tories and the Union 'ﬂrmoril alio -
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have been receiving those allocations and
distributing that also. The six commodi-
ties which we have mentioned iv the State-
ment also are wheat, rice, keroscne, sugar,
immported edible oils and the soft coke.
The Union Territories wnd particularly
the Union Territory from where the hon.
Member comes, that Union Territory has
also been allocated and they have been
receiving regularly the commoditics ello-
cated to them. About the addition of fur-
ther commodities, it is left to the Union
Teirilories and the States and particularly,
the Andamuan territory has added many
items to thefr public distcibation system.

SHRI BASU DEB ACI1ARIA : Theie
is a scheme to supply rice af a cheap iate
t¢ the tribal people of our country and
that too, to the tribal people rewdinz in
the ITDP areas. Only 45 per cent ot the
tribsl  population live in the 1ITDP areq
wheteas 55 per cent of the tnbal popula-
tion live outside the ITDP area. While
this new scheme of public distribution
system is in the offing whether the Go-
vernment will consider to cover the entire
triba! population of our country by sup-
plying rice at a cheap rate which is now
bung supplied to the tibal population
hvirg in the ITDP area.

Sceond part of my quostion is this, ¥
would like to know whether the Govein-
ment will consider, while furmulating the
new puhlic distribution scheme, the mn-
clusion of other essential items, since we
five been demanding the incrcase of the
number of essential items to 14 in tbe
pubiic distribution system.

SERI KAMALUDDIN AHMED : We
will definitely look into this.

SHRI SHAHABUDDIN SYED : Mr.
Speuker, Sir, the very esscnce and purpose
of the public distribution system is to
muske items of mass consumption partico-
larly food items, available to the people
ut fair prices. We know that we have ot
been able to reach the cntice population
and much of the population hus to depend
on the market systera to mect these notds.
So. my question to the hon. Miaister is :
Wil the Government consider, at some

stage, natiomalisiag or regulaling ‘the
wholesale trade in foodgrains so that the
whole-sale prices can be controlled and,
even it the retail market is rclatively free,
still the masses can purchase items of
dady consumption at refatively Jow
prices ?

SHRI KAMALUDDIN AHMED : Sir,
I do not think we will be able tv answer
tbe question of nationalisation just now,
Lecause it is a larger question and we will
hove to look into that.

SIIRI K. P. REDDAIAY : Sir, as of
tulday, the Central Government does not
have any definite public distribution sys-
tem 3n India. But there is u good cistribu-
uon sysiem which has been successtully
vaglemented by the Andhra Pradesh
Goveinment by Shn N. I. Rama Rao as
Cluef Minister. It is there for seven long
vears, (Inteiruptions) Why are you uler-
e ?

1 would hike to know whether this Go-
voinment has got any intention at Jeast to
ok mnto that successfully implemented
system and study it. By that system, the
poviet sections of nearly one crore of
tumilics including the ma'ginal farmers
hove enjoyed the benefit of it. Therefore
1 would hke to know from the hon. Minws-
ter o« o whether this Goveinment is
a meod to bring the scheme, study it and
wnplement the same in all the States of
India.

SHRI KAMALUDDIN AHMED . The
system available in Andhra Pradesh is no
aotbt one of the successful systems. But
that is not the only system which is suc-
cessful. The system available in Keruln,
the system available in West Bengal, the
system available in Tamilnadu, the system
available in some other States are sll ac-
couding to the local conditons and are
tenmng very successfully. We will defi-
nitely pick up the positive aspe:ts and the
successful points of the system in Andhrs
Troderh

SHRI ANANDGAJAPATI RAJU
POOSAPATI : Mr. Speaker, Sir, through
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wou, 1 would like to know from the Minis-
ter as to whether the previous Govern-
ment had cut down the food and fertiliser
subsidies to a certain extent. Now, this
Government seeks the IMF Joan. There
arc zlgo conditionalities for reducing the
subsidies for food and fertiliser. What i<
the sufety-net this Government is going ¢
take to see that these commodities are
deiivered at Jower prices and at competi-
tive rrices through public  distribution
systom so that the efficiency of the public
dntiibution system is enhanced further 7
If he is going to reduce the subsidies. how
is he going to see that the system juns ?

(Interruptions)

MR SPEAKER : I think that questicn
w1s put hy another Member. (Interrup-
tions)

[Translation)]

SHRI  ANANDGAJAPATI  RAJU
POOSAPATI : Sir, 1 am putting fthe
safety part of it. (Interruptions) What I
am oshing is that when the amount ased
for subsidy is reduced, there has been a
slash in the subsidies. Now, this Govemn-
ment, in view of the proow:1 IMF Joay,
futther decides to slush the subsidies

SiHHRI KAMALUDDIN AHMED . The
issce price as on today i+ the subsidised
price. (Interruptions) The subsidised price
will continue. (Interruptions)

[T'ranslation]

SHRI  SATYNARAYAN JATIYA
Mr. Speaker, Sir, the hon. Minister said
in 1cply to the question thit the Central
Government was aware of these things...
{Interruptions)

MR. SPEAKER : Plewe do not read
out the reply of the hon. Minister, yon
come direct to the question.

SHRI SATYNARAYAN JATIYA .
am coming to that. I wouli like to ask
him = t0 how mimny areas have been pro-
vide.l mobile van facility ? Besides, how
many vans are operating and carrying con-

sumer supplies to these areas ? Stacwise
daai's muy kindly be male available.

[English]

Mr. SPEAKER :
isivin.ation

Do you have this

’

[Transiation]

SHRI KAMALUDDIN AHMMED : No
Sir, this information is nt availuble with
ne oeht now.

[English]

MR SPEAKER : Next juestion. We
may take Question Nos, 63 and 80 to-
cether since they are identizil.

MPLEMENTATION O7F
BHARATI ACT

‘63, SHRI RAM VILAS PASWAN -
SHRI LOKANATH  Cliou-
NHURY :

PRASAR

INFORMATION
e pleased 10

Wil the Minister of
ANI' BROADCASTING

JONRE

(a) whether the Government have
tken eny steps for the implomentativn of
Piasar Buarali Act

i if so, the details taseo

(¢) whether the Government propose
to make any further amendments to tho
present Act; and

(d) if so, the details thoreof and the
time by which the autonomy to the elec:
tronic media will be providal ?

THE DEPUTY MINISTEE IN THE
MINISTRY OF INFORMATION AND
SROADCASTING ((KUMARI  GIRIJA
VYAS) : (a) and (0) Most of the acti-
vities essential to the formal establishment
of the Corporation have mot been com-
pleted.

(c) Yes, Sir, if necessa v.

(d) It is not possible to spell out the
details of amendments at this stape. Iow-
ever. (he Government is comaitted to sct
up Prasar Bharati and introduce competi
tion i the electronic media.



19 Oral Answers

AU {ONOMY TO THE ELECTRONIC

MEDIA
*85. SHRI ARJUN CHARAN
SETHD : Will the Minister of INFOR-

MATION AND BROADCASTING be
plezsed state

(21 The follow-up steps taken in hght
of the Prasar Bharati Act to provide true
autonomy to the electronic-media; and

(k) if not, the impedimeats thereto ?

THE DEPUTY MINISTER IN THE
MiNISTRY OF INFORMATION AND
UROADCASTING (KUMARLI GIRHA
VYAS : (a) and (b) Most of the activi-
ties essential to the formal estabtlishment
of 1he Corporation have not been com-
pleted. Besides, in the context of the need
to inhoduce competition m the electronic
raciia. the possibility of brincinz out suit-
uble amendments in the Act carnot be
ruled out.

[T ranslation]

SHRI RAM VILAS SASWAN @ Sir,
the replics to parts (a), (b} and (d; of
my guesiion are contradictory to each
other. On the one hand, the Governmceni
says that it is committed to set-up “Prasas
Bharati” and on the other it is indulging
in ‘ifs’ and ‘buts’. This clearly shows that
the CGovernment has no intenticn of setting
it up and has a negative attitude towards
it from the very beginuinz. In 1977, when
the Janata Party came to power, the first
thing it did was to appownt a commitiee
under the chairmanship of Shri B. G.
Verghese. . (Interruptions).

MR. SPEAKER : Ask vour question.

SHRI RAM VILAS PASWAN : I am
comingz to the question oalv. .. tInterrup-
tions).. I am giving the background since
you are not aware of it..(Interruptions)
in 1979 the first Prasar Bharati Bill was
intredi:ced in this House by Shri L. K.
Advani. . (Interruptions) . .and in August,
1990 this House unanimously passed this
Bill incorporating the two amendments
passed by the Rajya Sabha. The National
Tront Government had announced that
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the Prasar Bharati would Le accorded au
tonomy by 3ist March, 1991. The Govern-
ment, which was in power in the inter-
vening period, was being run under their
directions and it had said that..(Interrup-
tions).. I would like to know from the
Government as to which are the essential
activities mentioned in parts (a) and (b}
of the reply that are vet io be completed.
when will these activities be compieted
and when will the Prasar Bharati be sct
up ?

[Engli.s/l]

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AHT KUMAR
PANJA) : Sir, there is no ambiguity so
far as the answer to the question is con-
cerned. It is clzar. The lost line in the
answer to Question No. 63 makes it clear
that the Government is committed to set
up Prasar Bharati.

Since it was approved by the Lok
Sabha, the only action taken was that
Dr. V. A. Pai Panadhikar was appointed
nominee of the President of India under
section 4(1)(c) on 30th October, 1990.
Thereafter the Chandra Shekhar Govern:-
ment came in. There was a meceting ol
the Consultative Commiittce on 256th
December, 1990. The then Prime Ministei
himself directed rteview of  the enfire
matter. Since then, we do not find any
step taken at the ministerial level. But
various steps have oveen taken so far as
the officers’ level is concerned. A com-
munication was addressed to the Chan-
man, Council of States and Chairman,
Press Council, requesting them to com-
mence the process of seicction of Chair
man. No formal reply was received.

But some oral communication Look
place  when the  Chairman asked tor
details of conditions. I found atter as-
suming office that no  conditions have
been finalised by the Government and
there is a long list of items on which
action has not been initiated, which we
have collected from the files. Twelve
main items have not been touched. I do
not want to take the time of the House
and so, I will lay it on the Table of the
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House. If the hon. Member wants any.
other inforination, I will cive it.

[Trun.slation]

SHRI RAM VILAS PASWAN :
Mr. Speaker, Sir, you may please ask the
hon. Minister to give the requisite infor
mation. T just wanted to know the time by

which these activities would be completed .

and the Prasar Bharati would be set wn.
It is a very simple question. . (Inteirup
tions)....

[Er;giislz]

SHRI AJIT KUMAR PANJA : Sir, the
previous Action Plan envisaged a gestation
period of six months, that is, 30th March
1991 was thought of. But since then, no
steps have been taken. In fact, the House
had expressed its confidence only day
before yesterday. Sir, in cur manifesto, by
which we asked for the vote of the
people, it is clearly stated that “The Cong-
ress will offer to public corporations, which
conform to the paramsters laid down by
law broadcasting and telecasting 1ights.
Such corporations  will be  ailowed to
function in competition  with Prasar
Bharati.” That means Sir, existence of
Prasar Bharati is a condition precedent to
the offer to the public corporaticns. The
deadline set up in our manifesto is 363
days from assuming office. The promise
will be carried out in letter and  <pirit
(Interruptions).

[Translation)

SHRI RAM VILAS PASWAnN
Mr. Speaker, Sir, within a year 7 Wil
the Government survive for one year ? 1
have already\stated that it can never be
implemented atleast by your Government.

My second question is regarding  the
news “A private channel on Doordarshan
likely” providing a separate channel for
private corporations. Will the hon. Minister
come out with the complete details. Has
the cabinet accorded its approval to the
proposal ? What are its objectives and its
likely effect on the WDoordarshan ? Will
not the Doordarshan become a tool in the
hands of the multinationals.
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SHRI AJIT KUMAR PANJA : So far
as public corporations are concerned, Sir,
various people have shown their interest.
The modalities have not yet been finalised
and after the modalities arc finalised, 1t
will be decided by the Minsiry. As 1
stated already, I do not want to rvepeat.
It has to be within the parameters laid
down by law and of course, such law lias
to be placed before Parliament. Whether
the public  corporation will be public
timited by floasing shares or a  privalc
Jimited one or an individual organisation
huas noi yet been decided. It is in a preli:
minary stage. Many people have shown
their interest and are making enquiries. So,
at present the guideline has not yet beeu
formed. We are taking as many opinicns
as possible from people interested.

SHRI LOKNATH CHOUDHURY : S,
I want to draw the atteation of the
Minister to the reply he has given. It s
said ‘Yes Sir, if necessary’ and again ho
says that the details of the amendmem
cannot be spelt out at this stage.  These
are contradictory to each other. L think
there is something in ihe mind of the
Minister which he is trying to bhide. Seo,
will the Minister say wheiher he will
correct the reply or not ?

Secondly, I want to know as to why the
Government feels that a competition will
be there with the Prasar Bharati.

SHRI AJIT KUMAR PANJA : So fat
as the first part of the question is concern-
ed, I have not been hiding anything parti:
cularly in this House, the 1.0k Sabha. The
answer is clear; ‘Yes Siy, if it is neces-
sary’. We are keeping the options open.
Quoting our Prime Minister, all options
are open provided the  programmes are
good. Therefore, if it is necessary to
amend. I have to come to this House for
any such amendment. I cannot Jo it out-
side the House.

I have said that it is not possible to
spell out the details because we are still
making preliminary inquiries and looking
into the maiter. The matter was kept in
cold storage for a long time and we have
brought it out. But I  cannot put it
straightway in the oven because it must



23 Onl Amswes

d—— .

JULY 17,

1991 Oral Answers 24

first come to normal temperature aad
then the cooking starts.

Now 1 come to the second aspect rais-
ed by the hon. member. So far as compe-
tetion s concerned, it )s necessary for any
creative art to have exposure from outside.
That is our Indian culture and there is
nothing new in  what we are speaking
now. Whenever there is competition, mar-
ket forces will come into play and  the
atists will get openings and thus Indian
cufturr survives and {lourishes.

MR SPEAKER :
Scthi

SHRI ARIUN QHARAN SETHI : The
hon. Minister in bis reply has stated that
most of the activities essential to the
formal establishment of the corporation
have not been completed. What are the
specific items that have not been complet-
ed ? How much time will they take to
complete them ? The hon. Mimster hus
statcd that they have 2ot the mandate
from the House only tne other day when
the Voie of Confidence was tsken up.
When they have taken up privatisation and
setting up of a corporation immediately,
why have they not taken most of the
otber items that are supposed 1o be comy-
leted before the enaciment of this law in
the country ?

Shri Arjun Charan

MR SPEAKER : The entire question
has already been replied. Yet I ask the
hon Minister to reply it.

SHRI AJIT KUMAR PANJA : Since
the question has been asked, I will stae
the important provisions. ..

MR. SPEAKER : Yes, But please be
brief.

SHRI AJIT KUMAR PANJA : In fact,
Section 1(3) on notification ard Section
3(1) on making the corpomation and
thereafter action under the cntire provi
sions of the Act have not yet been comp-
leted. Unless this work is completed in

every respect, we cannot issue the notifi-

cation. Otherwise there will be a conflict.
We are not making any difference between
a public corporation coming up and

\

e

Prasar Bharati. Praser Bharati has become

an Act. What we have said is that we
have floated the idea so that people all
over India and elsewhere can come &t

join us ard give their ideas and then para:
meters can be laid ‘dows. So far as  ihe
main action points to be taken up are
concerned, I have stated that I would be
faying them on the Table of the House.

SHRI LAL K. ADVANI : First of all,
1 would like to express my happiness over
both the points raised by the Minister in
his reply. Firstly, he has said that the
Government is committed to the creation
of Prasar Bharati which means transfer-
ring Akashvani and Doordarshan from the
Government Depariment that they  are
toduy, into an autonomous corporation.
This is one good thing. 1 regand this as a
commiiment made in this House. ‘The
sceond aspect is removing the  monopnly
of the electronic media even in respect of
Prasar Bharati and saying that they pro-
pose to introduce competition in the elec-
tronic media. I welcome both these fucets.
But what has happened in the pust is no
longer very relevant. What is going to
happen hereafter is more relevant. I would
like to know whether the Government in
tends to implement the Prasar Rharati Act
as it is, because it was a unanimous legis
lation of the Housec and then think of any
other amendments that would be neces-
sary. Or is the Government thinking jn
terms of contemplating and coming to &
conclusion in respect of ull the amend-
ments which it wants to introduce n the
first place and then only implementing the
Prasar Bharati ?

This ix something which is crucial be-
cause I feel that the Prasar Bharati Act
which represents the unanimous will of
the House, including the Congress Party
which was in the Opposition at that time,
and which was the result of the consider-
able discussion and debate, should be
implemented as quickly as possible. What
the past Government hias not done is a
past thing. This Government must first
implement it and then we can even think
in terms of making the necessary changeBa
in the law, by bringing amendments, to
introduce competition. Sir, it should be
realised that the téchmological advances
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that are being made in this ficld are o
overteking us that the kind of sestraint
that we are imposing will become irrele-
vant. It will be very lste then to realise
that when the world is able to sce pictmes
through satellite from all over the worid,
we are trying to restrict people here. So,
this aspect must be kept :n mind.

1 would like to know whether the Gov-
ernment promises the House to come forth
in this Session itsclf with a fresh Bill.

SHRI AJIT KUMAR PANJA : Sir, all
the important points made by the hon.
Member have been taken note of. As
regards the point whether it will be possi-
ble to bring a fresh Bill in ths Session, 1
cannot assure this House about it. As I
have already said, the last action taken in
this regard was on 12th Scptember, 1990.
However, Shri Chandra  Shekhar, as
Prime Minister, did muke some policy
statement and I think being a Prime
Minister he must have hard certain facts
We have to take notice of tnat

Hon Member has rightly said that the
technological advances nre taking place
very rapidly. Whatever developments have
taken place, between 12th Sepiember,
1990 and 17th July, 1991, have been
taken into consideration. Prasar  Bbarati
Act will be implemented but whether any
amendment of the Act is nccessary in
view of the new development, that we are
looking into. If we find that no amend-
ment is necessary, then we shall come
straightaway with it. If we find that some
major amendment is necessary then it
has to be discussed in the  Consultative
Committee. Of course, we will take the
Opposition into  confidence and discuss
with them about it because it was a con-
sensus Bill,

{Translation]

SHRI TEJ SINGHRAO BHONSLE :
Mi. Speaker, Sir, I am confident that
the Government will definitely go ahead
with the implementation of the Prasar
Bharati Act. I would like to know whe-
ther the Government propose to make
certain amendments in the present Act ?
Do the Government propose to telecast
2602 LSS/91—3
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the proceedings of the Houss as i being
done in Great Britain in respect of the
House of Commons Jo that the people
through out the country may be able to
know whether we are working properly or

not ? Are you going to do something in
this regard ?

MR. SPEAKER : This subject matter
does not pertain to his Ministry.
{English]

SHRI CHANDRA JEET YADAV :
Sir, the Minister has said in his reply that
it will be open to market forces and an
clement of competition will be  brought
;. He also said tha® he is getting en-
quirses from all over India and elsewbere.
Does elsewhere include that Le is getting
enquiries from agencies like the Voice of
America, BBC and other such agencies
also ? I would like to know whether the
foreign organisations have also shown in-
terest and does the Government intend to
oven it to the whole werld 2 Can eom-
petitors come from all over the world *

SHRI AJIT KUMAR PANJA : As
such, no foreign  organisation has  yet
approached us. Some of the NRIs  have
shown interest and they are enquiring as
to whether they can come over here, form
a corporation of public imited nature
within the parameters to ke laid down by

law, invest the money and make use of
the offer.

SHRI CHANDRA JEET YADAV

Sir, T asked whether 1t 18 open to foreign
o1gameations or not.

SHRI AJIT KUMAR PANJA :
foreign organisation has yet
us.

No
approached

SHRI CHANDRA JEET YADAV : I
want to know your policy. I would like
to know whether your policv is to open

it to the foreign organisations or not.
(Interruptions)

What is your policy ? May 1 koow

whether your policy iv open to foreign
agencies or not ?

'
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SHRIMATI MALINI BHATTARCHA-
RAYA : Prasar Bharati Bill has not been
amended yet. How can you even take
thest proposals into consideration ?

SHRI AJIT KUMAR PANIA : I think
the hon. lady Member is not right. Xt is
there in the Act itself. In the Telegraphs
Act, it is there. Its powers have not been
taken away. If the hon. Member goes
thruogh it, she will find this. (Interrup-
tions).

SHRI CHANDRA JEET YADAV
Sir, he has just started replying to the
hon. lady Member without replying to my
question. May I know whether it is open
to foreign agencies o1 not. I think he
seems to have more preference for the
lady Member. (Interruptions)

SHRI K. P. UNNIKRISHNAN : Is
the hon Minster aware of the fact that
the BBC's new satellite 18 coming up in
1992 with the result the entire technolo-
gical dimensions will change and 15 he
prepared for that ? 1t is not a political

question but it has far-reaching implica-
tions s ?1;"

SHRI AJIT KUMAR PANJA . Yes dir,
we are aware of this fact. We are taking
all steps in this regard so that there 1s no
invasion n our well-established traditions

and culture.
WRITTEN ANSWERS TO QUESTIONS
[English] ,

LEAKAGE OF QUESTION PAPERS OF
CIVIL  SERVICES
EXAMINATION. 1991

*64. SHRI CHANDRA JEET YADAV :
SHRI MADAN LAL KHURANA :

Wili the PRIME MINISTER be pleasca
to date :

(a) whether certain question papers of
Civil Servges (Prefiminary) Examination,
1991 were leaked out,

(PRELIMINARY),

(b) if so, whether apy investipation has
been ordered by the Goversment into the
matter; and

(¢c) if so, the outcome thercof and the
action taken against the erring persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) : (a) Yes,
Sir.

(b) Yes Sir, at the request of the
U.PS.C.. the Govt. advised the CBI to in-
vestigate the matter.

(c) An FIR has been lodged by the
UPS.C. with the Central Buresu of In-
vestigation. Investigation by the CBI is
still in progress. Some suspects have been
apprehended by the CBI in the course of
their investigation.

ISSUE OF LETTERS OF INTENI1

*65. SHRI DHARMANNA MON

DAYYA SADUL : Wil the

PRIME MINISTER be please to
state :

(a) whether a large number of letters
of intent were issued to MRTP companies
during the last six months for sething up
industries where norms and regulations
were not followed stnctly ;

(b) if so, the details thereof, and

(c) the steps taken or proposed to be
taken to cancel Ictteis of intent in such
cases, if any ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN) * (a) and (b) All the apph-
cations received from MRTP companies
for the grant of letter of intent aie consi-
dered in accordance with the prevailing
industrial policy and procedures. 87 let-
ters of intent were issued to MRTP com-
panies during the period January to June,
1991 after following the prescribed proce-
dure.

(c) Does not arise.
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RISE IN PRICES OF ESSENTIAL

COMMODITIES

*56. SHIRI PRAKASH BAPU VABANT
RAO PATIL : Will the PRIME
MINISTER be pleased to state :

(a) whether the prices of all the essen-
tial commoduties have gone up during
Januaty to June 1991;

(b) if so, the extent of increase, item-
wise;

(c) the percentage of increase as com-
pared to that of last year and the reasons
for the increase; and

(d) whether the Government have
taken any steps to check the price rise:
if so, the details thereof and the results
that accrued therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PURI IC DISTRIBUTION (SHRI
KAMAI UDDIN AHMED) : (a) to (c)
A statement showine the percentage vari-
ation 1n the Wholesale Price Indices of
selected essential commodities  during
January to June, 1991 and for the corres-
ponding period in 1990 (between January
and June 1990) is attached. The major
factors which may be responsible for the
price rise of these essential commodities

are : (i) shortfall in domestic production
(i) difficulties in distribution and offtake
and inability of the Government to impart
some of the items due to persistent pres-
sure on Balance of Payments (iii) in-
crease in procurement prices and adjust-
ment in issue prices of cereals like rice
and wheat; (iv) incicase in transporta-
tion cost due to hike in the prices of pet-
roleum products and imposition of Guilf
surcharge of 259% on domestic prices of
petroleum pioducts and (v) increase in
aggregate monetary resources and nom-
food credit

(d) The present Government have ac-
corded the highest priority to containing
prices. Efforts would also be mude to res-
train giowth in money supply, effect eco-
nomy in Government expenditurs, encou-
rage small savings, ensure better supply
and demand management of ‘“‘sensitive
commodities” strengthening of Public Dis-
tribution System and provision of incen-
tives for higher pioduction in the
medium term With a view to monitoring
the prices of essential commodities and
ensuring their supply. the Government
have constituted a Cabinet Committee on
Prices under the Chairmanship of the
Union Finance Minister It is expected
that all these measures will help in sober
ing the price behaviour in the months to
come.

STATEMENT

Commodity o T Percentage variation

June, 1991 June 1990

January, 1991 January. 1990
Rice . . . . . . +6 4 +3.7
Wheat . . . . . —10.8 +28
Jowar . . . \ +15.9 —4 6
Bayra . . . . . . . +9.8 —1.8
Gram . . . . . . —-37 +9.9
Arhar . . . . . . +9.8 +17.2
Moong . . . . +7.6 +9.0
Magoor . . -—8.9 +3,0
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Commodity Percentage varification
June, 1991 Juue, 1990
January, 1991 January, 1990
Und . ey +6.0
Potatoes +25.3 +106.7
Onions . —~51,0 +19.0
Milk +8.5 +7.3
Fish +7.8 +13.3
Meat +7.8 +3.1
Kerosene Steady Steady
Atta +12.5 —0.9
Chilljes . «56.6 —-8.9
Sugar +2.9 +05
Gur +15.0 +13.8
Salt +53 +0.7
Vanaspat +96 +13.7
Mustard oit 10 2 +22.3
Coconut ol +66 +4.7
Groundnut oil —3.2 +23.0
Tea —-19.1 +2.6
Cotton Cloth (mylls) +9.2 +0.6
Leundry Sonp +1 4 Steady
Safety Matches Steady Steady
Soft Coke Steady Steady
All Commodities +3.6 +5.3

PROPOSALS FOR REGISTRATION OF
INDUSTRIAL UNITS

*67. SHRI RAMESH CHENNITHA-

LA : Will the PRIME MINISTER
be ploased to state the number and the
details of proposals for Registration of

new industries from State Governments
pending before the Union Government,
State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIE) : As on 12-7-1991, total
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number of 10 applications for registration
under the scheme of Delicensing of indus-
tries and under the scheme of Exempted
Industries Registration for the public sec-

State

tor units of the State Governments are
pendmg for consideration. The State-wise
position of these are as under :—

No. of applications pending for

Registration
De-liceming
Registration

Exempte, 11 dustries
Registration

Haryana
J&K
Karnataka
Kerala
Punjab
Rajasthan
Tamilnadu
up,

APPOINTMENT OF CHIEFS OF
PUBLIC SECTOR UNDERTAKINGS

*68. SHRI K P. UNNIKRISHNAN .
Wiil the PRIME MINISTER be pleased
lo state :

(a) the details of the posts of Chiefs
of Union Public Sector Undertakings
filled up, Ministry-wise, from 7 November,
1990 till the issue of Notification for
General Elections to Lok Sabha;

(b) whether the incumbents fu)fil all
requirements laid down by the Public En-
terprises Selection Board and whether
their appointments were in consonance
with the recommendations of the Selection
Committees;

(c) the details of appointments made
after the Notification for the General Elec-
tions to Lok Sabha was issued: and

(d) whether the Government propose
to revisw such appointments doae in viv
Iation of the guidelines of the Elertinn

mminion ?

1
1
1

1
1

9 1

’

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) 1a) As
per the information available the details
of the appointments made to the posts of
Chiefs of the Central Public Sectnr Under-
takings during the period from the 7th of
November, 1990 to the 19th of April.
1991 i.e till the date of issue of the noti-
fication for the General Elections to the
Lok Sabha are given in the attached
Statement-J.

(b) Excepting a few these appointments
were made as per the recoinmendations of
the Public Enterprises Selection Board.

(c) As per the information avaflable the
details of the appointments made after the
19th of April, 1991 i.e. the date of notifi-
cation for the General Elections to Lok
Sabha and up to the 30th of June, 1991
are given in the attached Statement-II.

(d) The matter isunder Considerstion.
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SELF EMPLOYED  PRODUCTIVE
ENDEAVOURS BY THE RURAL
POOR

*69. SHRI BHOGENDRA JHA
Will the PRIMBR MINISTER be pleased
to state the specific steps being taken to
ensurc that self-employed productive en-
deavours by the rural peor lead to gua-
ranteed increase in jobs and goods at the
same time ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT  (SHRI UTTAMBHAI H.
PATEL) . The Government has taken a
number of steps for ensuring self employ-
ment to the rural poor. The Integrated
Rural Development Programme (IRDP)
which is a major self-employment pro-
gramme for the rural poor launched on
2nd October, 1980 1s 1n operation in all
the blocks in the country. Under IRDP

" the identified rural poor are assisted with
income generating schemes which are
funded by governmental subsidy and nsti-
tutional credit. In 1991-92 it is wargetted to
assist 22 § lakh families under IRDP.

TRYSEM (TRAINING OF RURAL
YOUTH FOR SELF EMPLOY
MENT)

Is a special scheme to ensure pioductive
income generating endeavours for the
rural youth. Under TRYSEM. which is a
supplementing scheme for IRDP, rural
vouth between the age of 18 to 35 vears
are trained in technical and entreprencu-
rial skills in order to enable them to take
up self-employment. In 1991-92, 4 25 lakh
youth are to be trained under TRYSEM.

DWCRA (DEVELOPMENT OF
WOMEN AND CHIIDREN IN
RURAL AREAS)

Further, in order to provide opportuni-
ties to women members of rural poor
families in self-employment, DWCRA, a
sub-scheme of IRDP is being continued.
Under DWCRA, groups of women are
assisted for economic activities for self-
employment suited to the skill, aptitude
and local conditions. In 1991.92, 10,000
2602 1LSS/91—4
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groups of women are expected to be
formed under DWCRA.

PROVISION OF TV SECOND CHAN-
NEI TO STATE GOVERNMENTS

*70. SHRI SOBHANA DRESWARA
RAO VADDE - Will the Minister of
INFORMATION AND BROADCASTING
be pleased to state :

(a) Whether, the Union Government
are examining the proposal to  make
avalable TV~ Second Channel to the
concerned State Governments;

(b) of <o, the Likely, date by which a
decision will be taken m this regawd; and

(¢) if not, the reasons therefor ?

THF DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIIA
VYAS) (a) No, Sir

(b) Does not unse.

(c) The handing over of local channel,
commonly known as 2nd channel T.V., 1o
the State Government 1s not consistent
with the independence of the electronic
media in the context of the Prasar Bharti
and introduction of compeution with pub-
Ic corporations

FINALISATION OF EIGHTH PLAN
*71 DR ASIM BAILA :

SHRI CHITTA BASU :

Will the Minister of PLLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether there has heen an inordi-

nate delay in finalisation of the Eighth
Five Yeal Plan;

(b) of so, the reasons therefore H

(c) when the Eichth Plan js likely to
be finalised; and

(d) the strategy incorporated in the
approach paper of the REighth Five Year
plan to ensure people's participation in
execution of various rural development
programmes 7
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THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H.R. BHARDWAI) (a) and (b) Fre-
quent changes of Government since 1989
have unavoidably delaved the formulation
of the Eighth Plan.

are
finalisation

being taken

(¢) Necessary steps
of the

now for very early
EBighth Plan.

(d) The strategy of ensuring people’s
purticipation in the exccution of rural de-
velopment programmes through democra-
tic decentralisation and revitalisation of
Panchayat Raj institutions will constitute
a major element of the Plan.

INFRASTRUQTURE FACILITIES IN
RURAIL AREAS

*72. SHRI M. V. CHANDRASHEKARA
MURTHY Wwill the PRIME

MINISTER be pleased to state :

(a) whether the Government have a
proposal to improve infrastructure facili-
ties in rural areas of the country;

{b) if so. the details of the nrogrammes
in this regard;

(¢) whether the allocations for tine said
purpose would be enhanced: and

(d) if so, the extent to which the in-
frastructure facilities would he improved
in rural areas of the country ?

THE MINISTER OF STATE IN THE

MINISTRY OF RURA/I DEVEI.OP-
MENT (SHRI YTTAMBHAI H.
PATEL) : (a) and (b) Government re-

cognize the need to improve the infras-
tructure facilities in rural areas. Under
poverty alleviation programmes like Integ-
rated Rural Development Programme
(IRDP)}Jawahar Rozgar Yoiana (JRY)
and State Sector Minimum Needs Pro-
gramme (MNP). funds are provided for
improving infrastructure facilities in rral
areas. The details of action to be taken
for further improvement will dgpend upon
funds . allocated under the Plan for this

purpose.

17.
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(¢) and (d) As the basic features in-
cluding the size and shape of Eighth Five
Year Plan are yet to be finalised, informa-
tion in this regard is not available.

LIVE TELECAST OF CAR FESTIVAL
OF LORD JAGANNATH OF ORISSA

%73, SHRI BRAJA KISHORE TRIPA-
THY :

SHRI SRIBALLAV PANIGRAHI :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether there is any proposal under
consideration of the Union Government
for live telecast of one of the important
festivals of the country, i.e., the car festi-
val of Lord Jagannath in Orissa: and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRITA
VYAS) : (a) and (b) As per the existing
policy and available technique, live TV
coverages are limited to envents of nation-
wide topicality such as Republic Day
Parade, Independence Day, International
Conferences, important sports events, etc.
For other important|socio-cultural events,
TV reports are prepared for subsequent
telecast on Doordarshan. The Car Festival
at Puri is also telecast on Doordarshan
through a report in the national program-
me in addition to the news coverase on
the same day.

(Translation)

REVISION OF GADGIL FGRMULA
FOR CENTRAL ASSISTANCE

*74. SHRI GIRDHARI LAT. BHARGA-
VA : Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTA-
TION be pleased 1o state .

(a) whether poverty index finds any
place in the modified Gadgil Formula for
Central Assistance to States;
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(b) if not, the reasons therefor;

(¢) whether the modified Gadgil formu-
la, in its present form, has failed to check
social disparities and to promcte regional
development; and

(d) whether the Government propose Lo
revise the existing Gadgil formula so as to
bring all round development of all the
regions ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION  (SHRI
H. R. BHARDWAJ) : (a) No, Sir.

(b) Per capita income is included as
one of the criteria to account for back-
wardness of the State r:lative to the
nation.

(¢) The formula has favoured the tela-
tively backward States by inclusion of the
criteria of population, per capita income
and special problems.

(d) In the National Development Coun-
cil meeting held in October 1990, revision
of the modified Gadgil formula was an-
nounced. However, as many States ex-
pressed reservations about that rcvision, it
is proposed to place the entire issue before
the National Development Council for a
final decision.

MISUTILISATION OF
UNDER J.R.Y.

FUNDS

*75. SHRI RAM PUJAN PATEL : Will
the PRIME MINISTER be pleased to
state :

(a) whether complaints have been re-
ceived to the effect that a major portion
of fund provided through Gram Pradhans
for rural development under the Jawahar
Rozgar Yojana is being misused; and

(b) if so, the steps takenjproposed to
be taken by the Government to curb mis-
use of such funds ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI G. VENKAT SWAMY)

(a) and (b) There are about 2.20 lakh
Panchayats in the country. The funds are

ASADHA 26, 1913 (54K A4)
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given to all the Panchayats as Jawehar
Rozgur Yojuna (JRY) i< being implemen-
ted throughout the length and breadth of
the country.

A few complaints have been received by
the Government of India regarding raisuse
of Jawahar Rozgar Yojana funds provided
to Gram Pradhans. Considering the num-
ber of Panchayats involved in implemen-
tation of the Yojana in the country, num-
ber of complaints 1eginding  misuse of
JRY funds by the Gram Pradbans are
relatively very few. Whenever <uch com-
plaints are received in the Ministry of
Rural Development. they ure referred to
the concerned’ State Gevernmeots for ep-
propriate remedial action.

The implementation  of the Jawaha
Rozgar Yojana is closely supervised and
monitored by the auihorities at the block,
district and State headquarters in each
State. The guidelines provide that each of
the State Government should draw sche-
dule of instructions prescribing  minimum
number of field visits for each supervisory
level functionary from State down to Elcck
level.

Euach of the State Governments, jn ad-
dition. have their own sysiem of checks
and balances for proper coutrol of grants
given to the Panchayats as provided in
their own Acts{Rules|Maaual.

These measures prsvent the possibility
of misuse of grants by the Gram Pra-
dhansiSarpanches.

T.V. SECOND CHANNEL IN STATE
CAPITALS

*76. SHRI V.S. VIJAYARAGHAVAN :

Will the Minister of INFORMATION
AND BROADCASTING te pleased to
state :

{4) whether the Union Government
have any plans to set up second channels
in T.V. Kendras in all State capitals inclu-
ding Trivandrum; and

(b) if so, the détails thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS) : (a) and (b) Scparate Local
Channels, commonly known as Second
Channel TV Service, are already avajlable
at four cities of Dethi, Bombay, Madras
and Calcutta. Introduction of similar faci-
lity in other cities including Trivandrum
depends upon the availability of resources
after the Eighth Plan is tinalised.

NEW SUGAR UNITS FOR
MAHARASHTRA

*77. SHRI ASHOK ANANDRAO DES-
MUKH : Will the Miaister of FOOD be
pleased to state :

JULY 17, 1991
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ta) whether 28 new sugar units are
likely to be set up in Maharashtra; and

(b) if so, the details of locations, esti-
mated cost and capacity of each unit ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI) : (a) and (b) As on 30-6-1991,
there ate 38 Letters of Intent issued for
cstublishment of new sugar factories pen-
ding implementation in the State ot Maha-
rashtra. The estimated project cost of a
new sugar plant of 2500 TCD as assessed
by the Central Financing Institutions is
about Rs. 33 crores. The details of loca-
tion and capacity of the above pending
1 ctters of Intent are given in the attached
Statement.

STATEMENT

Letters ofintent isyued Far st iblishment of new suizar factsries in the state of Maharashtra

Position as on 30-6-1991.

Dat. of LOI

Name with Location Capacity
No. in TCD
T 2 3 4
1. Shri Sant Muktabai SSK I.td., 11-2-88 2500
Kund, Teh. Fdlabad,
Distt. Jalgaon.
2. Amba SSK Ltd., Anajagaon (Surjil, 14-3-88 25
Distt. Amaravat.
1 M/, Shivshakti A liwast and M2ras v rgiya SSK [ ul,, 31-8-88 2500
Pahurzira, Teh. Shegaon, Distt. Buldhana.
4. Shri Namdevrao B. Gadekar Deogiri SSK Ltd., 1-12-88 2500
At Phulambri, Distt. Aurangabad,
§ Mis. Shri Sant Damaii SSK Ltd., 3-4-89 2500
Suiranandagi, Tal. Mangalverdbe Disit Solapur.
6. M’s. Ramganesh Gadkari SSK Ltd., 3-4-89 2500
At Saoner, Distt. Nugpur.
7. Shri Kondeshwar SSK Ltd., 3-4-89 2500
At Badnera, Distt. Amravati
3. Dr. Wamanrao Ramkrishna Akola 3-4-89 2500
Zillha SSK, At Village S-ikale. Distt. Akola
9. The Vidarbha Shetkari SSK Ltd., 3-4-89 2500
At Mohgaon, Distt. Nagpur.
10. Shri Shankar Shetkari SSK Ltd., 26-4-89 2500
At Village Mangrul,  Distt. Yavatmsl.
11. M/s. Sindkhea SSK Ltd., 23-6-89 2500
At Degaon, Teh. Sindkheda, Distt. Dhulia.
12. M/s. Ajra Shetkari SSK Ltd., 10-7-89 2500

At Amboli, Tal. Sawantwadi, Distt. Sindhudurga.
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M/s Shivagirao Paul Nilangekar SSK Ltd ,
At Ambulga (BK), Teh Nilanga, Diste Beed

Shri Sunderrao A Solanke Majaigaon SSK Ltd ,
At Nunrud, Tch Majalgaon, Distt Beed

M s Banganga Shetkan SSK Ltd ,
Tal Bhoom, Distt Osmanabad

M/s Bhausaheb Mahadeo Hande Agasti SSK,
At Jamgaon, Teh Ahola, Distt Solapur

M/s Sangols Taluh: SSK Ltd,
At Waki, Teh, Sangola, Distt Solapur

Jamner Taluks SSK Ltd ,
At Goandkhed, Teh Jamner, Distt Jalgaon

M/s Jarandeshwar SSK Ltd ,
At Bombale—Satewadt,
Teh Khbatav, Distt. Satara

M/s Jaikisan SSK Ltd
At Barbadi, Teh Darwha, Distt Yavatmal

M/s Shetkar1 SSK Ltd ,
At Nandgao 1, Teh Hinganghat,
Distt Wardha

M/s ShriChopada SSK Ltd,
At Machale, Teh Chopada, Dustt Jalgaon

M/s Admath $SK Ltd ,
AtbLave Bnautwanm, F'ch Kairnih
Distt Solapur

Shr Kedreshwar SSK Lid,
AtBodhegao1 Teh Shengdon, Distt Ahmedagar

Jatwant Patil 55K 1 wd
At Hadsam Teh Haidgaon, Distt Nunded

Narsinha SSK Ltd ,
At Lohgaon, Distt Parbhani

Ja1 Ambica SSK Ltd
At Somthina, Tey Bllloh Distt Nanded

Jath TK Shetkar1 SSK 1td,
At Tippehalh, Tk Jath, Distt Saogl

S ut Sant Tukaram SSK Ltd ,
Hinjawadi, Tk Mulshu, Distt Pune

Indira SSK Ltd ,
Pusegaon, Pusegaon, Tk Hingoh,
Dustt Parbhant

Balnghat Shetkan SSK Ltd ,
At Ujana, Teh Ahmedpur, Distt ) ator

2 Pushpawati SSK Lid ,

At Chikhali, Teh Pusad, Dystt Yavatinal

Indira SSK Lud ,
At Mirajagt, Tech Akalkot, Distt Solapur

Ghoganga SSK Ltd
At Nhanare, Teh Shu'ur. Distt Poona
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3

16-10-89

16-10-89

16-10-5)

17-10-89

I8 10-89

3-11-89

17-1-89

20-3-89

7) 3-89

20-3-89

20-3-89

22-12 89

21390

212390

MER\

26-3-90

26-3-90

28-3-%0

28-3-9%0

28-3-90

28-3-90

12-4-90

CD has been receved

4

2500
2500
2500
2500
2500
0)

2500

2500

250

2500

250

2500
L]
2500
2500
1750*
2500
2500

1750*

1787y

2500
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35. Bhaurao Chavan §SK_L‘td.
At Mundkhed, D istt. Nanded.

36. ShrceBageshwar: SSK Lid.,

At Rohina/Amba, Teh. Partur,Distt. Jalna.

37. M/s. Pushpdanteshwar SSK Ltd.,
At Samsherpur, Tch, Nandurbar,
Distt. D hulia.

38. M/s. Padamshri Dr. Vithalrao Vikne Patil SSK Ltd.,

At Kothi, Tal. Kaij, Distt. Beed.
PHASED ABOLITION OF FREIGHT
EQUALISATION SCHEME

*78. SHRI AMAR ROYPRADHAN :
Will the Mimister of PLANNING AND
PROGRAMME IMPLEMENTATON be
pleased to state :

(a) whether the Government have ac-
cepted in principle the recommendations of
the Pandey Committee o1 the phased abo-
lition of the Freight Equalisation Scheme
in respect of iron and steel;

(b) if so. the reasons for not implemen-
ting these recommendations; and

(c) the steps proposed to be taken to
infplement the sume ?

THE MINISTER OF STATE OF 'LHE
MINISTRY OF PLANNING AND PRO)-
GRAMME IMPLEMENTATION (SHRI
H. R. BHARDWAJ) : (a) Yes, Sir.

(b) and (c) Due to the differing views
of the State Governments on the subject,
it has becen decided to take the advice of
the National Development Council with
regard to the steps to be taken to imple-
ment the recommendations.

APPLICATIONS FOR ISSUE OF
INDUSTRIAL LICENCES

*79. SHRI C. K. KUPPUSWAMY
Will the PRIME MINISTER be pleased to
state :

(a) the actual number of applicaticns
pending for issue of Industrial licences for
Heavy Industries, State-wise;

JULY 17, 1991
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3 4
2590 T 250
30-5-90 2500
4-1-91 2500
24-1-91 2500

(b) the details of measures taken w0
avoid the delay in the ‘ssue of licenies
for such industries: and

(c) if no action has been taken in the
matter, the reasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. I'1.
KURIEN) : (a) A statement giving acual
number of applications pending for 1sue
of Industiial Licences in respect of Heavy
Industries as on 30th June, 1991, 1y cn-
closed.

(b) Government have initivted a nun-
ber of measures to avoid delay ia grant of
industrial licences. Time limits bave bcen
presciibed for consideration of appli.ations
by Approval Committees, e¢ven though
multiple scrutinising agencies me involved.
such as Administrative Ministries, techm-
cal and scientific authoritics etc. A dose
system of monitoting is cairied out by the
Secietariat for Industrial Appiovals 10 en-
sure disposal of substantive applicat'ons
within the presciibed timc limits. There is
also a system of 1eporting of delaved cuses
1o the Project Approval Bourd con a
monthly basis.

Fast ttack mechanisms, sucl as single
window clearances for applications invol-
ving composite approvals, have also been
introduced. Further, with a view to ensur-
ing expeditions disposal of certain items
of work, powers have been dclcgated to
Administrative Ministries to take decisions
in specified types of cases. The overall
liberalisation of licensing policy and va-
rious measures initiated thereunder have
also been designed to eliminate bottlenecks
in achieving rapid industrial growth.

(c) Does not arise.
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Number of penling apphiations for Geant of letters of 1itent as on 30-06 1991

St State

Andhra Pradesh
2 Assam
3 Bihar
4 Guarat
5 Harvani
6 Himachal Piadesh
7 Jammu & Kashmir
8 Karnataka
9 Kerila
10 Madhya Pradesh
11 Mahar shira
12 Manipur
13 Meghalaya
14 Nialand
15 Orissa
16 Puinb
17 Rayisthen
18 Taml Nulu
19 Tripuri
20 Uttar Pradesh
21 West Bengal
22 Sikkim
23 Arunichal Pradush
24 Chandigarh
25 Dadar & Nagar Havels
26 Delhs
27 Daman& Duwu
8 Pondihurry
9 Goa
30 Others

Total

Nos of apphcations
pending

86

0
3
38
19
10

73
9
43
298

18
48
17
67

n
28

- & e 2

- A

34
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MORATORIUM OF MINING IN
ANTARCTICA

223 SHRI SANAT KUMAR MAN
DAI  Will the PRIME MINISTER be
pleased to state

(a) the progress made so far on the
Indian proposal for a legally binding
moratonum on minmg 1n Antarctica,

(b) whether any headway has been made
n serving the Antarctica Treaty System
by the setting up of the proposed Secre
tanat —its scope, functions and financng,
and

(c) if so, the detals nd the stage at
shich the matter stands at present ?

THE MINISTER OF STATE IN THF
MINISTRY OF PERSONNE!, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
MATI MARGARET A1VA) (a) Therc
has been convergence of consencus on the
basic elements of the Indian proposal snd
the Antaictic Treaty Consultative Puu <
have now agreed to the proposal for a
50-year prolbition on muning activities
mn Antarctica with specific provisions for
review at the end of that perrod A defim-
tive text of the Protocol incorporating this
agreement 15 expected to be opened for
signatate in October 1991

(b)and (¢) The question of establish
men* of a Secretanat for the Antarctic
Treaty System s expected to come up for
consideration at the XVIth Antarchy
Treaty Consultative Meeting to be held in
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Bonn 1 October 1991 The details are yet
10 be worked out

[7ranslation)

REGISTRATION OF INDUSTRIES
INUP

224 SHRI RAJVEER SINGH will
the PRIME MINISTER be pleased to
state

(4) the number of proposals from

Uttar Pradesh Government regarding re-
gistration of new indusiries pending with
the Central Government,

(b) the details of industries regstered
by Government in Uttar Pradesh from
January, 1990 to June, 1991,

(c) whether the Government propese

to clear the pending proposils at an early
date, and

(d) 1if so the time by which such clea
rance 1s likely to be given ©

THF MINISTER OF STATE IN THF
MINISTRY OF INDUSTRY (PROF P1
KRURIFN)  (a) As on dite a total num
ber of 125 apphications for  1eastr ition
under the scheme of Dchicen 2 of Indus
tries and 30 applications und~r the Scheme
of Fxempted Industries Registrition  for
setting up of new industries 1 the State
of Uttar Pradesh aie pendin;

(b) The break-up of applications regis
terted under the scheme of Delicensing
Exempted Industries] DGI'D 1eeistration
during the period January 1990 to June

1991 in the State of Uttar Pradesh 1s given
below

Year No of Registration
Delicensing Fxempted DGTD
Industries Industries Registiation
Registration Regn

1990 165 218 51

Jan 91 toJun. 91 £t 137
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Details, such as name of the undertaking.
location, item(s) of manufacture and ca-
pacity in respect of all Registrations issued
arc published by the Indian Investment
Centre in their ‘Monthly Newsletter’, co-
pies of this publication are being sent to
the Parliament Library regularly.

tc) and (d) Time limits have been
wpecified for clearance of applications fot
Exempted Industries Registration and De-
licensing Registration. All efforts are made

to dispose of the applications within the
prescribed time limit.

{English}

ITEMS UNDER PUBLIC DISTRIBU-

TION SYSTEM ALLOTTED TO BIHAR
226. SHRI SYED SHAHABUDDIN

Will the PRIME MINISTER be pleased
to state :

ta) the quantity of major items under
the Public Distribution System allotted to
Bihar during 1990-91;

ASADHA 26. 1913 (SAKA)}
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(b) the quantity of each actually re-
leased during 1990-91;

(c) the quantity actually lifted by the
State during 1990-91;

(d) whether the unlifted balances. if
any, is available for 1991-92; and

(e) the quantity alloited for 1991-92
for Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVI. SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI
KAMALUDDIN AHMED) - (a) to (¢)
and (e) A statcment showing the alloca-
tion and lifting of rice. wheat, levy sugar
and herosene and imported edible oil in
1990-91 and 1991-92 is attached.

(d) PDS allocations which i1emain un-
Iifted lapse at the end of the month. Re-
vahdution or extension in period of vali-
dity of the unlifted quota, however, is
given on requests from State Governments|
UT Administrations on merits.  There is,
however, no ‘uch provision m the case of
kerosene.

STATEMENT

Quantity of Rice, Wheat, levy Sucar. Edthle Oil and Kerosene allotted to Bihar
under PDS in 1990-91 and 199§.92

Peried Rice
A;ln:lcd - Lifted
(in thousan(
tonnes)
April, 90 10.0 3.2
May. 90 10.0 i.8
June, 9 10.0 3.6
July, %0 190 Y
Aygust, %0 100 05
September, 90 100 L4
October, 90 90 1.0
November, 90 8.0 14
December, 90 . . 8.0 (.6
January, 91 . . 20 20

2602 LSS/91-~5

Wheat Imp Fdible Ol

Allotted  Lifted

Allotted  Lifte ¢

{In thousand {In tonnes)
ton ies)
420 34.1 600 50:)—-
420 23.3 1000 530
42.0 265 1000 Nil
42.0 26.4 1000 1734
420 370 1500 849
42.0 223 1500 1100
20 23 2000 644
42,0 46 8 1000 1000
420 42.1 Nil 400
420 90 Nil 396
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Period Ric. Wh.at Imp Edibk Oil
Alloft. g Lifted Allotted Lifted Allotted Lifted
(n  thousand (In thousand In tonnes)
toin s) tonn:zs
February, 91 80 2SS 500 516 1000 Nit
March, 91 80 31 500 478 1500 895
Apnl, 91 RO 14 550 429 Nil 406
May, 91 . . 80 39 $s 0 363 Nil 365
June, 91 80 NA 420 NA Nil
July, 91 80 N A 420 NA
N A Not av ilible
Kerosene
Alocation  Lifting
1990-91 469053 468523
152328 NA

April, 91 to July, 9t

A monthly quota of 33459 tonnes of levy sugar 1s allotted to the State ot Bihar
on the basn of per camia mon hly avail ability of 425 grams for the piojected

population as on 1 10 1986

PRODUCTION OF BUIK DRUGS

227 DR KRUPASINDHU DHOI
Will  the PRIME MINISIER be pleased
10 state

(a) the inuicase 1wcordud 1 production
of varous bulk drugs where piice increase
has been granted by Goveinmeat dunng
tbe last two years,

(b) the increase recorded n production
of varous bulk drugs/medicnes which
have been decontrolled during the above
period; and

(c) the reaction of the Union Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICAIS AND
FERTILIZERS (DR CHINTA MOHAN),

(a) Out of the 49 bulk drugs for which
prnice increase has been granted by Go
vernment during the last two years infor
mation to the extent monitored by this
Department 1s  avalable for 37 bulk
drugs which 1s given 1n the attached State-
ment I,

(b) Of the 26th bulk drugs Decontrol-
led dunng the above period nformation
1o the extent monitored, 18 aviulable for 5
bulk drugs which 13 given in the attached
Statement II

(c) The general production trend shaws
an increase except mn the case of a few
The dechine 1n  production m these cases
would be due to varous factors such as
market demand, drug obsolescence, cor-
porate plans of the company e'c
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STATEMENT |
Name of the Bulk Drugs m}g"'l 9 to July 1991
Name oi'—l—-ten; - - ° Unit

- - - T 7 - 1
Theophylline MT
Terbutaline Sulphate Kg
Amino Phylline MT
Trimethopiim MT
Aspirin MT
Chloroguine Phosphate MT
Aluminium Hydroxide Gel T
Hydrowuortisone | NN
Vitamin C Plain . MT
Vitamin C Coated }

Streptomycin MT
Tetracyhne HCI M1
Ephe rine HCI . MT
Par wcet imol M1
Penicillin A
Vitamin ‘A Acutate b

D1y Powder MMU
Vitamin ‘A’ Acetate be

Powdes (10 MTU/Gm)

Vitamin ‘A (Palmutate) 5
Sulphacetamide Sodium MT
Sulphacetarude Sodium

Double refined crystal }
Amodiaqume M1
Colorophenicol Powder . M1
IODO Chloro Hydroxyquinoline M1
Erythromycin Thiocenyde MT
1 rythromyctn Estolate
Riname icin . B . . MI
Ethambutol . . . . MT
Enamycetin Sulphate . MT
Parachloro Metaxyleae (PCMX) MT
Metronidazole . . Mr
Metronidazole Benzoate MT
Chloroquine Sulphate . MT
Prednisolone . Kg
Predmsolone-E } .

Hydrocartizone . Kg
Methy] Salycyle . . MT
Cephalexin Monohydrate . MT
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rics wery inot ased during the purod from

Produdtion
e et eon ==
1988-89 1989-90

s s T
135 91 140
335 00 387 00
289 132
99 §7 13373
1532 70 1551 28
130 O8 2711 W
1378 80 13
ALY 14 %
bR 76 1034 7+
M 134 15
184 33 305 3»
35 50 127
[ 6 S0
10 47 324 93
74 23 94 31
48 09 42 43
201017 25 72
92 84 100 26
204 97 181 05
37 44 76 44
73 66 39 07
407 99 490 61

4 40
92 73 100 69
436 28 269 88
130 08 271 M
1923 00 2128 00
11 00 14 00
410 51 454 23
45 84 68.81
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STATEMENT ~11

I, Jooms of manufacture
No.

1 2
1. Heparin
2. Nitrofurantoin
3. Piroxicam .
4. Quinidine
5. Tetramisole

MARUTL UDYOG LIMITED

228. SHRI HARI KISHORE SINGH :
Will the PRIME MINISTER be pleased
to state :

(a) the details of the ellorts made by
Maruti Udyog Limited to enter Soviet
Russian  Market; if so, with what resuits,

(b) the experience of the Maruti Udyoug
Limited in exports, in relation to  othet
countiies, especially in Africa; and

(¢) whether Maruti Udyog Limited has
experienced any problem in marketing due
to the presence of Suzuki Company in
these countries especially in West Africa ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON) : (a) Maruti Udyog Ltd.
(MUL) had been receiving inquirics fo:
export of its vehicles to USSR but no pro-
gress was made oecause the offers were in
Rupec trade and export of automobiles
was not covered under the tiadc agiecment
between India and the USSR. Recently,
MUL has received an offer from Mis.
Okraniform VES, a State-owned organisa-
tion, for 5000 cars against US Dollar pay-
ment, to be supplied during 1991 92.
which MUL are exploring. ~

(b) Maruti Udyog Ltd. is exporting
vehicles to Australia, Bangladesh, Benin,
Bhutan, Cameroon, Chad, Congo, France,
Guinea, Gabon, Hungary, [Italy, Ivory
Coast, Jordan, Madagascar, Malta, Mal-
dives, Mauritius, Nepal, Niger, Papua

List of Bulk Drugs Decontrolled after July §, 1989

Unit Production
198389  1989-90
Y 5

MU T30 11958

T 3.25 1.36

T 0.65

T 7.91 974

T 12.74 15.51

New Guinea, Poland, Portugal, Senegal,
Seychelles, Sri lanka, Tanzania, Togo,
Uganda., Yugoslavia and Zambia.

(¢) In West Africa, MUL is sclling
through Suzuki Motor Corporation distri-
butors, which gives a distinct advantage,
since they are an  business in these coun-
tries for o long time and ate having well
established dealer networks.

[Translation]

HIGH TRFQUENCY RELAY CENTRE
IN BAREILLY

229. SHRI SANTOSH GANGWAR :
Will the Minister of INFORMATION
AND BROADCASTING Ube pleased to
state :

ta) wheher the High frequency Rclay
Centie in ‘Bareilly, Uttar Pradesh has stai-
ted functioning;

(b) if not, the reasons for delay; and

(c) the time by which it is likely to
start funcsionin_g ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRDA
VYAS) : (a) to (c) Akashwani and
Doordarshan have schemes for setting up
a local Radio Station with 2 X 3 KW FM
Transmitter (Very High Frequeucy Band)
and a High Power TV Transmitter with
Programme Generation Facility respecti-
vely at Bareilly. These schemes are envi-
saged to be completed during 1991 and
1992 respectively.
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AMENDMENT TO CONSUMER
PROTECTION ACT, 1986

230 DR. LAXMINARAYAN PAN-
DEYA : Will the PRIME MINISTER be
pleased to state :

(a) whether the Government propose to
make amendments in Consumer Protection
Act, 1986 in view of the discrepancis
therein;

(b) if so, the details thereof; and

(c) the details of problems being faced
by consumers as a iesult thercof 7

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC. DISTRIBUTION (SIIRI
KAMALUDDIN AHMED) : (a) and (b)
Government has been receiving number
of suggestions to make the Consumer Pro-
tection Act, 1986 more effective and pur-
poseful Such <uggestions include amend-
ment of ceitain definitions, giving more
powcis to three tier redressal agencies en-
visaged i the Act providing for quorum
in the attings of National (ommiwsion.
State Commussion and District Forums ete.

1¢) Due to a recent judgement of Na-
tional Consumer Disputes Rediessal ( om-
mission, the orders which have not been
sgned by all the members of the State
Commussion and District Forums weie to
be ticated as ‘null and void’. This could
have cuused difficulties to the consumers.
The Government has recently promulgated
an Ordinance to rectify this situ.aijon

| English) 1

AMMONIA MANUFACTURING PLANT
AT COCHIN

232. PROF. K. V. THOMAS - Will the
PRIME MINISTER be pleased o state :

(a) whether FACT f(Fertilizers and
Chemticals Travancore Limited), Cochin
has submitted a propesal to the Union
Government for setting up of the Ammo-
nia manufacturing plant; and

(b) if so, the action taken thereon ?

ASADHA 26, 1913 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN):

(a) Yes, Sir.

(b) The proposal will be considercd on
merits.

[Translation}

DOORDARSHAN KENDRA. SAHARSA

233. SHRI SURYA NARAYAN
YADAV : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whethe:r the Government propcse to
incicase the capacity of Doordarshan
Kendra, Saharsa,

(b)Y of so. the tune by winch 1t is likefy
to be increased: and

t) 1f not. the reasons theieof 7

FHE DLPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
BROADCASTNG  (KUMARI  GIRUA
VY AS) * (a) No, Su

tb) Does not anise

t¢) It is the constant endeavour of
Doordarshan to expand its network, as ex-
peditiously as possible. This cun, however,
be undeitoken only 1n a  phased munnet
depending upon the  availability  of ade-
guate financial .esources for the purpose.

[English}

PRIVATISATION OF PUBLIC SECTOR
UNDERTAKINGS

234, SHRI GEORGE FERNANDES
SHRI HARI1 KISHORE SINGH

Will the PRIME MINISTER be pleased to
state :

(a) whether the Government have any
plans to privatise Maruti Udyog VLimited.
ONGC, 10C and other similar Public Sec-
tor Undertakings; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (>HRI PK.
THUNGON) : (a) No, Sir.

(b) Does not arise.

SETTING UP OF INDUSTRIES IN
LALITPUR, U.P.

235. SHRI RAJENDRA AGNIHOTRI :
Will the PRIME MINISTER be pleased
to state

(2) the mumber of districts which are
not only industrially backward but also
there is no industry, State-wise;

(b) the details of industrial units set up
in Lalitpur district of Uttar Pradesh for
the development of the district;

(c) the reasons for not declaring Lalit-
pur as a ‘no industry distri.t’ ;

(d) whether the Government propose to
set up any industral unit in Lalitpur for
the development of the district;

(c) if so, when it is Likely to be set up
and if not, the reasons therefor;

(f) whether Government contemplate
any other Scheme in this regard; and

JULY 17, 1991
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(g) if s0, by what time it is likely to
be considered ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN) : (a) A Statement showing the
number of industrially backward districts
including ‘No Industry Districts’ is at-
tached.

(b) Two letters of intent, one each in
the year 1987 and 1988, have been issued
for setting up of industries in Lalitpur Dis-
trict.

(c¢) Only districts which did not have
a single large or medium industry as per
Dustrict Industries Action Plans for 1979-
80 were declared as ‘No Industry Dis-
tricts’. As Lalitpur did not fulfil this crite-
rion, it was not declared as 4 ‘No Industry
District’.

(d) to (g) Industnalisation of a parti-
cular district!area  is  primanly the res-
ponsibility of the State Goveinment con-
cerned. Central Investments are gencrally
made n large industrial projects of a baric
character, locations of which are decided
on techno-economic considerations. At
present, there is no proposal to set up any
central project in Lalitpur.

STATEMENT
Number of Industrially Backward Districts, Statewise

S1. Name of States/Uts

Districts

m @ o

1. Andhra Pradesh -
2, Assam

3. Bihar

4. Gujarat

5. Haryana

6. Himachal Pradesh

8. Karnataka
9, Kerala

10. Madhya Pradesh 18

Category ‘A’
No. No-Industry

5
7. Jammu & Kashmir 7
1
2

Category ‘B°  Categury ‘C’
Special
Region
Districts
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——

)
11. Maharaghtre

12. Manipur

13. Nagaland

14, Meghalaya

15. Orissa

16. Punjab

17. Rajagthan

18. Sikkim

19 Tamilnadu

20, Uttar Pradesh

21. West Bengal

22, Andaman & Nicobar Islands
23. Dadra & Nagar Havcli

24. Arunachal Pradesh

25. Goa, Daman & Diu

26. Lakshadweep
27, Tripura

28. Mizoram
29, Pondicherry

[Translation]

COMPLETION OF DELAYED
CENTRAL PROTECTS

236. SHRI RAMASHRAY PRASAD
SINGH : Will the Minisier of PLANN-
ING AND PROGRAMME IMPLEMEN-
TATION be pleased to state :

(a) the details of various on-going Cen-
tral Projects which could not be comple-
ted as per schedule according 1o the latest
survey; and

(b) whether the Union Government
have given some suggestions to complete

(i) Atomtic Energy

(ii) Coal

(iii) Fertilicers

(iv) Informatioa & Broadcasting

(v) Steel & Tron Ore

(vi) Chemicals & Petrochemicals
(vii) Petroleum & Natural Gas
(viii) Power

(ix) Paper, Cement & Automobiles

(x) Railways

(xi) Surface Transport
(xii) Tele-communication

ASADHA 26, 1913 (SAKA)
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these projects within the prescribed time 3
if so, the details in this regard ?

THE MINISTER OF STATE OF THR
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H.R. BHARDWAJ) : (a) 181 central
sector  projects, each costing over
Rs. 20 crores, are deliyed with res-
pect to the latest approved date of
commissioning as on 31st March, 1991, as
per monitoring system of Deptt. of Pro-
gramme Implementation. The projects fall
under different sectors as per details given
below :

— w
T L E R L

T ey

181 °
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(b) The Minsstry of Plannming and Pro-
ramme Implementation (D:zptt of Prog
rimme Implementation) has been monito-
ting the implementation of these projects
ind has been highhighting the problem
wreas for appropnate and timely action by
the concerned authorities, 1n order to ex
peditc the timely completion of the pro-
fects

SETTING UP OF FRUIT BASED
INDUSTRY AT AURANGABAD

237 SHRI MORESHWAR SAVE Wwill
the Minister of FOOD PROCESSING IN
DUSTRIES be pleased to state :

(a) whether the Government propose to
set up frunt based industry at Aurangahad
(Mahrashtra) on the bauis of availability
of fiusts

(b) if so the details theieof, and

(¢) if not the reasons therefor ?

THL MINISTER OF STATE IN THF
MINISTRY OI FOOD PROCESSING
INDUSTRIES (SHRI GIRIDHAR
GOMANGO) (a) No Sir

(b) Does not arise

(¢) The Ministry of Food Processing 1n
dustiies does not have any proposal to seyy
up tood processing industies  directly 1n
iy Stite However his Mimstry has for
mulited several plan schemes under which
nsistanee 15 provided to the State Govts
Jooper itive Socteties public sector under
takings cte for development industries
No proposal from the State Gowvt of
Mahi ishtry his been receised for seeking
assistance to set up frust based industries
at Auringabad

[I' nglhh)

MASTFR PlI AN FOR DEVELOPMFNT
OF 1 AKSHADWFFP

238 SHRI P M SAYCED Will the
Minister of PLANNING AND PRO-
GRAMMEF IMPI FMENTATION be
ple 1sed to state * 0

(1) whether an expert committee bad
diawn up and submutted a Master Plan to

JULY
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ldand Development Authonty for all
round development of lakshadweep,

(b) if o the salient features thereof
including the amount allocated £u1 the pur
pose and

(c) the progress made so far ?

THE MINISTER OF STAlE OF 1HE
MINISTRY OF PI ANNING AND PRO-
GRAMME IMPI EMENTATION  (SHRI
H R BHARDWAJ) (a) No Sr No
Expert Commuttee has been constituted to
prepare a Master Plan tor 1l ound deve-
lopment of Lakshadweep

(b) and (¢) Do not
GROWTH OF FMPIOYMLNT

Arie

239 SHRI BHAGEY GOBARDHAN
Will the Minuster of  PI ANNING AND
PROGRAMME IMPI EMENTATION be
pleased to state

(a) the bicklor of unemplovriert it the
be inmin of the fininaal you 1990 91

(b) the 1ite of growth
durm. 1990 91

% umplovment

{¢) the crowth sfritesy
cieation of 10 mithon  new
wnd

reguned for
jobs cvery
Yedl

(d) the scelor wise  maby mient toen-
tidd for 10 million new jobs °

IHE MINISTER 9T SINIF oF
THE MINISTRY OF PIANNING AND
PROGRAMME IMPI EMENT ATION
(SHRI 1] R BHARDWAI 1) The
bikloz of unemployment (usital princip il
status) in March 1990 14 estimated to te
13 1 milhon on the basis of the resulis of
the 43rd Round suivcey conducted by the
Nitional Sample Snivev Or misition 3n
1987 S8

(b) On the basis of a tentatne ussess
ment emplovment v estimated to have
stown at a4 ratc of 18 per cent Jduning the
ear 1990 91

¢} and (d) Fmployment 1« : Central
objective of the Eighth Five Year Plan,
currently being. formulated Details of the
strategy to accelerate employment growth
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are being worked out and will be incorpo-
jated in the Bighth Plan document.

VISIT OF STUDY TEAM OF PLAN-
NING COMMISSION TO EASTERN
UTTAR PRADESH

240, SHRI RAJNATH SONKAR SHAS-
TRI : Will the Minister of PLANNING
AND PROGRAMME IMPI EMENTA-
TION be pleascd to state :

(2) whether the attention of the Go-
vernment has been drawn to the news item
captioned “Government tcam to visit eas-
tern Uttar Pradesh” appearing in the Hin-
dustan Times dated October 8, 1990;

(b) whether any study team of the
Planning Commission visited the eastern
districts of U.P:

(c) if so, the details of the districts
visted by the team;

(d) the outcome of the visit; and

(e) the action taken on the recommen-
dations made by the team ?

THE MINISTER OF STATE OF THR
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI H. R. BHARDWAJ) : ta) Yes,
Sir, Wec have seen the news items.

(b) to {¢) No team
Commission has visited
Pradesh in the recent past.

from Planning
castern Uttar

EXPANSION OF PETROCHEMICALS
INDUSTRY IN RAJASTHAN

241. SHRIMATI VASUNDHRA RAJE :
Will the .PRIME MINISTER be pleaged
to state -

(a) whether there is a proposal for the
expansion and development of potroche-
micals industry in Rajasthau;

(b) if so, the steps taken in that direc-
tion so far:

(c) whether any new “trategv has been
proposed to be adopted for the current
financial year; and

(d) if so, the details thercof ?

2602 LSS/91—&6.

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN):

(a) to (d) Applications for industrixl
licence for the manufactuce of various
petiochemicals, including thoss of pro-
jects proposed to be located in Rajusthan,
are recsived from time 10 time. These are
examined and decided upon on techuo-
cconomic considerations in line witu exis-
ting policies, as a cohtinuous prucess.

[Transiation)

NEWS CAPTIONED “HOTLINEON KA
JAMKAR DURUPYOG HUA"

242 SHRI HAR! KEWAL PRASAD :
Will the Minister of INFORMATION
AND BROADCASTING be pl:ased to
state °

(a) whethe: attention of the Govern-
ment has been drawn to the news item
captioned “"Doordarshan Mahanideshak x1
Androom Kahani” (2) “Hotlineon ka
Jamkar Durupyog Hua” in the ‘Daily
Jagran’ dated June 28, 1991;

tb) if »o, the reaction of the Govern-
ment thereto: and

(c) the steps the Government have
taken <o far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS) : (a) Yes, Sir.

(b) and (c¢) The matter has been exa-
mincd carefully. The repoits bave, how-
cver, been found to be incorrest.

[English}

TYCIONE AND FLOOD WARNING
SYSTEM

243. SHRI ASHOK ANANDRAO DES-
MUKH : Will the PRIME MINISTER be
pleased to state :

(a) the details of the system which
gives warning for coming of cyclone and
floods 3-¢ days in advance; and

(b) whether there is any proposal to

improve the system and if s0, the details
thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLI(
GRIEVANCES AND PENSIONS (SHR!-
MATI MARGARET ALWA) : (a) The
India Meteorological Department (IMD)
is the nodal agency for providing cyclone
warnings in India. Cyclone wernings are
provided by IMD’s six Cyclone Warmng
Centres (Calcutta, Bhubaneshwar, Visha-
khapatnam, Madias, Bombay and Abme-
dubad) by monitoring the movement of
the cyclones with the hielp of conventional
observations, high pow: cyclone wctection
radars INSAT Satellite and then fore
casting the path and intemsity of ¢v«<lones
The cyclone warnings are provided in tw¢
stages. In the first stage. a “Cyclone Alert”
is issued 48 hours in advance of commen
cement of adverse weaher rlong the
coast. In the second «tage. o "Cy.lone
Warning” is issued 24 hours in advance
of the Cyclone’s anticipatzd landfall The
Ports are warned by mesns of a Spcciat
Port warning service

Flood warnings are provided by the
Central Water Commission (CWC) of the
Ministry of Water Rcsources thiough «
network of 157 flood foreccasting stations
-on various interstate rivers of the countiy
Warning time at the exisung statione
varies from Station to Station betwcen 6
hours and 36 Hours.

(b) Yes, Sir,

Meteorological Obsen ational  network
especially in the coastal areas. is beiwne
strenpthened and the INSAT based Dinae
ter Warning System (DWS) netwoik
present available on Andhra Pradesh and
Tamilnadu Coasts is being expanded

FOREIGN EXCHANGE CRUNCH i
PUBLIC SECTOR UNDERTAKINGS

244 SHRI M V CHANDRASHF
KHARA MURTHY

SHRI1 V. SREENIVASA PRASMAD

Will the PRIME MINISTER he pleased
to state :

(a) whether a number of Central Pub-
lic Sector Undertakings are in trouble on

JULY 17, 1991
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account of non-availability of foreign ex-
change,

(b) if o, the details thereof;

(¢) whether the saxd Public Sector
U ndertakings may not get forsign supplies
due to foreign exchange crunch; to meet
the contractual obligations; and

(d) if so, the remedial steps the Go-
veinment propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON) : (a) to (d) Information is
being collected and will bc laid on the
Fable of the House.

MANUFACTURE OF NARCOTIT
FORMULATIONS

245. SHRI PRAKASH 8APU VASANT-
RAO PATIL : Will the PRIME MINIS-
TER be pleased to state

ta) whether the Government propcse
to allow the manufacture of narcotic for-
mulations used for anaestheiic purpose n
order to save a huge amount ot foreign
vachange, and

(b) if so, the time by when a final de-
cision in this regard is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (DR. CHINTA MOHAN) :

(a) and (b) As .nd when such a request
15 received it will be considcied on merits
and subject to compliance of the provi-
wons of various Acts like the  Industires
(Development and Regulation) Act, 1951,
Drugs and Cosmetics Act, 1940, Narcotic
and Psychotropic Substances Act, 1985 etc.

CORRUPTION AND CRIMINAL
CHARGES AGAINST PUBLIC

SERVANTS
246. SHRI V. SREENIVASA PRASAD:
SHRI M. V. CHANDRASHE-

KARA MURTHY .
Will the PRIME MINISTER be pleased
10 state : .

fa) whether the Central Bureau of in-
vestigation has booked a number of public
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servants for corruption and cnimnal acti-
viies, during the month of Apnl this

yCar,
(b) if so, the details of the public ser-

vents so booked and the r aileged nvolve
ment i such activiies and

(c) the sieps proposed to be taken
aganst the public servants 1nvolved ?

THE MINISTER OF 5TATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
MATI MARGARET ALVA) (4) Yes
Sir

(b) 170 public servants of which 121
1c of Gazetted status, are mnvolved in 104
cases registered by the CBI dunnc Apnl
1991, on the allegation of possession of
1ssets dis proportionate to  thar  known
sources of incomes, showing undue official
favours and criminal omsconduct etc

(¢) regular cases have been registered
against officials concerned

[Tianslation]

SLPARATE ALLOCATIONS FOR
SCs|STs

24" SHRI RAM VILAS PASWAN
Will the Mimsta of PI ANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state

(4) whether the Umon Government
have any pioposal to earmatk separate
funds 1n the Central Budget in propor
tionate to the population of Scheduled
Castes|Scheduled Tnbes and  spend this
amount for this section of community only
on pnonty basis and

(b) if 50, the detals thereof *
THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO

GRAMME IMPLEMENTATION (SHRI
H R BHARDWAJ) (a) No Sir

(b) Does not ansc

{English]

ASADHA 26, 1913 (SAKA)
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INCENTIVES TO SMALL AND
MEDIUM SCALE INDUSTRIES

248 SHRI CHANDRAJEET YADAV
Will the PRIME MINISTER be pleased
to state the detwls of the measures under
congideraton to give 8 boost tu small and
medium scale industnes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF Pl
KURIEN) A number of mcasures have
been taken by Government to boost small
scale industnes These mclud~ provision
of infrastructmal  support and a package
of incentives and concessicas hike conces
son1l finarice excise benehits, maiketmg
s 1, port thiough reservaiion of items for

wlusive production in the  small scale
cctor testiystion of tems  for purchawe
{ ¢m small scale unis supply of machs
nery on hire purchase basis by National
Small Industries Corporauion, provision of
techmcal consultancy services, provisior
of 1ndustnal accommoda’ion, tesung fac
! wes, comton fac ity services nd other
infras 1uctural Cahities

IMPROVEMENT IN  PLANNING
PROCESS

250 SHRI DHARMANNA MONDAY-

YA SADUI  wWill the Mimster of
PI ANNING AND PROGRAMME IM
PLEMENTATION be plcased to state

(a) whether the Government are con
templating steps to mmprove the planming
process dunng the Eighth Plan penod so
that the benefits of various developmental
schemes actually reach the intended bene
fictanies  and

(b) if so the details thereof *

THF MINISTER OF STATF OF THE
MINISTSRY OF PLANNING AND
PROGRAMME IMPI EMENTATION
(SHRT H R BHARDWAYJ) (a) and
(b) Developmental Planning 1s a dyna-
mic and continuous provess Ffforts are
made to improve on the planmng process,
while formul:ting ecach Iive Year Plan,
based on the experience ganed from the
past
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STATUS PAPER ON CAPACITY UTI-
LISATION AND MANPOWER REQUI-
REMENTS IN PUBLIC SECTOR
UNDERTAKINGS

251. SHRI PRAKASH BAPU VASANT-
RAO PATIL - Wil the PRIME
MINISTER be pleased to state :

(a) Whether the Union Government
havedeeidedmprepuelnatmplperm
ganding optimum  utilisation of installed
capacity and manpower of different Pub-
kic Sector Undertakings; and

(b) if so, the details thercof

THE MINISTER OF STATE IN THE
MINISITRY OF INDUSTRY (SHRI P.K
THUNGON) : (a) No, Sir

(b) Does not arise.

SUPPLY OF RICE AND EDIBLE OILS
TO MAHARASHTRA

252. SHRI PRAKASH BAPU VASANT-
RAO PATIL : Will the Minister
of FOOD be pleased to state :

(a) whether nce and edible oils were
supplied to Maharashtra during Decem-
ber, 1990;

—
- - — e o

(b) if not, the reasons therefore; and

(c) the details of the demand reaiv_ed
from Masharashtra for vanous food grains
and the quantity supplied

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI) * (a) and (v) A quantity of
45,000 tonnes of ricc was allocated
10 the Government of Maharashtra
for the month of December, 1990

Allocation of Imported Edible Oils
under the PDS to States|U.s, including
Mabharashtra, has been suspended from
April, 1991 due to 1nadcyuate stock of
imported edible oils with STC asd stop-
page of mmport on acount of foreign ex-
change constraints. Maharashtra Govern-
ment had requested for 15,000 tonncs of
Palmolein in Deccmber, 1990. However,
an adhoc  allocation of 600 tonnes has
been made to Mahaiashtra 1in June, 1991
out of residual stoch of imported edible
oils with STC

(¢) The demand, allotment and offtake
of nce and wheat 1n respect of Maharash-
tra for the month of PDecember, 1990 is
as under  —

Demand
Rice 520
Wheat 100.0

DECONTROL OF MOQILASSES

253. SHRI PRAKASH BAPU VASANT-
RAO PATIL : Wil the PRIME MINIS-
TER be pleased to state :

(a) whether the Government propose to
decontrol molasses;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA MOHAN):

(a) No, Sir.

(b) and (c) The present policy aims at
ensuring availability of molasses to distil-

(009 tonnes)
" Allotment  Offtake
450 4713
100 0 96.1

luries for production of indnstral alcohol
at reasonable prices.

SUPPLY OF FOOD GRAINS AND
PALMOLEIN TO KERALA

254. SHRI RAMESH CHENNITHALA
SHRI K. P UNNIKRISHNAN :

Will thc Munmister of FOOD be pleased to
slate *

(a) the quantom of rice, other food-
e1.1ns, palmolein and sugar allotted and
delivered to Kerala for public distribution
in the last quarter of 1990, month-wise
and from Jasuary to June, 1991 month-
wise;

(b) whether the Kerula Govermment
bad demanded higher allotment;
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(c) f so, the detasls thoreof; and

(d) whether the Government p opose
to increase the allotment in the near fu
ture !

THE MINISTER OF STATE OF THL
MINISTRY OF FOOD (SHRI TARUN
GOGOI) (a) A statement giving the
required information 1s attached

(b) to (d) RICE AND WHEAT The
State Government has demanded alloca-
tion of 160 lakh tonnes of rice and 25000
to 30000 MT of wheat per month The
allocations of rice and wvhzat for PDS
ware supplemental to open market avail
ability and arc not muunt to meet the «n
tire demand of a State The illocations
we made on a month to month  bass
tahing 1nto aciount the overall availabnty
Jl stocks relatine nesds of varnious States

market availability and other related fac
ton

EDIBLE OILS Government of Kerala
had requested for allotment of 6,000 MTs
o! Palmolem in Marcn, 199! No regular
allocation of imported edible oils under
PDS to States]UTs has iwen made since
Apnl, 1991 due to inadcquate stock of
edible oils with STC und  suspenston of
mmport on account of loreicn exchange
constramts However, an aakoc allocation
of 560 MTs has been made to the State
i June 1991 out of the residual stock
with STC Allocation of imported edible
oils under PDS to States{UTs including
Retalr waill depend upon the availabiity
of foraign exchange for raport of edible
oils

SUGAR  The allotment of sugar to
most of the States|UTs 1v rwde on the
hasis of a umform norm of ensunng mim-
mum 425 gmy per wapita monthly avail-
ability for the projected population as on
1-10-1986 These norms arc effoctive from
1+t Februray 1987 No request for higher
allotment was received from the Govern
ment of Kerals dunng the current year
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FISH PROCESSING INDUSTRIES IN
KERALA
255. SHRI RAMESH CHENNITHALA:

Will the Minister of FOOD PROCES-
SING INDUSTRIES be plcased to state :

(1) whether there is any proposal to set
up new fish processing industries in Kerala;
and

(b) if so. the details taersof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES SHRI GIRIDHAR GO-
MANGO) : (a) Yes, Sir.

(b) Under the <cguitv participation
scheme us approved by the Ministry of
Comincree, Marine Products Export Deve-
lopment Authority will  set up nsw pro-
cessing indusiries in collaboration with the
following promoters in  Kerala, namely,
(i) Koluthara Exports Ltd., Cochin; and
(ii) Integrated Rubian Exports Ltd.,
Aroor. '

These proposals have bren examined
and the Technical Committee of the
authority approved MPEDA’s equity par-
ticipatizn in these projects. These two pro-
jects ure nicant for YQF Marine products
for export purpese.

MICROWAVE LINK BETWEEN
TRIVANDRUM AND DELHI

256. SHRI RAMESH CHENNITHALA-
Will the Minister of INFORMATION &
BROADCASTING be plsased to state :

(aj whether the Union Government
have received any .proposal from the Go-
vernment of Kerala for micro-wave lin-
kage between Trivandrum and Delhi Door-
darshan; and

tb) it 'so. the details
action taken :thereon ? -

ther¢of and the

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS) : (@) and {b) Request has becn
received for linking Doordarshan Kendra,
Trivandrum with Doordarshan Kendra,

Delhi. A microwave link is presently avail-
zble between Delhi and Mangalore.. In
order to establish a microwave link bet-
ween Trivandrum and Delhi Doordarshan
Kendras, a firm demand has bsen placed
with the Department of Telecommunica-
tions for extension of the existing micro-
wave link between Trivandritin and Calicut
to Mangalore.

SETTING UP OF TV STATIONS AND
TV STUDIOS IN KERALA

257. SHRI RAMESH CHENNITHALA:
Will the MINISTER OF INFORMATION
AND BROADCASTING bz pleased to
state :

(a) whether there is any proposal to set
up T.V. Stations and T.V. Studios in
Kerala during the Eighth Five Year Plan;

(b) whether there is any proposal for
the expansion of the existing T.V. Stations
and Studios in Kerala; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS) : (a) to (¢) A high power
(10KW) TV transmitter in replacement
of the existing low power transmitter, is
under implementation at Calicut in Kerala,
as a spill-over scheme from the VII Plan.
Any further expansion of TV service in
the State under the VII Plan depends
upon the overall size >f the Plan outlay

‘c be made availaoi: by the Planning
Commission.

PROPOSAL OF TV SECOND CHANNEL
FROM HYDERABAD

258. SHRI SOBHANA DRESWARA
RAO VADDE : Will the Minister of
INFORMATION AND BROADCASTING
be pleased to state :

(a) Whether = the. Government - of
Andhra Pradesh has requested the Union
Government to make available the pro-
posed second'chatinel’ from Hyderabad -
Doordarshan to the State Government;
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(b) if so, the reaction of the Union
Government thereto; and

(c) the date by which the TV Second
Channel will be commissivned from
Hyderabad Doordarshan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRUA
VYAS) : (a) Yes, Sir.

(b) The Second Channel s not pro-
posed to be handed over to the Statc
Governments.

(c) There 1s no tpproved scheme at
present for introduction of Sccond Chan-
nel service at Doordarshan Kendry,
Hyderabad.

CONSTRUCTION OF TELEVISION
STUDIO AT VIIAYAWADA

259 SHRI SOBHANA DRESWARA

RAO VADDE : Wil the Mmster of

INFORMATION AND LROADCASTING

be pleased to state :

(1) The amount sanctioned for cons-
truction of T.V Studio at Vijuyawada in
Andhra Pradesh; and

(b) the date by which the construction
work is likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRDA
VYAS) : (a) and (b) A Capital expen-
diture of Rs. 329.42 lakhs out of the total
anticipated  Capital expendituze  of
Rs. 1614.63 lnkhs has so far been incusred
on the establishment of the TV Studio
Centre at Vijayawada Site for this pro-
ject has been tuken over and orders for
part equipment placed on the muanufac-
turers. The normal lead time involved in
the completion of a project of this may ni-
tude is about 4 years 1rom the date of
formal approval of the scheme by the
Government.

SETTING UP OF FISH PROCESSING
UNIT AT VISAKHAPATNAM

260. SHRI SOBHANA DRESWARA
RAO VADDE : Will the Minister of

FOOD PROCESSING INDUSTRIES be
pleased to state :

(a) whether there ia‘ any proposal to
set up a Fish Processing Unit at Visukha-
patnam to utilise the lirge quantities of
marine products;

(b) if so, the details thercof; and

(c) whether the Union Government
have approved the project ?

THE MINISTESR OF STATE IN THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI GIRDHAR GO-
MANGO) : (a) Yes, Sir

(b) Ministry of Agriculiure have sanc-
tioned for setting up a unit of the Integ-
tated Fisheries Project at Visakhapatnam.
This unit is aimed at production and
marketing of diverufied fish products
mainly out of non-conventional and low
value fish landed in the region.

(c) Yes, Sir, ot was
1988

sanctioned during

PRICE OF RAW FILMS

261 SHR1I SOBHANA DRESWAERA
RAO VADDE : Will the PRIME
MINISTER be pleased to state -

(a) whether the price of raw films has
been cnhanced;

(b of s0, the deiails tnereof;

(¢) whether the flm ndustry have de-
manded reduction in  the price of raw
films, and

(d) if so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! PX.
THUNGON) - (a) Yes, Sir

(b) Sale piice of cine colour positive
film was revised by Hindustan Photo Rilms
Ltd. (HPF) 10 he cxient of 37.5 per cent
with effect from 15-6-91.

(c) Yes, Sir.
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td) Puce revision of cine colour posi-
tive film has been kept in abeyance.

|7 1<canslation)

Al1OOATION FOR JODHPUR LIFT
CANAL WATER SUPPLY SCHEME

262. SHRI GIRDHARI LAL BHAR-
GAVA : Will the Minister of
PLANNING AND PROGRAMME IM-
PLEMENTATION be pleased to state :

(a) whether the Government propose
to alocate Rs. 9.54 crores undes Bosder
Ajea Development Programme for Jodhpur
Lift Canal Water Supply Scheme during
the yeir 1990-91;

(b) whether this amount has been pro-
vided to the State Government;

(¢) if not, the reasons therefor; and

(d) the time by which the amount 1
hkely to be made available ?

THE MINISTER OF STATE IN THE
MINISIRY OF PI ANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H. R. BHARDWAJ) . 1) No, Si.

ibito (d) Do not urise.

PROMOTION OF SMATI. SCAIF
INDUSTRY

263. SHRI GIRDHARI 1AL BHAR-
GAVA Will the PRIME MINISTER
he pleased to state

(a) whether the Government had eailier
started anv scheme for promotion of small
scale industry:

th) if o, the amount of grants provided
dwing the last thiee years of its operation:

(¢) whether this scheme has been disv-
continued from Scptemoer 30, 1988;

(d) if so, the reasons therefor:

(e) whether the Government prupose
to provide grants to those industrialists
who had taken effective steps (o set up in-
dustries under this scheme by September
30, 1988 but the allocation of the grant
was nol made by that time; and

1f) if not, the reasons therefor ?
2602 LSS/91—~7
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. 1.
RURIEN) : (a) to (f) Under the Central
Investment Subsidy Scheme, 1971 entre-
preneurs setting up iadustsal units in the
centrally declared  backward areas were
cligible for graded rates of subsidy on
their fixed investments. The scheme was
applicable to small scale units as well.

The rexmbursements made  umder the
scheme to the States;Union Terutories duo-
ring the last three years are as follows :—

Year fRs. in crores)
1988-89 15497
1989-90 81.30
1990-91 127.41

The scheme has been discontinued w.e f.
30th September, 1988. However, the State
Governments,Unmion Teiritorv  Administra-
tions were advised that p yyment made upto
30-9-1988 1n respect of non-manufacturing
activities  and  31-12-1989 n respect of
manufactuning activities piovided the pro-
lects  weie  apioved  before  30-9-1988
would be eligible for rcimbursement by
the Centsal Government.

[fn hsh)

TAKE OVER OF KELTRON

264. SHRI V.S. VUAYARAGHAVAN:
Will the PRIME MINISTER be pleased
10 sfate -

(i) whether the finanzisl  position of
the Kerala State Electronic Development
Corpointion  (KEI'TRON) has improved
after a part of it being taken over by the
Union Government;

(b) if su. the details thereoi:

(¢) whether the  Union  Government

Propose to tike full contiol of KELTRON;
and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEIL. PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) :' (a) and
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(b) The Union Government hus not
taken over any part of the Kerala State
Electronic Development Corporution (KEL-
TRON). However, two orgaunisations,
namely, Electronics Research and Develop-
ment Centre (ER&DC), Trivandrum and
Electionics Test and Development Centie
(ETDC), Trivandrum which were being
managed by KELTRON have been taken
over by the Union Government in 1988,
ER&DC was an autonomuus scientific
society established by Government of
Kerala under the Charitable Act. The
ETDC was established with the financial
assistance from the State and the Union
Government. These iwo units were not
part of Keltron but were only managed
by KELTRON.

(¢} Na Sir.
(d) Does not arise.
DEPARTMENT OF SPACE

DEVELOPMENT OF PSLV

265. SHRI V. S VIJAYARAGHAVAN:

Will the PRIME MINISTER be pleased
to state :

(a) the progress :tade in the develop-
ment of Polar Satellite lLaunch Vehicle
(PSLV): and

(b) the time by which its test flight is
likely to be vonducted ”

THE MINISTER OF STATL IN THF
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) : (a) and (b)
Mignificant progress  has been achieved in
vhe development of Polar Sate'lite Launch
Vehicle (PSL.V) which is a four tage
vehicle capable of launching 1000 kg
class satellite into 900 Km polar oibit.

Most of the PSL.V modules such as the
litst stage, solid motor (the tnird largest
in the world), liquid second and fourth
stages, the heat shield, clectronic systems
have been reulised and successfully grouna
tested. Further qualification tests of the
PSLV systems are in progress. The various
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fucilities for integration., check out and

launch are ready.

The first developmental flight of PSLV
i scheduled for launch during 1992.

SETTING UP OF FOOD PROCESSING
INDUSTRIES IN KERALA

266. SHRI V. S. VHAYARAGHAVAN :
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) whether the Government have con-
ducted any study regarding setting up of
food processing industries in Kerala;

tb) if vo, whether the Government have
«ny proposal to set up food processing in-
dustries in Kerala making use of ity vaned
amicultural products; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHR1 GIRIDHAR GO-
MANGO) : (a) No, Sir.

(b) and (c) In view of (a) above,
guestions do not arise.

CRISIS IN BRICK INDUSTRY IN
KERALA

267. SHRI V. S. VIAYARAGHA-
VAN : Will the PRIME MINISTER be
plcosed 1o state :

(a) whether the brick
korala is facing crisis; and

industry in

(b) if so, the measures proposed to be
taken to help the Indusry ?

‘THE MINISTER OF STATE IN THF
MINISTRY OF INDUSTRY {PROF. P.
} KURIEN) : (a) No Sir.

(b) Does not arise,
ubcve

in view of (a)

|1 van.clau'on]
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NEW SUGAR MILLS IN MAHARASH-
TRA

268 SHRI ASHOK
DESHMUKH

SHRI MORESHWAR SAVE

Will the Minister of FOOD be pleased
to state

ANANDRAO

(a) the number of proposals received 1n
1990 for granting approval to set up new
sugar mills 1n Maharashrra,

(b) the number of proposed new sugar
mills reccommended by the State Govern-
ment of Maharashtra and the grounds on
which the hicences are given to new sus
nlls,

(c) the number of smh proposis re
ceived by the State Government of Maha
rashtra,

(d) whether the proposal for setting up
Sat Biba Cooperative Sugar Mill has been
approved by the Umon Government, and

(e) if not the reasons therefor °

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI TARUN
GOGOD) (a) During the year 1990
148 proposals for grant of J etters of In
tent/l iences to set up new sugar mills m
Mahaiashtra State were received in  the
Department of Food throagh Department
of Industrial Development of the Mia stry
of Industry, Government of India, New
Delln

(b) Out of the above, 21 proposils
have been recommended by the Govern
ment of Maharashtra The proposals fo
establishment of new sugar factories are
considered as per the hicensing  pohey
guidelines

(c) The information 1s not available as
1t relates to State Government

(d) and (e¢) The Licensing Policy for
sugar industry for ,he Eighth Five Year
Plun peniod 18 under review of the Gov-
ernment The proposal for setting up ot
Sat Baba Cooperative Sugar Mill along
with other pending »roposals would be
considered in the hight ot the aforesard
review.

[English]
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PANEL TO CHECK CEMENT PRICES

ANANDRAO
PRIMF

269 SHRI ASHOK
DESHMUKH wall the
MINISTER be pleased to state .

ta) whether there 1s any propusul to set
up a panel to check the increase in cement
prces, and

(b) if <u the composition terms of
icluiente of the pronosed panel and by
what time a final decision 18 likely to be
taken 1n the matter ?

THE MINISTER OT STATE IN [HE
MINISTRY OI INDUSTRY (PROF P
J KURIEN) (a) and (b) A Working
Givup  conmsting of  Jomt  Secretary
(Depiment of Supphes), Development
Commnwsioner for Cement Industiy, Exe-
ciine Director Railway Boud ond  Addl
Duectoi-General, Dn:etorate General Sup-
plics and Disposal has been sct up  to
Lo widar measutes and work out a scheme
to hold the cement puices to « 1easonable
level keepin. in wund the  folowing
matters —

(1) Avallability of 1equned number
of railway wagons 1o Cecment
Industry

(n) Compensate Industry for  ab-
normally high rate of charges
for movement by road

(wm) Work out an approniate freight
equalisation scheme for Cement
Industry

The Report of the Group 15 awated

EXPENDITURE ON TELECAST OF
EI ECTION RESUI TS—ANALYSIS

270 SHRI AMAR ROYPRADHAN .
Wil the MINISTER OF INFORMATION
AND BROADCASTING Dbe pleased to
statz the expenditure 1incurred on  the
telceast of Election Results Analyss, 1993
and the payments made to various apen-
cies in this regard ?

THE DEPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
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BROADCASTING ‘KUMARI GIRDA
VYAS) Doordarshan mcurred an  ex
penditure of Rs 35,93090 for payment

Name of the agency

1. M/s NDTV, New Dellt

2 M/s PTi, New Delhi

3 M/s UNI, New Delh:

4 M/s Z-Axis, Bombay

In addition to the abovc an  amount
of Rs. 1,77 00 000 1s anti.ipated to he pad
to the Department >f Telecommunicat,ns

for providing hot Imas piotce ion  chan
nls etc

PUBLIC SECTOR INTFRPRISES

RUNNING IN 10sS

271 SHRI C K LUPPUSWAMY
Will the PRIMF MINISIIR be pluasert
to state

(a) the names of the Public Sedtor
Enterprises running 11 loss Statewsse and

(b) the action taken by the Government
to make good the lows incucred by these
Public Sector Enterpiises ?

JULY 17, 1991
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to various agencies as per the following
details for the telecast of Elecuon Results-
Analyss —

Amoaat Paid

Rs 2560000 -
Rs 500,000,-
Rs 5,00 000/-
Rs 33 000/

THE MINISTER Or' STATE IN THE
MINISTRY OF INDUSTRY (SHRI P
k. THUNGON) (1) Statewise hist  of
Central PSEs which had mucurred losses
durn. the year 1949 Y9 15 altached as 1
statemoent

(b) Improving the working of tne
wntial public scctor enterpiises 18 a con
timious prowss In tius  1esard  vanous
me i wes such as changze e product mix
wehnolopial  upgradtion mpro 24
m urten ince manat "nent practn ¢s
thetLy  conservation mode:.msation ot
[.mlsdllondl 1esructuring, ete  die taken
A new concept of Memormdum  of
Underst inding, (MOU) has been ntrodic
«d which ] nfies the mutual oblicat ons
of the public seetor entiptises and  the
adi imistt ive Mimstires 1 achicvine 1m
prcved puformance

STATI MENT
Statewrse List of Loss Making PSks

(During 1989 90)
ANDHRA PRADESH
1 Southern Pesticides Corpn Ltd
2 Hindustan Fluorocarbons Lid

ASSAM

3 North Eastern Regional Agri Marketing Crepn Ltd

4 Assam Ashok Hotel Corpn Ltd

BIHAR
5 Bharat Refractoris Ltd
6 Pyrites, Phosphates and Chemscals Lid
7 Heavy Engineering Corpn Ltd
8 Engincering Projects (India) Lid
9 Projects and Development Indi Ltd
10 Ranchi Ashok Bihar Hotel Corpn Ltd
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GUJARAT
11. NTC (Guyarat) Ltd

HARYANA
12 Indian Drugs & Pharmaceuticals Ltd

KARNATAKA

13. Bharat Gold Mmes Ltd

4 Mandya National Paper Mulls Ltd

15 NTC (Andhra Pradesh, Karnataka. kcerala & Mahe) Lid
6 Spices Trading Corpn Ltd.

17 Vignyan Industries 1 td

18 Visvesvarayva lron & Steel Co Ttd

KLRAL A
19 Cochin Shipyard Lid

MADHY A\ PRADESH

20 NFPA Lud

21 NTC (Madhya Pradesh) | td

22 Northern Coalticlds Ltd

23 South Lastern Coaltilds Etd

24 Madina Pradesh Ashok Hotel Cotpn 11td

MAHARASHTRA

25 Western Coalhilds t1d

26 Richardson & € ruddas (1972) Lud

27 Mazagaon Dock 11d

29 Air India Charters 1 td

29 Hotel Corpn of India Ltd

30 NTC (Maharashtra North) L td

31 NTC (South Maharashtra) Etd

32 National Ftlm Development Corpn 1 1d
33 Mabharashtra Antibiotics & Pharmaceuticals Ltd
34 National Bicycic Corpn of India Ltd
35 Maharashtia Llektrosmelt Ltd

MEGHALAYA
36 North Eastern FHandirafts & Handloom Dev Corpn Lid

NAGALAND
37. Nagaland Pulp & Paper Company Lid

ORISSA

38. Orissa Drugs & Chmicals Ltd
39. Paradecp Phosphates Ltd.

40, Utkal Ashok Iotels Corpn. Ltd
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RAJASTHAN
41. Hindustan Salts Ltd.

UTTAR PRADESH
42. Triveni Structurals Ltd.

43. Bharat Pumps & Compressors Ltd.

44, Scooterg India Ltd.

45. Artificial Limbs Mfg. Corpn. of India

46. Tannery & Footwear Corpn. of India Ltd.
47. Bharat Leather Corpn, Ltd.

48, NTC (Uttar Pradesh) Ltd.

49. U.P. Drugs & Pharmaceuticals Co. Ltd
50. Brushware Ltd.

51. British India Corporation Ltd.

52. Elgm Mills Company Ltd.

53. Cawnpore Textiles Ltd.

WEST BENGAL

54, Indian Iron & Steel Co. Lid.

$5. Smith Stanistreet & Pharmaceuticals Ltd.
56. Braithwaite & Co. Ltd.

57. Burn Standard Co. Ltd.

58. Mining & Allied Machinery Corpn. Ltd.
59. Bicwco Lawric Ltd.

60. Bharat Brakes & Valves Ltd

61 National Instruments Ltd.

62. Central Inland Water Transport Corpn. Ltd.
63. Bharat Ophthalmic Glass Ltd.

64. Rehabilitation Industries Corpn. Ltd.
65. Hindustan Steelwotks Construction Ltd

66. NTC (West Bengal, Assam, Bihar & Orissa) Ltd.

67. Hooghly Printing Co. Ltd.

68. Bharat Process & Mechanical Engineers Ltd.
69. Weighbird (India) Lid.

70. Cycle Corporation of India Ltd.

71. National Jute Manufacutares Corpn. Ltd.
72. Bengal Chemicals & Pharmaceuticals Ltd.

73. Hooghly Dock & Port Engincers Ltd.
74. Tyre Corporation of India Ltd.

75. Bengal Immunity Ltd.

76. Birds, Jute & Exports Ltd.

Written Answers 100
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DFLHI

71. Hindustan Paper Corpn. Ltd.

78. Cement Corpn of India Ltd.

79. Fenilizer Corpn. of Indya Ltd.

80. Hindustan Insecticides L td.

81. Central Electionics Ltd

82. Hindustan Shipyard Ltd.

83. Modern Food Industries (India) Ltd.
84. National Sceds Corpn. Ltd

ASADHA 26, 1913 (SAKA)
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85. Electronics Trade & Technology Development Corpn Ltd,

86. Food Corporation of India.

87. Indian Airlines

88. Hindustan Profab Ltd.

89. Indian Road Construciton Corpn. Ltd.
90. National Building Constn. Corpn, Ltd.
91. National Projects Constn. Corpn. Ltd.

92. NTC (Delhi, Punjab & Rajasthan) Ltd.
93, Delhi Transport Corporation

94. Hindustan Fertiizer Corpn Ltd.

95. Vayudoot

96. Intclligent Communication Systems India 1 td.

PONDICHERRY
97 Pondicherry Ashok Hotel Corpn. Ltd

OTHERS

98. Scooters India (International) GmBh W. Germany

PETROCHEMICAL COMPLEX IN

ORISSA
272. SHRI LOKANATH CHOU-
DHURY : Will the PRIME MINISTER

be pleased to state *

(a) whether the Government of Orissa
has submitted any proposil for setting up
of u petrochemical complex in Orissa; and

(b) if so, the action taken by the
Union Government thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA
MOHAN) : (2) The Industrial Promovion
and Investment Corporation of Orissa L'd.
(IPICOL) has submitted a piopusal  to
sct up a Nephtha based cracker complex
in Orissa.

(b) Proposals for setting up major
petrochemical complexes are  considered
having regard to availability of feed stock
and other techno-economic aspects.

IMPORT OF FERTILIZERS

273. SHRI LOKANATH CHOU-
DHURY : Will the PRIME MINISTER
be pleased to state :

(a) whether the Govarnment piopase to
import fertilizers from abroad to meet the
growing demands;

(b) if so, the details thereof;

(c) whether the existing production
capacity of the fertilizer industries within
the country remains unntilised; and

(d) if so. the details of the existing
duction capacity thersof together with the'
percentage of utilisation at present and the
reasons therefor ?
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THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND
FERTILIZERS (DR. CHINTA
MOHAN) : (a) and (b) Yes, Sir.  The

fertilizers are imported to bridge the gap
between the assessed demand and the
indigenous availability. The precise quan-
titv of fertilizers to be imported during the
yvear 1991-92 has not vet been firmed up
fully.

(¢) and (d) The capacity utilization of
the fertilizer plants in the country during
19906-91 has been 85.7 per cear in  the
cace of nitrogen and 74.5 per cent in case
of phosphiote. Some of the plants could
not achieve their full production capadity
due to variety of factors including equip-
ment break-down, interruption in power
supply, unhappy industrial relations and
less import of raw materials and inter-
mediates.

[Translation)

IRREGULARITIES IN PURCHASE OF
RICE

274. SHRI SANTOSH GANGWAR
Will the Minister of FOOD be pleased to
state :

(a) whether the Government have te-
ceived complaints about the irregularities
committed by the officers of Food Cor-
poration of India in the purchase of rice
in Bareilly division of Uttar Pradesh; and

(b) if so, the details of the action
taken!proposed to be taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI) : (a) Food Corporation of
India has reported that a pseudonymous
telegraphic complaint was received by
them on 28-4-91 about the alleged  ac-
ceptance of rice having broken grains
ranging from 30 to 40 per cent at
Bareilly and Shahjahanpur  cen'res of
Bareilly District of Food Coarporation of
India. However, even hefore receipt of the
above, squads of the FCI Hgqrs., on
routine surprise checks during the Tan-
vary and February. 1991, found levy rice

stock procured in Bareilly Disit. of - FCI -

rot conforming to the laid down - uniform
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specifications in respect of moisture con-
tent. broken and dehusked grains.

(b) The  District Manager, I-CI,
Bareilly, has been suspended, charge-sheet-
ed and disciplinary proceedings against him
ar¢ in progress.

PESTICIDE MENACE

276. SHRIMATI GEETA MUKHER-
JEE : Will the PRIME MINISTER  be
pleased to state :

(a) whether there is a secious concern
abeut pesticides menace the world over;
if so, the steps proposed towards finding
eflective and alternative technologies for
agriculture and health scctors;

(b) whether many pesticides are impli-
cated  in causation of cancer and other
health problems as brought out by
various studies at Indian Toxicology
Research Centre, Lucknow for the past
two decades; and

(c) the names of Institutes Units en-
gaged in finding alternatives to pesticides
in Agriculture and Health sectors and
their yearly budget 7

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS' (DR. CHINTA
MOHAN) : (a) Yes Sir; harmful pestici-
des are banned and replaced by mnewer
and safer ones from time to time. lo-
wards this  end, now technologies are
developed indigenously and also thiough
foreign collaboration.

(b) and (¢} Information is being col-
lected and will be iaid on the Table of
the' House.

NEWS ITEM CAPTIONED “RADIO-
ACTIVE MATERIAL IN  IMPORTED
PHOSPHATIC FERTILISERS”

277. SHRIMATI GEETA MUKHER-
JEE : Will the PRIME MINISTFR  be
pleased to state :

(a) whether attention of the Govern
ment has been drawn to the newsitem
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wwd “Radioactive material in

im-
27 i
poited phesphatic fertilisers” appearing in
the ‘Ohezrver’ dated 5 Junz, 1991;

{b) whether this repott is based on a
FAC document; and

(¢} if so, when this was released and

this was received by the Gonvern-

- through its represeniative st FAQG,
adicating action takenlproposed ?

THE MINISTER OF STATE iN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
(SHRIMATI  MARGARET  ALVA)

(a) There is no radioactve cadmivni
phos

in
phaiic fertilisers as mentioned in tie
sper report. It is well known that all
rock phosphates contain traces of ura-
nium. However, they do rot pose any
health hazards during use.

(b) and (c¢) Information is being col-
lected and will be laid oo the Table cf
the House.

RESTRUCTURING|REVAMPING _ OF
FERTILIZER  CORPORATION OF
INDIA

278. SHRI SANAT KUMAR MAN-

DAL : Will the PRIME MINISTER be
pleased to state :

(a) whether the Goverament have taken
any decision regarding financial restruc-
turing and revamping of the  Feitilizer
Corporation of India;

(b) if so, the details thereof;

(e) the details of financial implications,
particularly the write-off of accumulated
losses; and

¢
LY

(d) the number of empioyess likely to

bo retrenched as a result thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICAIS AND
FERTILIZERS (DR. CHINTA
RTOHAN) : (a) No. Sir.

(b) to (d) Question does not arise.

I.LIBERAL LICENSING IN PETRO-
CHEMICAL SECTOR

279. SHRI SANAT KUMAR MAN-
DAL : Will the PRIME MINISIFR be
pleased to state :

(a) whether his Ministry have examined
the report recently submitted tc the Plan-
ning Commission according to which
liberal licensing is threatening to build up
excess capacity in the petro-chemicals sec-
tor and likely to lead to wastage of scarce
investment in the sector;

(b) if so, the reaction of Government
thereto;

(c) the names of petro-chemical projects
already sanctioned including  Seelampur
aromatics their location, capacity, the busi-
ness houses  involved and the progress
mnde therein;

(d) whether the Government are re-
considering their decision about the imple-
mentation of the projects which had  al-
ready been considerably delayed; and

(e) if so, the facts thercof ?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND
FERTILIZERS {DR. CHINTA
MOHAN) : (a) and (b) Report  on

“Perspective Planning of the Petrochemi-
cal Industry in India” has just been
ceived from the Planning

Te-
Commission,

(c) A statement js attached.

(d) No, Sir.

(e) Question does not arise.
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FOREIGN COLLABORATION FOR
CONSUMER GOODS

28¢ SHRI SYED SHAHABUDDIN
Will the PRIME MINISTER be pleased to
state :

(a) the particulars of foreign collabo-
ratior proposals in the consumer goods
approved by the Government dunng
1990-91 including the description of items
and the name of foregn collaborators
and the Indian licences; and

(b) the total value of foceign collabo~
ration proposals approved dunng 1930-91,
Sector-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROT PJ.
KURIEN) (a) A StatcmentI s at-
tached

(b) Dunog the year 1950 91, a totdl of
640 approvals for foreign collaboration
were granted This incluyes 170 collubora-
tions which envisaged forcign investment
to the tune of Rs 7] 0% crores A State-
ment 11 showing tae industry wise break
op of foreign collaborat >n approvals gran-
f¢d duung 1990 91 35 sttached

STATFMENT-—I

DETAILS OF FOREIGN COLLIABORATION APPROVALS GRANTED DURING
APRIL, 1990 TO MARCH, 1991 FOR CONSUMFR GOODS

Sl No Name of the Indian Co

1 2
1, M/s Nutntional Food Products
India Ltd , New Delhi

2 M/s Rajamkant & Sons (IDamond
& Jewellery) Pvt Ltd

M s Nestle SA Switzerland

M/s Jack Rarft of USA

Name of the foreign collaboritor  1tem of
Meunufacture
3 4

Soyabean bascd
products

Gold Jewellery

10

11

12

M/s Indo Danish Organic Pvt
Ltd, Patna

M/s Lnkay Texturising Industiies

Pvt Ltd, B
M/s Goetze (indsa) Ltd , New
Delht

ombay

M/s VKL India Ltd , New Deln1

M/s Superior lnvestmunt (india)

Ltd , New Deltn

M/s Jam Rottil Heaters (P) Ltd ,

Maharashtra

M/s Flower & Vegetable Exports

Corpn , New Delhi

M/s. Meera Dhanuka, New Delht
M/s Shri A A Jabbar, Bangalore

M/s Hindustan National Glass

& Industries Ltd , Calistia

M s Plum Kemi Production
A/S, Denmark

M’s Henschel t xports GmbH,
Gurmany

Ms Dr August Octher
Geunany

M/s Central Soya Food
Products, USA

M/s Henschel Exports GmbH,
Germany
M/s Rothi 51l, ltaly

M/s Haegen, Holland

M/s Haegen, Holland

M/s Union Knopf Gmbh
Germany

M/s Ventropack Ltd ,
Switz rland

Hand (leanser
Gelly)

Fruut pulp/
Conccntrates Juice

Process | ¢ erenl
Products

Soya Food
Products

Banana Puree

Clectric Heaters

Mushrooms

Processed
Mushrooms

Buttons

Glass Bottles
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1

13.

14

1s.

16.

19.

20.

21.

3
-

Mfs Snjuw Mﬂkfood P) Ltd
Mirzapur,

M/s. Gemglus Jewell. ry India
Pvt. Ltd., Bombay

M/s. Adisson Jewell ry Pvt, Ltd.,
Bombay.

M/s. Rasik Lal Hiralal & Co.,
Bombay,

. M/s. Kerala (Ceramics Ltd., Kerala

. M/s. Rabik Exports Ltd., New

Dethi,

M/s. Hyderabad Allwyn Ltd..
Hyderabad.

M/s. Vishwa Electronics (1) Ltd.,
Maharashtra,

M/s. Maji ) Kakemutiah Khan,
Tamil Nadu

. M/s. Arvind Electronics 1td.,

Ahmedabad.

. M/s. Apel Pran Electronics Lid.,
A.P.

24. M/s. Himagchal Wireless Lid.,

31

32,

——— i e

. M/s. S.R.F.

Shimla.

. MIs, Shri K.C. Gocl, New Delhi.

Appliances Ltd..
New Delhi.

. MJs. Oceanic Magnetic Ltd.,

New Delhi.

. M/s. Kaytee Switchgear Pvt. Ltd.

. M/s. Maharaja International Ltd.,

New Delhi.

. Ms. Unitech Technology Pvt.

Ltd., New Dethi,

M/s. Beck & Co. (I) Lid., Bombay.

M/s. Kelvinators of India Lid.,
New Delhi.

ASADHA 26, 1913 (SAKA)
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3

4

M/s MP FoodOo Ltd. Japan gm:vkn Crackml

M/s. Continental Holdings Ltd.,

Hongkong.

M/s. Kabushiki Kaisha
Okamatsn, Japan

Mjs. Sano Truding Co., Japan
M/s. Advanced Project
Technology Ltd., UK.

M/s. FBA Business Address
Gmbh, Germany.

Mys. Sciko, Japan

M/s, Magnetic Machinery 1.4d.,

Hong Kong,

M/s. Lactine Swiss Panchawd,
Switzerland

M/s. IV, Japan

M/s, Oricntal Precision Co.
Ltd., Republic of Korei.,

M;s. Winfuir Electronic Co.,
Hoigkong.

Mis, Jeil Mulsan Co, South
Korea

M/s. Sumsung Ele-tronics Co.
Ltd., South Koreca.

M, s, James York (Holdings)
L., UK.

M;s. Tomson Grant Public,
France.

Mys. Siltal Casa SPA, ltaly.

M;s. Service Group Ltd,, UK,

Studded Gold
Jewell.ry

Studded Gold
Jewell:ry

Studded/plain Gold
Jewellary

Bone China Mixed
Table ware.

L.eather shoes
Mechanical Watches
Video Audio Tupes
and cussettes

High protein Base
food

Video Magnetic
Tapes & Video
Cassettes.

Cordless Telephones
Cor.less Teluphones
Spectacle frames.

Programmable
Washing Mm,hme

Audno Magnetic
Cassettes.

Automatic Washing
Machine

Domestic
Refrigerators/
Washing Machines,

Automatic
ilectronically

controlled

Washing Machines.

M/s. AS.F. Lackee Farban AG Paints/Warnishes

Germany

M/s. White Consolidated
Induutrwa of USA

Programmable
Washing Machines,
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STATEMENT-II

INDUSTRY-WISE BREAK-UP OF FOREIGN COLLABORATION CASES APPROVED
FROM APRIL, 1990 TO MARCH, 1991

— I

, umber of A |
SLNo.  Name of the In-ustry N f:gm et u.w
March, 1991
1 2 3
I. Metallurgical Industries . . . . . . . 24
2. Fuels . . . . . 3
3. Boilers& Steam Generdtmg Plams .. .. . 5
4. Prime Movers (other than Elec.) . 4
5. Electrical Equipment ... e 94
6. Telecommunication . . . . . . . . . 75
7. Transportation . . . . . . . . . 18
8. Industrial Machinery e e n
9. MachineTools. . . . . . . . . 19
10. Agriculture Machinery . . . . . . . i
11. Earth Moving Machinery . . . . . .-
12. Misc. Mechanical & Engy. Industry . . . . 84
13. Commercial, Offices & House Hold Fquipmets . . . . 10
14. Mediacal & Surgical Apphances . . . . . . 7
15. Industrial Instruments . . . . . . . . 32
16. Scientific Instruments. . . . . . !

17. Mathematical Surveying & Drawmg lnstruments

18, Fertilizers . . . . . . . ..
19. Chemical (other than l-emhzers) . . . . . . 65
20. Photographic Raw Film & Papcr

2. DyeStufls

22. Drug& Pharmaccuncnh . . 1
23. Textiles (including those dyes, prm(cd or otherw:se prm.csscd) 8
24, Paper & Pulp including paper producls 7
25. Sugar .

26. Fermentation Indusmea

27. Food Processing Industries

28. Vegetable Oil & Vanaspats

29. Soap. Cosmetics & Toilet prcparmons
30. Rubber Goods .

31. Leather. Leather Goods & Plckcrﬁ

32, Glue & Gelatine .

33. Glass

34. Ceramics . . . . . . .
35. Cement & Gypsum producls . . . . . . . 3
36. Timber Products .

37. Defence Industrics

38. Cigarettes . . . . . . . . . ..
39. Conssltancy . . . . . . . . . . 11
40, Misc. Industries . . . . . . . . . 69

o e e - an

Total : . . . . . . . . . . 640

B e LA

-




117 Written Answers

[Translation]

REVIVAL OF FOOD PROCESSING
INDUSTRIES IN  BIHAR

281 SHRI BHOGLNDRA JHA will
the Miumster of FUOD PROCESSING
INDUSTRIES be sleved to state

(a) the main difficulties being faced to
revive the fruit processing ndustries set up

i Madhubani, Darbhunia and Qem 1n
Bihar, and ,

(b) the steps being taken to 1emove the
difficulties so that these industries are 1e
vived ?

THE MINISTER OF STAT= IN THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI GIRDHAR GO
MANGO) (a) and (b) There are only
three fruit processinz units in these Dis
tricts 1n cooperative sec v These umits ,
which were set up dur n2 1960 67 never
went 1n production duc to a dispute bet
ween the contractor and the societies con
cerned regarding supply of muichirery and
the matie1 went mto rbitraaor The aib
tration case contmued t'l 1975 witk the
result societies could not tak up com
mercial production By the time the cases
were resolved, the socicties lost interest in
it On the recommendation of the State
Govt the National (.oopeiative Develop
ment Corporation samtioned  ichability
tion assmstance of Rs 4 80 lakhs 1n 1976 for
reviving the unit located at Dharbhanga.
However the State Govt dd not velease
the asmstance to the society for rehabilita-
tion of the sime The s.rction was sut e
quently cancelled Further, the NCDC
sanctioned rehabili* wion  assi tive  of
Rs 420 likhs to the et &t Waim (Oenn)
and Rs 412 lakhs to the untt at Madhu-
bhani in 1982 In these cases also the
State Govt did not take any action for the
rehabiitation and therefore the sanctions
were cancelled Hence, the mam difficulty
being faced to revive thasc umits wis tle
lack of interest shown by the concerned
societies and the State Government

NCDC has since not recesved any pro-
posal from the State Givt. of Bihar for
rehaibnlitation of these umits and Mimstry
of Food Processing Industnes does mot
propase to take over these umts.

ASADHA 6, 1913 (SAKA)
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REVIVAL OF ASHOK PAPER MLLS
LTD AND THAKUR PAPER MILLS

282 SHRI BHOGENDRA 'HA will
the FRIME MINSTLK be ploased to
state

(a) the steps bemng taken by Govern-
ment to revive Ashok Papcr Mills Ltd at
tcmeshwar Nagir m  Dubhanga dintint
o F hat

{b) the hurdles bewng faced 10 the pro-
vess of revivul of Raimesowar Napar unit
of Ashok Paper Mills Ltd and by what
tiun  and how these huidles are propused
t»1 removed and

(¢) the ume by whicn Thakur Paper
Mills 1n Samastipur District 15 likely to be
revived’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSIRV (PROF P)
KURIEN) (a) and (b) Ashok FPaper
Mils 1td (APM) tas two units— cne at
Jouighopa n  Assam and the other at
Rimeshwar Nagar i Bthar The Assam
units his been lying  cdosed since Much,
1983 and the Bihar unt s nce aupt, 1982
Ashok Paper Milly 1td (APM) had made
an application to the Boi d for Industral
and Financial Reconstruction (BIFR) under
the provisions of Sick Industnal Compa-
nks (Speaal Provisions) Act 1985 Dua ny,
thu proweedings in the BIFR, the State
Governments of Biha:r and Assam have
agreed to nationalise the two units, loca-
ted n thur respective States, with a view
to reviving, the same The State Govern-
ment of Assam has nationalised the Assam
unit of APM As regards the Rameshwar
Nagar umt of APM simlar action has to
be taken by Government of Bihai

CGovernment of Rihar had sent a draft
ordinance for nationalising the Rameshwar
Nacar umt of APM for recciving Piew-
dent’s instructions thereon, before promul-
gating the ordinance Certain observationsi
suggestions on behalf of the Government
of India have been conveyed to Govern-
ment of Bihar for their comments, which
are awaited Further steps leading to the
re-opemung of the umt are to be taken by
the State Government of Bihar
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(c) Mls Thikur Paper Mills Lud
(TPML) has been lying closed since
Macch, . 1982. It has been reported that
effosts of the financial institutions to draw
up proposals, in consultation with the
State Government of Bihar for removing
the difficulties being faced bv the unit
have not been successful. The Industrial
Finance Corporation of India (IFCI) bas
initiated steps for execution of the order
for sule obtained in 1971 with 1egard 1
mo.igaged properties of the TPMI..

!’E+Rn CHEMNCAL  COMPLEX
IN BIHAR

.'2.83. SHRI BRHOGENDRA JHA : Will
the PRIME MINISTER be pleased to
state :

(a) whethor thove is a long  standing
demand for sciting up of a Petcochemicel
Complex at Barauni in Bihar;

(b) if so. the reaction of Govzrnmen
thercto;

(¢) whether State Governmeat o. Bihar
had also submitted certain pro; “.iis to the
Union Government in this connection; and

(d) if so, the dctails thereof; and the
action taken in the matter so far? ?

THE MINISTRY OF STATRE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZER (DR. CHINTA MOHAN) :
(a) to (d) Mls Bihar State Indust:ial
Development Corporation Ltd. had ap-
plied in September 1984 for a letter of
intent for setting up an aromatic com-
plex at Barauni, Distt. Begusarai in the
state of Bihar.

The application was rejected by the
Government in  September 1986 on the
grounds that feed stock required for this
. project has not been tied up.

JULY 17, 1991

Writien Answers 1.

(English)

DECLARATION OF PROPHEI MOHD.
SAHEB'S BIRTHDAY AS A PUBLIC
HOLIDAY

284. SHRI SYED SHAHABUDDIN

Will the PRIME MINISTER be picased
to state :

(a) whether the Prophet Mohd. Saheb's
Birthday hus been declar:d as a public
holiday during 1991; and

(b) if not. the reasons thereof ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) : (a) Ne
Sir;

(b) The matter is under consideration.

CAPACITY UTILISATION OF FERTI-
LIZER PRODUCTION UNITS

285. SHRI SYED SHAHABUDDIN
Will the PRIME MINISTER be pleased to
state :

(a) the installed capacily of festilizer
production units in the public sector, unit-
wise as on March 31, 1991;

(b) the utilisation copucity, unit-wise
and overall during 1990-91;

(c) the corresponding overall utilisation
capacity of the production units in the
private sector during 1990-91;

(d) the unit cost of production and ex-
factory price of various types of fertilizers
during 1990-91; and

(e) the corresponding world price FOB
during 1990-91 ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (DR. CHINTA MOHAN) :

(a) to (c) The installed capacity of fer(-
lizer production units in publicjecopera-
tive|private sector unitwise and the percen-
tuge capacity utilisation for the year 1990-.
91 is given -in the Statement attached.
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() The averape.per - tonne - retention investment but excluding freight) tor
prics (includiag normative cost of produc- 1990-91 for major types of fertilizers are
tion topether with interest and retrun on as follows :

Type of fertilizer Average retention
price per tonne (Rs.)
Ures T . . . . . . . . 3N
Ammonium Sulphate . . . . . . . . 2127
DAP . . . . . . . . . . . 6037
The ex-factory price of major types of fertilizers are as follows : —
b"iram_c - T Max, ;Hing pric;— “Distributor's margin Ex-factory .price
(Rs./MT) (Rs./MT) (Rs./MT)
e T e e 75
Ammonium Sulphate . 1650 80 1570
DAP . . . . 3600 190 3410

(e) The average contracted FOB price per metric tonne of various fertilizers
during 1990-91 is given below :

Name of fertilizay Uss
T pap T T T T 172.75
MOPpP . . . . . . . . . . 100.60
sop . . . . . . . . . . 180.63
NPK . . . . . . . . . . 201.1)

The country did not import Urea ¢ Ammonium Sulphate during 1990-91.

STATEMENT
NITROGEN
Nnm.g of the.l"!?\;—lm i . Installed Prodn. % Cap: UE.
capacity as (‘000 MT)
on 31-3-91 1990-91 1990-91
() Public Sector : -- ' '
F.CIL :—~ .
Siadri Modn. L . . 219.0 109.6 50.0
Garakhpur .. . . 131.0 11.8 8.8
Ramagandan . . . . 228.0 36.1 15.8
Talcher .. 228.0 73.0 32.0
TOTAL F.C.L . . . 806.0 - 230.2 28.6
HF.CL.:— ,
Nm.l .. .. . 20.0 3.6 18.0
Namrap-Il L 152.0 61.4 4.3
Namtup-Iit . . . . 177.0 49.9 2.2
Dusgapur P . . 152.0 4.8 22.9
Bagausi R . . 152.0 52.4 .3

2602 LSS/91—9
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NITROGEN - L
Shme 5F the’ installed  Reedn. % Cmp
b et? ¢ capacity (/000 M%) la
as on 31-3.91 1990-91 1990-9
BOTAL : HF.CL. : 653 0 208 1 N9
NFL, —
Naogal- 80 0 609 761
Nangal-1 152 0 134§ 88 5
Bhatinda 235 0 185 9 1
Panspat 235 0 217 4 925
Vyapur 334.0 390 6 116 9
TOTAL :N.F.L: 1036 0 989 3 95 S
FACT :1
Udyogmandal 780 476 610
Cochin-J 152 0 103 2 679
Cochin-JI 810 86 8 107 2
TOTAL FACT ; 31t o0 2376 76 4
R.CF, :—
Trombay 90 0 826 9 8
Trombay-1v 750 553 37
Trombay-v 152 0 134 0 832
Thal 683 0 637 » 933
TOTAL R.CF. 1000 0 909 1 99
MFL Madras 176 0 127 6 7S
SAIL Rourkela 120 0 43 6 36 3
NLC N.yvelr 70¢C 46 9 670
PPL - Paradeep 130 00 $92 435
By pretfuct 300 21 4 73
TOTAL PUBLIC SECTOR 13320 2873 0 66 3
(II) Coop. Sector:
IFROO  Kalol 182 0 171 3 94 1
Kandia 1200 89 9 749
Phulpur 228 0 271 3 119 0
Aonla 334 0 399 4 1196
TOTA!L 864 0 931 9 107 9
KRIBHCO Hazwra 668 0 790 2 116 3
TOTAL COOP SECTOR 1832 0 1722 1 112 4
(I1I) Private Sector :
GSFEC Baroda 236 0 299 | 126 7
CFL * Viag 840 9% 9 115 4
SFC : Kota 152 0 169 8 111 7
IBL * Kwnpur 3100 306 S 98 9
ZAC : Goa 198 0 208 9 0s s

—— ads - - - ——

- rgrs 0 V8
1 -
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reiii¥icates Watplodirction.

Name of the Plant Jowaliod, Prodsh Gaph
«apaci on \ T %ﬂ .
T8 IR0 19901
SPIC Tutxorm 3120 320 4 102.7
MCF Mangslors 181 0 134 7 74.4
ERp Pary * Bnnece 8.0 11.6 145,90
Hari Pert Vasasias: 10 0 00 09
GNFC Bharuch M. 289 1 108.9
TAC Tuticorin Al 16 0 78 48
PNF ° Nangal 160 128 .81
Haldia 290 200 X
TGFCC  Japdishpur 334.0 a4 e vt
GSFC  Sikka 590 "N 24
GPFC Kekmada 840 48 811
By product 120 39 328
TOTAL PRIVATE SECTOR 2284 0 2398 0 105 0
Total 1+ H+11D) 8148 0 6993 1 8s 8
PHOSPHATE
1 PUBLIC SECTOR
FACT
Udyogmandal 370 251 68
Cochiu-1 120 95.2 850
1OTAL FACT 149 0 120 3 8.7
RCF —
fromoay 450 58S 128 3
Trombay-1V 750 554 739
TOTAL RCF 120 0 110 9 924
MFL Madras 1o 88 4 789
PPL. Paradeep 3310 151 2 A
HCIL -Khetr o0 76 25.3
pPPCL  Amghore 420 209 498
SSP Umits Mo 116 81
TOTAL PUBLIC SECTOR 819 0 sio 9 624
11 COOP.SECTOR
IFFCO Kandla 309 0 233 1 7.4
U). PRIVATE SECTOR
GSPC Baroda $0.0 91 9 183 ¢
CEL Vazag 100 4 101 7 978
ZAC Go: 1110 752 61.7
SPIC* Tuticorm 191 0 149 0 80
F > Mangafore 630 425 679
EID Parry Ennore 100 143 143 0
GNEC , Bharuch®*® — 48 -
ML, . Heldw no 509 o7
GBFC 2 ukin 520 ”9 813
GFC 1 Kanineda s o 118 sio
- S5 Uaits 73,0 $41 9 72
TOTAL PRIVATE SECTOR 1620 1307 9 8 6.
s TR by B 2750.0 2099 .6
14
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UPGRADATION AND CAPACITY
UTILIZATION OF ATOMIC
POWER PLANT

286. SHRI SYED SHAHABUDDIN :

Will the PRIME MINISTER be pleased
to state

(a) the present operational status ot
the stomic power plants in the country,|
unit--wise with installed capacity of each
uga,

Uit ) o

Tarapur Atomic Power Station—1
Tarapur Atomic Power Station—2
Rajasthan Atomic Power Station— 1
Rajasthan Atomic Power Station—2
‘Madras Atomic Power Station—1
Madras Atomic Power Station--2
Narora Atomic Power Station

(b) the actual output as percentage of
installed capacity unit-wise during 1950-
91; and

(c) the steps proposed to be takon du-
ring 1991-92 to upgrade the capacity wti-
lisation and efficiency of output ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) : (a) and (b)
The details of Atomic Power plants pre-
sently in operation in the country are a8
follows :

Installed Cf:g;citx
capacity a8 r_in

approveg by 1990-91 (34)

ABC.

160 MWe 67.3
160 MWe 68.6
220 MWe 4.4
220 MWe 68.0
220 MWe 47.2
220 MWe 60.1
220 MWe 56.3*

*With effect from 1-1-1991 when commercial operation of Narora Atomic Power Station |

commenced.

(¢) Tarapur Atomic Power Station-1 and
2 and Rajasthan Atomic Power Station-2
have recorded capacity factors above nor-
mative levels of 62.89;. The operationa)
pawer level of Rajasthan Atomic Power
Station-1 has been restricted to about 100
MWe by Atomic Encrgy Regulatory Board
(AERB) since 1987 consequent on the
mechanical sealing of the light water leak
in the south end shield. Replacement of
end shields is a long-term project and
this unit is being derated 10 a capacity of
100 MWe. The operational power levels
of Madras Atomic Power Station-1 & 2
have been restricted during 1990-91 upto
75¢, full power by AERB consequent on
the implementation of interim smodifica-
tions to solve the problem of the failure
of moderator inlet mamfolds on both the
udits, Necessary steps for restoration of
these units to noymal operational power
levels are in progress. Based on the opera-
tional experience of Narora Atomic Power
Station-1, which is the first of its type,
problems are being resolved progressively

for improving capacity utilisation of
Natora Atomic Power Station-1. The Unit
capacity of Rajasthan Atommc Power Sta-
tion-2 has been rerated to 200 MWe,
and those of Madras Atumic Power Sta.
tion and Narora Atomuc Power Station to
220 MWe per Unit respectively.

PURCHASE OF MONTHLY STOCK
UNDER PUBLIC DISTRIBUTION
SYSTEM IN INSTALMENTS

287. SHRI PAWAN KUMAR BANSAL:
Will the PRIME MINISTER be pleased
to state :

(2) whether the Government are aware
that the poor people who are umable to
purchase the entire mouthiv stock permis-
sible under the public distribution system
in one go have to forego their entitlemont;
and .

(b) it so, the steps the Govermment ia-
teiid to Take #0143 fe, enahle them to bay
the stock in instalments ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI
KAMALUDDIN AHMED) : (a) and
(b) Perlodicity of issue of Public Distribu-
tion System items to consumers fiom Fair
Price Shops is prescribed by State Govern-
mentsjUnion Territory Administrations and
is either weekly, fortnightly or monthly,
which wobld take into account, amongst
other things, the purchasing power of the
consumers in the Stats{Union Territory.

FURNISHING OF PERMANENT
ADDRESS FOR RATION (ARNS

288, SHRI PAWAN KUMAR BANSAL:
Will the PRIME MINISTER be pleased
to state :

(a) whether the Government are aware
that insistence on furnishing of permanrent
address by the clamants for ration cards
deprives the most vulnerabls se.tions of
the society the access to the public distri-
bution system; and

(b) the steps the Governmeat intend to
take to ensure that the weukest of the,
weak including the mugratory labour and
pavement dwellers urc not deprived of
this facility mecant primarily for them ?

THE MINISTER OF STA7E IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHIIRI
KAMALUDDIN AHMED) . (a) and
(b) Implementation of the Public Distri-
bution System, including seuing wut the
criteria for eligibility for ration cards, we
decided by the Statc Governments|UT Ad-
ounistrations. The Central Govcrument
has, however, advised the State Govern-
mentsjUT Administrations  to  cover the
uncovered population and to supply ra-
tion cards to each family bwh in raral
and urban areas.

(Translation)

POPULATION BELOW  POVERTY
LINE IN BIHAR

* 289. SHRT RAMASHRAY PRASAD
SINGH : Wil the MINISTER

OF PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

{a) the percentage of population living
below poverty-line in Biha: as per the
latest survey; and

(b) the efforts made or proposud to
be made by the Government to bring them
above the poverty-line ?

THE MINISTER OF STATE OF THB
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H. R BHARDWAIJ) : (a) tsased on the
provisional results of 43rd Round of
National Sample Survey on housshold
consume:r expenditure, the percentuge of
population below poverty line in Bihar is
esttmated at  40.8 per cent in 1987-88.

tb) Apart from developinental efforts
at creation of income and employment
through ziowth in  agricultuie,  industry
«nd services, etc.. special programmes for
alleviation of poverty are also being im-
plemented. These include programmes like
Integrated Rural Development Program-
me, Jawahar Rozgar Yojana as well as
some special programmes for the develop-
ment of Scheduled Castes and Scheduled
Tribes

[English]

ROLLING BACK PRICES OF EDIBLE
OILS ETC.

290 SHRI BHAGEY GOBARDHAN :
will the PRIME WINISTER be pleased
to state :

(a) the average 1etail prices of Diesel,
Kerosene, Salt and Edible Oils in July,
1990;

(b) the average 1ctail prices of same
arti.les as obtaining in June, 1991.

(c) the steps being taken to roll back
prices of aforcsaid articles to levels ob-
taining in July, 1990; and

(d) whether the Government prupose

.to complete the task of rolling back prices

by October, 1991 *
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THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI
KAMALUDDIN AHMED) (a) and
(b) A Statement showing the average re-
tad prnices of Diesel, Kerusene, Salt and
Edible Ouls as in July, 1990 and on 14th
June, 1991 (latest available, is attached

(c) and (d) Government gttaches the
wut pnonity 10 reducing inflation and
would adopt necessary measuies towards

thes end Eforts, would also be made to

restran growth n moneta y supply, effect
economy mn Government expenditure, en-
courage small savings, ensure better, supply
and demand management of ‘“semsitive
commodities”, stnct schion against hoar-
ders and profiteers and provision of in-
cenive for Mgher production in the
medium term A Cabinct Commmittee hxs
been set up on 13-7-1991 under the
Chairmanslup of Finance Minister to
momtor the price situation of essential
commodities and ensure their supply
These mcasures are expected to have de-
qirable effects on rising trends of prices

STATEMENT
Average Rotail Prices of Dlesel, Kerosone, Salt and Edible Ofls on 27-7-1990 and 14-6-1991

—— . e e -

Kerosene

Salk (Common)
Ground nut oil
Mustard Qil
Coconut O1
Vanaspat:

Cats Average Retail  Prices

(n Rs)
27.71990  14-6-1991
K} 4 S
Ture 439 54
Ture 21 397
Kp. 104 1136
Kg 32 50 38 R
Ky 29 98 31311
Ks 41 13 48 91
INY 35 98 39 93

Sourc  Directorate of 1¢010ms & S uintics Muust v of Agriculture

OUTLAY FOR RURAL SECTOR

291 SHRI BHAGLY GOBARDHAN
Will the Minwster of PLANNING AND
PROGRAMME IMPLEMENTAIION be
pleascd to state

(a) whether the Umion Government
propose to allocate 50 per _ent of publc
sector outlay on programme and pro-
wcts for the benelit of rural and agncul-
tural sectars dunng 1991-92,

{b} if se, the outlay fixed for the rural
actor during 1991-92, and

(c) the programmes being undertaken
m sural areas with this outlay ?

THE MINISTER OF STATE OF THE

MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H R BHARDWAJ) (a) and (b)
Based on the allocations specified 1n the
Intcuum Budget of Centrel Government
for 1991-92, the sharc of outlay benefittmg
rural arcas n budgetary support for the
Central Plan s about 51 7% This amounts
to about Rs 9450 crores out of the total
budgetary support of Rs 18550 crores n
the Crntrd Plan of 1991-92, as grdicated
in the Internm Budget.

(c) This outlay 18 provided for the pro-
grammes under major development heads
like agriculture, rurel development, im-
gation and flood control, power, transport,
villaga industries, health, family walfave,
oducation. and water supply.
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NAKIONAL SURBR-CONDUCTIVILY
PROGRAMME

292. SHRI BHAGEY GOBARDHAN :
Wil the PRIME MINISTER be pleased
to siate 2

(a) the objectives of the Natonal
Super-Condtuctivity Programme in the con-
text of “Development of Techpology” in
the coontry ;

{b) whether development of an efficient
conductor so as to mnimise losses in the
power transmission system 18 also & part
of this programme; and

{¢) it 30, the progress and achievements
of the National Super-Conductivity Pro-
gramme till date ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MAT! MARGARET ALVA) . (a) The
broad objectives of National Super-Con-
ductivity Programme (NSP) n the con-
text of “development of technology”, ac-
cording to the Govt Resolution of 27th
Feb, 1991, on National Superconductivity
Science & Technology Board (NSTB), ate
as follow.

(1) Synthems of high quality High

Temparatare Super-Conducting
(HTSC) muterials in bulk quanu-
nies ,

.

(h) Making performed|shaped objects,
wires, tapes and cables out of super-
conducting matenals ,

(W) Developmentienpincerinz of supe:
conducting  devicesjsubsystemsisvs-
tems for a vanety of applications,
inclnding electronics|electrical appli-
cation; and

(iv) Devclapment|engineesing of proto-

. dype cleciromagnets for use in in-
dustnial and electrical applications;
and

(v) Promotion of industrinhsation of
super-conductivity technology.

() and ¢c) Individual prejects withjin
the abpye broad objectives have been sup-
ported. Power transislmion spplications of

superconductivity and development of
supercenducting wires for this wse are not
envisaged at the present state of techno~
logy. Superconductors could miniwive the
transmission losses by mmimising resistive
losses 1n the limes but theso require Cryd-
genic environment for the operations, and
the techno-economic advantages of super-
conductmg wires vis-a-vis High Volage
Darect Current (HVDC) Transmission,
et for vanous applications are yet to be
established In NSP in India, a few pro-
jects have been taken up in the area of
high temparaturc  superconducting wires|
tape development for gemeral purpose use.

R & D PROJECTS FOR DEVELOPING
TECHNOLOGIES FOR TRANSFER

293 SHRI BHAGEY GOBARDHAN :
Will the PRIME MINISTER be pleaged

to slate

(4) the hst of R&D projects so far sup-
ported by the Umon Government for do-
velomng technologies for transfer ;

{b) the names of technologies resulting
from such projects; and

(L) the follow-up action taken by im-
dustiy jn each case for commercialisation
of such technologies ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEI, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) : (a) to (¢)
Informatron is being collected and will be
laid on the Table of the House.

INFORMATION REGARDING PEPSI
PROJECTS

294 SHRI RAINATH SONKAR SHAS-
TRT Wil the Minister of FOOD PRO-
CESSING INDUSTRIES be pleased fo
refer to the reply given on 27 Februsry,
1991 to USQ No. 767 amd state :

(a) whether the feam constituted by the
Government to visit the various Popsl
Projects and assess tbe present status has
since collected the facts and information
from Mi|s Pepsi Foods;

(b) If so, the details thereof; and
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Xc) i not, the reasons for the delay and
the action taken to expedite the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI GIRIDHAR GO-
MANGO) : (a) The team has aince sub-
mitted its report regarding status of Mis
Pepsi Foods Private Ltd. till December,
1990 to the Government

{b) The team has, inter alia, reported
that :

(i) The Company has set up plants
for potatolgram processing, soft
drink concentrate and fruit and
vegetable processing in Punjab.

(ii) The Company has also taken steps
10 encourage the farmers in deve-
loping aursery protected under poly-
thene cover for growing tomato
seedlings and to grow good quality
high yielding hybnd tomatoes by
adopting deep chieseling techniques.

(iii) Equipment foi the manufacture of
apple juice concentrate and pecr
juice concentrate as well as concen-
tration with energy saving diffusion
process have not been imported|
commissioned.

(iv) The sale furnover o" soft drink
concentrate has apparently been
depressed.

{v) No experts of own manufactured
products i.e. fruit and vegetable pro-
ducts, processed potato|grain pro-
ducts and soft drink concentrate
manufactured in the three units
under the Pepsi Project for which
LOIIFC approval was granted has
been made.

(c) Does not arise.

OBSERVANCE OF CLOSED HOLIDAYS
IN KENDRIYA BHANDAR

SHRI RAINTH  SONKAR
sm'fnu Will the PRIME MINISTER

bo pleued to state :
(l) whether the Kendriya Bhandar are
obecrving more mumber of closed holidays

in respect of its branch stores than what is
being observed by the Super Bazar branch
stores;

(b) if so, the reasons thenlcf; and

(c) the steps taken that the working
hours and working days of both the Super
Bazar and the Kendriya Bhandar ure iden-
tical to ensure least inconvenience to the
¢ snsumers which the consumers are facing
now in view of frequent holidays in the
branch stores of Kendriva Bhandar ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA) : (a) Yes
Sir

(L) The Kendriya Bhandur and Super
Barar are separate organisations having
their own  policies  selating to working
hours and holdays

(¢) It may not be feasible to bring the
vwoiking hours and working days of both
the organisations on par at this stage.

LTC FACILITIES TO GOVERNMENT
SERVANTS

296. SHRI RAINATH SONKAR SHA-
SHTRI : Will the PRIME MINISTER
be pleased to refer to the reply given on
25th February, 1991 to Unstarred Ques-
tion No. 297 and state :

(a) whether the embargo on availing
of LTC faality by the Government emp-
loyees, has since been lifted ;

(b) if not, the reasons therefor and
by when 1t will be lifted ;

{c) whether the time to avail the LTC
fecility for the four years block 1986-89
which was extended upto June, 1991 has
been further extended upto September,
1991 ; and

(d) the facilities proposed to be provi-
ded to the employees at the visiting
places to make their )oumcyc happy,
pleasant and meaningful ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA : (a) Yes,
Sir.

{(b) Does not arise.
(¢) Yes, Sir.

(d) The following facilities are availa-
ble to the Government Servants travelling
on LTC. to some of the tourist destina-
tions.

(i) The Department of Tourism sup-
ports the state Governments in coastruc-
tion of low budget accommodatjon like
Yatri Niwas, Yatrika, Tourist Bungalows
and Forest lodges. These aie usually
constructed at places of tourist interest.

(ii) The ¥ITDC, a Government of India
undertaking offers LTC packages al con-
cesional rates at selected places.

(ii1) ITDC, offers budget meals on re-
quest.

The concessions offered by 1TDC are
effective from 1-3-1991 to 15-10-1991.

COMPLAINTS AGAINST TAFCO
OFFICIALS

297. SHRI M. V. CHANDRASHE-
KARA MURTHY : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government hzve re-
ceived complaints of financial and other
irregularities against the senior oflicers of
the Tannery and Footwear Corporation
of India Limited (TAFCO) ; and

(b) if so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.
K. THUNGON) (a) Yes, Sir.

(b) The complaints mainly relate to
uanecessary demolition of buildings, pur-
chase of poor raw materials, irregularities
in the purchase of items from ancillary

units, fall of production during the tenure.

of late CMD, increase of losses during

2602 LSS/91—10
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the period, increased expenditure for pre-
paration of Dbalance sheets, misuse of
moior vehicles etc. Some of these
complaints were investigated by tne CBI
who huve recommended departmental
action for imposition of major penalty on
the concerned oflicers in two cases.

The action in these cases will be taken
as per procedure. In the third case,
prosecution has been launched by the
CBI before the Special Judge, Anti Cor-
ruption. Lucknow.

SICX INDUSTRIAL UNITS

298. SHR1 ATAL.  BIHARI VAJPA-

YEE : Will the PRIME MINISTER te
pleased to state :

(«) the number of big. small and tiny
industrial units which have been declared
as sick oi have stopped working, State-
wise, till date ; and

(b) the veasons for their sickness and

the steps taken by Union Government to
revive them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.
J. KURIEN) (a) Data on sick indus-
trial units assisted by banks are coilected
by Reserve Bank of India as per the defi-
nition of sickness adopted by them. Ac-
ording to the latest data avajlable from
the Reserve Bank of India the number of
Small.  Medium and Large scale sick
industrial units under 'he  SSI and Non-
SSI categories as at the end of December,
1988 are given in the attached Statement
Information regarding tiny units is not
centrally maintained.

(b) A number Jf
external and internal
ing in  combination, have been  yes-
ponsible for industrial sickness. Some
Qf the principal causes are faulty plann-
ng. management deficizncies,
financial control,

causes, both
often operat-

inefficient
' diversion of resources,
inadequate attention to R&D. obsolescence
of. technology and machinery, poor indus-
trial  relations, inadequacy of demand,
shortage of raw materials and other inputs
and infrastructural constraints, etc.
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For revival of sick industrial units, Go-
vernment of India have taken a number
of steps. Theso are :—

(i) Thoe Government have e¢nacted a
comprehensive legislation namely “The
Sick Industrial Companies (Special Pro-
visions) Act, 1985 A quasi-judicial
body designated as ‘The Board for Indus-
trial and Financial Reconstruction’ (BI-
FR) has been set up under the Act to
deal with the problems of sick industrial
companies in an effective manner, which
has become operational with effect from
15th May, 1987.

(ii) The Reserve Bank of India have
issued guidelines to the banks for streng-
thening the monitoring systems and for
arresting industrial sickness at the ina-
pient stage so that corrective measures
are taken in time.

(ii1) The banks have also been direct-
ed by the Reserve Bank of India to for-
mulate rehabilitation packages for the re-
vival of potentially viable units. The
banks and financial institutions evolve re-
habilitation packages for the revival of
sick units.

(1v) Reserve Bank of India have also
issued guidelines separately to the banks
indicating parameters within which banks
could grant reliefs and concessicns for re-
habilitation of potentially viable sick units
without reference to Reserve Bank of
India both in the large and small scale
sectors.

(v) Government of India introduced a
Margin Money Scheme with a view to
supplementing the cfforts of the State
Governments in reducing the incidence of
sickness 1 the small scale seccor. Under
the liberalised scheme the maximum
amount of assistance per unit available to
sick small ocale units for rehabilitation
has been mcreased from Rs. 20,000 to
Rs 50,000.

(vi) An excise Rehief Scheme for weak
units has also been announced. The
scheme would apply to any unit mn which
500, or more of the maximum net
worth 1n any of the previous five acconnt-
ing years has been eroded by accumulated
losses. The umt should have a rehabili-
tation, modernisation or diversification
puackage approved by a designated finan-
cial institution. The eligible umt would
be entitled to an interest free loan, with
a grace period of 3 years and repayable
over seven years, amounting to 5007, of
its actual excise payments for three years
subsequent to the approval of the scheme.
The total amount given by way of such
‘excise loans’ will not exceed 259 of
the overall cost of rehabilitationjmoderni-
sdtion|diversification.

(vii) A Small Industries Development
Bank of India (SIDBI) has been estab-
lished in Apnl last year to function as
an Apex Bank for tiny and small scale
industries. The authorised capital of this
bank wdl be Rs. 250 crores and will be
subscribed to by IDBI

STATEMENT
State-wise classification of Non-SSI and SST sick industrial units as at the end of December,
1988 ’
—S_IT- .St:telUn‘i_o; Terrltori‘e—;—_ i ) No. of B No. of_
No. Non-SSI SSI sick
Sick units
units
1 ) T 37 4
1. Assam 4 11,642
2. Meghalaya 1 622
3. Bihar 33 15,670
4. Mizoram - 151
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14 Punjab

15 Haryana

16 Chandigarh

17 Jammu & Kashmr
18 Himachal Pradesh
19 Rajasthan

20 Gujarat

21 Maharashtra

22 Goa

23 Daman & Duu
24 Dadra & Nagar Havel
25 Madhya Pradesh
26 Andhra Pradesh
27 Karnataka

28 Tarml Nadu

29 Keralas

30 Pondicherry

Total

S —— e

QANCEILATION OF CIVIL. SERVICES
PRELIMINARY EXAMINATION, 1991

299 SHRI MADAN LAL KHURANA
Will the PRIME MINISTER be sleased
to state

(a) whether the Civil Services (Prelimi-
nary) Examination, 1991 has beea can-
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3 4
- o 1 20
174 2,370
500
- 1,258
13 8,858
- 70
- 790
3 23.806
28 3,777
22 3,814
16 2,580
25 2717
| 2,690
10 960
4% 11,063
140 5,601
275 19,582
13 824
— 33
1 4
40 14 292
90 25,234
69 10,010
112 33,032
33 20,735
3 308

1,241 2,40.573

celled following the leakage of certaln
question papers ;

(b) if so, whether fresh date for hol-
ding the Civil Services (Preliminary) Exa-
mnation, 1991 has been announced; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN TRE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS ‘SHRI-
MATI MARGARET Al1VA) (a) Yes,
Sir

(b) fresh examnation s scheduled to
be held shortly The Union Public Service
Comm;ssion 18 expected 1o amnounce the
detniled programme in due course

(c) the delay in announcing fresh dates
for the examination 15 due to

(1) the necessty of identifying the
source of lcakage and taking apro-
priate corrective measures

(i) the procedural and logwstical requi-
rements for carryinz out the exams-
nation de novo

(Translation)

BOGUS RATION CARDS IN DELHI

300 SHRI HARI KEWAL PRASAD
Will the PRIME MINISTER be pleased
to stafe

(a) whether a large number of bouus
ration cards are 1n use 1 Delhi in spite of
stningent rules made by the Government
m this respect, and

(k) if so the action being taken by the
Government in this regard ?

THE MINISTER OF STATL IN THE
MINISTRY OF CIVIL SUPPIIFS AND
PUBLIC DISTRIBUTION (SHR1
KAMALUDDIN AHMED) (a) and
(b) Instances have come to the notice of
the Government about the exmtence and
use of bogus ration cards; nflated  umits n
the Union Terntory of Delhr The Union
Terntory Admimstration undertakes regu
lar drives to weed out bogus ration cards

JULY 17 1991
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and chnunate inflated units As many as 271
bogus ration cards were detected dunmg
the first quarter of 1991 (January-March)
t L.nghsh)

FOREIGN INVESTMENTS

301 SHRI PRAKASH BAPU VASANT-
RAO PATIL  Will the PRIME
MINISTER be pleascd fo state :

(a) the percentage fall in foreign invest-
ments in the country at the end of 1990
as compared to that in 1989,

(b) the names of the countnes from
which the mvestments have dechned with
peicentage of decline in each case and the
tcasons theicfore,

(¢) the overall impact of the decline in
the foreign investments on the vanious pro-
jects  and

(d) the steps the Government have
tiken o1 piopuse to take to improve the
situation ?

THL MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P
J KURIEN) (a) and (b) A Statement
s attached The number of foreign colla-
botations approved with roreign invest
ment was the same 1in 1990 as mn 1989
hein. 194 jn each year The sharp increase
in the quintum of foreign nvestment ap-
proved 1n 1989 was duc to one mega pro-
ject Other reasons for the fall n the
foreign investment approved mn 1990 could
be enternil factors ke global economic
stuation Gulf cnsis ete

tc) and (d) No adverse impact 18 fore-
scen n the flow of foreign investment to
upproved projects
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[Engitsh} PR A
DR. KARTIKESWAR PATRA (BALA-

high that the poor people could mot afford
to buy rice in the open market. The price
of coarse rice is Re. 5.50 or Rs. 6.00
Kg. and the fine rice is Rs. 6.00 or
6.50 per Kg. There is no stock available
in Fair Price Shops. Although, people bave

SHRI SOBHANA DRESWARA RAO
VADDE (VUAYAWADA) : Mr. Speaker,
Sir, through you, I want to bring to the
notice of this Government that the far-
mers in Andhra Pradesh and several other
parts of the country are suffering a lot due
to shortage of fertilizers. Fertilizers are
being sold at a premium because the
dealers are expecting some huge profits.
It may be due to the coming Budget
where they may increase the prices.

Now that the brisk agricultural opera-
tions are going on throughout the country
because monsoon has already set in, I
would request the Government to take
necessary steps to de-hoard the stocks and
make available fertilizers to all the far-
mers at controlled price and aleo in re-
quisite quantity.

[Translation)
SHRI BHOGENDRA JHA (MADHU-

BANI) : Mr. Speaker, Sir, with great
grief and pain, I would liks to bring to

Rayees Racen in Benipatti-Chandpura. In
the same way Mohammad Mohid was
killed in Nagwasa. Thus, in all seven per-
sons were killed. All these seven victims
belonged to the families of farm labourers.
In six of the seven families there is now
no adult-male left all others are minorm.
In one family, there are two widows now.
I am not talking of a court-cuse here.
Several culprits involved in these incidents
are absconding. I have written a letter to
the Prime Minister and through you also
1 would like to say that the culprits res-
ponsible for these incidents must be dealt
with firmly as it was mnot a quarrel bet-
ween two groups and there was also not
any enmity behind these. We did not use
even a cracker at the time of the incident.
However, 1 had allowed my supporter to
use only sticks to protect themselves.

MR. SPEAKER : Hon. Member, please
be brief. Do not go in detail.

SHRI BHOGENDRA JHA : Mr. Spea-
ker, Sir, I request that some sort of relief
should be provided to the families of the
deceased. Five of them belonged to mino-
rities and two to Harijau families and
weaker sections but all of them were poor.
1 would like to know from the Law Minis-
ter and the Home Minister as to what
does the Government do and what does
this House do when polling booths are
attacked in this manner and when persons,
who insist on casting their and are not
prepared to leave the booth without cas-
ting their vote, are killed ? Near about
half of the dreaded crimunals of Bilsar
;nd reached my constituency on 12th
une.

MR. SPEAKER : Hon. Member, you
are stretching it too far.

SHRI BHOGENDRA JHA : Mr. Spea-
ker, Sir, through you, I have sought relief
for them. The Law Minister as well as the
Home Mipister should go into this matter
and decide as to what punishment can be
awarded to the criminals for such a crime,
The criminals are going scot free.

SHRI VIJAY KUMAR YADAV
(Nelanda) : Mr. Speaker, Sir, the sams
kind of incidents have taken place in my

e ——
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nstitwancy stws. The five worker of
Comniuowt Pacty of ndwm were kilted by
the tervorists there At Kharjama and
Sohmjanne in kdlampur area of my comst
tuency, they kilfed a person, cut bis hody
o pleces and threw hum into the bum-
wng house and ‘KHALINAN' was set o
fite by then They looted dozens of wit
lages and set about 40-50 ‘KHALIHANS
on fire All this has been done by those
who believe wm politics of murdeir The
1PF men have done all this jn Bihar I
want to draw the attention of the hon
Home Mimster towards it and request him
to provide adequate compensallon to
those whose family-mombers have been

kalled ar whos. houses have been burnt
or looted

SHRI SUKH RAM (Mand:) Mr
Speaker Sir, at the Sarkaghat Tihwl sub
divison of Mands distriit which 15 mv
Parliamentary Constituency  nearly mon
than 5500 people have been suffertne from
Gastroentnitis  for the last one month
Thus disease has assumed the form of an
epidoruc and  according to the latest in
formmation tll yesterday 70 persons havc
died of it This disei e has been causd
by the contammation of water Analysis ot
wiater shows that the level of bacteita in
the water 15 30 per million against the pes
missible haut 10 per nullion  fhe Sate
Government has not taken any 1emcdil
atep tn this regmd A few days back
when I visited the area 1 found man
people 1n a sersous condition They were
referred 10 the Civil Hospital Mand, Rut
the Government did not provided facility
of an ambulance to them The State Go
vesrnment had announced a compensation
of Rs 10,000/- to each family of the de
caased person But now they have (ome
down to Rs 1000 but thit too has not
been paid as yet and now they have come
down to Rs 5 hundrd There are anout
300 willages in that sub division and about
194 vilages are affected by this disease The
Stste Government han faed complstely 1n
poovicing any relief to the patients There
18 no arrangément for supply of medicines
to the patients and there 1s also no arran
zeiént of ambulance No additional team
of doctors and stalf has been sent there
There is panic and fear among the people
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Y request the Home Mimster and the Cen-
tral Goversment to send an Expes-team
there. Hundreds of pemons are suffenng
from this disease. In many casds three
patinets have boen accommodated on ome
bed Many people have died because of
negligence of the Government 1 request
the Central Government to direct the State
Government to give compensation of
Rs one lakh to each famuly of the de-
ceased and make proper arrangements to
deal with the siuation An expert team
should bu sent there so that the dJisease
could be checked The State Goveinment
has faled completely m deeling with the
situation  This disease has spread even in
the constitueny of Piof Dhumal If we
take that area alvo nto account  more
than hundied pereons have died of this
discase The Chief Msmister had wisited
the area two duys bach (Interrupnions)

T request the Central Government to make

necessaty darrangements to deal with the
situation

PROF PREM DHUMAL  Mr Spea-
her, S1, my name has been mentioned

I have met the Prime Minster {Unter-
ruption )

[Ensit I

SHRI UDDHAB BARMAN (Barpeta)
1 hkc to drw the ittention of the Govern
ment to the gum flood situation n Assam
it has cieated a havoc 1in Assam Several
people have been hilled and thousands have
been rendcied homeless many taking
shelter in relief camps and high lands
Large hectares of crop area has been
damaged Particularly 1t has affected the
peusaniry in Assam  which 1 now busy
with paddy plantation They are in a
sery hopeless <ituation  with  domestic
ammals washed away ard seedhngs da
maged Therefore, I urge upon the Cen
tral Govermntent to intensify the relief and
rehatnlitaion  measures and also extend
medical aid for tbe vicums of the flood.
Alst, I would like to draw your attention
to the fact that the flood has caused heavy
erosion and one of the biggest river islands
there  Majulee 15 1 danger of being
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[Translation]

BHRI RABI RAY (Kendrapada) : Mr.
Speaker, Sir, through you I would like to
draw the attention of the House towards a
very serious and sensational news item
published in an important daily. This is &
very scrious thing.

[English}

Tt says : “Plot against leaders comes to
hght™. “A massive plot to wipe out the
entire national leadership including Mr.
Rajiv Gandhi and Mr. V. P. Singh and a
galexy of fromt-ranking Chief Ministcrs
and prominent party leaders was aborted
during the National Integration Council
meeting in September last year details of
which have now come to light, according
to seme official sources

The mind-boggling plan, if successful
would have wiped out the cream of the
country’s leadership, including the then
Prime Minister, Mr. V. P. Singh, the for-
mer Primec Minister and the AICC Presi-
dent, Mr. Rajiv Gandhi, top CPM leaders
including the West Bengal Chief Minister,
Mr. Jyoti Basu, leaders of the National
Fiont including the Janata Dal and iis
constituents, the then Tamil Nadu Chief
Minister, Shri M. Kerunanidhi and the
AIADMK supreme, Miss Jayalalitha,
anong othens.”

[Transiation}

Hr.'ipeakc:.Sir,the news- itom. pub-
lished in an important Daily is 2 matter
of great concern. I would like to point out
that the Tamil Nadu Governmegnt came to
know &If about this in the month of Sep-
toibet as ‘this umh;henrepoﬂedhy
PPL fron Tamil Nadu. This matter
202 188/91-11

should have been brought to the know-
ledge of Union Homoe Ministry by the
State Government and it should bave besa
vigilant. If the Central Government had
knowledge of this plot in September, Rajiv
Gandhi’s life could have been saved. I
would like to request the hon. Minister,
Shri Arjun Singh is sitting here, to briug
out a white paper on it and take the
House into confidence. Shri Arjun Singh
should say something on this serious
issue.

[Euglisﬂ) ! ‘

SHRI RAM- NAIK (Bombay-North) :
Sir, this™is ‘a serious issue.

THE MINBSTER OF HUMAN RE-
SOURCE '~ BEVELOPMENT (SHRI
ARJUN SINGH) ' :Sir, 1 share the an-
xicty of the hon. Member and I will deaw
the attention of the honourable Home
Minister to what has been said.

[Translation)

SHRI HARIN PATHAK (Abmeda-
bad) : Mr. Speaker, Sir, on the front
page of a leading newspaper, dated 15th
July, a news item has appeared about &
scandel involving crores of rupees in res-
pect of supply of sub-standard medicines to’
the families of our defence forces.

(Entehish]

MR. SPEAKER : Please be bnef. You
should not depend on what has been said
in the newspaper only but you should be
able to ‘say that there is a situation ke
this.

.

[Translation]

SHRI HARIN PATHAK : Therefore, ¥
demand a thorough inquiry into it. The
file and circular number have been men-
tioned in the report. Some drug companies
in connivance with some officers of the
Department have established their mopo-
poly and compelled the concerned Depart-
ments to purchase medicines of more
Rs. 120 crores by getiing their (onders
even higher rates approved. With the
of the officers of the D,G.S. and D.

of 3
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the D.G.Q.F. they got the 160 other Medi-
cipe Companies de-registered and  de-
recognised whereas D.GS. & D. snd D.G.
QF. have no anthority to de-recognise
these 160 companies. The Secretary
(Supply) and the Joint Secretary ‘Supply)
have opposed that move in their notes. 1
would try to read out that note before
you.

[English)

MR. SPEAKER : You cannot carry on
like this. 1 will not allow you to set a
precedent like this. You will have to be
brief. You can say that this has appeared
in the newspaper.

‘SHRI HARIN PATHAK : Sir, 1 am
having the file no. The Department Circu-
lar (i) 11019..(Interruptions). .

MR. SPEAKER : Will you authenticate
it ?

SHRI HARIN PATHAK : I am sending
this -paper to the concerned Minister. 1

want that an inquiry should be made on
this matter. . (Interruptions)

MR. SPEAKER : If you read from a
document, you will have to say that it is
correct.

SHR! HARN PATHAK : Sir, fortuna-
tely this was printed in the newspaper..

(Interruptions)

MR. SPEAKER
is correct ?

: Do you say that it

SHRI HARIN PATHAK : I would not.

I want that an inquiry should be made on
this matter to find out whether they are
involved or not.

MR. SPEAKER : That is right. Do not
read the document. Please give the snb-
stanee of it.

SHRY HARIN PATHAK : Mv demand
is this. An inquiry should ve made on this
patticular fssue to find out whether they
are favolved or not.

[Trauk;;)n]

1 would like to tell the iHon. Minister
about the persons involved in it.

SHRI DAU DAYAL JOSHI (Kota) :
Mr. Speaker, Sir, 1 would like to raise an
important issue here. Despice  seizure of
86 cows in Garh Mukteshwar and heef at
Bulandshehr, Cows arc being supplied
both times to Sahibabad Irdustrial area
near Delhi.

Mr. Speaker, Sir, a woman named
Promila Marwah obtained a permit in the
name of Arihant Company in Sahibabad
industrial arca to export buffalo meat but
that company is connivance with the Link-
Road Police has been cxporting beef for
years together. When officers in Delhi
came to know about this company, they
issned instructions regarding this yester-
day. After that 24 nersons including
Promila Marwah the main culprit, were
arrested by the police of the Link-Rcad
Police Station. But high-level pressure is
being exerted on the police and I am
afraid that the culprits may be acquitted
just like the persons, who were acquitted
in the cow tallow case. Therefcre, through,
this House, I request the Government 1o
cancel immediately the export licence of
the company which has been found: guilty
of exporting beef and award a stringent
punishment to those 24 persons held in
this case.

SHRI SURAJ MANDAIL (Godda)
Mr. Speaker. Sir. the Hcavy Enginzering
Corporation, Ranchi is on the verge of
closure. A P.T.L report has been published
in a local Newspaper ‘Prabhar’, in which
it has been reported that World Bank hes
advised the Coal India to cancel the order
which it had received fiom the HE.C.
Barlier also, the Coal Iadia had made
supply 18 months late against the orders
of the HE.C. to the NC W., which is a
part of it.

Mr. Speaker, Sir. in thix way, the order
of the HE.C. worth Rs. 12.87 crore dol-
lars will lapse and the 'ribal people witt
not get employment as tho HL E. C. Is
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in & tribal arca. This area is like
cupital of tho Thatkband belt.
would like to rvequest the Government
et not such a situation arise which
uently brings the H E.C. on the veige
of closure so that the people of that area
may not bave to fa:z starvation. he
World Bank also has given advice to the
Conl India. The Ministry of Steel should
take steps immediately in this 1cgmd so
that the H. E. C. may not he closed. 1
wish to bring this matter in the knowledge
of the Government

E‘"Ei‘

|English]

MR. SPEAKER - Shei Madan Lal Knu-
ranaji may speah on termorist activities
Assam and Jammu ond Kashmir

[Tramslation)

LAL KHURANA
(South Delhi) : M. Speaker, Sir, .
(Interrupuions) . .Sir, .0 assmance was
given in the House that some information
ahowt Shn Doraswamy, the Executive Di-
rector of the Oil India Corporatica, would
be given very soon to the House. The
people of the country are worried ubout
bis well being. Is Government holding any
tulk about his rclease ? Similarly, | would
tike to Anow about ‘ULFA’, whether we
have given general amnesty to them ot
not ? But they have held some people as
captive there also. The people of the coun-
try are worried about the couditicns laid
down by them. Mr. Speaker, Sir. my swb-
mission is that the pcople are worried on
account of such a state of affairs. Shn
Rabi Ray had just now raised a similar
issue The terrorists of Kashmir and Assan
have held cerizun people as bostages. The
Prime Minister had given an assurance the
other day that the House would be taken
into comfidence. My submission is that
the House should be taken into confidence
about such things and the present position
should be made clear in the House. The
wife of Doraiswamy 1 appesaling to the
terrorists and begging  before them for
bar bushand’s releasc. We want to know
as to what Governmont is doing in this
direction. Mr. Speaker, Sir, 1 request you

SHRI MADAN

to plesse direct the Prime Minister or the
Home Minister to issue u statement in the
House about the siuction in Assam and
Kashmur.

[English}

MR. SPEAKER : You are discussing
the President’'s Addcess, you can discass
Mandal Commission also.

[Translation}

SHRI RAM VILAS PASWAN : This »
the current problem. The Supreme Court
has issued otdeis, it 1s very essential. The
cnine House 15 worried about the same

(Inter1uptions)

Mr. Speaker, Sir, I crave the indulgence
of the lcader of the House. Shri Arjun
Singh The Supteme Court has adopted
« stern attitude towards the Mandal Com-
mission and the Qhief Justice of the Sup~
reme Court has said that he has received
contradictory reports about the attitude
of the Government regarding this issue.
We would hic to Lnow the attitude of
the new Government rcgurding the Mandal
C ommussion ?

MR SPEAKER : You need not read it.

SHRI RAM VILAS PASWAN : He
has said that it is made clear in the Presi-
dent’s Address to :he joint session of the
Parliument that the Government is going
to provide reservation to socially and edu-
cationally backward people on economic
baus and therefore (interruption)..

AN HON. MEMBER . Mr. Speukes,
Sir, he is reading from the newspaper.

MR. SPEAKER : Don't read from the
ncwspaper, please.

SHRI RAM VILAS PASWAN : Ad-
ditional Solicitor General has said that due
to the proposal of adding the economic
basis to the Mandal Commission, we have
to consider it afresh. On the one hand the
Government says that it bas resolved te
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unplement the recommendations of the
Mandal Commission, and on the other
hand, though the case is subjudice, the
Government has extended the services of
the Attorney General who is anti-Mandal.
Secondly, by adding the economic basms
the Government wants to keep it in a
state of suspense. Yoday is the last date
and the Supreme Court bas said that the
Government should make its stand clear by
todya ie. 17-7-91 positively. Shri Arjun
Singh is also present here. People from
Congress Party, BJ.P. and Janata Dal are
present here and all these people have
mentioned in their manifesto that they
would be implementing the recommen-
dations of the Mandal Commission Y
want to know whether Government is
going to adopt a Jifferent attitude about
the Mandal Commission or it will stick
to jts old attitude ? Why the Government
does not say it clearly ? It is a very seri-
ous matter, so we would Like to know u
from Shri Arjun Singh as to what is the
present policy of the Government in this
regard.. . (Interruptions). .

[English}

SHRI SOMNATH CHATTERIEE
(BOLPUR) * No, Sir, this 18 important
because the court wants a decision trom
the Government today Who will decide
for the Government ?

SHRI ARJUN SINGH  Sir, whatever
had to be said on this on behalf ot the
Government has been said in the Presi-
dent’s Address as a policy matter So
far as what 1s happening 1n the Court and
the Court desiring ccrtamn reply 1s con-
cerned, hon. Member will agrec with me
that that reply will have to go thiough
apropriate channel in thc appropriate way.
I cannot be replying to the court's querwes
in the House ((Interruptions) .

MR SPEAKER . Papers to be laid on
the Table of the House

(Interruptions)

SHRI SOMNATH CHATTFRIEE : Sir,
the court has asked for Government's
decision. Government has to  announce
here in the House . (Interruptions)

SHRI RAM VILAS PASWAN ' Whm
is the Government’s stand ? I want to
know what is the Government's stand .
(Interruptions) .

[Transiation}

SHRI RAINATH SONKAR SHASTRI
(SAIDPUR) : The attitude of the Govt.
is not clear in this regard. (Interruption)

[English]

SHRI SRIKANTA JENA (CUT-
TACK) Whatever you said in the Presi-
dent's Address, that has confused the
whole thing. (Interruptions). In the Presi-
dent’s Address itself the Government is
not clear about what exactly they ae
going to do The Government must come
forward with a clear cut verdict

Are you mserting economic criteria in
the Mandal Commission recommendations
or not You must tell it very clearly.
(Interrupions) We arc aterested to
know from the Government clearly on
this  (lnterrupions) .

MR SPEAKER You cannot carry
on hike this  (Interruptions)

MR SPEAKER  Please take youl
seats Now, so far we are going one after
the other. Please let us not confuse the
1ssue. Now, one pont has teen raised. On
behalf of the Goveinment the reply has
been given Both the things are before you

[Translation]

SHRI MOHAN SINGH (DEORIA) :
Mr. Speeker Sir, it should te made clear,
as it relates to the policy of the Central
Government. (Iaterruptions).

[English]
SHRI SRIKANTA JENA : Whatever

is spoken by Members, that is all sald and
done But on what the Supreme Coutt
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hus sought clanfication from the Govern
ment, the Government should come for-
ward with a clear cut stand My question
is whether they are inserting the economic
cntenia or not (Interruption)

[Transiation}

SHRI MADAN LAL KHURANA
Mr Speaker, Sir, had the present  case
been subjudice n the Supreme Court in
a regular manner we could not interfere
n at, but now the Supreme Court has
directed the Government to make its att
tude, its policy clear in this regard, the
Government should make 1t clear So, the
Government should make clear sts pclicy
on Mandal Commussion

[Enclish]
SHRI NANI 3HATTACHARYA
(BERHAMPORE) Sir | am on & pont

of oider  (Intcrruptiors)

MR SPEAKER Would you hke to
speak all of you it one and the same
time 7

SHRI NANI BHATTACHARY A 1
have a point of order

MR SPEAKER So, if you have a
pomt of view, you can express but not at
one 1nd the same ume Yes Mr Khu
ran i

SHRI NAN] BHATTACHARYA I am
on a pomnt of order

MR SPEAKER There 15 no paint of
order

SHRI NANI BHATTACHARYA . Yes-
terday he had given a wrong statement
and that 1s that (Interiuptions)

MR SPEAKER This discussion itself
18 out of order

{Translation]

SHRI MADAN LAL KHURANA
Mr Speaker, Sit, the leader of the House
sust now told if etty regular casc 1s pend-
mg 1 the Supreme Court ha was night in
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saying so as to how can the Attorney
General or somebody else roply the ques-
tion But the Supreme Court has cnticised
the pohcy of the Goveinment yestenday
and commented that the policy of the Gov-
ernment 1s confusing and contradictory
The new Government should make ats
stand clear on the subject This 18 the
order of the dupreme Court  Therefore,
this House wants to  kno# through you,
the policy of the Govermmnent n regard
to Mandal Commission, whether you
want to include the economic aspect or
not The House wants to know about the
pohicy of the Government to be presented
beforc the Supreme Court

MR SPFAKER Do you want to know
as to what the Supreme Court 1s to be 1n
foimed

SHRI MADAN LAL KHURANA
No we want to hnow about the policy
It 1s + palicy matter

MR SPFAKER  The information
which 1s to be given to the Supreme Court,
1s not to be piven to ynu

SHRI ARJUN SINGH  That 1s what
I said

[T ns lush]

SHRI N\NI BHATTACHARYA 1
an on a pomnt or order (Interruptions).

SHRI SOMNATH C(HATTERIEE
The question 1s not of the forum It 1s
v questton of the policy of the Govern-
ment

SHRI NIRMAI KANTI CHATTER-
JEE (DUM DUM) aur, we demand a
policy statement Is 1t not correct  that
making 4 policy statement to the Supreme
Court should be preceded by that state-
ment being made n this Hause ? So, he
should refran from Joing that (Inter-
1uptions)

MR  SPEAKER Plesse take yous
seats. I am standing oow, I will explain
to you
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Now, firt of ajl, about your point of
ordes everytiung that 15 gomng on here is
sot according to the rulea  You cannot
raise & point of order at this pomt of
ume Eet us be very clear aboui that

As far us the sccond pont 1s concerned,
you want to know what 15 the Govern
ment's policy Now, the hont Mimster 15
on hus legs, he wants to spell it out

SHRI NANI BHATTACHARYA
He hais pven a wropg stateinent Tnere 1s
no reference of Mandal Commussicn  1n
the Premdent’s Address. Even the words
‘Mandal Commussion have not been there
m the President’s Address

SHRI ARJUN SINGH  Su, if 1 may
be permitted to say, the procedurc should
be very clearly understood Ihe House at
this moment, 15, mn fact, debating the
Premdent’s Address given to thc  joint
Session

In that Address, there s a cateccical
mention about this sabjct Ir the coume
of the debate 1n this tlousc many hon
Members will be ranmg 1ssues connecled
with that In the reply tc the debate, the
bon Pnime Mimster will be clanfying and
saying about this subject Thit 13 what the
House 18 saized of Now <o far s the
direction of the Supreme Court s won
cerned, I have already sad that if  the
Supreme Coust has given iny direction on
any account then it 1s owr duty to 1eply
to whatever the Supremc (ourt wants in
that forum und 1n an ppropriatc manner
That 18 all I can say (Intcriuprions

SHRI NIRMAL XKAN!l CHATTER
JEE What 1s the policv of the Govurn
ment ?

SHRI ARJUN SINGH The policy 15
hgie m the Premdent’s Addicss It will be
clanfied in the 1eply 10 the debate on
Presulent’s Addrese

SHRI NIRMAL KANTI CHATTER-
JEE : In response to the directns of the
Supreme Court, the Governmont 1s forced
> make a policy statemont Does it not
devolve on the Government to make that
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policy statement first sn the Huuse  be-
cause we are in session ? That 18 the ques-
tion he has to answer He 1s avoiding an
answer to this questisn (Interruptinns)

MR SPEAKER You have made
your pomnt Let us go to the next item
now, namely Papers to be lmd on the
Table

PAPERS 1 AID ON THE TABLE

1236 hr
[Em,h h)]

Annual Report of and Rerview on the
workine of the Institute of Applied Man-
por ¢+ Research New Delht  for 1989 90

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI H R BHARDWASJS) Si I beg
fo Jay on the T.ible

(1) (1) A copy of the Annual Report
(Hindi and English versions) of the Ims-
titute of Apphed Manpower Research
New Delhi for the vear 198990  along
with Audited Accounts

() A copy of the Review (Hindi and
Enghsh veraons) by the Government on
the working of the Insttute of  Apphed
Manpower Rescarch New [llli for the
veur 1989 90

[Placed 1n Library Sec No LT 37 91]

Notifications under the Bureau of Indian

Standards Act 1986 and Annual Rcport

of and Revicw on  the working of the

Super Bazar the Cooveranve Stores Lid
New Dellu for 1989 90, etc

THE MINISTER OF L1ATE IN THE
MINISTRY OF CIVIL SUPPLILS AND
PUBLIC DISTRIBUTION (SHRI
KAMAIUDDIN AIIMED, Sir, I bep
to lay on the Tabe -~

(1) A copy each of the following Not1
ficanons (Hindi and Enghsh  versions)
under section 39 of the Bureau nf Indian
Standards Act, 1936

€1) The Burcau of Indian Stapdardy
(Terms and Couditions of Ser-

v vice of Employess) Amendment
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Regulations, 1991 published in
Notfication No GSR. 204(E)
mn Gazette of India dated the
sth Apnl, 1991

(u) The Bureau of Indian Standards
(Rec,uitment to Scientiic Cacire®
Amendment Regulations 1991
published 12 Notihcation No
GSR 205.F) in Gazette of
India dated the Sth Apnl 1991

(m) The Burvua of Indiar S.indards

(Recrument  to I :ibortory
Techmal Posts) Amendment
Regulations, 1991 publishzd n

Notificaion No &SR ?06(E,
in Gazette of India dated the
Sth Apnl 1991

uv) The Bureau of Indian Standarde
(Recruiiment te Administration
Finance ani  Other  Posts)
Amendment Regulations 1991
published 11 Notfication No
GSR 207(k) 1n Tsazette of
India dated the Sth April 1991

[Placcd in Librarv S« No 1T 38 91)

(2) (1) A copy of thc Annuil Report
(Hindi and Enghsh versions) of
the Supcr  Bacar the Coopera
tive Store Limnted Newx Dell
for the year 1989 90 along with
Audited Accounts

(1) A copy of the¢ Review (Hindi
wnd Englisn  versions) oy the
Government on the working of
the Super By the Coopertive
Store Limited New Dellu for
the year 1959-90

(3) A tement (Hmd: and  Fnulish
versions) showing teasons fnr delay m
laying the papers mentioned at (2) above

{Placed in Library See No L7 39'91)

Atomu Energy (Control of Irradition of
Food) Rulcs 1990, Nonfications under
All India Services Act, 1951 etc

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
'ANCES, PENSIONS (SHRIMATY
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MARGARET ALVA) Sir, I beg to lay
on the Table

(1) A copy of the Atomc Esergy
(Contro! of Irradiation of Food) Rules,
1990 (Hindi and Englicsh versions) pub-
hshed in Notification No GSR 129 in
Gazette of Indin dated the 2nd  March,
1991 under sub section (4) of section 30
of the Atomuc Encrry Act, 1962

(2) A stutement ‘Hind: ard  English
scrstoms) showing ruasons for delay in
laving the papers mentioned t (1) above.
[#luced n Library See No LT 4091}

(3) A copy each of the following Noti-
fications (Hindi and  English versions)
under sub-section (2) of section 3 of the
Al Indi Scrvices Act 1351 —

(1) The Indian Police Service (Pay)
First Amendment Rules, 1990
published in MNotfication No.
GSR 56 in Cazette of India
dated the 26th Junuary, 1991,

(n) The All India S:rices (Deathe
cum Retirement Beneits)
Amendment Rules, 1991  pub-
hished 1in Nouficaion No GSR.
57 1n Gazette of India dated the
26th January 1991

(m) The All India Scivices  (Deathe
«um Retiroment Benefits)
Second Amendment Rules 1991
published tn Notuficutio No.
GSR 101 in Gazetts of India
dated the 16th February, 1991

(1v) The Indian For=st Service ‘Fixa-
tion of C.dre Strength) (Second)
Amendment Regulations, 1991
published 1n Notification No
GSR 246 in Gazuie of India
dated the 13th Apnl, 1991

fv) The Indian Forest Service (Fixa-
tion of Cadie Strength) Amend.
ment Regulations 1991 pubhsh-
ed in Nouficaion No GSR.
125(E) n Gazette of India dated
the Sth March 1991

(vt) The Indian Fores: Service (Pay)
Amendment Rules, 1991  pube
hished in Notification No. G S.R,
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«, 126(E) in Gazeue of Iadia dated
the Sth March, 1991.

(vn) The Indian Police Scrvice (Pay)
Second Amendment Rules, 199%
pubhished in Notification No.
GS.R. 240(E) mn Gazette of
India dated the 26th Apnl, 1991

(viii) The Indian Police Service (Fixa-
tion of Cadre Strsngth) Amend-
ment Regulations, 1991 publish-
ed 1n Notification No. G S R, 365
in Gazctte of India dated the
22nd June, 1991

{ix) The Indian Police Service (Pay)
Third Amendment Rules, 1991
published :n  Notiticauion No
G.SR. 366 in Gazctte of India
dated the 22nd Juue, 1991.

[Placed in Library, $ee No I1 4191]

(4) A copy ecach of the following
papers (Hindi and English versions) under
sub-section (1) of section 639A of the
Compawmes Act, 1956 --

{a) (i) A statement regarding Review
by the Government on the work-
ing of the Uranium Corporation
of India Limited, Singhbhum,
for the year 1983-90.

(i1) Annual Report of the Uranium
Corporation of India Iimited,
Singhbhum, for the year 1989-
90 along with Audited Accounts
and comments of the Comptroller
and Auditor General thereon.

"(by fi) A statement regarding Review
by the Government on the work-
ing of the Nuclear Power Cor-
poration of India Limited, New
Delhi, for the year 1989-90

[Placed in Librarv See No LT-42191)

(ii) Annual Report of the Nuclear
Power Corporation of India
Limited, New Dethi, tor the year
198990 along with  Audited
Accounts and comments of the
Comptroller and Auditor General
thereon.

(5) Two statements (Hindi and English
versions) showmg reasons for delay in
laving the papers mentioned at (4) above.

{Placed in Library, S2e No LT-43(91]

(6) (1) A copy of the Annual Repost
(Hund: and English versions) of
the Saha Instutute of Nuclear
Physics, (.ulcurta, for the vear
1989-90 along ‘vith Auancd Ac-
counts

(u) A statement (Hind: and English
versions) teguwiding Review by
the Government on the working
of the Saha Institute of Nuclear
Physics, Talutta, for the year
1989-90.

(7) A stetement (Hindi and English
veraions) showing ...sons for delay in
laying the papers ientioned at (€) above

[Pluced in Library See No 1.T-4 '91]

(8) (1) A copy of the Annual Report
(Hindi and Enghsh versions) ot
the Atomic Energy Education
Society, Bomnba,, for the year
1989-90 along with Audited Ac-
counts

(u) A statement (Hindi and Enghsh
versions) regarding Review by
the Government on the working
of the Atomic Energy Educaticn
Society, Bombay, for the jear
1989-90.

(9) A statement (Hindi and Englsh
versions) showing reasons for delay in
laying the papers mentioned at (8) above.

[Placed in Library, Sce No. LT 45 191}

ANNUAL REPORT NOF AND REVIEW

ON THE WORKING OF THE TAN-

NERY AND FOOTWEAR CORPORA-

TION OF INDIA LTD KANPUR FOR
THE YEAR 1989-90 ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
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THUNGON) : Sir, I beg to lay on the
Table.—

(1) A copy ecach of the following papers
{Hindi and English versions) under sub-
section (1) of section 6i9A of the Com-
panies Act, 1956 —

(1) A statement rezarding Review by
the Government on the working
of the Tannery and Footwear
Corporation of India Limited,
Kanpur, for the year 19%9-90.

(n) Annual Report of the Tannery
and Footwear Corpmation of
India Limted, Kanpur, for the
year 1989-80 along with Audited
Acounts and comments of the
Comptroller and Auditor Gene-
ral thcreon

(2) A statement (Hindi and Enghsh
veisions) showing ieasons  for delay in
laving papers mentioned at (1) above

|Placed in Libiary, See No. LT-46)91}

(Interrupiions)
| L-netish)

MR. SPEAKER : 1 have allowed a lot
ol debate on this subject. If you want my
tuling 1 will give my ruling. Please take
your seats. As far us the directions by
the Supreme Couit aie concerned, the
Hon. Minkter has said that in accmdane
with the directions the replies will be given
to the Supreme Court. As far as the policy
matter s concerned, as it stands today, it
i given in the President’s Address and you
can rcad that portion of the President's
Address which relates to this policy. Now,
if there is any change in the policy, the
Hon. Minister has said, in reply to the de-
bate on the President's Address the policy
will be spelt out. I think it should be more
than sufficient and we will not carrv «n
the debate on this pont any more.

{Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): The Government has to make
the statement first in the House and then
2602 LSS/91—12
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it shoud go to the Supreme Court. What is
your ruling on this point ?

MR. SPEAKER : Please do not carry
on like this. There should be a finality;
otherwise if you ask for a ruling I give
my ruling and when I give my ruling you
again say that the ruling should be modi-
fied. Let there be a finality. 1 have said,
as far as the policy nafter is concerned,
it is contained in the President’s Address.

(Interruptions)

MR. SPEAKER : I do not know whe-
ther there is any confusion or not. It is
for you to debate; you are all very able
parhumentatians and if there is any ¢(on-
fusion you ate hkely to shed a lot ot light
on that confusion and make it quitz gla-
nng and you can bring it to the notice
of the Government. ! am not sitting oa
judgement over that. As fur as hiy state-
ment is concerned, my ruling is that
nothing more than this on this point need
be said.

Now, matters under rule 377. Shrt Jee-
varathinam .

(Interruptionsi
MR. SPEAKER : U is not like this.

You have asked fo- the ruling and I
have given it.

I do not appieciate this
(Interruptions)
SHRI SRIKANTA JENA (Cuttack) :
I want to submit one sentence. Giving res-

peet 1o your ruling, 1 want 1o submit one
thing.

MR. SPEAKER . No submussion.

SHRI SRIKANTA JENA : There
should be some clar:fications.

MR. SPEAKER . I have already called
Mr. Jeevarathinam What be speaks only
will go on record.

(Interrupttons)
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[Zransiation)

MR. SPEAKER : He has stated also
that they will take the Economic criterion

(Interruptions)
[Engtish)

SHRI SRIKANTA JENA : They ate
creating confusion. They are confusing
this House. They ere confusing the Sup-
reme Court. They are  confusing you.

(Interiuptions)

MR. SPEAKER : I caunot be coafused.
It is your confusiou. Please take your seat.
If you read the President’'s Address cor-
rectly, you will find that they have made
a mention to the economic criteria also.

(Interrupiions)

MR. SPEAKER : If you want any
more explanation, explanation cannot be
given al this time. 1 think, you are en-
titled to usk from the, Government pro-
bably the Government in its  judgement
will give the appropriate explanation at the
appropriate time but not now.

There are other matters before the
House. This is your time and you would
be deprived of your time 10 make very
good points, if you want to make on the
President’s Address. Please do not deprive
yourself of your time.

(Interruptions)

MR. SPEAKER : There is no more
getting up from the scat please. If you
bave any confusion, you come to my
Chamber or go to the hon. Minister’s
Chamber.

(Interrupiions)
MR. SPEAKER : Shri R. Jeevarathinam.
[Translation]
SHRI DEVENDRA PRASAD

YADAV : You are not allowing me. 1
stage a walk out.

12.44 hrs.

AT THIS STAGE, SHRI DEVENDRA
PRASAD YADAV AND ONE OTHER
HON. MEMBER LEFT THE HOUSE.

—

12.44 brs.

MATTERS UNDER RULE 377

(i) Need to run special trains between
Madras and Arakkonam

[Euglish]

SHRI R. JEEVARATHINAM (Arak-
konam) : Mr. Speaker, Sir, approximately
30,000 people travel daily by train from
Arakkonam to Madras because important
factories and offices are located in Madiis.
In Madras, there is not sufficient housing
facility available for the Railway workers
and officials. The workers and students
travel daily from Arakkonam to Madrss
and Madras to Arakkonam.

Henee, 1 suggest that daily one electnc
truin should leave Arakkonam at 8.45 a.m.
and reach Madras at 10 am. In the
evening, this train should run daily from
Madras to Arakkonim at 5.45 p.m.

Al present, sevcrul trains are running on
the broad gauge line trom Madras via
Arakkonam to different stations in the
West Coast. They are passing through
Arakkonam and the short distance passcn-
gers from Madras to Arakkonam and
from Arukkonam to Madras get into them
causing inconveniznce to long distance pas-
sengers. Such inconvenience to them will
be eliminated if special trains are started

_to ply between Madras and Arakkonam.

(ii) Need to am-:liorate the ot of agri-
cultural labourers and weavces in  Srika-
kulam district of Andhra P:adesh.

DR. VISWANATHAM KANITHI (Sri-
kakulam) : Sir, Agricultural labour and
those rural fumilies engaged in other pro-
fessions like weaving etc., are migrating
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from villages to towns and cities of other
districts to take out their livelikood. Even
disiricts water is a scarce vommcdity, not
1o speak of potable water supply to
villuges, the increase in deaths due to
gastro-enteritis is the indicator of this fact.
The reasons for this wmigration are many
and varied e.g. lack of proper education
and awareness among the poor, lack of
assured support to these families living on
weaving, fishing and other agro-based
works, meagre facilities for self-employ-
ment and training, lack of pucca irrigation
facilities due to non-completion of minor,
medium and major projects, lack of in-
dustrial developmenat and lack of encoura-
gement to investors.

Since the district is agro-based, if the
farmers are assisted, supporfed and all
facilities are provided to them, the mise-
ries of the labour force and other work-
ing classes like weavers etc., would be
automatically ameliorated.

(ili) Need to set up a Central Coordi-
nation Committee for coordination
amongst different agencies in rcgard 1o the
Kumbh Fair in Ujiain in April, 1992

[Translation) T

SHRI SATYANARAYAN JATIYA :
Mr. Speaker, Sir, I want to draw the atten-
tion of the House to a matter of urgent
public importance and would submit to
the hon. Prime Minister that the ‘Sinhastha
Kumbh Maela® is to be celebrated in
Ujjain in April, 1992. The world famous
Kumbh Mela is a symbol of our cultural
bond where lakhs of people including
foreigners gather. More than one crore
people are expectzd to assemble in Ujjain
on this occasion. Its success largely de-
pends on the Central assistance.  All the
departments, particolarly those under
Food and Civil Supplies and Public Dis-
tribution System, Informution and Broad-
casting, Civil Aviation and Tourism, Pet-
roleum and  Nutuwral Gas, Railways,
Health and Family Welfare, Urban Deve-
lopment, Welfare. Communizuims, Heme,
Water Resources and Surface Transport
Ministries have to play an important role.

Therefore, to ensure the success of this
Mela a Coordinuion Committee com-
prising Members from the concerned
ministries should be constituted at the de-
partmental level to help the apex body
viz.,, ‘Sinhastha Ayojun Ssmiti’.  consti-
tuted at the State level. )

(iv) Need to check illead felling of

trees In Gujarat

SHRI CHANDUBHAI DESHMUKH
(Bharuch) : Mr. Speaker, Sir, Inspite
of a ban on felling of trees for
five years, imposed by Government of
Gujarat, there has been a large scale jllegal
felling of trees. In Bharuch district alone
trees forth Rs. 22 crores have been cut
down in the forests and in Surat district
over one lakh thirty thousand trees have
been illegally cut down. All this continued
in spite of the ban on felling of trees. This
ban has brought about 3 lakh tribals of
Gujarat, who earn their livlihood through
Forest Societies, on the brink of Starva-
tion. I, therefore, request the Government
to solve the problem without any delay
and take stern action against those res-
ponsible for illegal felling of trees.

(v) Need to provide help to Uttar Pra~
desh Government [or curhing the growing
activities of terrorists.

SHRI MOHAN SINGH (DEORIA)
Mr. Speaker Sir, there is a sudden spurt
in terrorist activities in Shahjabanpur,
Lakhimpur. Nainital, Rampur and Mora-
Jdabad  districts of  Uttar Pradesh. On
12-13 July, on the border of Pilibhit and
Shabjahanour district the terrorists threw
bombs and killed four Police personnel
including an  SSP and they decamped
with an AK-47 rifle and a wireless set.
There have heen many similar incidents
in the pas us well. ‘The “Ferai® region
of Uttar Pradesh has become a heaven
for Jammn Kashmir Liberation Front
Fxtremists. Sikh  extremists and ULFA
extremists. The State Government s
rlanning to deplov 63 anti-bomb squad<
to check their activities. The proposal for
help in this regard is under consideration
of the Contral Government. It is requested
that the Ceamtre may provide adequate
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assistance  to U.P. Government to curb
terrorist  activitiess in the Sta‘e.

(vi) Need to start  adduiunal  Lights
between Calicut and Bombay and Calicut
and Trivandrum.

[English}

SHR1 F. AHAMED (MANIERD
Sir, 1 would like to draw the at:ention
of the Government to the present condi-
tion of Calicwt Airport which falls within
my constituency. It is after a  very
long standing demand of the people of
Malabar  region of Kerala State  that
Karipur  Ajrport in  Calicut  has  been
sanctioned three years ago. Calicut Air-
port is catering to the needs of people of
Malabar region especially those who are
working in Gulf countries. But contrury
to expectations now there 1s only onc
Indian Airlines flight between Calicut and
Bombay. In the event of cancellation
of this flight, passengers who are to
reach Bombay who have to catch the
flights to Gulf countries from Sahar Air-
port are greatly inconvenienced. The
demand of the people in this respect i
to havée one more additional flight on
RBombay-Calicut route.

There is no flight between Calicvt and
Trivandrum which is  inconvenicncing
Gulf passengers  who are to reach via
Trivandram to their home in  Malabar
area on the same day. Therefore. it is
high time that Indinn Airlines introduces
immediate flight tonching Calicut-Trivan-
dram and alse Bangalore-Madras in view
of the commercial immnortarce of Mala.
bar region and importance of Calicut
Airport. Necessary technical facilities in
the Calicut Airport euch as Instrument
Fanding System etc. and further lenrthen-
ing of the runway enabling to reccive
Aithms  A-300  should aleo be  started
carly (Interruptions)

MR. SPEAKFR : What vou have
given in writing only poes on recerd.

(vii)Need to operate Boeing  Aircraft
to Vijavawada and make the operation
of Vavudoot more effective.

JULY 17,
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SHRI SOBHANA DRESWARA RAO
VADDE : (VJAYAWADA) : Sir, tr.-
e to and from Vijuyawada Airport ha,
been increasing at a very high rate every
year. The Ministry of Civil Aviation
have been represented several times regar-
ding the need to operate Boeing aircraf:
10 Vijayawada  Airport to meet the pas-
s:nger traflic. The Ministry have stated
that after the runway is extended und
strengthened, Boeing  Aircraft  will  be
cperated to Vijayawada. Necessary land
has been acquired but the work of ex.
tending and strengthening runway. pro-
viding night landing facilities have nt
vet started. This should be immediately
taken up. Morcover, the Vayudoot opera-
tion to Vijayawada Airport is most unsa-
tisfactory  and  irregular as a result of
which travelling public are losing confi-
dence in these operations. Steps shontd
be taken to operate the scrvice most
effectively.

(vili) Need to sénd a Céntral team
to Madhya Pradesh to assess the graviy
of drought conditions.

| Translation}

KM. VIMLA VERMA (SEOND
Mr. Speaker, Sir, the arrival of monsoon
is still uncertain in Madhya Pradesh. Even
in this second week of July there is no
indication of arrival of monsoon. The
farniers had sewn  sceds after the first
rains on 10th and 11th June but as there
were no rains subseguently the seeds did
not gefminate. Those who Jid not sow
their crops are also in a fix. Even if the
monsoon artives now there will be a poor

crop. ,

Under such circumstances there is a
possibility of drought in Madhya Pradesh.
If effective steps are not taken mow the
situation is likely to take a turn for the
worst. It is. therefore, rsquested that a
central team is sent there to assess the
situation.
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12 5% hrs
MOTION OF THANAS ON THF
PRESIDFNT'S  ADDRPF4YS—Cqvid
{Ensinh]
MR SPEAKFR Now we shall take

up discussion on the Motion of Thanks to
the Presidents Address Shri Vi3 y Kuma
Y idav to speak

[Translation)

SHRI VIJAY KRUMAR YADAV
(NALANDA) Mr Spedaker, Sir while
moving the Motion of Thanks on the
President s Address Shn But: Singh
traced the hstory of past 10) years There
has been Congress  Government  mmc
Independence wd that Government  has
been the Government of falures The
Congress Government 1n spite of well in
tended announiements his fuled to solve
the basic probl. ns and that s wiy 1t has
been plagued b prod >m hke poverty
unemployvment nflaton  and communal
1m The Piesi) nix Address 33 just hike
1 muirror which reflects the policies of the
Government  But this time 1t has failed 0
mention the wiy electoral pracess has been
ruthlessly attacked and maligned People
have lost futh in the electotal process

Mr Speiker Sir vou miy he aware
that the electoral  process has not yet
heen completed in the country The
Flection Commssion has not  functioned
W an ampartial body but i most
binsed manner as if it was an azent of
v particulwr Partv Fven today the result
of Mungher Constituency 1n Bihu has not
been announced The counting 18 over
ind as the candidate of Communmist Party
1s leading by 93 000 votes the results have
been withheld and hearing after hearing
s contimang We dont know what they
want to arnve at Simlarlv the election
of Patna Constituency has been counter
mandect Result was withheld after elec
tion  Counting was ctopped half way and
the candidate had to say tha the FElec
tion Commussioner has acted ount of
vendetta When he was foreign Mimster
he had ordered the transfer of that officer
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and now when the latter got an apportu
ity he has misused his office Now a days
thete are frequent repothng and .ounter
manding and resuits ire not anunovnced
despite counting It v most unfo tunate
and the Government should come rut with
a clear cut stand on electoryl  1eforms

So far the people beheved that Flection
machinery was independent but it 15 for
the first time that the faith of the people
h s been shattered We hone that

(Inte rruptions)

SHRI VIL AS MUTTFMWAR
(CHIMUR)  Are vou speaking  about
Bihut ? (Interruptions)

SHRI VIJAY KUMAR YADAV 1
im speaking for whole of India

(Interruptions)

SHRI VITAS MUTIEMWAR  These
inaidents do not take plice any past of the
countrv except Bihar ind West Bengal

tIntesinptions)

SHRI VITAY AUMAR YADAV  That
s why ? T want to  submit that a com
prehensive policy should be formulated in
this regurd

The policy should define the powers of
the Flection Commussioner <o that he
could not act in in arbitiory or dictatorial
manne-

There is 2 mention of social justice in
the President s Address but there 11 no
mention of the burning issue before the
Government 1¢ Mandy! Commsssion It is
sud that prionty will be given to the poor
wmong the economucily backwards It
1v also said that provision would be made
for those who are not covered under the
Mandal Commuission that 18 the so called
economically backward among the high
castes If such a provision is made it
would be good but there is no mention of
1 in the Premdent s Address Provision of
fifty per cent reservation can be mude at
the most out of whith 27 per cent 1
given to backward classes and those who
are educationally and socally backward
No reservation quota is left
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13.00 hre.

If their intenion was good about the
implementation of Mundal Commission
report. it would have figured in the
President’s Address. They would have in-
dicated that a Constitution Amendment
Bill would be brought forward to raise
the limit of 50 per cent reservation. But
there is no mention of it in the President’s
Address. (Interruptioas).

MR. SPEAKER : Shri Vijay Kumar
Yadav, how long will you take to finish.

SHRI VIIAY KUMAR YADAYV : Sir,
I want 10 minutes more. 1 want 10 speak
on 2-3 important points.

MR. SPEAKER : Then vou can speak
after Lunch.

SHRI VIIAY KUMAR YADAV : Al-
right, Sir.

13.01 hrs.

[}

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the Clock
(Shrimati Malini Bhattacharva in  the
Chair)

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS— Contd.
[English]

MR. CHAIRMAN : Mr. Vijay Kumar
Yadav to continue.

[Translation)
SHRI VIJAY KUMAR YADAV
(NALANDA) : Madan, social justice,

the report of the Maudal Commission and
reservation arc not only constitutional ob-
ligations but also socinl obligations. These
are the issues concerning the future of
nearly SO crore people of this  country.
The Congress Government can be  held
guilty for a triple marder. I 1953 the
report of the Kaka Kalelkar Commission
was shelved in 1980 the +eport of the
Mandal Commission was shelved and
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now the Presidential Address seeks to sup-
press it further. The coming generations,

particularly  people  of the exploited
classes. will never forgive the  Congress
for this.

Madam. the recent verdict by the Court
clearly shows that the Government has
not clarified its  position in this matter.
What is the meannig of economic basis ?
Which is discussed above ? The Mandal
Cbmmission had also taken the economic
basis into consideration but in the Consti-
tution, greater emphasis has been laid on
the social and educational aspects  and
because of that the economic aspect has
been added and criteria has been  laid
down. If the economic aspect is taken
into account, of the 52 per cent popula-
tion of backward castzs in the country
only 4 per cent are there in the Central
Services. If the economic aspect is con-
sidered, the existing social inequality will
remain. Qur country is not like a FEurp-
pean country because our society is divi-
ded on the basis of castes. So I request
the hon. Minister to explain in his reply
as to what do they means by economic
basis merely inclusion in the election mani-
festo will not serve the pumose.

In these times of economic crisis,
Madam, the previous Government which
was a caretaker Government, sold some of
the gold belonging to the country. Even
before seeking the confidence, this Gov-
crnment mortgaged the country’s gold to
foreign countries. There was talk of seek-
ing a loan from the LM.F. but the
people and representatives of the people
und the House were not taken into con-
fidence about the terms and conditions of
the loans. What is the situation today ?
We are in the midst of a grave economic
crisis and solutions are being found to
tide over this crisis. The latest  Railway
Budget proposes  an increase in second-
class fares and freight rates and in  the
forthcoming General Budget also we ex-
pect an additional burden of taxes on the
common mun. Madam, the Government
has refused to  disclose the conditions
attached to the LM.F. loan. In  other
countries where the LM.F.  has  given
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countries were forced to mortgage their
freedom.

(Interruptions)

SHRI DAU DAYAL JOSHI (KOTA-
BUNDI) : Madam there is no Minister
of Cabinet rank in the House (Interrup-
nons). How the points referied to in the
speeches will be replies to ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
{SHR1 RANGARAJAN KUMARA-
MANGALAM) : We do have some
brains. We can keep it in mind. There s
some misunderstandine. (Interruptions)

SHRI DAU DAYAL JOSHI : There
ts no misunderstanding.  This 1s a rule.
According to the traditions of the House.
at least one Minister of Cabinet rank must
be present at all times (Jnterruptions)

|English]

MR. CHAIRMAN  You have  made
vout pomnt Please sit down

[21anslation|
SHRI VIJAY KUMAR  YADAY
Madam, the conditions attached to

1. M. k. loans are universally known.
Theie 1 talk of seehing a loan from the
1. M. F. It is also being said that condi-
tions will be finalised keeping in mind
the country's pestige and self-respect
It s quite the opposite of I. M. F.  his-
toty. The conditions attached to 1. M. F
loans usually aim at a) increase in disect
taxes, reduction n subsidics on articles of
common use doing away with the public
section, restrictions on monopoly indus-
trial houses, increase in the rates of in-
terest charged by banks, liberalisation of
imports and increase in the administrative
prices of esscntial commodities. All  these
conditions will be accepted in this period
of ecopomic crisis. The common man s
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burdened by tues ‘and such a state of
affairs is  detrimental for the couvntry.
The West Bengal Goveinment has come
up with an alternative  economic prog-
ramme to resolve the crisis. Age-old poli-
cies must be abandoned and new policics
should be formulated. Among the new
steps to be taken are increase in the pur-
chasing power of the common man, en-
largening the domestic market. priority to
agriculture, industry and land reforms and
emphasis on self-reliance. It is a detailed
report and I think it should be  taken
into consideration. A new economic policy
must be formulated in consuhiation with
ol politicd parties. Only then can  the
countiy be pulled out trom the thorns of
the piesent e¢conomic crisis.  Shri Buta
Singh seid that he has started a move-
ment against communabism. There was a
tune when Mahatma  Gandhi sacrificed
tuy life for this cause. What about the
preseni-day  Congress ? The Congress of
today aligns with communal forces. With
the help of commuaal forces the Congress
opened the lock of the temple, did the
*Shilanyas', ‘dislodged the National Front
Government and got the  speaker’s post.
Now they are offeung the Deputy
Speaker's post to the communalist  ele-
ments. The B. J P. says that it does not
want to demolish the mosque but at the
same tine 1t says that the temple will
be constiucted where the mosque stands
today. The whole issue is very confusing.
Anyway, the issue 1s not a simple onc.
Demolition of  places of  worship of
Hindus, Muslims,  Sikhs or Christians
would be a  destiuctive step for the
countiy The separatist elements  within
the country are gainimg the upper hand..
(Interruptions). The current politicul con-
dittons in the country are such that no
party can hope to have its Government in
all States. The Centre 1» s0 dominant that
States are not able to achieve  economic
independence with this dependence of the
States on the Centre, the party in power
13 not able to develop. The States have to
bow 1o policies made by the Centre.
State Governments should be given more
powers because there is frequent inter-
ference by the Centre in the  Stae’s
affairs through the Governors. The Sur-
karia Commission was formed by the
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Congress. Till now the Congress Govern-
ment has not tried to implement its re-
commendations. There has been mention
of a public distribution system. 1 shall
not go into its details. A comprehensive
programme is on the aavil.

The programme should include supply
of the 15 listed essential commodities in
rural areas, adequate supply of items to
be distributed through the public distribu-
tion system and steps to check  black-
marketing of such commodities.

For a long time the Congress has sup-
ported the concept of workers’ participa-
tion in management but it is yet to  be
implemented. Even now there is no indi-
cation that they are interested to introduce
a legislation in this matter. 1 think the
Congress should seriously consider this
issue. A central legislaiion for farm labour
has been under consideration for sume
time. A time-limit should be fixed for
giving farm workers the rights similar to
those industrial workers so that a comp-
rehensive law can be 1aade.

The legislation concerning administra-
tive reforms has been pending for a long
time. Today the couuatry is not ruled by
representatives  of the  peeple but by
bureaucrats. Until the administrative units
at the grass-root level like the Gram
Panchayat are not 2iven more powers and
bureaucratic interfersn.e is not checked
the steps taken for mass welfare  would
remain ineffective.

The Congress makes tull claims in res-
pect of land reforms but peopls  know
that the left Governments of' West Bengal
and Kerala took positive steps towards
land reforms. The Congr:ss has not done
anything about it. They should make laws
to grant powers to those under Ryot and
the surplus land arising out of the ceiling
on land should be given to poor farmers
and labourers. In urban areas people have
large areas of land. The  Government
should take over that land and distribute
it among the poor.

Lastly I would like to say that the
Chief Election Commissioner should be
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dismiééed ahd th;x arrested 'fovrA his

actions.

With these words I thank you and con-
clude my speech.

[English]

SHR1I CHANDRA JEET YADAV
(AZAMGARH) Madam, I want (o
raise a point of order. Tais has been a
great tradition of this House that when-
ever such an fmportent debat:s as the
Motion of Thanks on President’s Address
is going on, a Cabinet Minister or the
mover of the Resolution is always pre-
sent.  But geither any member of the
Cabinet nor even the mover of the
Resoluticn is present in the House.  The
tradition is that they should always be
present, | have seen Ministers  running
on their toes. The Prime Minister adways
allots this assignment to a Cabinet Minis-
ter. | must tell vou that thix is an
insult to the President that this kind of
a thing is being done. You must give a
ruling and direct the Government.

AN HON. MEMBER : That shows
tieir scant respect....... .

SHRI P.M. SAYEED : But where is
the leader of the Opposition ?

SHRI RANGARAJAN KUMARA-
MANGALAM : Let me point out that we
have asked the Cabinet Ministers to come.

The Ministers will be cominz any mo-
m-nt now.

SHR1 CHANDRA JEET YADAY
It is not the question of coming. They
soould  alwavs be  present. Motien of
Thanks on the President’s Address is o
very important discussion. Please direct
their  Ministers to be present. Please
give a categorical ruling.

MR. CHAIRMAN : The roint 1S
alrcady made. It is being taken care
of.

AN HON. MIEMBFR : But you must
direct them.
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SHRI P. M. SAYEED (LAKSHA-
DWEEP) : Madam, Chairmen, the Pre-
sident's Address is a charier of the
policies of the Government. Sixty para-
graphs of President’s Address point cut
the situation that is prevailing in  the
oountry, partcularly the law and order
situgtion. It also points out the deep
crives at the economic front with whesi.
we ate now engulfed.

Madam, 1 have becn hearing with atten-
tion my senior colleagues from the Op-
position. I found that they trave belittl-
ed the President’s Addrcss by not giving
proper thought to what the Prewdent
has said. For example, in the morning.
direction given by Swpreme Court n the
case of Manda] Commission was raised
by Shri Paswan. That is very weil there
in the President's Address. Therefore,
it is but proper on the part of everv
Member of this House, particularly senior
Member like Shri Paswan, to go through

the sixty paragraphs of the Piesident’s
address in mimte detail
[Translation]

SHRI MOHAMMAD ALl ASHRAF

FATIMI (DARBHANGA) : Where is
the Mandal Commission ?

SHRI P. M. SAYEED : If you would
have gone through the President's Ad-
dress, You would have found it.

[Fnglish)

An explanation was also given by the
Leader of the House.

SHRI CHANDRA JEET YADAV
Even that is not mentioned there.

SHRI P. M. SAYEED : That may not
be acconding to your liking but it is
there.

We had an unprccedented  violence in
the country in the last two years. Who
is responsible for that ? T am not
pointing out my finger towards the  ac-
cused. But, Madam, the President has
pointed it out that in the last two vears
the cult of violence was let loose. Mem-
bers have been repeatedly accusing the
forty yeals of the previous Government,
2602 1SS/91—13

1 am not giving a free hand to anybody.
Who was responsible for the spread of
unprecedented communal violence through
out the country in the last two yeurs ?
1 squarcly put the responsibiity on the
previous Government.

Peoplc have been very wise this time
and they have not given majo'ity to any
party

AN HON MEMBER Including
your party.
SHRI P. M. SAYEED : Not only

Congre « Party but to your party also.
You werc making your kitchen cabinet
cven before the elections were held.

Recognised Opposiuion  party  sought
vote under the name of Ram. But Ram
has not come though both Ravana and
Sita have comc Thewr rumber has gone
up from two to 117. B.J.P. was expect-
ing to got a clear cut majority. And
alo the National Front and Lef* Front
we'e confident that the Mandal Commis-
sion’s recommendations which created
havoc in the country, will bring them
back with an abcolute majority and that
they will get 400 seats. Therefore, they
sre al-o fixed according to their size and
we were also expecting a majority. Any-
way, T am not gaing to raise any con-
troversial matter. (Interruptions)

SHRISRIKANT JENA (CUTTACK) :
If Shri Rajiv Gandhi would not have
been assssinated, then your picture
would have heen different.

SHRI MUKUL BALKRISHNA WAS-
NIK (BULDANA) : If Shri V. P. Singh
would not have been there, do you want
to say that, you would have been here ?

SHRT P M SAYEED : The President
has also mentioned in his Address that
the country is wvassing through a crucial
period and everyone of us has cot an
added responsibility. Vhen the BIP was
asked to form the Government, they
were not prepared to do so. When the
Left Parties were asked to form the Go-
verumert, they were not prepared to do
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so. And when the Janata Dal was askea
1o form the Government, they were alsu
not prvepared to form the Government
and therefore, the President hud asked
the Congress Party to form the Govern.
ment. We were not in majority, there.
fore, we did not form the Governme:t.
The other day, Shri Indrajit Gumta, a
senior Member, said that if we again go
back to the people, we will be received
by them with chappals. Tha! is the situ-
ation.

SHRI INDRAJIT GUPTA : Do you
agree with this ?

SHRI P. M. SAYEED : Yes. The
Prime Minister took the ecarliest oppor-
tunity to take the co-operation of ali the
parties, particularly, in the economic
front, which was in 2 mess and still is
in a mess, Therefore, even before the
devaluation, he acquainted with the I.ea-
ders and took them into confidence. Tiere
are certain matters which the Prime Minis-
ter himself had said that he may not be
in a position to part with those informa-
tion. That apart, he was honsstly secking
the co-operation from the Opposition.

The first step we took after the consti-
tution of the Tenth Lok Sabha was the
election of the Speaker. The established
convention is the ruling party Member
is elected to the Office of the Spraker.
There, unfortunately, the ILeft Front
and the National Front, had not co-opera-
ted to honour the established convention,
to elect unanimously a member from the
ruling party as Speaker.

Now. the Left Parties and the National
Front wan'ed to capitalise this opportu-
nity for gaining something, and ultimately,
the Speaker was elected usanimouvsly.
They are conveniently forgetting—Shri
V. P. Singh and the Left Parties—this
established convention.

SHRI SOBHANA DRESWARA RAO
VADDE : Did you follow that conven-
tion in the Eighth Lok Sabha ? What
about the Ninth Lok Sabha ?

SHRI P. M. SAYEED : Shri Shivraj
Patil wag elected as Deputy Speaker in

the Ninth Lok Sabhe bea\llem were
recognised us the major Opposition Party.

SHRI SOBHANA DRESWARA RAQ
VADDE : [n the Eighth Lok Sabha, you
gave the post of Deputy Speaker w the
AIADMK, when the TDP was there.

SHRI P. M. SAYEED : It was an
established convention. We had gemuine
differences with the BIJP. But we will
definitely be secking the co-operation
from all the parties for solviag the natio-
nal problems,

We have genuine differcnces on many
matters.  But to uphold the digniy of
this House, to uphold the convention
established in this Housc. we would defi-
nitely honour any arrangement; whether
it is public arrangement or private ar-
rangement. We will see that the honour
and dignity of this House and the conven-
tions estabdished in this Hous: are hono-
ured.

SHRI B. VHIAYKUMAR RAIU
(NARSAPUR) : You have not followed
any convention.

- SHRY-P. ‘M."SAYEED-: For the post
of Depwy-Speaker, if there is any ar-
rangemenmt, let  them say. In UP.
Himachal Pradesh and Rajasthan, BIP is
ruling. They have come to power after
winning the elections. Do you denounce
that ? Can you do that ? Since they
happen to oocupy the second place in the
House, can you denounce that ? You
cannot do that ? According to the con-
vention established in this House, a Mem-
ber of the second largsst party will get
the post of Deputy Speaker. T requiest
you to put uwp with this. It is only to
malign the Ruling Party, the Congress
Party that they have conveniently for-
gotten what has happened here.

SHRI B. VHDAYKUMAR RAJU
What is the meaning of the co-opera-
tion ? 3

SHRY RANGARAJAN KUMARA.
MANGALAM : He is not yielding.

SHRI P. M. SAYEED ;.1 am remind-
ed of a story of an absent-minded Pro-
fessor. It is like this :
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Moury Brykise, Lotd Advocate of
Scotland towards the «lose of the
eighteenth century, had a tutor who was
very absent-minded. So much s that
Erskine, who thougit a great deal of
the old man, was one day flabbergusted
to hear hm say : "I was vely sorry,
my dear boy, you bave had fever m your
family; was 1t you or your brother who
died of # 7' “It was 1" Ershine rcplied
“Ah, dear me, I thought so—very sorry
for it—every sory for it And the old
man walked away

You bave estabhished # convention.
When we are going to uphold it, you
have convemen.lv forgotten that fact
You are taking an advantage politically
by malignmg us 1 don't thing people
will be befooled like that

My friend, Shri Jaswant  Singh, while
speakmmg. opposed the formation of the
composite action force In the Pres-
dent’s Address, 1t has becn evplanei in
an claborate manner Therc will be a
number of Special Courts to dispose ol
the people expeditiously. Compensation
will be paid to the vicims of the rots
It has mentioned so many other things
I do not know why has he opposed to
the composite action force to be estab-
hished

SHRI EBRAHIM SULIAMAN SAIT
(Ponnani) That is minorityism.

SHRI P. M SAYEED : That is there
in their mind I am telling to our Left
friends that we are very close to them.

SHRI NIRMAL KANTI CHATTER-
JEE - Instead of Left enemics. kindly con-
sider us your Left friends.

SHRI P. M. SAYEED : They have
taken advantage of the Perestroika in the
aame of democracy. The giobal change
which Mr. Gorbachev is mow trying to
bnng about, if that aspect at all is going
to be takem up by this Government, if
they do mot eupport, 1 do sot know who
else will support us. (Imverruptions). We
have no quarrel whatsoever with them.
Qur quarmsl Is to ameliorate the situation
thpt-hel boen areated by the previous Go-
verament. Thersfore, the President’s Ad-

dress has appenled to the Members of Par-
Hament to assess the situation realistically,
And so, this new arrangement which has
come up after this election succeods, and
will succeed for five years. 1, therefare,
support the Motion moved by Shri Buta
Singh

Some members have complained about
the Punjab election being postponed. Be-
cause of the Khalistan movement, they
said that this election was going to be a
referendum, They have already published
the posters Several voters and as many as
24 candidates have been annfhilated. In
uch circumstances, where were the chances
for free and fair clections? We wete not
there in it from the beginning. I am not
accusing the previous Government

SHRI NIRMAL KANTI CHATTER-
JEE You only recommended

SHRI P M. SAYRED We said that
we were going to boycott them. We said
that it was not possible to conduct free
and fair clecions withm the Constitution.

One hcarteming feature was that elec-
tions could take place 1In Assam. The
Chandra Shekhar Government considered
that the situation had improved and that
elections could be conducted peacefuily.

SHRI NIRMAL KANTI CHA1TER:
JEE Also m Tnpura Give Mr. Suntosh
Mohan Deb his due But for hm thee
could not have been an election there.

SHRI BASU DEB ACHARIA (Ban-
kura) He got four lakh votes.

SHRI P M SAYEED : About Jammu
and Kashmur, my friend Mr. Jaswant
Singh’s party has vitiated the whole situ-
ation In the beginning itself the Rubaiya
incident was there and later on they were
supported by a Governor whom we had
from the very beginning opposed who ac~
cording to our prophecy made a mess of
it. He was then given a promotion to the
Upper House That is the situation. Now,
what are we to do ? We will have to see
that the people who are subscriting to the
Constitution of India are encouraged. How
are we going to do ? It 1 for the colles-
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tive wisdom of this House to see to it
and find a solution for it. Therefore, we
all have to raise above party politics.

Shri Jaswant Singh had demanded the
deletion of Article 370. Is it realistic ?
It is not. But in some other places Arti-
cle 371 is helpful fo them. They are not
demanding removal of that Article, be-
cause of obvious reasons. Therefore, it is
in the interest of the nation that we will
bave to search our hearts and see to what
extent in the given circumstances can we
all put our heads *ogether and do some-
thing for the betterment of the people in
this unprecedented scale of violence and
industrial mess on the economic front
which the country has never scen before.
Therefore, all of us will have 10 sce to
whatever extent we can help cach other.
That is why, the Prime Minister repeatedly
said this : “I seck cooperation from all of
you.” You may have a grudge against the
Finance Minister for the way he de-valued
the rupee and some of us also have com-
plained. Twice or thrice, by instalments it
was done. But at the same time, his inten-
tion was pure and therefore, you will have
to give him the benefit of doubt, about his
intentions.

1 have already taken much time and
Madam has been mninging the bell. We
wholeheartedly support this Motion moved
by Shri Buta Singh and I request all our
friends to support it and pass the Motion
unanimously.

SHRI SOBHANA DRESWARA RAQ
VADDE (Vijayawada) + Madam Chair-
man, I nise to oppose the Motion of
thanks on the President's Address

Madam Chairman, the President’s Ad-
dress did not reflect the facts. We, on
behalf of Telugu Desam Party Lad ex-
pressed deep condolences over the assas-
sination of the former Prime Minister
Shri Rajiv Gandhi. Ut is really a very
tragic incident and it will remain as one of
the blackest days in the history ¢f India.
Shri Rajiv Gandhi was a charming per-
sonality. And because of his clean image
around 1984 added to the assassination of
Shrimati Indira Gandhi, the Congress-(I)
party got the largest number of seats in

this House. The subsequent events are 2
part of the history.

The President’s Addsess has failed to
mention one important aspect of violence
that had followed the assassination of the
former Prime Minister Shri Rajiv Gandhi.
Madam. you might be aware that unfor-
tunate incidents had taken place in Andhra
Pradesh, Tamil Nadu and in several other
places. In Andhra Pradesh, Rs. 70 crores
worth of property was destroyed. In my
own constituency, in a village called
Nagaluru, one person by name Mr. Morla
Jamalaiah, who was a poor Gowda, was
murdered by the Congress (I) people. In
Vyayawada, Kambhampudu, Jaggayah-
peta, Kodapalli, Macherla, Hyderabad,
Cherlapall: and in several other places,
very large number of commercial establish-
ments belonging to petty traders—cigaret-
te, pawn, soda bunks—were looted they
were destroyed and some were burnt. The
houses of a large number of people were
destroyed ncluding the houses of our
MLAs of Macherla and Chilakaluripeta.
Even the hospitals were not spared. The
Congress (I) Goondas in collusion with
anti-social elements raided the hospitals
and the mpatients were forced to run ac-
tually to save their life. In Hyderabad the
twin theatres ‘Rama-Krishna', which were
having very beautiful art pieces,—really
many people from Bombay come to Hvde-
1abad to see those theatres, of course they
ol belong to our Party leader Shri N.T.
Rama Rao—were completely burnt and
they weie destroyed. Also ‘Tarakarama’
theatre was destroycd. Madam I am sorry
to say that ull thesc things had happened
in Hyderabad in the presence of some of
the Congress (1) Legislators.

Madam, due to the indifferent attitude
of the State Government, our leader Shri
N. T. Rama Rao had resorted to silent
indefimte fast demanding an inguiry, an
impartial inquiry, by a Supreme Court
Judge, making available  assistance
to the \victims and also taking
stern  action on the guilty people
who were behind theso atrocities. Madam,
till today nothing had happened. No in-
quiry has been ordsred = far and no
assistance was given even to i petty
traders who depend on their daily eaming
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of about thirty-five or forty rupees for the
survival of their families. Not a single
rupee was given to them. Unfortunately,
the MLAs, against whom policc reports
are there, are still roaming in the streets
and they are sdll claiming to be the
leaders of the Congress Party. Madam,
these things have not been wmentioned in
this President’s Address. The Government
should immediately look into this matter
and take necessary steps to provide neces-
sary assistance to the affccted people. In
1988 the disturbances had taken place in
Andhra Pradesh following the assassina-
tion of one Congress (1) Legislator. Then
Govt. had given asistance to the affected
people. Similar assistance should be made
available to all these victims ulso and im-
mediate action should be taken against
those who are responsible for the distur-
bances.

In Page 1, Paragraph 5§ of the Address
it 13 mentioned :

“The assassination of Shri  Rajiv
Gandhi has brought into sharp focus the
need to arrest the growing cult of vio-
lence in the country. The law and order
situation in the country has been a
cause of great concern for sometime
now.”

‘True. it s hundred per cent correct. But
as my hon. friend Shri P M. Sayeed, has
just now said let us search our hearts to
findout who is responsible for this in-
crease in the cult of wiolence ® Who
is  responsible  for the calt of ter-
rorism and violence and  extremism,
scparatism in the State of Punjab ? Who
has encouraged Bhindranwzle ? Who has
brought him to the forefront ? And whe
has brought violence in Tripura ? \Vho has
supported the TNV people just to get
electoral advantage in Tiipura. What is
m fioned about J& K is a fact. Just now
Mr. Sayeed has mentioned about some-
body. He remarked about some gentleman
who worked as a Governer and later be-
came a Rajya Sabha Member. But have
you forgotten conveniently that he is
the same person who had pulled down the
Gaverment of Dr. Farooq Abdullak and
. -bedaad » brought in 2 nc¥ Government
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headed by Shii G M. Shab.
This  violence, unfortunately, is being
encouraged  for narrow political
ends. And the cpercussions are
quite longer and the people have to pay
the price. In Punjab how many thou-
sands of people had lost their lives jost
for the narrow political ends of the Cong-
ress (1) Party at the point of time. Bvea
in our State of Andhra Pradesh democra-
tically elected Rama Rao's Gevernment
was thrown out and Bhaskaor Rao’s Go-
vernment was brought in and later due to
the strong movement of the people, sacri-
fices by the people again Shri N. T. Rama
Rao’s Government was restored. You
know what you have done. Just through
Shri Chandrashekhar’s proxy Government
you had pushed out Shri Karunanidhis®
Government. The people democratically
electced DMK Government. At that point of
time yourself and the AIADMK party
were not having electoral understanding,
the DMK Governm:nt had come with the
votes of the peoole. llow dare did you
bring down this Government ? Have you
forgetten that ? .. (Iaterruptions). Just to
gain some electoral advantages. You are
doing these things. RBut this makes the
people lose confidence in electoral process
and in democratic polity itsel€. That is
what I want to imprsss upon this House.

So, let us search our hearts and let ve
not resort to such narrow political means
and biing undcmocratic methods in thie
country.

Finally 1t is stated in page 4 that people
have to make lot of sacrifices. There is &
loud talk that the subsidy on fertilisers is
going to be removed. 1 would like te
bring to the notice of this Government
that the farmears arc very much waorried
with this statement and with this news.
Till now, out of this fertiliser subsidy, 60
per cent is going to the farmers and
balance 40 per cent is going to the manu-
facturers to meet their cost of inefficient
production or it is shared by some vested
interests. My humble sucgestion is, let the
Government not take the step to seduce
the subsidy that is available to the farmers
because farmers are the wont jut. Now,
the Government say that the farmers aro
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the backbone of this country, but unfortu-
nately the ratio of the agricultural in-
tome to non-agricaltural income 1s dwind-
bmg In fact, it came down to half

In fact, it cume down to half wnen com-
pared with 1970-71  Even regarding the
foan facilities, the credit facilities, only
seveiteon per cent has been given to the
entire agnicultuial sector, which 18 contn-
buting nearly one third to the national
economy, but thirtv six per cent 1 gomg
to capitalists, industusalists and the big
busness people who are contributing only
twenty per cent to the national economy
Even the savm s of the farmeis fiom the
rural areas aie viphoned off to the urban
areas  So, 1n thes:> ar.umstances, I sug-
gest to the Government not to put turden
on the farming communiy

Fmally, 1 onlv want to <ay a word of
caution Now the Goveinment has an
nouncod 1ts intzntion to  deliense the 1n
dustnial sector  Already, unfortura elv
the name of modurnssation tn the name of
lideralfsation plan*s were imported fiom
abroad Almost all the components o1 the
Passenger Cars—Standard 2,000 Maruts
1000, Fiat 118 NE anu other cars—were
bemmg 1mported Fvcn for the washing
machines also they were imported this patt-
ing the cconomy 1 the whole mese My
friend has said that only 1-1{2 vear of
the Nationul tront Goveinment or Mr
Chandra Shekhai  Government 1¢ respon-
sible for this No | 15 the result of the
wrong economic poliucs pursucd by the
Government tll all these four decades
That 1s what I want te bring to the nctice
of this Housc

Now, with you no holds barred, a Imge
number of small industries e going to
become sick Already more thar two
lakh small mdustrial  umts have become
sck and several millions of people have
been rendered jobl.ss They have been
thrown to the streets Witl  your pew
policy, again more mullions ¢f people are
going to suffer So, my suggestion and
cantion to the Government 1s be very cau-
tious in tns aporoach  Please see that the
mmall industnes do not suffer Give top
snorfty to agticultare  which  Mahatma

Gandhup  had told and which you have
onvenuently forgotien Il  these yeats
Give first priority to agnculture, second
prionty to small industines and then only
to the large and hewvy industnies With
this new approach onlv we can cvercome
the present economic crisis

1 hope the Government will take care of
these suggestions

SHRI MANABENDRA SHAH (TEHRI-
GARHWAL) Madam Chair person,
the President’s Address 1t 1s stated that
< power generation will be stepped up” and
thit India has 1 duep commtment tc
cnvironmental conservanion™ 1 wonder
whether these two go together where the
fully are concerned T am speually taking
up this matter because of the Tchn Dam.
Fchir Dam comroveisy started from ihe
wery beginmng and 1t ontinues to be
there even todav 1 feel that this House
his not heen fully made aware of the
mphic strony of this Tehr Dam and, there-
forc 1 have taken this liberty of present-
g ow case hefore this House

The Tehir Dam, with 11s height of 260
metres, blocks the flow of two very impor-
tant  rvers—Thsz  Bhaairathi and  the
Bhilangana, creating a lake of forty mules
It s abuming that apart tiom the destruc-
tion of the flora and faunq, 1t submerges
two fcrtile valley. and also uproots tbe
people of Tehu town und villages Ac
tording to 1981 Censns 46,000--and to-
Jdiy i miy be 70 000—persons  wall be
uprooted from thar homeland I feel
that this Dam has been il concened and
a ontroversy has naturally, therefore,
irsen

Imtially when ths  controversy took
place, a Roy Commission was set up and,
in fact, they rejscted the schame en
~tounds of lack i esscnual data to deter-
mine the safety fictor, lite of the Dam,
rchabihitation and tne cost benefit, that 1s,
to ascertain that if cost 1s 1, then benefit
should be 15

Another Commuttez waz set up under
the Ceontral Water Commussion, but the
findings of that Commission cap be als-
counted, because it was primaily oraée
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to seil the project to the Russianc, we sold
the projost to the Rusians, and they gave
us aid But that was not & confirmed Re-
port. Another significant thaug is that the
work was hurried up without the clearance
from the Enviroamental Depuattment. The
Comptroller ana  Auditor General, Shn
Chaturvedi, pointed out that when the
estimutes of the Techri Dam weie sent to
the Finance Mnisiry for revised sanctinn,
no environmental c¢learance and clearance
from Planmng Commusson existed. Per-
force the whole Tchri Dam was sent to
the Environmceat Appraisal Committee
They interacted with their experts, techno-
crats and authorwies and they came to the
unanimous conclusion that tne life of the
Dam was uncentain duz to no proper »ilt
load study. The projact says that the life
of the dam is woing to be thirty years. But
they said it was very ambitiocus The
conservative estimate wauld be only fif-
tecn years They clso said that no proper
plan for catthment aica had becn picpai-
ed. Dusaster manamement nad not been
studied and ichabilitntion  apprcach  was
defective

The pertinent point whreh 1s very im-
portant and very ewential is the curth-
quake element Tet us tak: the history
of the Himalayas We find that pencds-
cally in about 300 years cyiddc the energy
15 released due to the collision  of the
Indian Plate with the Asian Plate. And
therefore, we ‘ind that 1n .903 the seismic
energy was released in Kaneia @ n 1934
in Noirth Bihar and in 1950 . the North
East The only rcawining scsmic gap 1t
in mid-Himalayan Region, whete the
Tehri Dam 1y situated And Tchri Dam
is supposed to be sitting on the top of the
fault. Therefore, th:y say that it s not a
possibility but it »s 1 certarntv thot the
earthquake will take placz and that also
within the lifetime of the Tehn Dam

Along with this, we should studv what
the effect of the carthquake on the Richier
scale was. The mapnitwle of the earth-
quake in Kanara vis 86 on the Richter
scale; in North Bihar it vecoide’? 84 uno
in North Bast it was 8.7 on th: Richter
scale. The Tehri Dam has beer planned
on the basis of & magnitude of 72 on the
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Richter scale, whercas all the rest have
gone 8-plus. This 1s just the fact. Yet ie
along with this the situation Peak Ground
acceleration is siill bLeing mamntained at
0.25 g, even as  And it is said that the
Law  Safety 18 pomg to be 80, 0.25 g,
peak ground acceleiatnon is  too litele,
It <hould be 1.0 ¢ An expert like
Prof. Jamies Brum states cawegorically that
1t should bc nothing less than 10 g.,
whereas we are stull working on the bass
of 025 ¢

In tact pledse imagine the impact of the
carthquake  The mmpact of 8-plus magni-
tude which fook place in the three esith-
quihes mentioned before by me are equi-
valent to about ten thousand Hizoshima
bombs or 287 crure tons of TNT, while
the 1mpadt with the magniude of 7.0 in
the Richter scale would ve equul t> only
90700 tons of INT. 1t is going to be
ereat calamity n our 1epmon

Ihe Government mav be bankinz on the
Supreme Court judgement passed by Mr.
Tustice Kuldip  Singh  But the Hon'ble
Judge, while pasang the judgement, cate-
roncally sud that he was not a technocrat;
he did not know rmuch about it. He bhad
1o entirely  depead on e technocrat's
opinion  But the question 1s which type
and kind of technocrats vwere theie. One
of the technocrats was u famous sacientiet
of the world who 1s now m the Oceanic
Development  Department.

15 00 Houis

His name v Shri Gaur. His was the
munite at dissent That Sir, should have
couted leaving apart whether it is right or
wiong Progedt, unfoundedly there is a
danger 1o the people and the land of the
Hills The need of the hour 15 to give the
benefit of doubt to the people, their home-
land and their fauna and flora. The rule
of prudence also  demands this. Many
dams 1n the past have faled and Morvi is
il fresh i our mind.

In respect of Tehri Dam, a lot of
money has gane n but 1 would hike to
hnow whether th: Life and propeity is
mose impoitant or *he dam  Of coutse,
I would not go for the sxtieme Stcp, but
§ would suggest that instead of the, Tehri
Dam we should have the Run of the
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River type. We, in this Tehri Damn, have
two tunnels and une Head Race Tunnel.
With the Run of the River scheme, the
two tunnels would st.l be used, only the
Head Race Tuanel becoming redundont.
Where thousands of crores of rupees are
involved, a loss of Rs. 50 crores is noth-
ing in comparison to the devastation that
is in the offing. And, therefore, therc
should be no hesitation on the part of the
Government to convert the Tehri Dam

‘The Run of the River typc hus many
advantages and 1 would like to cnumeratc
them a little. The Run of the River type
would give electricity round the yeur all
the 24 hours in a day, whereas the Dam
will only give us power during peaking
hours, that is, onlv four houis in 24 hours.
‘The non-silting element is non-existent in
the Run of the River while the siltine
would make the Tehri Dam’s life only 30
years or 15 years.

Another thing is that there are 9,800
rural families that have to be rehabilitated
So far, only 1900 families have hcen re-
habilitated and the rost have not been re-
habilitated due to lack of land.

MR. CHAIRMAN - Please conclude

SHRI MANABENDRA SHAH : It is
very important, Madam. Therefoie, 1
would like to touch upon this point.

So, T would say that the Rur. of the
River have many advantages and they
are — v

(1) The people can continue to stay
in their habitual habitat

(2) Micro-hydro power  schemes
would electrify 1009, willages

(3) Water pumping schemes would
solve the water problems of the

Hills.

(4) Protection to the environment
wounld be there.

(5) Above all, destruction from

earthquake would te minimum if
and when the cycle comes here

Disregard and the step-motherly attitude
towards the hillfolk is onc of the primary

teasons, why we are demanding a sepasate
Hill State of Utteranchal, and if this
colonial =ttitude towards us Hillfolk con-
tinues, I am afraid we shall not accept
this position.

Madam, I want to plead with the Prime
Minister that as he 1s without the U. P.
shackles. he will ke a new share and
help us out of tiouble 1T also request all
the Parties and all the Members of the
House to come to our help and rescuc us
from this diabolical monstrosity. It is our
life and death quewion and 1 hope there
would be unanimity on this.

I thank you, Madam, for giving me
this opportunity. let not the ~omung up
of the Super Lake become a Bitter Lake
for us

[Translation)

SHRIMATI SAROJ DUBEY (Allaha-
bad) : Madam Chairman, I thank you
for giving me the opooitunity to express
my views.

Madam, I have both hcaid and read the
Address of the Hon President and I
think that T should oppose it fully The
address reflects the policies of the Gov-
crnment In this Address, efforts have been
made to reflect the new  policies of the
new Goivernment, which clealv <show the
steps to be taken by the Government 1
coming months At present the country
is facing an  unprccedented  economic
crisis which 1s a matter of a grave con-
cern to the patriotic ciiizens Terrolism is
prevelent throughout thz country and the
life of the masses has become insecure.
The law of ‘mught is right’ is prevailing.
The youth is facine thz problem of un-
employment and the women are distressed
due to torture and exploitation To meet
even the routine Jay-to-day expenses of
the country, coun'ty itself is being mort-
raped and gold in its stock is being sold.
In this hour of (risis, everyone was look-
ing forward to this Address and hoped
that the new Goternment would bring
some concretc prosrammes. which would
enable it to succewsfully face the chal-
lenges on everv front. Ruf, this Address
has only caused a lot of disappointment
among all the classcs.
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Madam Churman, hke its trachtional
policies, the Congress Government  has
again tried to gve the country sugar coat-
ed pills, which are full of bitterness  and
only due to these reasons. the economic
situation of this country has deteriorated
and the entire country is passing through
a2 phase of economic crims The young
national leader of this country was assassi-
nated brutally and indiscrimuinate mass
kilings are going on unabated in  Pun-
{ab. The law and order situation m
Jammu and Kashmir 1s gomng fiom bad to
worse. There 15 continuous nfiltration
from across our borders, but whatever has
been menuoned 1n the Address about se-
cunty 1s very ambiguous In the Address,
the armed forces have been praised. but
no mention has been made abouat the
pohcy or about the steps to be taken by
the Government to suppiess the internal
disturbances 1n the country, to check the
infiltration and to  piotect the umty «nd
integrity of the country It has heen men
tioned 1n pata 13 that the Government 1s
very much concerned about the 1se
prices of essential commodities In s
mamfesto the Congress Partv nad promied
that the prices of essential  commodities
will be seduced wathin 100 diys but now
it does not «cem to he prwible, because
nothing has been mentioned m the Add
ress in this 1egard Regarding the pubhe
distribution  »ystem, the Pnume Minister
had said that the bencfit of this program-
me should reach the pootest of the poor
But there 1< rampant coriuptior 1 pub-
lic distnbution  system, due to  vhich
cssential  commoditizs do not reach the
needy Nothing has heen clearly mention
ed as to how this disorder will be check
ed The hon Members effecuvely rased
all the problems of the country, but
nothing has heen  mentioned about the
women I would, therciore, hke to submut
about the problems of the women Re
gardng the women and children, it has
been said in the Addiess tht these are
two most vulnerable groups of our popu-
lation that need special attention  Satis-
faction has be.1 cxpressed regarding the
successful mmplement ition and completion
of 15 years of the integrated child deve
lopment programme in our  country
Madam Chairman, T would like to sub-
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mit that thus child development program-
me has been converted into a den ol
corruption Under 1lus programme,  the
nutritious diet, meant for the chuldren of
rural settlements .« either sold wu the
market or 1s used 1s the fodder of ani-
mals Even today, if vou go through the
offi.ial documents of tihus department, the
rampant coriuption in these schemes will
2 .wpoed You will find thit the childe
e ol the particular ru.al uweis, where
he  nutntious diet has been presumably
¢ tbwied, aie sufferng fiom  malnutri-
tion The chldren who have been  pre-
sumably given ana tetanus mnjections and
polio drops atc dying of tctanus zand are
becom ng the sictims of pohio Why 18
this appening ? The proziamme are only
barg urplemented only 11 the pners in
the ofhi 11 files What else could be the
gicater cxample of the rampant corrup-
tion Nothing has been said about mea-
sures to be taken 'o check this jampant
votiuption 1n Development woiks Instead,
bv praising the successful implementatron
ot these devcelopment programmes, it has
been aram sought 10 cover up this ram-
ront cortuption an them If these schemes
are implemnented only on the paper in
this mannc1 the future of the women and
childicn of this country will remain  as
daik as 1t was carher It i» also very sur-
prisinz that although 1n the Address, it
has been caid that awarcness should be
duveloped among women, yet no mention
his Fren made about the Bill relating to
‘National Commussion on Women' unani-
mously passed by both the Houses m
1990 The National Front  Government
hid passed a National Commission on
Women Bill with a view to raise the
soctal  economic and pohtical status  of
the women and to oring them in the main-
streamy of the country This Bill was una-
nimously passed by both the Houses of
the Parhament and thc State Governments
also gave their consent to 1t But no men-
tion his been made about it anywhere in
the Address The National Commiscion on
Women empowered  with constitutional
powery was authorised to tackle all  the
problems of the women and to carry out
41l the investigations n reeard to atroci-
tics on women The process of constitut-
ing this Commission which comprises of
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a Chairman and seven members had al
ready started But thc Nationa’ Front
went out of power before this  procems
could be completed and this dream was
not fulhlled Instead of refernng to the
National Commussion on women, it has
been said that « *Commssione for
Women's Rights” will hc appointed 1n
regard to the development of the women
and children It his .0 not baen  men
tioned 1n the Address whether the Com
missioner for Women s Rights will be
lady officer or a lady s>a il woiler It
18 not known to our Goernment whether
this Commssioner fo1 Women's  Riehts
will be able to piotect the nights to bnng
awareness among those women in rural
arcas who with faces covered \ith  lons
veills are hiving in dimp ind smoke filled
huts, silently facine th¢ twnts of ther
relatives for bringine mwufficient dowry ?
Do you think that yoa only have 1o think
about the urban wom:n or the lad Mem
bers of Parhament ? Ihe 1mal women
who are illiterate and hivine 1 Lic woise
than even ammmals -ue sent to thar n
laws’ house after marivime but they ire
not aware that at any time they may te
thrown out of that housc on the pretext
of inadequate dowrv or some other pic
text and will be forced to hve as 1 dest
tute and neglected romr What will te
done for their welfare ? I would hke to
know as to what shortcomming was there
n the National ( ommssion on Women
Bl that 1t has been thrown m the waste
paper basket It has been mentioned no
where Instead jou h.wv~ tried ty» appont
a commussioncr for vomen's richts even
though such a proposal had heen rejected
several times 1n the pist It was decded
to appoint a Nationul Commission cn
Women after consultation with different
women's organisations Your necation of
the National Commeson on Women
shows that you have s'mply complcted the
formality in regard to creation of aware-
ness among the women You don't want
the women to come forwud to contjtbute
towards the development of the  society
and to come 1nto the mamstrewm of tre
nation

Besides this, ibere 1s na mention about
the famuly courts in the \sidress You
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are aware that the family courts are also
very closely related with women If there
was any shortcoming with regard to fanuly
courts, the provisions could have  been
amended and these made more powerful
After bemng pressunzed by th- lawyers cf
I's Hazan Court, the Congress supported
SIP Government was ready to bring  for
ward amendments to n 1 would hke to
}now whether the picsent  Government
w nts to make some amendments in at ?
If «o 1t will be proper for the Government
to consult the womens orgamsatinns
before taking any step because these
courts are patticularly rulated with  ihe
women The family .ourts whwch are
functioning at some places are not getting
full faalihes The tamily courts have not
been constituted n somme districts  There
fore, the Government should start const
tuting these famuly cowsts n all districts
it the earhest vo thit hoth men and
womun could get then benefit

Besides this no ment:i~n bais been made
about the female foetwid: It 18 a matres
of joy that the medical science has deve
fopcd but this development 1s also hing
ing like & sword on vomen: heade Iill
now out well brought up daughteis were
burnt or hanged to Jdeath for  bnngwnyg
msufliient dowry Bu nov the schemces
are made to kill them  dunng the preg
nancy stage itself Nothin3 has becn men
tioned about the mearwes to stop  the
heinous cnnme 1 want thut in regard to
the female foeticide a stnngent law should
be enacted to ban such tests so that the
hilling of female chilt could bLe stopped
Busides this the  commerciilisation  of
womins body thiourn ol scene adve-ise
ments should als» b~ h ancd Nothine, has
been snd ibout ' hing stingent <teps  to
ban such advertiscrien s No mentien hos
bheen made aboit 11z problem, of unor
ramsed women hibwmrer  Womcen labiur
ers also work m the construction of big
bwldings Some of the pregnant  women
labourers give birth to their children in
unusual arcums’ inces ot the construction
sutes They do not gct iny medical help
Just three days ait 1 the delverv they have
to go back to therr work to earn  their
livelihood, leaving behind the mewly born
baby They have to carcy load even while
weak What scheme 1 being proposed by
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nant women ? The Government should set
up & mothers-fund 1> loock  after the
mothers and their infants It has been said
that the women and children are two vul-
nerable groups of population of our cow-
try. The Government should pay  atten-
tion to them. Even after 44 years of in-
depondence, there aire no maternity homes
in the villages. The womer. re sull pass-
ing through a very painful phase. Noth-
ing has becn said about opening maternily
homes in every village

First of all, there  arr no maternity
Centres, f therc is maternitt  centres,
neither doctors not medicines are avail-
able in them In these circumstances, how
can you tuke a ca‘c of the health of
mothers and children 7 1 would like 10
state that the inteation of the Government
towards the welfare of women 1s not good
The Government shomd make all out
efforts to provide adequate rights to  the
National Commision on Women so as to
make the women. livine in backward areas
of the country, .wme of their sights. The
women are facing one raci: serious prob-
lem With the nise in population people
have built  houws all over the  places
leaving no space for pablic lavatorics As
a result of it. the women have to face a
very awkward situaon. In the  darkness
of the cvening. why do women stund up
with their faces  covered, whencver the
lights fall on them ? Tilt dawc nobody has
gone into this issue. By what time this
state of affairs will go on. If the Govern
ment 1s not sincere e¢aough fowards thie
problem. it should stop talking about the
emancipation of women

I would Jike to incntion ahout the prob-
lem of drinking water. Today most parts
of the country are drought prone.  Therc
are soveral News Paper reports that the
adequate steps have Deen taken to tackle
the problem of floods but no news have
ever appeared in the newspapers that
something is being done to handle the prok-
lem of shortage of drinking water. Peoples
in the vilages are facing acute shortage of
drinking water. Thay ate even drinking the
polluted water of discarded wells. Animals
are also suffering because of shortage of
water. Almost all the canals have gome
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dry. Ths Ministers aic forcing the people
of these areas to wei:oms them. On  my
visit to Lucknow i saw that the people
were facing the acu'c shortage of drinking
water But when the hon. Minister, went
to the thirsty town, she was getting warm
welcome with  tanpers and  welcome
arches. It is regrettable that on the one
hand the people of the country sre facing
acute water short13¢ and on the other hand
thousands of rup:s are being squundered
on holding welcome cercmonies. If  the
Government is unable to piovide food to
the poor. 1t shouid provide at Jeast drink-
ing water to them so that they may some-
how pull on their hives

I would also like lo submit that  the
intention of the Govc:iment in respect of
Mandal Commussim 15 not good. What
cier the Nationd [romt Government did
tor the uphftment and duc porticipation
of the backwmd clasies in the power, has
been set aside.  But the lhight of hopes
glittering in their hoises cannot be eamly
put out bv the Govaaut. It should mm-
piement the Mand | Commission’s report
in toto and the jusulery of words in this
regard <hould be stopped. Due to  this
verbosity of the Uove nment regarding the
Mandal Commis. » Repot, the Supieme
Court has to give Jirectives to the Gov-

emment that it <hould clarify its inten-
tion. The Presiden.s  Address has also
created confusion in this regard.  What

s the bitch befor: the Government in
clanfying its stand Why CGoveinment dees
not clanfy its intentions about the imple-
mentation of th: Mandal Commission’s
report 7 The CGovesrment should try to
provide adequas 1ecard and appropriate
participation to the Backward classes  in
society as well as n the Power.

Today religious fundamentalism is going
grand 1n the couat-v Everywherc com-
munalism is spreuhny 1t is emsential to
stop issmng of coa‘rove.sial statements in
connection  weia the Ayodhva Mandir-
Babri Masjid issus It 15 very strange that
one day earlier th: Unai Piadesh Govera-
ment took oath to preseive the  secular
character of th: Government ard the other
day the whole cabinet went tc the temple
in Ayodhya :nd said “Ram Lala Hum
Aye Hain Aur Mandir Yahin Banayengo™
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1t has given a suve.e nlow to the secular
character of the country. Nobody would
have objected to the individual visits of the
members of «\he U P, cabinet and their
staying in the temple even for thiee hours,
but when you arc holding a special posi-
tion and you are made the custodian of
the people’s faith you should not have be-
haved in this manner. It has created a
sense of terror in the minds of our
minorities. Such steps of the State Gov-
ernment are fomenting ielicious  funda-
mentalism Raising of religious slogans a
few days back m thic august House was
also objectionable, because there are
several Members of this House, who
belong to oth:r commumtes alsc M the
Members belonging to the other com-
munities had follovved  1atn heir foot-
steps, the sanctity and secular character of
the House would have greatly suffered
Madam, if the Governmen® wants to pre
serve its secular charactc:, 1t should make
its policy clear on this issuc Will  the
Government illow the demolition of the
mosque or wil it ngree with the stite-
ments stating toat the temple will be cons-
tructed and the sanctity of the mosque
will also be presesvsd 7 The Goveinment
must make its postiion Jerr on the issue
Preserving the unny ad the intepritv of
the nation first th: Government must safc-
guard the relimous sentiments of all the
sections of the society Our nation 1s like
a big garden consistiny of various typos
of flowers. Theoe aie different castes and
Yanguages in the countrv Uity in diver-
sity persists in thus nation, and it must be
maintained at (1 costs It 1s the 1esponsi-
bility of the 3o '‘ermment to safcguard the
interests of tic  peoplr who belong (o
different sections Thourh the Concress(l)
does not enjoy the cleaicut mandate, yet
it has got the oppuiumity to furm  the
Government So it 13 the duty of the party
to run the Gove rinent in a proper way
so that the unity and the integrity of the
nation may be mantamned and tbe neec’s
of the people may be fulfilled keeping 1n
view the internal and exteinil conditions.

“There are a nuin“er of shortcomings in
the President’s Address it is anti-women
and anti-Mandul, so 1 totally condemn the
President’s Address

[English]

SHRI R. PRABHY (Nilgris) : Madam,
1 nise to support ths Motion of Thanks to
the President tor bis Address. The Presi-
dent has rightly, in lus Address in the
first two paragraphs, pointed out that we
have met after a very grea* national tra-
gedy. This tragedy for me 15 all the more
because not only Shn Rajiv Gandln was
our beloved leader—1 also had he privi-
lege of being a Member of his Council of
Munisters—but also this dastardly act was
commitied n my home State of Tomil
Nadu. The gun culture which was en
couraged during the DMK rule has taken
its toll. The darling of the masses, the man
who was adored by mullions of people
throughout the leugth and breadth of this
country was issassinated 1n a most co-
wardly and dastardly manner

This assassination 1s 4 great challenge to
our honour and our demo:racy. Why 1
say this 1s, the diabolical forces of destabi-
Iisation have ined to interfere in our roli-
tical process What could not be achieved
by the ballot paper was sought to be acht-
eved by the bullet

Madam, I would like o0 «:y this that the
man who was gowng tc become the Prime
Minister of the countrs 1n a few davs was
eliminated We cannot accept this: we can-
not tolerate this Strong action would have
to be taken to sse that ttus does not recur.

The Piesident has 1n his Address made
references about containing terrorism in
Punjab, Assam and Jammu and Kashmie
But I am soiry to sec that terronsm in the
South perpetrated by the LTTE has not
been mentioned at all it should be re-
cogmsed here that terrorism perpetrated by
the LTTE 1s no less a threat to the integ-
nty of the country than the teirorism in
Jammu and Kashmir or in Punjab ot in
Assam The verv secusity f the matior is
threatened here by external forces. I am
plad to say that the new Government in
Tamil Nadu is taking measures on 2 war-
footing to contain this menace. T would
request the Central Government to give all
assistance—both financial and physical se-
sistance—to contain this terrorism io South.
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The Centre also should probe the links of
a certain political party who has links wiih
the LTTE. And also they should probe the
links of the i.TTE with the teriorists in
the North of India. (Interriptions) 1
would not like to ¢o o detailis about
‘what my friend Mr. V. S. Rao said about
the dismissal of the DMK Government eic.
But I would like to sci the record suraigit
here that after the DMK Government was
dismissed—for recasons which weie dis-
cussed in the last Lok Sabha; if you go
through the recosd, it is all there—I weuld
like to say that in this election, they did
not get even one seat in the Lok Sabha.
They got one seat in thc Assembiy. I
would like to say that even that orc
member who came to {he Assembly ¢id
not have the suts to  tuce the Assembly
and resigned and ran away.

The President has outlined in detail va-
rious new measures for tackling the eccno-
mic probleas in the country. We have fol-
lowed for the last 44 vears since our Inde-
pendence 2 particuinr mode! of develop-
ment. And we have had spectacular success
following this model. On the food froat.
our hon. Minister of Agriculture infervened
vesterday or diuy vcofore and said that we
are in a situation ‘oday where we have 20
millien tonnas of foodgrzins in stock. We
have a food sccurity system in this country
which is the envy of any developing
nation. We have improved our procduction
of sugar and wheat so {hat 1oday we have
exportable surpluses. We have made a fine,
sound infrastracture in terms of education,
health, financial secvices etc. We have also
developed a wide specirum of industries
which manufacture sophisticated iiems, hi-
tech items right up (o coasumer products.
If today we are able to sit ia this countiy,
in my constitazncy at Ooty, and aie able
to watch the tennis matca played at Wim-
bledon, T think, that is a very grear achieve-

“ment. Television netwerk has becn spread
throughout the country. 95 per cent of the
villages in this country can view television.
" Television s not cnly a means of enter-
tainment, it is a pieans of human resource
- development and this was perceived by
“our great leader Shri Raiiv Gandbi.

.. Our national -incomz - increased every
~year by five per cent. Today fast and swecp-

ing changes are being made both in the
political and cconomic fronts all over the
world. Even the East Europe and Russia
have made a U-turn and arc opening up
their economy. We cannot lug behind. And
we should try also 1o follow changes taking
vlace elsewhere. We should keep our cars
nd eyes open. We  nave already made
soine siructural chaages recenly I would
iike o come hack to that if I have the
time in the end. But while making changes,
we should keep in mind that in this coun-
try there are millions of people living
below the poverty line. There are a lot of
poor people in this country. Thev survive
with a barc minimurm and thcy live at the
subsistence level. Tihcy have ginimum
nceds of food, clothing, shelter etc.

While opening vp our cconomy, we
shouid fike carve that prices of essentisl
scrvices, essential commeodiies de not zo
bevoid the reach of these poor people and
w2 should see that care should always be
n fo provide to the bare necessitics for
Leeping themselves alive.

£z s
Cetal

My friead, Shrt Sovhanadreswara Rao,
hos also talked about  fertiliser  subsidy.
VWhen tiving to riationalise, cut, or what-
ever a@ms' mont is done in food and feiti-
Pocy sub T would like the Government
u:p in mind that Iot of peor
it on this. Thev are

to p’ case

L
UTHPEHC

eper u.’"» on fert 111\::'; This aiso shculd
be kept in miad, when the fertiliser and
food subsidies ore rationalised. I was parti-
cujarly happy when the Prime Minister
in his reply to the debate on the Confi-
dence Motion assured this House that the
Public Distribution System would rnot be
done away with; it would be strengthened,
it would be revamped - and made more
cffective.

(Rao Ram Singh—in the Chair)

It is a pity, as twe hon. ladv Member
has also mentioned, that evea after 44
years of independznce, we still have villages
in this country, where there is no protected
water supply. When w2 go across our coms-
tituency, when we travel widely in our
constituency. we 2o to villages and find
people who do not have the bare minimum
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ol drinking water available. I am very
happy that the President in para 30 of
his Address has said that a crash prog-
ramme would be evolved and named after
our great Jeader, Mr. Rajiv Gandhi, to pun-
vide drinking water to rural areas within
five years.

1 would like to remind the Housc that
during Rajivji's tenure a3 Prime Minister,
he had a lot of furesicht. He also visited
vast areas-—rural areas-—in this country. 1
remember him going in to even huts of
poor people and asking them their prob-
lems. He had the furesignt and he found
out that there were certain deficiencies in
the system. He had identified five areas,
where he had sect up technology missions.
Drinking water supply was onc of the tech-
nology missions that he had set up. Tech-
nology missions are nothing great but thcy
cut across the bureaucratic red tape and
gets the things done ouickly. I would like
the Government to icview and revamp
these technology missions and  see that
they are again re-vitalissd.

There are various progrommes of po-
verty eradication. The Integratcd Ruial
Development Programme (IRDP), Jawahar
Rozgar Yojana, Nehru Rozgar Yquna
have been dealt with in he President’s
Address. But unfortunaicly what happens
in these programmes is that there is n»
linkage between the needs in any rarticu-
lar village, the money spent and the
assets crcated. Our previous Prime Minis-
ter, Sri Rajiv Gandhi, had understood these
problems. So what he Jdid was to tty to
make the system more eflective. He con-
ceived the Pauchavati Raj System. the
Nagarapalika System where Panchayats
were strengthened to  take care of these
problems. I would lixe this to be reviewed.
1 do not think there is any difference in this
Housk, We can cut across party lines and
we all have the same opinion that the
rural masses in this country should be up-
lifted and they should be given a better
quality of life. 1 would like specific lin-
kages between the needs of poor people in
the villages; the money spent and specific
assots created. So, there is a self-balancing

“3ystem. There will no pilferage and there
“"will no waste of money. If there is a pilte-

rage or wasto of money, it 5 Just UDHICR-
sary, unproductive and cremss inflationary
tendencies.

1 would like to remind you that the
Cauvery delta in Tamilaadu was the rice
bowl of India. But today, it is dry, pro
bably, because we found oil in Thanisvut
district. The whole area has becomse, kke
the Arab countries, dry without any watea.
There has been a long standing dispute
about the Cauvery, which is ua inter-
state river, between Tumilnadu end Karne
taka. It is an old Jispute. Recenly, s
Tribunal was constituted under the direc
tion of the Supreme Court. On the direct-
tions of the Supreme Court, the Tribunal
gave an interim order stating that 20§
TMCs of water should bhe weleased ¢
Tamilnadu Unfortunatcly, the Govern-
ment of Karnataka is nut honouring this
Trbunal order. I would like to stress here,
Sir, that the Tiibund order should be
honoured. (Intorruptinns)  The poiot s
that if a Tubunal is constituted under the
duections of the Suprcme Court and if a
State Government does not honour the
Tribunal order, what happens to our Jegal
process stay ? It as not  the question of
water for Tamilnadu or water $rom
Karnataka. What is happsaning 10 our judi.
ciary ? What is happening to our Jegal
system ? This is one point which we
should consider. Another mmportant point
is 1o sce that thess problems do not recur.
The Constitution should bec amended; inter-
State rivers should be nationalised; they
should be made Central subjects and not
left to discretion of the States. 1 would lhike
to go further and suy that power should
also be made a Central subject so that
thermal and hydel power are probably
integrated so that the destribution and the
generation of power it equitable to all the
States.

Wo recently have made some structural
changes which we thought were good for
our economy. The rupce has been devalued;
the valuc of the rupee has fallen and a
new method of compenaation has been
given to exporters thinking that our ex-
ports would be boosted. When we talk
about change and try to chamge our 8co~
notay, open Up our economy, that Joey not
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mean that wo should give a go-by to what
tus happened o0 long or say thet whatever
we have been doing for so many years was
wrong. We might get suggsstions from any
fosum; be it the IMF; be it the World
Bank; but we should take these sugges-
tions, understand the suggestions with re-
lation to our sysiem and we should evaluate
them from our poit of view and then
implement these suggestions. No compro-
mise should be made; if a suggestion is
good, we should go uhead and implement
that suggestion whutever criticism we have
But if a supgestron 1s not good, we should
also have the guts not 10 take that sugges-
on and we shon'd not implement, it.

This sud situation has come to pass be-
cause in the last ‘wo ycars the economy
has come to be in shambles. Our credit
rating is so bad tcdiay that we have to send
gold out of our co'mtry to borrow a paltry
sum of 200 million dcllars. 1 remember
that in 1988 some of our goad public rec-
tor companies coull rzise « loan in the
internationad mark :t v.hich wi, mere thon
200 million dollars and today v.v are in a
position where we have to pledge gold in
the Bank of €ngiind or scad gold out to
get the paltry sum of 200 or 300 million
dollars Thts has .ome to pass vecavse of
the total mismanugement of the previous
two vovernments .s fur as the economy
was concerned.

About the devaluation and gold sale, I
am not an economist and 1 do not know
much about cconomuc ma‘ters, but I am
told that these ure textbook prescriptions to
reviving our economy and opening up our
system. Probably this 18 to try to uvert
future shocks to our cconotny. I am not
per-se against develuation or against teat-
book miethods of restructuring our eceno-
my or improving our >conomy. But should
we not look at the whole system; should
we not look at what comes first and what
comes next ? Probably we arc putting the
cart before the horse. Should we not im-
prove our production base and our po-
ductivity 7 Showld we not hav: a whole
package of measures to boost the economy?
For the export promoion a mew export
policy has been snnonaced. 1 am  very
happy that very tar-reaching decisions have
been taken.

Consequent 1o the devaluation, naturally
cash compensatory support should be with-
drawn. But only in one direction the ex-
port policy has gone. They say if you get
more money for your exports probably
exports will go up, exports will increase.
I think export promotion is a mulii-dimen-
tional problem. It just docs not mean that
if you get a little mote monzy for exports,
automatically the ecoxports will increase.
What is bappening is, now tha: the cur-
rency has been devalued, importers from
other countries arc usking us to reduce the
price hy 109 1o share the effect of de-
valuation with them. My opinion is, we
should not only think of a one-point pro-
gramme in increasing compensation to ex-
porters; but to promote exports we should
look at this problem with i multi-dimen-
tional focus. We should try to improve the
handling of exports. Today goods marked
for exports are Iying in  ports; they are
Iung i airports: there is no ship to take
them; there is no aircraft to iake them. So
we should think of strengthentng our in-
frastructural facilities, We should think of
strengthening our port handling systems,
our systems in the airposts 10 see that
our exportable yoods are immediately
taken out of the country.

Also we should take lessons from a
country like China which has opcned up
some yecars ago. The &rst thing that they
did was to strengthen their embassies ab-
road, strengthen their foreign missions for
export promotion. We should also do the
same thing. We should strengthen our
foreign missions; we should sce that com-
mercial attaches ate mide more effective
and higher level people are out thero as
commercial attaches it foreign countries
so that the exports are promoted. I under-
stand the problems. The economic prob-
lcms of this country are very very serious.
1 think all the narties should join and co-
operate with the Government to sce that
thesc problems arc solved. (Interruptions)

SHRI SOMNATH CHATTERIEE :
Cooperation in what ? In devaluation ?

(Interruptions)

SHRI R. PRABHU : In whichever way
you can. {Interruptions)
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SHRI - SOMNATH CHATTERJEE :
What is this cooperation ?  About 1IMF,
you are not telling us the position.
(Interruptions)

SHRI R. PRABHU : Sir, I would like to
conclude. The devaluation or taking of
IMF loan should be linked with increasing
the production base, increasing ihe exports,
increasing our productivity and various
types of measures so thet the whole eco-
nomy gets a boost.

With this, Sir, I would like to thapk
you and say that I support the mction
moved by Shri Buta Singk to thank the
President for his Address.

"SHRIMATI SUSEELA  GOPALAN
(Chirayinkil) : Mr. Ghairman, Sir I rise
to oppose the motion moved by Shri Buta
Singh, thanking the President for his
Address.

The leader of my party has alrecdy dealt
with in detail, the major policy decisions.
My party is firmly oponosad te the blue-
print for development that ;s given in the
Address. In fact, it ;s 2 bloe-print  for
under-development and anti-development
for those who need it. The wmost glaring
omission in the Address is the total absence
of a formal reference even to land reforms
legislation. Yesterday, the Prime Minister
has expressed his opinion about land legis-
lation. What the Congress party feels is
that already land reforms have beea imple-
mented and there is nothing more to be
done.

If you go back and ses, you will find
that in 1950s, Mahalanobis Committee was
appointed. What was the treport of that
Committee? It found out that at least 63
million acres of surplus land was avaiiable
for distribution. After that, Ccmmittee
after Committee was avpointed to find out
what was the surplus land. Finally what
happened ? Seventy seven Iakh acras of
land was taken into possess'on and fifty
eight lakh acres of land was distributed.
Out of that, nearly twenty per cent came
from West Bengal. Out of the rest, it you
calculate the land distributed in Kerala,
Kashmir and Tripura, what would be the

acreage of land that was distributed by the

other Congress Covernments ? There was
a lzck of attempt to  distribute the land.
How are you going to solve the pirobiem
of unemployment ? Nearly fourtzen crores
of people are unemployed now. But the
major prescription is  Jeveloping Khadi
and Village Industries and small scale
indusiries. With Jawahar Rozgar Yojana,
{RDP procrammes, vwill vou be able to
solve the problem of viemplovment, if you
do  not distribute land ? Radical land re-
forms are necessary 7 Take surplus land
and distribnte it. Thzt concept is not with
the Congress party. Whatever s said about
t:: agrarian front is cnly meant for richer
agriculiurists in the c¢ounfry and not for
the agricultural workers and other peor
peasants. What will happen if ‘this is the
situation ? You are aciuailly against Sche-
duled Castes and Scheduled Tribes and so
much is said zbout them in the Address
Attacks on women, Scheduled Castes and
Scheduled Tribss are cieasing.  Will you
be able to save them without giving them
land ? There was a lot of talk zbout joint
pattas and so much is publicised at the
ume of Rajiv Gandhi. But, there is no
mention in the Address. Where has it
sone ? sy 3

For joint pattas to Le given to women,
there must be land. You have no plans to
take over the land. You are not envisaging
any land reforms. You cannot solve the
problem of unemploymeat.

The new industrial policy which you
w2 evolving is actually going to reduce
emplovment. In Post & Telegraph and
Railway Departments, immediately lakhs
of employees will be threwn out if your
plans are implemented. So, what is going
to happen ? You have 1o plan of action
for crodication of unemployment,

You have not dene anything about the
workers. Ther: are three lakh E.D. workers
in postal Depuzrtment. How much are they
geiting ? are  giving Res. 250 to
Rs. 450 per onth. What will happen fo
them aficr b devaination of the rupee ?

Wty

There is cnother sector. How much are
the Anganwadi workers getting ? The emo-
luments of an Anganwadi worker range
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from Rs. 225 to Rs. 325. An Ayah gets

Rs. 110. What actually is happening ?
I do not know what your approach is to-
wards the working sections. You have to
explain in detail how you are going to
modify the industrial relations and protect
the working class. What is yvur approach
towards the workers 7 Actually the mo-
dernisation programme in the textile indus-
try has already created a crisis in the hand-
toom industry. Lukhs of workers will be
thrown out, What is the remedy ? You are
saying that you arc :zo0ing to devclop in-
dustries in the small scale sector in a big
way but interest differential are not actually
provided by the banking industry. How
are you going to improve the small scale
sector if protection is not given. Is there
any demarcation of the areas where they
should work ? In all these areas, actually
the monopolists arc ¢oming into the ficld
and the small scale sector will be suifering.
There is no dematcation of wreas. How are
you going to create employment especially
in the ficld of agro-based industries ? If
vou distribute land. then agrobased indus-
trics will develop. That will help the peopic
in the rural arcas. You ure not actually
interested in improving the lot of the rural
poor about whom you are talking. There
are atrocitics against them. Attack, killing,
everything is taking place. Without radical
reforms. you will not be able to do any-
thing. The Congress Furty cven with th:
experience for so many years, has not
learned a little.

You want support from us. For what ?
I fail to understand what for we should
extend the support. All your policies are
against the people and working class. Ac-
tually, the Government should spell out
their policies. But that is not there.

Sir, the communalism is increasing in ocur
country, ,

AN HON. MEMBER : Not commi-
nism ? (Interruptions).

SHRI SOMNATH CHATTERJEE : Why
are you coming to us with folded hands ?
(Interruptions). What is your 'ism' ?
(Imterruptions). You spell it out
(Interruptions).
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PROF. SAVITHRI LAKSHMANAN
{Mukundapuram) : We can substitute the
word ‘communism’ in place of ‘coramuna-
lism® | . (Interruptions).

SHRIMATI SUSEELLA GOPALAN
Who is responsible for that ? Even now
when communalism is  increasing in our
country, you are not lcarning. What have
you done in Kerala ? (Interruptions)

MR. CHAIRMAN ., I request the Hon.
Member to address the Chair.

SHRIMATL SUSEFLLA GOPALAN :
In the Addiess, much coucern about com-

munalism has been expressed. But who is
responsible for developing it ?

If you look back Sir, you can find that
the Congress Party in power was responsi-
ble  for Developing Communalism, ...
(Imerrupinivs) . Even now, the Congress
Party is not prepiared to learn from expe-
rience. Even now, they are sligning with
ull the communal clements in Kerala and
are having secret dealings with the BIP..
(Interruptions). . They =re uligning with
the Muslim League on one side and the
BIP on the other side..(Interruptions)..

SHRI E. AHMED : What was the com-
munulism with the Muslim League in
Kerala ? Gan you point out cne instance ?
In fact. when you were in  power in
Kerala you have been doing a lot against a
particular - conununity, the Muslims..
(Interruptions) . .And vwe know how you
behaved in u communal manner when you
were in power in Kcrala, ‘(Interruptions)

SHRIMATI SUSEELA. GOPALAN @
To improve the situation, . the Congress
Party should change its methods, They
should actually disassociate with the com-
munal clcments with whom they are join-
ing. Their association with communal ele-
ments should be stopped. Unless that is
done, you cannot speak about communal
danger in the country. It is because of your
policies that the BJP has developed. And
you allowed the BJP to do Shilanyas in
the disputed place and that actwally en-
couaged their position . . (Interruptions)..
For commundism to be wiped out, you
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have to actually disassociate with those
communal elements. Communalism is dan-
gerous in our country, Without lighting
n.'li.uozity communalists, you can not
light majority communalism. Now, you are
not actually realising that. You are respon-
sible for increasing communalism in the
country. . (Interruptions).. You are spea-
king about violence like that of communa-
lism. How can you combat violence unless
the Congress Party stops it ? 1 remind you
of the incidents after the assassination of
Shrimati Indira Gandhi in Delhi and the
assassmmation of Shri Rajiv Gandhi. Vio-
lence was unleashed throughout the
country. . (Interruptions) . .

SEVERAL HON MEMBERS : No
(Interruptions)

SHRIMATI SUSEELA GOPALAN
. Actually, I am a witness to what 1s hap-
pening in Tripura. I had becn there and I
had talked to women organisations and
also to a lot of women there. Women were
raped and killed. Houses were burnt
people are gilled. .(In‘erruptions?..

SHRI SOMNATH CHATTERIJEE : Sir,
you have to give her adequate time. Her
time has been taken away by interruptions.
(Interruptions)

SHRIMATI SUSEELA GOPALAN :
I am ready to reply you all, provided I
am given more time.

MR. CHAIRMAN
wind up please.

SHRIMATI SUSEELA GOPALAN :
Mr. Chairman Sir, .. (Intersuptions) .

MR. CHAIRMAN : Hon. Members, the
Hon Speaker has made an appeal in tbe
morning kindly not to interrupt the mem-
bers because everybody should be given an
opportunity to speak. We arc wasting a
lot of time because of these interruptions.
1 also request you kindly not to interrupt.

1 I request you to

Madam, I request you to conclude.

SHRIMATI SUSEELA GOPALAN : I
will conclude Sir. You are asking support
from us after attacking us. In Kerala, after
I left my constituency, one lady was killed
und many families were beaten Everybody

knows what is happening in Tripura. The
Chief Minister of Tripura has said that
only seven people died. during election
campaign. This is the attitude. Now if you
ask for our coopera‘ion, huw can we gite
co-operation ? You must first mend your
ways. You must prevent or contain the
violence that 1s unleished in the country by
your party ..(Interruptions).. Yes, you
are responsible for so mary offences. That
is the reality of the situation. Unless and
until the Congress Party mend their ways,
there is no proper way to improve the
aflairs of the country. That 1s the major
thing.

SHRI SAIFUDDIN CHOWDHURY
(Katwa) : Buta Singhji accepts what you
say.

AN HON. MEMBER : He has mended
us ways and is seeking your cooperation.

SHRIMAT1 SUSEELA GOPALAN :
How can wc be convinced that they have
mended their ways ? At lcast by vour
actions, we do not think you have mended
your ways You are doing everything with-
out consulting oppos.tion. All your pchcies
are being evolved without our consultation.
You have not consulted us even on de-
valuation of rupee. Then, bow can we
think that you have mended your ways ?

Sir, we are facing a grave situation in
the country because of your policies.
There 15 acute unemployment. As a result
of your policies, there will be a massacre
>f jobs and there will be much more un-
employment. You must think before you
act. The prescription of YMF is not geng
to save us This is a bitter pill which is very
difficult to swallow. It is a poisonous thing
that will destroy the entire country.

Lastly I want to mention a few points
on international affairs. . (Imterruptions)

SHRI SOMNATH CHATTERJEE :
What is there to laugh. They should not
behave in such a childish manner.

SHRIMATI SUSEELA GOPALAN
With regard to foreiga policy, I would
like to mention that the role of the Non-
Aligned Movement against the imperialistic
machinations is absent in the President’s
Address. Actually, th> Non-Aligned
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Movement came into existence to fight
ageinst the imperialists and not to pluy
between two blocks. Those countries
which have got Independence, the role of
the Non-Aligned Movement 1s to fight
agunst the neo-colonial machinations ot
the imperalistic forces. 1be President's
Address does not mention anything sbout
this. Sir, as far as the Non-Aligned
Movement is concerned, we have to play
a very big role, especially at present Soviet
Umon has got its own problems Now,
there 1s no Soviet Union to help the Third
World Countrics. That ts why, the rnle
of the Non-Aligned Movemant 13 much
more mmportant and India in particular has
to play a very big role. Gulf wa: amply
proved 1t But there 15 no mention about
this anti-imperiahistic role in the Presiden-
tial Addiess 1 wonder whether 1t 1s due
to the IMF loan ? It s very difficult
for you to fight against the impenalists
especially the USA  That 1s the touch a
stonc and that s the role we have to
play

Jastly, T want to say something about
the Women's Rights Commissiod. as men-
tioned 1n the President’s Address. An Act
1s passed in this Parhament with regaid
to the National Commission on Women

16 00 Hrs.

Without any reference to that FPresident
has mentioned ibout the Women's Rights
Commussioner Durng the time of Shn
Rapv Gandhi, a conference of the Wo-
men's organisation was called We had
discussed perspective plan but what was
the result ? Everybody opposed the pro-
posal of Women's Rights Commussioner
and now the Congress Party is coming up
with the same proposal I say a Com-
mussion at the Centre alone canxot deal
wath the problems of ths women of the
whole country oecause wo are living in
a country where feudal attitude stii do-
minate the society. Even the progressive
women are speaking in favour of Sati and
all that in the House. We have also wit-
nessed it. Such things are happening. So,
a Women's Ruights Commission at the
Centre alone will nat help. You should
establish the Commission in all tho states

and they should have connecioas with the
districts, then only it will help to improve
the lot of the women of the country. We
had a lot of discussion on this and at tbat
time the Congress Party did not ;ealise It,
Now they arc comng up with the proposal
to have the very same Commission. They
dont have the democratic sensc. ‘That is
the major drawback and we have to 1te
tfy it We should wiscuss this with the
women’s organisations aund immediately a
Women's Rignts Commisiion should be
constituted,  This 18 the demand of the
women oiganisation of the country.

Su, I oppose thus moion because of all
these pomnts  Please don't cxpect co-ope-
rauon for all these things from our
party  Only if things are discussed and if
jou are prepared to change your ways
something can be done.

Thank you, Sir.

SHRIMATI MALINY BHATTACHA-
RYA (JADAVPUR)  Sir, Congress (I)
Indy Member is silent on the Women's
Commission
16 02 hrs

STATEMENT BY MINISTER

(i) Bank Robbery in Okhla Industrial
Arca, New Delhi on 15-7-1991.

[English}

The Minster of State 1in the Mimstry
of Parhamentary Affairs and Minister of
State in thc Ministry of Homo Affairs :

(SHRI M M. JACOB) : I wish to
apprisc the Hon'ble Mambers of this august
Housc about the incident of bank robbery
which took place i the State Bank of
Patiala, Okhla Industrial Area, New Delhi
on 15th July, 1991.

At 1040 am. on 15-7-1991 ; 4 umidenti.
fied persons entered into the premises of
the Bank. When one of them was caught
by the Bank yuard, Shri Moasi Ram, he
was <hot at by the other two inmtruders.
He, alongwith a bank customer, Shrl
Rajiv Sharma, sustained bullet injuries.
While one of the intruders ¢tood guard
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at the entrance of the bank, his accomp-
lices resorted to unprovoked firing killing
anothcr customer Shri A K Sharma
The robbers then pulled out the Head
Cashier Shn Ashok Chowdhry from his
cabin and took lumy alongwith the Branch
Manager, Shnt Rajiv Gupt: to the stiong
room of the Bank the nife was forcibly
got opened and cash amounting to appio-
xmmately Rs 2 lakhs was taken out Botb
of them were shot at from point hlank
range While the bank customers the
Branch Manacer ~nd the Bink gnard died
either at the spot «1 ca way 1o hospital,

the Head Cashier succumoed to injuries
later.

The robbus fired a l-ast 1! 10umds
from 9 mm pistol and inother weapon
which could be of 762(763 cabbic
The description $v*n by thz cve w tnes
scs mndicates that the weipon could by a
mim stengun Afta hilline the Bk
employees and ustomers the ssulants
fled 1n a white Maruti car bening Re.ts
tration No DIL 3796 They also carrnicd
away a4 double han 11»d pun of thc Bink
guard A case vide FIR No 202 dued
157 1991 under ssction 3941397 302 IPC
and sections 2527 5459  Arms Act and
Terronst and Distnphive  Actpdaties At
has been remstered . policr  <tuwion
Okhla and the imesti ation entrncted 10
the Crnime Branch

City-wise aleriness was sonnded imme
diately after the inudenrt  Speciil nika
band:t was orgused il combine opert
tions conducted n vanons  pauty of the
aty The car wis yparently ¢ irvinr 4
fake number plate 15 DI <enes v bemn
wsued for only trucks ind commerenal
vehicles

A Police Contiol Rcom Van was at a
distance of ubout two Filometies from
the place of incident

The Bank had an tuam
the alarm was sounded only
ncident,

system  but
after the

I request the }on''c Members to jomn
me 1 condemmng th s teprehensible net-
dent which has resulted 1 the foss of
lives of § innocent people 1 would alto
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reauest the Hon'ble Members to join ms
in couveying our decpest sympathies to
the bereived jamilies

I would ke to assure the House that
vc¢ will make ¢very endeavour to arrest
the culpnts and deal with them sternly.
We are determrned to provide full pro-
tection and secunty to our citizens De-
icrtent  pumshment  will be mflicted cn
thow officials entrusted with the mamte
ninwe of law and order, if they are
found remiss o1 achinquent in the dis
Jd v e of thar duties

[Translation)

PROF RASA SINGH  RAWAT (A)-
MIR) Sir throu h you 1 would like
to know whethe: the police has cumo
wross any <lue dut n2 the course of its
vitorous combin - oparation

[En hish]

MR CHAIRMAN Theic v no pro
vsion for wking que tons when an hon

M mster makes 1 statement  (Interrup
aom)d
[T+ mslanan]

SHR1I  KAThA DAS (KR AROI

BAGH) The question 1s s to what
teps the Government  proposes to tche
m this regad What T want to sy 1
thit the thin,s menhomd 1n the state
ment hive already been published in the
newspapers  What arc the measurer be
in tiken by the Govanment to check
the 1ccorrence of such inadents ?

IFHL'II\II]

MR CHAIRMAN * Thete arc other
procedures opesn to ydu

SHRI KAIKA DAS Mr Chairman,
Sir mine 18 not a4 question, but 1t 18 a
pont of clnfication (Interruptions)

MR CHAIRMAN  Hundlv do not in-
terfere According t> Rules, no qucs-
tions are allowed at ths stage If the
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Members feol that they wish to bring
something to the notice of tuc Govern-
ment, then there are vaiious other pro-
cedures open for that and  they can
raise 1t

[Translation)

SHRI KALKA DAS . Sir, such inci-
dents are occurring almost daly. Last
week a simular  ncident took  place
Kalkap and thenm came the Okhla inc-
dent ard yesterday iobbers made off
with Ry 40000 after killing a women,
at Nawala  whi 1 falls in my <consti-
tuency

[Fualisk)

MR CHAIRMAN I would now ash
Shn Jacob io make the other statement

SHRI NIRMAL KANTI CHATTELR.
JEE (DUM DUM) . Mr (Cbkauman, Sir
let me draw vour attention 10 the proce-

dure that 1s being followed 1n the Rajyua
Sabha

It s tn ¢ that there 1» no movision here
m this House unlike tho rractice that 1s
bemg followed 1 the Rupya Swbha  that
after the statement of the Miwster, clan-
fications may be sought We considered
that 1n the Rules Commtee of the Nirth
Lok Sabha und decided that some provi-
sion should be there in terms ot discretion
of the Chan This was deuded in the
Rules Commuttee On th baus, we are
asking for some clanfications Nothing
more than that Theie 15 no harm done in
this House 1f we seck clarifications and he
provides the answers There 15 no difficulty
tn that If it 1« done, the quality of the
debates and discussions of the House will
mprove,

MR CHAIRMAN . Hon Members,
the Rule 15 quite clear on the subject Rule
372 states - “A statement may be made
by a Minister on a matier of rubhe im-
portance with the consent of the Speakcr
but no question shall be asked at the tume
the statement 15 made

I am bound by the Rules. The Rules
have to be followed

SHRI NIRMAL KANTI CHATTER-
JEB : 1 was the Member of the Rules
Committec That 1s why I had informed
vou that we did take up this matter and
decided that we should leave it to  the
Chair (Interruptions)

[Translation}

SHRI KALKA DAS Sir, whatever the
Minister has stated that has appeared in
th. papers the day beforc yesterday

{ ¥ nelish]

SHRI BASUDEB ACHARIA (Ban-
hura) We have decded it. (Intesrup-
nons)

SHRI NIRMAL KANTI CHATIER
JEF It wa< decaided that just clorifica-
tions will be sought.  For instance, did
they find any connection with the terror-
its o1 militants who ure creating troubles
al over the country ? May I know whe-
ther they ar. associated vith this bank
robbery These are some of the important
questrons that are amtating 3n the minds
of the people of not only Dcllu but
throuchout North (/nicrruptions)

AR CHAIRMAN At this stage, it
would be unfar to throv questions at
the Minister because he has just now made
» stutument I do not know what tvpe of
questions you would like to put; and whe-
ther he i prepared to nswer them. How-
ever seemng the sense of the House, [
will allow one question from this side and
one question from that  side. If the
Minister 15 prepared 1o answer them, he
will answer them or if he requires further
information, then he will say that he ve-
qutres further jnformation to answer them.

[ T1enslanion}

SHRI RAM VILAS PASWAN
(ROSERA) : Mr. Chsirman, Sir, the bon.
Minister has given details of the incident
in lis statement, but the statement is
qient on the steps, the Government
proposes to take to check the recur-
vence of such incidents  (Interruptions)
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SHRI KALKA DAS : Mr. Chuirman,
Sir, such incidents have become a regular
feature in the capital. Seven days back five
people were died at J-82 in Kalkaji. (Inter-
ruptions)

MR. CHAIRMAN : I will allow you to
raise only one question. If the Minister is
prepared to answer, he may do so, but if
he is not prepared, he can say that he
requires notice to furnish the answer.
(Interruptions)

[English]

SHRI A CHARLES (Trivandrum) : 1
am on a point of order.

MR. CHAIRMAN : What is your point
of order ?

SHRI A CHARLES : You have just
now read out a rule. You, in your wis-
dom, has given your rulinz. Rut one hon.
Member has stated that there was a deci-
sion taken by the Rules Committec. Ay
decision taken by the Rules Committez is
one thing. Unless the rules are changed on
the basis of the recommendations of the
Rules Committee, mav I know whether
the procedure that has been going on so
far and the procedure laid down in the
rules can be changed ?

MR. CHAIRMAN : I am informed by
the Secrctariat that during the lhfe of the
Ninth Lok Sabha, the Rules Commitice
met and it was decided about 1t during
the life of the Ninth Lok Sabha Tlis
question did come up and the Spcaker, at
that point of time, did allow one or two
questions on a statement made by the
Minister. Therefore, I am informed that T
am not creating a pcecedent now; a pre-
cedent was already created during the life
of the Ninth Lok Sabha. Therefore, I am
allowing one question from this side and
one question from that side. If the
Minister is not prepared to answer any
question or if he requires furthcr informa-
tion on that, then he can always say that
he would like to require & notice for that.

SHRI NIRMAL KANTI CHATTER-
JEE : I congratulate you on this.  The
only function of this Iisusc fs that the

quality of the discussion is really flourish-
ing. You have given your ruling which
satisfies all of us. Since you have extend-
ed your mercy to only two Members,
kindly extend the same mercy to a few
more Members so that we can also clari-
fy some more points.

MR. CHAIRMAN : 1 do not want to
open a Pandora’s Box. The Houss is
already discussing the President’s Address.
1 think it is an important matter and the
Minister will tell us something about it.

SHRI P. M. SAYEED (l.akshadweep) :
Ile has got two statemen:s.

SHRI NIRMAL KANTI CHATTER-
JEE : The other statemcnt is a different
one. We are talking about the first state-
ment that he has read out.

[Translation)

SHRI KALKA DAS : Mr. Chairman,
Sir, Delhi is fast becoming a terrorist
haunt.

[English]

MR. CHAIRMAN : Kindly restrict
your question to the bank robbery on
which the hon. Minister has made the
statement. You cannot generalise about
what is happening. The statement is on
bank robbery which had taken place on
the 14th. Kindly restrict your questions to
it.

{Translation}

SHRI KALKA DAS : That’s what I
am saying. The recent bank robbery at
Okhla claimed five lives. Similar incidents
took place in Naiwala and Kalkaji. 1
would like to know the steps Government
proposes to take to curb and check the re-
currence of such incidents ? The informa-
tion that has been furnished in the State-
ment was there in the newspapers  pub-
lished three days earlier. (Interruptions)

[English]
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MR. CHAIRMAN : Kindly give a
chance to the Minister to answer,

SHRI M. M. JACOB : Please listen to
me. I will answer this question. Actually
it is a general question on law and ordcr
in Delhi, I would appreciate very much
if a notice is given for a general discus-
sion on the law and order problems in
Delhi. Regarding this bank robbery that
took place, the Government is making all
efforts to find out the culprits. (Interrup-
tions)

[Translation]
[English)

SHRI KALKA DAS : What are those
efiective steps which have been tuken by
the Government to check the recurrence
of such incidents.

MR. CHAIRMAN : T would request tbe
hon. members to listen to the Minister.

SHRI M. M. JACOB : As soon as the
bank robbery was reported, within a few
minutes a red alert wis sounded and the
whole area was cordoned off. The search
is going on and the Crime Branch has
been entrusted with the inquiry. We have
alerted the nearest State, the Haryana
Government, information has also been
flashed to the other areas and a scarch is
going on. That is the position at the
moment. The Police Officers are very vigi-
lant on this question.

SHRI CHANDRA JEET YADAV
(Azamgarh) : Mr. Chaurman, with your
permission may I put a question to  the
hon. Minister 2 He has said that the
necessary protection have been provided
to the bank officers so that this kind of a
thing may not happen, where the bank
officers and the customers become the vic-
tims in this kind of killings. What  con-
crete steps have been taken ? What kind
of protection is being provided *»  the
bank officers ? (Interruptions)

J was asking what concrete steps are
being teken to provide protection to the
customers as well as the bank officers. Is
this arrangement going to be there only in
Delhbi or for other banks also ?

SHRI M. M. JACOB : I think I em
misunderstood by the honourable ques-
tioner, 1 only said that we are taking other
steps in this particular matter, The ques-
tion is of a general nature. What will
happen to the bank  officer. and other
banks in Delhi and outside, all that is &
wider question. We have to taks a serious
view on this question and find out how
best we can do it. If there is a threat to
a particular bank and if there is any in-
formation about some threat perceptions,
then certainly we will provide them special
protection,

SHRI SOMNATH CHATTERJER
(Bolpur) : Will they give you notice ?

SHRI M. M. JACOB : Otherwise, In
a place like Delhi where we have a large
number of police personnel on duty who
are cxpected to go round, protection is
there.

SHRI SOMNATH CHATTERIEE :
It will give ideas to the robbers. You are
saying that you will try to give protection
to some.

SHRI M. M. JACOB : Let me comp-
lete my answer. If a particular bank thinks
that they need protection that is a sepa-
rate issue. If you give protection to banks
then the next question will come., Why
not give protection to the shops ? People
in other offices also will ask. Everybody
can ash tor protection. All of them are
equally responsible and we are bound to
give protection to everybody; and that is
why we are generally giving  protection
now.

If therc is a specific request, wo  will
certainly take adequate steps to  prevent
any such incident in that particulac area.
This problem has to be  discussed sepa-
rately. The issue as to how to protect ail
the banks ard the baok staff in the
country is a very major issue..(Interrup~
tions)

MR. CHAIRMAN : Will the bhon.
Minister be kind cpoigh to make the
second slatement 7 .
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Untérruptions)

SHRI NIRMAL KANT! CHATTER-
JEE : 8ir, the Hon. Mijaister and myself
were good friends when we were in Rajya
Sabha. ] do hot want to  alienate bim
Kindly sllow me to make ope clarification
fiqin Him. . {lnserruptions)

MR "CHAIRMAN : After the socond
statexoent, you can ask your question.

Unserruptions)
[Translation)

SHRI KALKA DAS - The steps taken
in this regard have not been wuthned.

MR. CHAIRMAN : The facts he has
mentfoned in his statement have already
been published in the newspapers Now,
do you want him to distort the facts anld
present them before you ?

(Interruptions)

MR. CHAIRMAN : The facts have al-
ready appeared in the newspapers and he
has made them clear in nis  statement
Now you please give a pauent hearing to
the next statement on the agenda. (Inser-
Yiiptions)

TErstth]

“MR. CHAIRMAN : Kindly allow the
Minister to make the  second statement.
{Unterruptions)

MR. CHAIRMAN : When I am on my
foot. Ploase sit down.

(Inserruptions)
[Transiation)

‘SHRE MADAN LAL KHURANA
+@outhDelti) : This inelient took place
in my coagtitueticy. {Interriptions)
§linplish]

MR. CHAIRMAN : Mr. Khurana, you
ot prepent at that time. Mr. Kalka

~vegy ably represented your constitu-
oncy,

[Tranitosion]

SHRI MADAN LAL KHURANA ?
1 should also get an opportumty o
speak. . . . (Interruptions)

[English)

MR. CHAIRMAN *« Mr, Khurana,
after the second statement I wili  allow
you to ask one clarification from the
Minister.

(Interruptions)
[Translation]

SHRI PIUS TIRKEY (Alipurduar)
Why they have failed to nab the robbers ?
Where could they have gone to in a place
like Delhi ? 1 would like to know whether
even a single robber has been apprehend-
ed ? (Interruptions)

(1) Bomb caplosion at railway track
near Patpargan), Dellu on 14-7-1991
[Englisk]

THE MINISTER OF STATE IN 1THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI M M. JACOB) : 1
wish to inform the don'ble House that on
14-7-1991 at about 11.15S pm, a bomb
explosion occurred on the raway track
(New Delln-Ghaziabad Section) near the
rail-bridge over Karkarduma Gandla Nala.
A goods train which was going towards
Ghaziabad had just crossed the raflway
bridge when the bomb exploded. "The
goods train, however, passod over the
track safely. A case vide FIR No. 448
dated 15th July, 1991 under sections 4|5
Explosive Substance Act & 3{4 Terrorist
and Disruptive Activitics Act (P) Act of
1989 and 151 Railway Act has been re-
gistered at Police  Station, New Delhi
Railway Station.

The explosion olew off about twe feet
of the track and made a crater with &
depth and diameter of one foot each. On
examination of the site, it was found that:
the explesion was caused by a Bgh ex- .
pldsive substance which was conneemd
with an electric wire of wbout 100 mistees
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fength, The wire was used to blast the
explozive remotely as the other end of
the wire was located about 75 metres
from the smite of the blast The explosive
charge was ignited through a battery of
6 volts and it was done manually  The
battery used in the explosive could not be
traced so far The quantity of the ex-
plosive was approximately 2 kg 1he ex-
plosives were neatly tied with one of the
two tracks

The investigation nt the case has been
taken over by the Crime Branch of the
Deliln Police AN efforts are being made to
apprehend the criminals

Patrolling on the railway tracks 1y
being intensified The lencth of the 1ml
way tracks in the Union lerritory of
Delhy 18 approximately 'S0 kilometres
Steps are being taken to cover the entire
track by joint patrollint oy he Dell
Police Ratlway Piotection Force Raillway
Gangmen and Home Guards

SHRI NIRMAI KANTI CHATTERIEE
(DumDum) Sir I want to state that
our country has fuled to protect the two
Prime Mimsters It 1 le ausc of the act
of guards 1n one casc and the lack of vigt
lance 1n another case that led to the death
of the two Prime Ministers "Ne know that
this indic ites the quality of protection that
we ofter not only to the most impoitant
people but by inference to the ordmnary
mortals of the country In this case also
the first question that has to be answered
by the Government 19 whether or not these
two events collecting funds from the bank
and 1n the process kilisng people 18 related
with the fact of manuall; operated dv
namic charge on the rallway track We
want clarifications on thesc points whether
or not the terronists with whom some time
or other some of us "obnobed have been
able to penetrate <o deep 1n Delhi that the
Delln .

MR CHAIRMAN [ am sorry I dud
nat get it Did vou say that some of us
have hobnobed with the terrorists
(Interruptions)

SHRI NIRMAL KANTI CHATTER-
JER : Sir, I do not want to enter in details
2802 1.88/91-—16
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with you i a political dialogue ...
(Interrupnions)

So, what I want to know and the entire
House and the entire country walt be In-
terested to know 15 whether these are
events generated out of those kinds of ac-
tivities of those kinds of organisations.
And 1if so which kind of additional protec-
tion he has attempted already and suc-
ceeded 10 providing to the citizens of this
country This 18 what you have to ensure
n your reply

SHRI MM JACOB Sir, Shri Chatter
jee has raised an wmportant question, 1
have to accept 1t But the threat percep-
tion in Delhi 15 not a new phenomenon It
was happening earlier also But this Go-
veinment after taking over the responsibr-
litv s making a serious attempt to study
the depth of penetration of such terrorists
mn Delhi and we got insormation that there
arc some attempts made for penetrating
into Dell There 18 evidence of these kinds
of happenings I think there 1s no nfor-
mation as far as I know about this bank
1obbery and railway track incidents
(Intciruptions) 1 have no information and
we have to find out whether there ts any
connection hetween them  Anyway our
«rime branch w mvesticyting both and 1
hope that with the assistance and coopera-
tion from Shr1 Nirmal Khanti Chatterjee,
who says he knows much about it I will
be 1ble to do much better 1n this respect

[Translation]

SHRI KAI KA DAS (Karol Baghy It
15 not proper to say that it 1» not a new
phenomenon 1n Delli  (Interruptions),

SHRI MADAN LAL KHURANA
(South Delli) I will give an example of
total insecunity of Delhntes A few days
back a dacoity took place in thus very
South District, for two hours and & half
the dacoits

[Enlish]

MR (HAIRMAN Kindly restnct your
questions only to the two statements that
have been made by the Hon Mmnster.
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[Translation]

SHR1I MADAN LAL KHURANA
The Crnuminal Inves‘mation Depaitment of
the Delhi Police has totally faled mn 1ts
duty due to its mefficicncy They do not
act upon even receiving the valuable in-
formation. They provide secunity to V1Ps

only. The common man 1n Delhs s left to
his fate

[English]

MR CHAIRMAN  He 1s not here to
defend humself I think the police 15 dosne
commendable job and condemning the
pohice force here 15 not good

| Translation}]

SHRI MADAN TAL KHIJRANA ]
would like to know whether the Govern
ment has taken any decision to pay any
compensation to the bereaved famunes ?
If not, I would hke to say that

[Enghsh)

MR CHAIRMAN I think that 1 a
very vahid qucstion He has asked whether
the families of those five people, who have
been killed in the bank robbery, arc going
to be given proper compensation

SHRIM M JATO8 Sir, alieady v« m-
pensation was annouixed by the bank it-
self

[Translation)

SHRI MADAN [ Al. KHURANA
What 1 wanted to say i» that the Bank
employees went on sti.ke demanding cer
tamn additional facilimes for the bank em-
ployees working 1in Delhi on the lines of
those being provided to the bink cm
ployees working m the tenorst aflecied
States of Pungab and lammu and Kashmu
They have also stated that the 1esponst
bility of their secunty should be entrusted
either to the Delli Admumstration or to
the Unmion Government What 1s the Go-
vernment's stand in this recard

‘The second pomt » that employment
should be provided to the dependents of
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those killed in the mudent. I would ulso
Like to know the amount of compensation
proposed by the Government ta be paid toy
the bereaved families If no decision has
been taken in this rezard, they should be
provided rupees five lakh each

16 31 hirs

[Mr Speaker i the Chan]
[Enghsh}

SHRI M M JACOB  Sir. there are
two questions mnvolved i it One 1s whether
wc are mving compensation to the vicums.
of the bank robbery I mean those whn
who were assasstnated nd killed Sn, 1m
mediately the bank announced compensa
tion to the victims and f any additional
compensation from the Government side 1
required, we will look 'nto o
(Lt rruptions)

11 ranslation)

SHRI MADAN 1Al KRHURANA
You eive hfty thousand as compen.iion
What has Delhi - Adminsttation dene ?
Bank will provide compensat on but whit
have the Cential Govanmwnt  and  the
Dedhr Administiation done ? Please do net
mtethnk them

[£ nalesh)

SHRI'M M JACOB  Sceondly atout
the general  question of o due notice 15
given to me, I will come  back to thin
Housc with sufliaent mformation on anv
other ssues 1 a general way

| 1 ranslanion)

SHRI MADAN [ Al KHURANA
M1 Speaker, Sir 1 have no pot any e
fimte 1cply Bank employees went on stiike
but have vou made ny prossion for their
securitv. What do you piopose to do for
the famihes and childicn of  bank em
ployces * M1 Speaker Su I seck youw
protection Nothing has  so far been done.
even after such 4 long tume

[Englisit]

SHRI M M JACOB S, if 2 Govern
ment employee dies 1n distiess, the depen-
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_ dants are given employment by the Go-
~ vernment. It is a usual thing. In this parti-
culur case, I must examine the rules and
see what is available. Usually, if it is a
Government employee, the immediate re-
lative is given employment if he dies in
distress or in such kind of accidents. But
in this particular case, I will certainly
make note of what the hon. Member has
suggested.

| Translation)

SHRI KALKA DAS : We have been
asking for the last one hour as to what
steps Government propose to take to check
the killings but he has not given any
specific reply in this regard so far.

[English)

SHRI M. M. JACOB : Sir, it is a gene-
ral question of law and order and it re-
quires a separate notice. . (Interruptions) ..

[ Translutionj

SHR1 DAU DAYAL JOSHI (Kota) :
Mr. Speaker, Sir, an announcement has
been made regarding giving compen-
sation to the bank employees who have
been killed in the incident but what have
you done for the customers who have also
been killed ?

MR. SPEAKER : No question oa the
statement made by the Minister is generally
asked in the House. Despite that you have
been given a chance and now if you want

to extend it beyond a limit that is not
good.

[English}

We have rules, we are following those
rules. Let us not extend it beyond a cer-
tain limit. ... (Interruptions) . ...

[Trenstation]

SHRI MADAN LAL KHURANA :
Mr. Speaker, Sir, I would like to know
how much compensation was given to the
bank employees, the reply to this has not

been given.

[English)

MR. SPEAKER : I am giving you the
protection. I will tell you. If something
has happened at some place to some em-
ployee of the Government, there are rules.
Under the rules certain protection 1s given,
certain compensation is given and all those
things are given. It is not necessary to ex-
plain what are the rules, what is the com-
pensation given and all that, it zoes with-
out saying. So, it is not necessary that all
these details shoufd be explained to you.

[Translation]

AN HON. MEMBER - Sir, the Custo-

mers should -also be provided compensa-
tion.

MR. SPEAKER : Pleass do not speak
like that. Take your scat.

AN HON. MEMBER : My only sub-
mission is that customers should also be
paid compensation.

[English]

MR. SPEAKER : We are discussing
some important matter also. Now, if vou
prolong beyond a certamn limit, you are
losing your own time. Please take your
seats now. Not like this.

(Interruntions)

SHRI FRANK ANTHONY (Nomina-
ted) : Sir, as a person who has defended
literally - thousands of murder cases, I en-
tirely agree that the Minister should
not exude titbits of information which may
go on to the people who are part of the
conspiracy. But he made one statement. -
He said that this matter has been remitted
to the Qrime Branch of the Delhi Police.
I have been studying carefully the inves-
tigation of the murder of Rajiv Guandhi
and I am not satisfied that the SIT which
has been appointed to investigate into this
murder will be able to identify all the
traitors. You have a separate investigating
agency and what has just emerged has
been most disturbing tha: vour State agency
in Tamil Nadu states that the DIG and six
people have been urrested ‘because they
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fied from the place You huve other agen-
cies which are probably more competent
and 1t 15 for you to coordinate them to get
maximum help from them

SHRI  SOMNATH
{Bolpur)  They don’t
pont {(Intcrruptions)

CHATTERIEE
undcistand your

SHRI FRANK ANTHONY I want to
know whether you are cooidinating all vour
mvestigating agencies n the country

MR SPEAKER You can explamn to
him later on Now, Sh.1 Kadambur M R
Janarthanan (Iaterruptions)

SHRI SOMNATH CHATTFRILE He
has not rephed to his sugpestion (Interrup
tions)

16 38 hry

MOTION OF THANKS TO T'HE PRESI
DENT'S ADDRESS—contd

[Envlish}

MR SPEAKER We arc now taking up
discussion on the Motion of Thanks to the
Presdent’s Address Shii Janarthanan

SHRI M R JANARTHANAN (Tirunel
vel1) Sir, on behalf of the All India
Anmna DMK 1 suppoit the Motion ot
Thanks to the Presidents Adaress moved
by Shr1 Buta Singh

Sir, 1 stand here as a representative of
Tamil Nadu It 1s a Jlear mandate of the
Tamul Nadu people thit the Concress (1)
should be the Ruling Party of the Central
Government and the All India Anna DMK
should be the Ruling Party of Taml
Nadu, Now, I recall what happened m the
Nineth Lok Sabha It was a furious scene,
when the Central Government took a de
cision on anti-national measures and dis
missed the D.MK Government sn Taml
Nadu, our veteren leaders both of the
Left and of the National Front were all
on their legs cntiasing the  dismissal of
the people’s elected Government tnere
And the former Chief Minister respected
Karunamdhi, went to the people asking for
justice for the dismssal of his Govern-
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ment And we were also moving with the
piople asking for justice for the inmjustice
done to our party for what all the former
Chief Minister, Shr Karunamdhi, has done
to us And I was hearinz the socialist
Jcuder, Rabr Rant, the BIP leader, Jaswant
Sinchy and our great Somnath Chatterjee
and all bombuarding the Congress (I) with
a4 bombastic language here But you must
understand your main platfform You have
no mandate I do agree this Goveirnment
15 a munonty Government but the people
of Tamil Nadu have given 98 per cent of
the results 1n favour of our party in the
Asscmbly election which never happened
in the histoty of Indix  When our late
leader Shrimati Indiryi  was killed, the
DMK leader Mr karunamidhi has sad .
one vote for the dcid, one vote for the
sikk  Ow leader Puinitchh Thalaivar ™
MGR was 1in New Yotk at that time
Even at that ime the DMK got iwo Mem-
beis clected heie At that time they sud in
Tamil

*Savukku o1u vottu Novukhu oru bottu”
M1 Karunamidhi 1s a grevt Tamil echolar
ind a Tamil leader 1 am also a staunch
follower of Anni from 1949 Theie v a
verse 1n Tamil Thirukkural which says

Y akavarayinum Nikakka KAavakkal
Sokappar Sollizhukku Patu’®

However great you may be but you must
1estrain yom tongue  Ovhcrwise, you can
never rectify the consequences That s
whit M1 Karunamdhi 18 cxperiencing now

Although the people of Taml “adu
voted in favour of us overwhelmingly with
a4 clear majonty we bowed our heads n
shame because of the brutal assassination
of Shri Riv Gandhi in 1amil Nadu where
peit leadeis hike Rajap Perryar Kama
14y and Anna were born We were fraid
of the dinger to the Iife of Shn Ranv
Gandhi and that brutal assassination had
occurred Bven toduy, we are not dircctly
charging the DMK witn the assassination
of Shn Rajiv Gandlm Heie, just now so
many Members were azitated over a bank
robbery Similarly 1t .» the nght of the
people of Tamil Nadu who want that a
thorough 1nvestigation to be made about
the assassination of Shi Raupv Gandhi
(Interruptions) You should be ashamed
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to have had a Chief Mimster who brought
terrorism and gun culture to Tamil Nadu.
We are from Anna DMN; he is the leader
of DMK. A Special Inveatigation Team is
functioning at Madras to enquire into the
assassination of Shri Rajiv Gandhi; in the
print media and in the electronic media
they are repeatedly showinz the photo-
graphs of Sivarasan, the one-cyed man and
Subha who are wanted by police in con-
nection with the assassination of Shri Rujiv
Gandhi. But the people of Tamil Nadu ate
very much interested to know the political
persons behind the conspiracy. Who is the
top police officer and who is the IAS
officcr who saw a trial of bombing a vax
model in a forest area of Andhra newr
Tamil Nadu ? They must be brought to
book. Who went to Sri  Lankn stealthily
in an illegal way ? It was the generocity
of the Congress which had allowed it at
that time; now you huve paid for it with
Rajiv Gandhi. What is the link of that
person with LTTE and Mr. Prabakuran ¢
You were very generous. You were acting
in a Gandhian way. After Mabatmi
Gandhi after Indira Ganihiji we have also
lost Rajiv Gundhiji. DMK should never
forget the magnanimity of Rajiv Gandhiji.

in not taking  action against that
MP who went to Sri Lanka illegal-
ly and stayed there with  Prabhakaran.

Now LTTE has openly come to sav, “We
have assassinated Rajiv Gandhi. What is
the Central Government, our friends »re
going to do ? You must take immediate
steps. Otherwise, the voters who have voted
for me will kill me for not takinz any
action against the LTTE. That is the fecl-
ing of the people of Tamil Nadu. On the
22nd and 23rd of June, when I »ent to the
villages, nobody cooked the food. They
were coundoling the doath of Shri Rajiv
Gandhi. The memory of Rajiv Gandhi is
fresh in their minds. The Prime Minister.
Rajivji was riding from Madurai to Kanva
Kumari in his own car Every Tamilizn
used to say, “We have never seen the
Prime Minister driving his cor”. He stop-
ped suddenly at some villape withcur in-
forming the bureaucrats. He would ask the
villagers, “How the IRDP? an¢ NREP
work at the grassroot”® ? That is how. he
would investigate the works of poverty
programmes.
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1 request in this House that the Special
Investigation Team must come forwarl
very clearly as to who are tke political per-
sons behind this conspi;acy. May be, he
may be the then DGP or he muy be even
the then Home Secreta.v That is the talk
of the ity and not talk of the MPs,

1 expressed my fcelings about the fiast
four puragraphs in the Address delivered
by Kamaraj led, Shri R Venkalaraman,
His Excellency, the President of India.

Coming to the other subject. I want to
deal with the textile industry. As a textile
man, 1 must say that the texiile indust:y
hus not faced sickness so far It has been
in bloom in high prfi. Only now be.ausc
of our National Fronat, Janata Dal friends,
because of the expoit policy of the former
Agricultural Minister, Shri  Devi Lal to
export cotton, today cotton is being sol!
at Rs. 14,000 per kandy. My colleague,
Shri George Fernandes asked why has the
price of 40 counts Dhoti not come down.
When  the cotton price has gone up so
much within these 20 doys, how will the
price of Dhoti come down ? There is scar-
city of cotton. Thereore. it is the duty of
our Union Government to see very carc-
fully about the position and they should
be careful in annonacing the cotton export
policy. Let us all pray uairformly for good
monsoon. T think, n this thing there is nn
difference of opinion between BIP and
National Front. O:h2:wise it will be &
worse year for us.

T want the Central  Government to be
very careful in  announcing the export
policy of cotton and thev should not stick
to some formalitiss b should see the
realities of the situt'ion keeping in view
high price of cottan within India.

Now I am coming to the public distri-
bution system as anotineed by the Piesi-
dent in his Address. I want fo stress two
points. One is about extending the public
distribution system to remote lhamlet
which is far waay from the main pan-
chayat. say 2 or 3 kms. uway. The people
living into remote hamlet are wmainly
below the poverty line and the public dis-
tribution system should reach them. Those
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people have 10 Wil two or thrue kms late
i the eveming to jeich the man Puncha-
yat By the time they reach the Panchayat,
the shop s closed Theicfoce, you must
work out practical thimg The nurm and
eritena for opeming the feir p1ce shop
should de reduced from 300 to 200 card«
holders so that the hamlet will get the
essential commodities snd the employment
will also be generated

Coming to labour and unemplovment
problem, I would sav one thing [I'us 18
time our comrades, our sociahist leaders
should think about unorgamised labout
The orgamsed labour get their employment
Their job s protecte] Then piy s Yo
higher than the pay of tne unorgamsed
labour Unorganised lubour are in larger
number th n orgamsed lahour What have
you done for the unorpamised labour ?
The NF Government said that thev would
bung forward the Rivht for Work Bill But
they did not bring 1t There 1s only fght
for work There 15 "o nieht for woik

AN HON MEMBEFR Whit have yuu
done 1in Taml Nadu ?

SHRI M R Janarthanan You come
and see in Tamul N wdu

MR SPEAKER You are provoking
him

SHRI M R JANARTHANAN In
Tamul Nadu, all the cooperative textile
mills are runming n profit  All the NTC
mills are runming n profit I urge this
Government to do ‘omeithing rmatenal for
the unorganised labyur and let us all
come to one consenitis Ie' us not merely
talk but let us guarantce work and hgh
pay to all the unorawmised workers As
homage to Shri Ranv Gandhi, lct there be
no stnke for one yeir tidl 21st May ne»t
We may or may not be here But the pols
tical mind 1s to get Loing on But we do
not know how pokhtical trend woulld go As
homage to Shn Rapv Gandht  all  the
organised ‘workeis should avoid ‘tike as
1t would be for the weliare of the people
It 1s my humble request as the represen
tative of the common man

] want to thank Mr V S Ruao, for re-
presening DMK here.
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Shrt Anna introdused the Riung Sunm
symbol 1n 1957 elections. 1 wus one of whe
candidates We pot 15 MLAs with no sup-
port of anybody In 1962, Anna lost We
weie SO in number 'n the Assembiy In
1957, when we were 70t 1n power, we got
two MP seats Owi MGR 18 no more 1}
request our soctahst ina cornmunest leaders
not to have links with the DMK as our
leader Ms Jayalalata as Bhadrakali has
exccuted the Mahishisu ¢,  Karunamd
You must realise what s the laiacter of
our JNd friend Shu Rarunamdhi

SHRI  SOMNATH
(Bolpu1 )
ment

CHATIFRIFE
You shouli pun this Govern

SHRI FRANK ANIHONY L will ask
two questions fiom this gentleman

MR SPEAKER No You can ask him
later I request you > meaet him ind you
can ask him please

SHRI FRANK ANTHONY It s a
question which iffects the countev The
placc where Shri Raps Gandl aas mur
dered has been eff cavely described ay a
sterile uica and as onz of the safest areas
in the whole of Madris  Theie was no
trisking, and no  re d detectors  Ob
viously, there was conpiracy by internal
elements

SHRI SOMNATH (HATTFRILE To
whom aie you putting the question ? The
Hon Member has alr2idy left the Housc

SHRI A CHARLES (T=vandrum)
The Hon Member has gone to the Recurd
Office He would rom2 bk

SHRI1 SYED SHAHABUDDIN (Kishan-
2any)  Mr Speaker, Sir, without any dis-
respect to the Pressdent of (he Republic
and without questioming 11 any way the
lemtimacy of the Goiernment which has
won a vote of confidence 1n the House
only the other dvy I flud the Presidear's
Address a lifeless document It lacks
human warmth and reads hke an office-
note written by 4 bureaucrat It does not
throb up with the 2bb and flow of ratio1 1
fife It does not Synchromse with the
heart-beat of the nation Tt .acks a sense
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of urgency and it does not, althoush he
uses the word conce.n, 1eally measure
the depth of our national concerns
today, our travall as 4 nation and as a
people and 1t, theiefore, does not nspire
us anrd does not serve as a call to mass
action against massive threats that face us

today to the very survivil ot our State
and our pation

Sir, the President's Address 1s sapposed
to be a report on the state of the nation
and a piogramme for the vear that lies
ahead How can we «vel, have a proper
diagnosis if we remn eilent on the ducct-
tion the ship of the Stite v tokig * It
seems to some of us thit ve 1ne lost our
way, If 1t 1s silent on the chilluages to our
democratic system, 1f it 15 silent on the
upsurge of chauvimsm and fundamentalism
that 18 corroding our national hfe if 1t 1s
slent on the persstent  threat to the rule
of law and the majesty ot the lcgal pro
cess of 1t 1s silent on the suffcangs ind the
pan of the nation on the puisistent pit
tern of atrocities 1ga nst  the weaku sec
tions o it s slent  about  the  growing
effectivencss even of e judictal  precess
whose wheels 1ppe u to hive been ddogeed
and which does no* ¢ ve us legal 1umedies
anymote o8 ureently as 1t should, of 1t 1
silent on the nere v n mefficiency and
corruption and  pamn $ty of our admums
trative structure ard cur bucrcaucracy if n
v silunt on the muliphaty of our blick
fiws and their blacker applic sion in prac
tice if it 1s silent on he Lrowing concen
trition of wealth .n our souety ind on th.
w demin+ dispantics arter toup and inter
rertonal and of 1t v wiltnt on the cmer
zence of what I call two cullures and two
nations 1 our .ouantry —the rivh and the
poor the haves and the have 1 ots, the top
and bottom who hive haidlv anvthing 1n
common n  terms of interestjaspitations
Therefore the Adliress 13 nut adequate to
our situation, our perception The Address
shows the insensttivity of our Governmunt
perhaps reflecting the insensttivity of our
chte, our establishment, to the roriows
and the angwish and thz agony 1ha* or
people suffer day in-ard-Juy »ut

Qur country todav » passinz through a
historic transformation A strucwueal up

heaval 13 taking place before our very eyes
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Long suppressed scctions of aur psople arc
demanding a new dwspensation, & thaic 1n
wealth and power, a place 1n the sun and
they shall not
society, thercfore, today has been tians-
formed into an arcsna ot struggle and what
we do, Mr Speaker, mnside the Parliamet,
inside this Hall does not someumes ade-
quately represent the struzgle that is going
on outade the portals of this House and
which we can ignoic  only at our penl
This 1n a ttamsc  striggle between the
status quo foices and ths unti-status quo
forces The anti-status quc forces today
aie fighting a last-ditch battle  7They wure
engagmmg themselves porhaps 1 their last

manocuvre to ret un themeelves 1n positions
of power

1700 hrs

And therefore, 1 would like to make
my fust basic point that the conmmunal
polarisation that we see todav 1s nothwng
but the expression of the frustration and
the threat and the challenpe that the
status quo forces a6 facing today The
communalism that we see woday s not di-
rected 1if T may be peormidted to  say,
agdinst another .ommuaity, 1t s directed
against the have nots and the depnived
within the same ommumty

The communthsation and exploitaticn of
rehgion for pohitial purposs has rcacheu
absurd himuts Tt 1s  corroding  the very
foundations of our republic, the very cons-
titutional foundation that we bad givern
ounelves And we know 1t that the forces
who aie opposing the chainge 1 our socicty,
who arc opposing a radical transformation
and those who are prcaching communshsm
and exploiting rehigion for pohitiral purpo
ses are one and the same It 1< the same
face It 15 the same for-es which demand
demolition of a Masud to bwki a Mandh
thereon, which tlso oppose res rvation and
a share m power for the dennived soctions
of our people It 1s Iue same forces today
who have been challenming the legacy of
Mahatma Gandhi and w~ish to substitute
the statue of Godse aciosy the land for
the statue that we have crected to the re

vered memory of the Mahatma (Interrup
tions) *

be sienced The Indian :
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It 1s this force that has to be dentitied
and 1t should have been identified by the
Government clearly and 1n  wnmstakable
terms 1if a battle has to be waged for the
security and Survival of th: secular system
Aund here 15 where the President’s Addiess
fails

It is true that the era of missive man
rity 1s over And perhaps the era of mino-
nty Governments has set m I would have
preferred it to be an cra of coalition
Governments  Perhaps we could hae
developed a culture of coiliion, a cul'ure
of political adjustment, 1 culture of work
g together 1n the larcer ciuse at least
for the larger nation il wsues hat are tiere
before the country Then this polarisation
could have heen  heckcd  Unfertunaicly
nothing has been done, nothing 1s indica
ted in the Preadont<  Addie.s  how we
propose to build up this coibtiun of the
healthy forces vhich  shall nuse o
democracy back to healh

What lies abeyd perhaps of 1 my be
permitted to say, 15 t paiod of tinb Jeaee
But we who are sittiny  msde the Puliy
ment we who hive been elecrd as their
representative by the poople have the te
ponubihty  of 1owng 1« ship of 1 State
across somehow We have to ensure that
the ship dous not flounder  or  does not
sink on the Shoils of ar thy or msens by
vity or, if 1 may .y so of wnutuil ant
gonism If the ship sinks we all sink f
the countiy does not survive 101 of us
survives  And thetctore T fedd thit the
Piesident s Addicss  <hyilf hive bern a
all for the connuiy to  comz towthu n
this hour of peril

Our ancient wisdom mmpels as to ack
nowledge that tol=1 ince 15 a great virlue
that hatred dous not wouk thr woeni e
tion will not yield results that equality and
digmty are values in themsidves, that us
tiwe 15 o putiev il wall v hich cannot be
silenced and ther fic, sxmehrw we hnve
to take up these 1ew chilenwes and allow
them to transfoim tnhe socity withour s
rupting the nationil lfe 1 find no such
prescitption n e Presdeas Add css

We are all today in he ©1a of irespect
for human ngtes India r  ®gnutory to
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all the international covenants on human
rights We have always upheld human
rights wherever they weie viofated wll cver
the world But today. I find a peisistent
pattern of violation of numan rights which
I do not find the Govcrnment chullenging
anywhere 1n this Presiients Aidress

About Punjab, I would hke to say cne
simple word

1705 hrs

[Shit S Mallikanjun uah i the Char)

The scntence bout the 1 angab situation
in the President  Address seems to have
byolved the Blecion Commission  of all
1esponsibility 1t ippedis ‘0 endarse the de
usion of the Elecion Conmissen an
postpomsne the polls at the very list
minute  Hitory vill lone deut e whether
this wis 1 wise step 1 fear and 1 hope
that 1 am proved to be wrong that we have
ot missed the last lus  for jestoring de
myxiacy an Punp b

About kashmit T would like to say that
I have beun thue several times 1 notice
v very plamn fict that the idministra
tion which 18 resporvib'e for piote ung e
people docs not make 1ny distirctr n what
soever bulween the m' s and the
misses 1 do not i nd ot supnsine therefore
that the Presid nt 5f  he Repubtae does
not have even me a0 d of ympathv for
the victime of tectinns  atioulies  which
ilicnate the people of Kashimir iroic  nd
more from the *olv pelnwe  tront the 1ost
of the people of the comtty and make the
task of reconahanion  peace  noimolisa
hon and dumocsatisition er=asinly
flicult every yeu

Sir we hwe o to apply the pmnicea
on some of these wound We have pot to
detach the people fiom the e (e o f 1he
militants We have to ntis> 1 semse of
confidence 1n them Ve ! = to make it
apparent to them thit ve caic for them
that the hives ire precious that they ore
Indhan citizens *hat they ire entitled to the
full protection of tne Constr*ution of India
and to the rule of luw Until his 1s dene,
unless this duty 15 perfoimed I m sorry
we are at the bink of losing the <oul of
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tain the body undor our control.

The communal violeace has been
touched in the President's Address. 1 wel-
come some of the naggestions that have
been made therein for action. But about
this 1apid action fowce let me say with the
former Home Minister present here that
the issue is not the rapidity of action, but
the imparti.lity of action. I am sorry, this
point has been lost sight of. What have we
to do 18 to ensure that the people have
confidence 1n this force, that all scctions of
ous people have confidence in this force.
Otherwise there will be a vidious cycle of
challunge and icsponse. We shall jeach
nowhere. We shall be only adding fuel to
the fire, if the people have no confidence
in the impartiality and the neutrality of
the administration system, of the magis-
tracy and of the security foices. 1 am sure
that the former Home Minster wno pro-
poscd the vote of thanks will appreciate
this pomt that the confidence of ull scc
tions of the people i tae ebility and in the
impaitiaity and in the neutrality of the
admimstration and particularly the police
force hat to be reinstated. has to be 1e-
affumed

SHRI BUTA SINGH (Jaloie) *© Mr.
Chairman, Sir, pracisely this was the point
that T made. When I made 1\ speech, 1
emphasized  that it v always  the local
police which becomes the point of doubt
and suspicion by all sections of the society
Therefore cvery State which iy under the
grip of communal 1iots situion tries for
the cential force hecaus: they have a con-
fidence 1 the ceniral force. Tiat s what
1 expect that the new torce will alvo carry
the same extent of confidence from all sec-
tions of the sucicty s0 that liw situation
will be diffused because of the presence of
such a fowce T did moke that pomt.

SHRI SYED SHAHABUDDIN . As
for the compensation, we give a dole as
a matter of grace. T believe and I suggest
that there should be a statwloiy provision
for the payment of compensation for the
loss of life and limb and property becatse
the first essential duty of any civilised
Government is to protect the life, limb
and properly of the cilizen and if it fails
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to do s0. it must .ompensdte the viciim,
Theiefore, 1 urge upon the Government
not only o promre compensation, but to
momise bringing n o law for that purpose.

As far & punislunent and as far as the
Commissisns of  Jnquiry wme conceined,
the lIess smd the bette. The sther duy we
read about tne Maliana Commission and
the Hashimpura Commuttce. Even the Re-
ports have not come before the people.
The former Prime Min.sti:r ~Whose assas~
sinatiun has beea a great national tragedy—
promised me personally, not cnce, but ge-
veral times, that the killers of Hashimpura
shall be biought 10 book Unnil today four
or five years have elapsed not one person
has been brought to bouk Does it inspire
confidence in our svstem, in our judicial
piocess, in our Commissions of Jaquiry,
when the killers of Maliana wnd Hashim-
pura are still at larpe, when the killers of
Bhagalpur aie still at lirge ? In Bhagalpuor,
people were not only murdcred; and burat,
but they were laid down in s macabre
manner in neat raws in fields and then
vegetables were wlantec over them. And
the killers aie stili at lurge Something has
10 be done atout it. There 1s no promise
in the President’s Address that a sense of
urgency has entered the mind ot the
Government

Now, the qguestion of Babri Masjid and
Ram Junambhoomi 1 w wld rot dilate on
it. But T will point out only one thing
which is 1ather alatnung  There is no
mention in the President’s Address of the
sanctity of the judicial process, to which
the former Goveramuonty, 1w succession had
comuntied themwclves I hnow Shii Buta
Singh had wied 1w very best; 1 know
Stii Chandra Shekaar had tried his very
best: and T am stll mopased for vet another
senes of negotiations. But if the nerotia-
tions do not  produce  anv  resuli, if the
negotiations are no° reduced to surreandor,
imdes coercton then the faw must take its
course. A civilised society can only live by
rule of law. It .annot decide disputes
either by votes or by vislence, By force or
by thieat. issues cannat be resolved. So,
the ulumate civilised mcthod is the judicial
process. However if negotintions take place
T am surc all sections of the House will
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" come together and desire  that the nepo-
tintions will bear fruit. (Interruptionsy I
they do not, then thc Government is duty
bound, — may I say, Mr. Chairman, Sir,
the Government is duty bound -— by the
oath of allegiance 10 the Constitution, to
resiore the Majesty of the legsl process.
to expedite the judicial pracess and to give
the law a chance. to pive the law an op-
portunity to resolve the ssve. And then,
to make a commitment that whatever be
the final verdict—whether it poes against
one community or the other—it shall Le
accepted by everyone; it shall be cnforced
by the Government. (Interruptions)

SHRI RAM NAIK (Bombuy-North) :
including Shah Bano case ? (Interruptions)

SHRI SYED SHAHABUDDIN : I can
teach you a lesson in L. if you want to
bring in Shah Bano case. But, 1 do not
have the time unfortuaately. (Interruptions)
For every point—v/hether it is Somnath or
Shah Bano, I will reply. You dont worry
about it. (Interruptions) Sir, 1 have suid
(hat the previous Governwments had made
a commitment; and that commitment must
be reiterated on the 1oor of the House.
{Interruptions) We are facing a very criti-
cal economic situation. I am very happy
that the President has acknowledged that it
is the cumulative resulf of our over spen-
ding or living beyond our means. So.
the crisis is not the result o7 o few months,
it- is something which we have inherited
over the last 20 years. So. us thev say.
“Things have come home to roost”. Now.
we are facing the brunt: we arc facing
a crists. 1 would iike 0 assure that in
order to save the country from bankruptcy
and rin, the people of India shall bz pre-
pared for any economi:z sucrifice that is
demanded of them. But then the brunt of
that sacrifice must be borne by the clite
also, by those who have somcthing to give.
by those who have something to sacrifice.
The burden should not fall on the com-
mon masses who have nothing but their
sweat and tear and toil to offer for the
couatry.

The price rise is unprecedented. Not
only the absolute rise but the very rate of
inflation is unprecedented. My wifc informs
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me, Mr. Chairman, that every week the

prices are going up and she Joes noi know
how to manage. I am sure, that is the ex-
perience of every housewife in the couatry.
Something has to be done about it. 1 do
recall that the Goveinment  has madc the
promise that within 100 days, it will bring
the prices down. We saall tie it down to
this commitment and would like to sse
that the Government does bring the prices
down, if it cannot be brought down to a
level of earlier level, at least there should
a tendency that the prices are beginning to
fall.

Privatisation of the public scctor has
been referred to. I am afraid privatisation
can have two aspects. Privatisation can
mean dispersal of ownership to include the
working masses. But privatisation can also
mean reinforcement of the monopoly
system. From the example that we have
before us. the iecent sale of the cement
tactory in Dalla io @ monapoly house,
privatisation, it seems, 18  gotng G mesn
the strengthening of the monopoly system.
That is not acceptable to us.

We are aware of the limitations and the
haphazard growth of the public sector. We
would like it to pe reviewed. We would
like it to be more cfficient. We would like
it to be accountable. We would like it to
chunnelise its energy into areas of major
national concern. Buat wc would not like
that in the name of privatisation, the capr-
talist system, the monopoly houses enrich
themselves at the cost of the wmation.

Foreign collaboration has  become a
major issue. We seem to be opening our
doors bit by hit. Perhaps now we are
reading the point of open-door policy. 1
have made a special studv of all the
schemes of toreign collaboration that had
been agreed to vy the Governmaent during
the vear 1989-90, T found tha* a vast
number of the schemes of collaboration
that were agread to, were in the field of
consumer products, of footwear, of shirts.
That is a betraval of our people. of our
industrial interests. We Jo not wan: the
multinationals. We do not want a consu-
mer society in our countrv. . We do ot
want the disparity hetween the standard of
living of the high and the low to widen
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further We do not want
people And we 20 a0t wiw to cater to
their gracious requirements of kecping
them and thesr womsn folk m the latest
style or fashion (Interruptions) This 1s
precisely what 1s happentag 1hat must be
stopped Foreign 10 estment 15 a necessity
But the field must be chosen very carefully
a field 1n which fugh t chnotogy 1s rot
available mn the country I think 1 twme
has come to revise the entirs stiatery of
industnial development 1n view of ihe
growing unemployment m our ¢ untrv, to
make a clear natonal Jhowe  telween
labous intensive and apital intensive tech
nology

the beaunful

Nothing h s l.en sawt about hiow the
Govirnment  propow  uither  to uneasrth
blach money o1 10 somchow mike . possi
ble to be used for some soo ol puiposes
Untcrrapnionyy Podivive  nd  soclal
putpose s a mut Whnl v sounl pm
pose | mean . purpose which help the
mauses For vvample it con be 1 q cstion
of mass housmng It can b. 1 question of
bmlding some roads and bridges for which
the Government hus no money (Jnecring
ttons)

AN HON MEMBIR Lhev arc 1m
ning short of unds fter the clechions

SHRI SYED SHAHABUDDIN - So this
18 the way If vou ofler tax incentives vou
«m bung out the money and channehse 1t
nto ateas of nass utility Perhaos this ccn
be done The cdu.ated unemploved todey
according to our record number 35 mil
hon But the ieal unemploynent 1 this
country must be of the oider of more
than 100 million What a € we coing about
it ? There 15 just one small sentence, just
noting. the unemploymen. probleia Iy
that an adegide response to this massive
stuation to the frustration of the hopes
of our youth who e the future cf our
country ? And theretore Sir, something
more needs to be done

1 would hke that the weltire program
mes should be 18 universal as poswble and
not be restrictive (nce they aie 1cstoct re
they lead to corrupt practices and partia
Itv Whatever ihe Goverment wisbes to
do on the question of primary education,
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the question of penmon for the aged and
the handicapped ur ihe widows or the or
phans let that be done across the board
and for evervbody ~ho 1» indigeat circum-
stances 1et there e no pick and choose
because the moment there 18 pick and
chouse then 1l the inherent bias and pre-
judice ot our «ouiety will come into opera-
tion and the deprived will remain depyived
and those who do not deserve will get the
benchits of the welfare schemes

Su 1 would fike to say that mundahea.
tion has come to siay Todawv the Sup-
reme Couit wis supposed to set an mnar-
cition sbout  the  stunl of the present
Government on the question of the recom-
mendations of the Mandal Commission
Report We are not aware 1« (o what the
Gorvarnment nas wld the Supreme Court
o1 what the Goveinnent proposes to tell
the Supteme Court But let me say with
il the umphasis it M1y  command  that
tod1y « time has wwme for  eveiv social
roup to have a shace mm 1unning the ad-
mmsitation a1 the soucty And cven i
it 1 deprived of it tolay by the preseat
Government and pethaps bv the Suprems
Court a diy will come when we will have
to umend the Conshtution 1n ovder to make
1t possible and bung n 4n eqwitable system
of 1servation | vould Itke to have a clear
indication from ‘he Government that of the
Supteme Couit tinds on some ground the
prescnt scheme ¢ f 1eservahion us wlfra vires
the Conmstitution then  the Government
shall be prepucd to come to the House
with 1 suitible uncndment to the Constt
tution o that . quitable shanng by all
toups 1n the spiust of Aricles 15(4) and
16(4) of the C onstttution will become pos

stble

Sn I would not like to take wote of
your tme 1 would hke to say one word
about the foreign poli v 1 think the Non
Ahgned Movement 18 1n the throes of an
agomsng reappraisal It does not know
which way to turn It ground appeats to *
have shpped from under its feet Tt try
ing to find a new mooring It 18 looking
for a new 10le There was a tme, Mr
Chayman when India provided the
leadership to the Non Aligned Movement
1 thunk 1o this cucst for n new role & »

»
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1wt enough to say that India shalt ‘partici-

. 1 think India’s honour and Indiu's

in the international commmunity do-

mands that we shall give a lead and a

it

of light tor the intemational com-
nity. You can call NAM by any name
if you like. Obviouslty, the emphauis has
«hanged and that is why, it is looking for
1 new role. There can be no non-alignment
petween justice and injustice as Jawaharlal
Nehru once said between freedom and
davery. between oppression and liberation.
.t is not a question of boinz fi r one coun-
vy and against another country. But it
s always a question of standing for a
principle and against any violarion of the
nternational ordor.. . (Intcrruptions) . .

Mr. Chairman, Sir, I wish that the Tre-
sident’s Address was a httle more philoso-
phical and gave us an indication of tbe
shape of things to come. As I said, it has
not given the Jirection that a ship of 2
State should follow in order to reach the
shore and avoid floundering on the rocks
shat lie on the way. Sir, w2 have a vision
and the vision is not new That vision
rises out of our culture. our historv. the
cthos of our freedom movement, the hen-
tage that we are all prond of We want a
society without violence; we want a
society which is hased on social justice; we
want a society in which every individual is
free and holds his bead hich.

We want a society which s humane, a
society which is not brutal in its methods
or in its approach, a society which is not
nsensittve to human travail and human
pain, a society irdeed without tears and
without fear and without want and withowt
hatred. That was Gandivji's dream and
that was Tagore’s dream and that was tae
promise of our Freecom Movement. Some-
where somehow we have lost cur way ard
tiis offics note does not show us the way
and daes not tell us how to proceed, wheze
o proceed and which wav to turn. There-
Yore, agaigst my wishes, with due respect
1o the President of tha Repablic. I have no
optiom but to cppose tne Motion of
Thanks.
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" TTSHRI H.D. DEVEGOWDA (Hassan) :

At the outset, I would liks to thank you
for having given me ¢n opportunity to par-
ticipate in the debate on ths Presidential
Address. We all kaow that the President’s
Address reflects the policics and program-
mes of the Government for the coming
year. Our country is facing several burning
problems and some of our senior members
have claborately dealt with those points.
To my misfortune, I aa unable to express
my views on soms of those burning prob-
lems because today in one of the leaaing
national daily papers, one important issue
pertaining to  Karnataka is published—
‘Cientre to notify intetim order on Cauvery’.

This is a burning problem for nearly
one crote population who are residing 1n
the Cauvery Basin. This is a problem
which is heing considcred for more than
one hundred years. I know the ins and outs
of the Cauverv Basin problem. Unforiu-
nately all Governments  have let down
hornataka from the beginning. This is my
grouse

Today 1 do not want to take much of
the tunc for the issues th.t have now been
pending before the Cauvery Tribunal for
final adjudication. But T um going to deal
with the interm order onlv  which has
been pronounced on 24th June 1991. The
implications of the interim order should
have been known to the Government of
India before taking any hasty step.

SHRI MANI SHANKAR AIYAR
(Mayiladuturai) : $r, I an on a point of
oider Is it in order for a member to de-
vote, as he threatens to do, his entire
speech to a subject which has not been
mentioned in the President’s Address ?

SHRI H. D. DEVEGOWDA : The Presi-
dential Address makes a mention about
development of irrigation. I do not want to
mention about the stem under which I am
going to raise this particulur issue. Though
I am a new member to this House, I know
‘I:at snytking can be discussed during the
debate on Presidential Address, witin the
ambit of the rules framed by this very
Tisuse. I know my limitations. Though I
am a uew entrant to this House, being a
meaber in the Siate Legislature for more
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than twcnty yeams, 1 know my limnlmont.
That is why I am very cawi>us. Since last
week, I am watching the proceedings of
this House. I am a pew mcmber. There-
fore, I do not want to elaborate on that
point.

Sir, the interim order says 1hat 205
TMC of water should bs released from
Karnatska to Tamil Nadu in a crop year
starting from June to May. Sir, I want to
caution the Government of India, parti-
cularly about the implications of the order
that has been made by the Tribunal. If you
go through the release of water that is
going to come trom each project, i.c. what
is called the inflow in the Cauvery basin
during these months. you will understand
the implications the tribunal has categori-
«ally mentioned, “We direct the State
Government to ielease the water from its
1eservour 10 Kainataka so as to ensure 205
TMC of water 1n a crop year commencing
from June to May I wanted to draw the
attention of thes Government to the avail-
ability of water in the bad vear This is a
moot point for the considerstion of the
Government oeforc taking any step in ths
direction. In the month of July releasc in
bad year ranges fiom 24 TMC 1o 2.4
TMC The lowest reservorr in the Cauvery
basin are KRS snd Ksbini. Hemavat
Harongi are the two major reservoirs
above KRS which dte under construction,
why I am only takmg into consi-
deration the iclease that 1< going to be
made by Kabini und KRS is woirthy to be
noted by the Government of Incha, If we
are going to honaur the verdict given by
the tribunal to release 42.76 TMC of water
in July that means the water that is
going to be impoundad in the reservoir has
0 be depleted at the cost of the Karnatake
farmers. Total water tha! is gcing to be
stored or impounded will come to about
95 TMC in all the four reservoirs that we
have constructed in Karpataka including
the KRS. KRS is & teservoir constructed
about 50 years back. If you take into ac-
count that reservior also the total storage
in all the four seservoirs, ie. Kabind,
Harangi. Homavati and KRS, comes to
about 95 TMCO) You can understand the
predicament of Karnataka Government.
In case they are gaing to honour the ver-
dict, Karnztake have to deplete nearly 30
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TMCo!wmrmabad year that they
have stored in the reservoir. So, this was
for the month of July.

For the month of August they are asked
to releasc 54 TMC of water. Unfortu-
nately, in a bad year the ovutgoinz water
from KRS and Kabini ranges from 5.9
TMC to 31 TMC if you take release of
5-6 yeurs. If we want to honour the tribu-
nal verdict, we have to again allow our
farmers to suffer and relecasc the water
from our storage as per the direction of
the tribunal. 1 don't know whether it is
possible for the Karnataka Government 1o
allow the water at the cost of its farmess.

Sir, let us further examine the another
direction given by the tribunal. Another
direction 18 that we should not develop
more than 112 lakh acres of land. We
havc already developed 112 lakh acres m
the month of May, 1990. They have taken
the cut off date as May, [990. Subse-
quently, for the areas that have been
brought under irrigation by the Karataka
Govetnment, they have not taken into ac-
count the last one year’s figure. Sir, I
want to highlight some of the points be-
cause our counterpart, the Tamil Nadu has
tricd to create an impression in the minds
of the gencral public that Kamataka has
taken an unreasonable stand. Outside
Tamil Nadu, or Karnataka, in other pats
of the country reawnably thinking people
are under the impression that Karuataka
is taking an unrcasonable stand so far as
the Cauvcry water dispute is concerned.

In a nutshell, 1 would like to say that
this is not based on facts. It was unfortu-
nate that the successive Governments of
Karnataka had not taken proper care to
remove this sort of impression from the
minds of the people.

Karnataka ir contributing nearly 425
TMQ of water out of the total field, where-
as Tami} Nadu is comtributing hasdly 225
‘TMC of water and Kerala is contributing
about 130 TMO of water in the basin,
When such is the case, what is the tota}
water that has been used by Kamataks
and Tamil Nadu ? ¥ you compare this,
‘Temil Nadu has developed more than 28
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lakh acres whereas Karnatala—unfoitu-
nately because of our polmical blunders—
was able to develop only 112 lakh acres
Out of the 112 lakh acres, I would hike
to make 1t clear that we are not growing
paddy 1n all the new projeuts It 15 oaly
in KRS and 1n some of th: cld avacuts,
lwe are rasing only one crop thai 1s paddy
and 1n some areas we are ramsing only
sugarcane. Except the new projects that
are pending before the Government of
India—whether 1t 15 Haranzi or whether »t
13 Hemawat: only dry-cum-wet crop 1¢
growing—because of the objection that
was raised by Tamul Nadu, all these pro
jects have been constructed by the +esour
ces of the State iself We have spunt
nearly Rs 800 crores on these major pro
jects but unfortunately today, on account
of this Intennm Order, our projects are
going to become reserves for stoning water
{cr Tamul Nadu without using ¢ for the
beucfit of our faimers It s as good as
bziancing reservous for the sake of Tamn}
Wadu This 18 the posiion that we have
come to today because of the Intenm
Order of tbe Trbunal

T do not want to cast aspersions on the
{ Tribunal or on the Supreme Court I know
lhow the whole matter was dcalt with

’] Sir, 1 thes country, th ic aic vanous
nter State river water disputes  Several
bunals have been constituted and to my
nowledge no Tribunal has passed an In
fennm Order When the Tribunal was cons
titttedd Tamul Nadu went with some civil
ssccllancous petition before the Trbunal
ot an Intenm Order for staying the on
gomng projects that aie going 1o ome up
1n Karnat tka and also to pass an order for
the specific quantum of watcr to be re
leased whether 1n a good year or in a bad
year The Trnbunal, mn ns wisdom has
tiken a decision thaf they cannot go into
the ments and dements at the stage of
the civil muscellaneous petibon  But un
fortunately, the matter was turned down
by the Supreme Court That is why I
swd that I do not want to cast aspersions
at this stage To my knowledge when m
the whiole country, such an 1ssue was rased
and the matter regarding distribution of
qur-Sme River Water came up before
the Tnibunal, no Tnbunal passed such an
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intenm Order It 1s the musfortune today
that because of the duections of tne
Supreme Court the Tnbunal hud taken
an advantage and had passed this Interim
Order

1 would tike to menuon here, how
Tamil Nadu had behaved an the past 1
would like to draw the attention of thus
House and through this House, the atten
uon of the general public why Karnataka
had taken an unreasonable stand—be-
cause the Aamataka Assembly had passed
a Resolution—to boyvott the I'mbunal and
alvo not to mplement o1 to honour the
Trbunai s Intenm Oider This 1s not for
the first ume that such thints have occur
rnd 1 would also like to quoc the piL
vieus cvents This matter cropped up about
100 years back when th. «1d Mysore
State was ruled by the ther Maharaja and
Taml Nadu was ruled by the Bntishers
1 am goin. to quote som. of the relevon’
points because these are very iels/an® tn
the present context

How did the Tamil Nadu Government
try to flout tbe decision of the arbttistion
which was being mad. m those days ? 1
am going to give 1 chronological ordes
how the events took place

In 1870 a serious controversy was  1e
ported to have irisen between Mysore and
Madras about 1dverse effects on clasms of
Madras by ryots wneating lands down the
uver By extension of irmgation i My-
svore Madras (laimed that  International
law was not applicable to a dual State
like Mysore n its delimited patamount
power After this issuc was cropped up
the Government of India had ppomted
Mr H D Gnthns as the Arbit-ator and
Mr M Nethersol, Inspector-Gencral  of
Imgation 1n India as an Assessor  After
this Trnibunal was appointed, the Arbtia
tor, Mr H D Gnffinn had given an
award n 1914 That award was not
honoured by the Tamil Nadu Government
mn those days In 1915 they made an
appeal to the Government of India agamst
the award Even then the award was rati-
fied The Government of India did  not
take note of the objection made by the
Tamil Nadu Government at that time but
the Government of India in its wisdom,
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had ratified the award made by the Arbi-
trator. The ratification was made in the
year 1916. After the ratification was made
by the Covernment of India in 1916, an
appeal was made to the Sccretary of the
State for India. What was their political
power, what was their streagth and  all
that, any one can undersiand. Then the
Secretary of State issued a directive for
fresh arbitration. The arbitration award
was rejected by Tamil Nadu in the incep-
tion iteelf, becanse did not help them. At
that time, it was Mysore, a tiny  State
which was under the rule of then Maha-
raja; he was »not powsrful to influence the
Government of India or the  Secretary-
General in those days. I went back to the
history 10 tell the pcople of this Country
about Karnataka having becn taken un-
reasonable time on the interim award given
by the Tribunal Ve do not want to create
any conflict.

While replying to the Motion of No-
Confidence, the Piime Minister was kind
enough to say that an era of confroniation
was over. He wants cooperation to solve
some of the major pioblems,

The Tnbunal itself in their carlier order
has mentioned that *“th: Central Govern-
ment has made rules under Scction 13 of
the Act viz. Inter-Stat: Water Dispute
Rules, 1959. Under Section 13 of the
Act. Rules have been framed but no powes
has been granted to give anv interim relief.
In the circumstances, this is also indicative
of the fact that the Tribunal has no power
to grant any interim relief of the nature
asked for. In casc the intention of the
Parliament was that the Tribunal may be
able to grant an interim relief without the
dispute being referv.d to the Tribunal it
would have either provided such power in
the Act itself or in the rules framed
under the Act, but this has not been
done.” This is 4n observation made by
the Tribunal itself in the interim order
while rejocting the piea of Tamil Nadu on
the civil petition in January, 1991.

I do not want to waste the time of this
angust House. I know the valuc of time.
Nommally—You know my previous back-
ground—I never, nover try to indulge in
unnecessary speeches. This is very relevant
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und it is the life and death question of
Karnataka, Fortunately, you are in the
Chair. Please do not try to curtasl my
speech. This is such a  grave issue. Sirn,
why I am stating the observation made by
the same tribunal in orders in the mcnth
of January is this.

Again, the Supreme Court, while turn-
ing down the orders of the Tribunai on
the civil miscellancous petition they bave
also observed -

“In view of the above cicumstances
T think it is not nccessary for us to go
into the larger question  wbether the
Tribunal constituted under the Water
Disputes Act has any power or not to
grant any intecim relief.”

Sit. when  such is the <ase, I do not
know how a direction was issued by the
Supreme Court and the Tribunal has based
on that direction, the Tribunal had passed
thi. interim order.

SHRI MANI SHANKAR AIYAR @
May [ ask the hon. member a guestion ?
Does he or does he not accept that the
Supreme Court is the fiaal authority on
the law of the lund °

SHRI H. D. DEVEGOWDA : I reslly
want to compliment my friend. This is an
Inter-State Disputes Act. A Tribunal bas
been constituted under Sections 3 and 4 of
this Act, which has been framed hy this
very same House, though I was not a
member in those days. T am just a new
entrant and I wonld like to draw vour
attention to Section 11 of the Inter-State
Disputes Act, which says :

“Notwithatanding anything contained
in any other law neither the Supreme
Court nor any other cour: shall have or
exercise jurisdiction in respect of any
water dispute which is referred o  a
tribunal under this Act.”

SHRI MANI SHANKAR AIVAR : I
am sorry. But the Act refers to the sube-
tance of the issue. The point at issue under
the law was whother the Tiibumal should
or should not, under the law of the land,
give an interim order. The Supreme Court
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of India has dirccted them to jssue  this

order. So, what we have got in the order
‘is an order from the Supreme Court, the
highest court of the land, plus an Award
given by a judicial body. Karnataka is in
double jeopardy in aot nooepting that
Award.

SHRI H. D. DEVEGOWDA : 1 do
not want to cast  aspersions on the judi-
ciary.

[Translation)

SHRI HARISINGH CHAVDA
(Banaskantha) : Mr. Chairman, Sir, what
is going on between the two hon. Mem-
bers ?

[English)

MR. CHAIRMAN . One is from Kar-
nataka and the other is from Tamil Nadu.

SHRI H. D. DEVEGOWDA : In this
very House a matter relating to a Sup-
reme Court Judze is pendinz for impeach-
ment. I do not want to comment on it.

SHR1 D. K. Naikar (Dharwad, North) :
The question before the Tribunal was
about use and distribution. These are the
words used : “The use and distribution
and channelling”. This Tribunal took an
application, an interim application and
decided on the pround thut no reference
had been made by the Central Govern-
ment to give un order on this The refe-
rence was to the main dispute, “Use and
distribution of water”. Therefore. on the
ground of want of jurisdiction they dis-
missed the petition. Now the petition for
interim stay came. Against this dismissal
order the parties went to the Supreme
Court and there the learned Judges of the
Supreme Coutt took a view that it was
not the use and distribution point only,
but that thev were considering it on merits.
It is only the question of power, whethey
Tribunal has got it or not, to dismiss this
isterim petition, Power and limitation and
jarisdiction ail these arc gquestions of Jaw.
Rut that was entertaived by the Supreme
Court and a verdict was given to the Tri-
tiinal’ to decide the matter even in respect
of interim apglications also. But at the
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hme when lhe Tnbunnl ‘was giving the

order they have taken into account the ca-
pacity of Karnataka Swuate also, because
Karnataka has got a capacity for impoun-
ding of 100 TMC ft. One hundred TMOft.
The direction of the Tribunal was to give
205 TMQ ft. Even the Karnataka Govern-
ment has got storage capacity of 95 TMC ft.
in all the four reservoirs, namely, Kabini,
Harangi, Hemawati and K. R. Sagar. The
Tribunal did not have any practical idea to
pass such an order. The maiter was decided
in such an illegal and impracticable way
that it cannot be implemented by the
Kamateka Government.. . (Interruptions).

SHRI BHOGENDRA JHA (Madhu-
bani) : Can they not secttle the dispute at
our expense ? We can donate the required
water to them from North Bibar as much
as they like... (Interruptions).

SHRI H. D. DEVEGODA : The interim
order passed by the Tribunal should be re-
viewed again by the Government of India.
The Government of India has got the
powers, including the State Government, to
do so. Under Section 5(3) they can ask
the Tribunal to re-examine the whole issue
and refer the matter within three months.

Sir, today's Indian Express suys that it
is mandatory on the part of the Govern-
ment of India to publish this report within
one month. 1 do not want to cast any as-
perions on anybody.

T would like to make another four, five
points. Please allow me another five
minutes. . (Interruptions).

SHRI MANT SHANKAR AlYAR : Re-
fore he moves to the other points, I would
like to ask one clarification. . (Interrup-
tions).

MR. CHAIRMAN : When vou speak:
you can mention it... (Interruptions)

SHRI RAM NAIK (Bombav-North) :
Sir, T am on 4 point of order.

MR. CHAIRMAN : What is your point
of order ?

SHRI RAM NAIK : The Hon. Member.
Shri Alyar, ix just getting up and interrup-
ting the othtr Member's speech. Uniess
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he rises on a point of order, he cannot just
disturd like this. Once in a while, he can
do it. But this is the fourth time he is
disturbing him. . (/nterruptions) .
SHRI H. D. DEVEGOWDA : 1 am,
only drawing the attention of the Central
Government through you, Sir, to Section
5(3). Under this Section, either the State
Government or the Central Government
can ask for reconsideration of the whole
issue on a revigion petition. The Govern-
ment can alvo give a direction. This is the
moot point that I wanted to impress upon.

I would like to point vut as to how the
Karnataka State has been deprived of Since
25 years, four major prujects are pending
for clearance. Contrary to 1924 agreement
Tamil Nadu had developed six lakhs acres|
of land even though the Karnatika Govein
ment raised objections to it. Unfortunately
the Government of India did not take into
cognisance the objections raised by th.
Kamataka Government. Sir, a stmlar
treatment was given in the past also
when we submitted three projects, namely,
Harangi, Kabini and Hemawati, 0 the
Central Water Commission for its cle-
arance. They are not cleared and they wme
pending before the Gove;nment of Iniiit
from 1965. That i» why, 1 am a little bit
afraid about the attitude of the Central
Government. I know as {0 how even thc
Janata Dal Government handled this
matter at the time of the constitution of
the Tribunal. 1 do not want to elaborate
this at this stage. If we are going to honour
the Tribunal's Interim Order stopping the
further development of irrigation. it is
going to incur heavy financial loss bcc ause
of the contractual obligation already fixed.
As the works are already going on at vari-
ous etages and the contracts were alrcady
fixed for distribution system, if they aie
going to be stopped. there will be lot of
financial implications and heavv burden
on the State Government. If the Interim
Order is going to be notified by the Go-
vernment of India, it will be a great
damage to the farmers and the Cauvery
basin.

Tamil Nadu has developed 28 lakh acres
and they are growing three paddy crops
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namely, Samba, Tuladi and Kurvai where-
as Karnataka js growing only dry-com-wet
crop in all the new projects. Even if you
complete all the on-going projects it will
irrigate only 23 lakh acres that too dry-
cim wet. The seasonal condition as per the
Irpgation Commission Report of 1972 is
that 27 Talukas in  Karnataka and 37
Talukas in Tamil Nadu will be affected by
drought. 1 am saying this pint for the
consideration by the Go 2rnmaent of India.
Even now I rejuest the Tamil Nadu
counterpart to solve this problem by mutual
discussions, negotiations and bilatesal talks
without adhering to a rigid stand, This
matter is unsolved for the last 100 years.
If the Karnataka people are going to be
deprived of the rightful share, it is not so
casy to digest. I want to cite the com-
ments made by the National Commission
on Agriculture. Water is a scarce com-
modity. It has to be utilised very cautious-
ly. I am just mentioning one of the com-
ments made by the National Commission
on Agriculture :

“In view of the inadequacy by water
resources to meet the future agri-
cultural and other requirements
in many parts of the country it
has become a matter of great
national importance to conserve
and utilise them wmost judiciously
and economically.”

I'he C.C. Patel Committee und also UNDP
Report says neacly 340 TMC water can be
«aved if we use the groundwater by adop-
ting a new technology. If you want to
conserve and utilise most judiciously amd
economically, there are various modern
tcchnologies which can be  adopted. The
political power will now come into the
picture who will be mighter whether in
Tamil Nadu or Karnataka. I want to warn
the Government of India and the Congress
Party, the people of Kdrnataka stood with
Congress from the very beginning whether
it is undivided Oongress (I) or divided
Congress (I), During Shrimati Indira
Gandhi's bad days they stood with Cong-
ress. It should not be forgotten. Hungry
stomach knows no law, no constitution.
He will die to fill his belly. This should he
remembered, With these words, 1 conclude,
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1800 hrs 18 3 hrs.

Theee a.¢ the two pomts whuch 1 wanted BJSINESS ADVISORY COMMITTER
to rais becanse 1t 15 gong to oelp to solve FIRST REPORT
this probiss by fu her Jiscussion  «nd \
talateral t Jks ( uereuptio 13) (Es 7lish]

MR. Ci AIRMA? Mr  Devegowdap 1:R. CHAIRMAN Shnn R Kumara-
the tume alotted 10 ou w over You have ma galam

spoken for 35 mune es The House 15 1n
an agitatin mood ow

SHRI B D I'h. EGOWL SH’. we
know who 1s miph er [hat 18 the 1ssue
before us  koow v at poutic 1s and who
18 mughtier who i aardle ims situation
mn the pre ent pout 41 atmu pheie Now
pohitical puwer 1 & me to p eval

The Ceniral o ¢ ument now beng
ruled by C(ongiess 1would no forget that
the Xarpat :ka peop stood w th the Con
gress irom the Log nun, VWhether it 1s
the div ded Congress or the undivided Con-
gress, Karr atahu pec ale always stood with
them 1if tle rewid wheh 1s young to be
siven 18 that the K wnatuk+ people a1
gomng to suflfer on .count of the hurried
decision about the rotific1ion gomng to be
1ssued by he Gove onent ot India, then
the people of hain tiky will not paidon
the Coagre » und th Ccnlcad ¢rovernment

With this warnmg 1 would hike ‘o make
myself cle r that th p opie Mill not pur
don the Congress T1 : people >f Kmnatiha
wll not gve help » the Congress that
they have given t 113 the ume of late
Madam G ndhi 1t y shouli not forget
this (In erruptior. )

MR. CI AIRMA? Jhat 1s all, Deve
gowdgjt Now Shr Rarii gjan Kumura
mangalam (Inter uptions)

SHRI H D DE 'EGOWDA . lasily,
Sir, I would like to 11:ke one point I have
alrcady m.de 1t clez that the hungry sto-
mach will not (Iatrruptiuns)

MR CEAIRMAN Ng, ttat is over
now I have called Mr Rangarajan
Kumammangalam,

" HE MINISTER OF STATE IN THE
MI {ISTRY OF PARLIAMENTARY
AF AIRS AND MINISTER OI' STATE
IN THE MINISTRY OF 1AW, JUSTICE
AN D COMPANY AFFAIRS (SHRI
RA JGARAJAN KUMARAMANGA-
LA 1) Sir, I beg to present the First
Rejort of the Business Advisory Com
mit ¢

1 terms of the recommendations by the
Bu ness Advisory Commuttee, may I re-
que t the House to sgree to mit up to 7
pmx ?

} R CHAIRMAN s 1t the desire of
the House to it up to 7 oclock 7

¢ JME HON MEMBERS Yes.

$ iRI CHANDRA JEET YADAV
(A umgarh) Sir, this 18 not the way
Alr ady the uime of the House 1s over
(In rruptions) Why do you propose at
the ag end of the sitting ? If the Business
Ad sory Committezs Report his to come,
1t ¢ sould have come eathier Ths 1s not
the way to extend the time of the House

S 1IRT RANGARAJAN KUMARAMAN
(rtA AM  Sir, the Hon Member should
kn¢ v that the Business Advisorv Com
mit e¢s meeting took place at 3 oclock
«tal 2t 18 always placed on the Table of
tn  House on the same day at 6 o clock
(In rruptions)

S iRI CHANDRA JEET YADAV
Th. 1s all nght but not after 6 oclock .

(In 1ruptions)

AN HON MEMBER Probably the
Minister does not want us to agree....
Th.t 18 why he 18 arguing.
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SHRI RANGARAJAN KUMARA-  been more clear and decisive because, Sir,

MANGALAM : Normally this is called
betore six o'dlock. But because the Hon.
Member we thought would continue for a
little more time, that is why it is being
catied now. 1 hope the House will agree
because the BAC has together agreed.

SHRI RAM NAIK : As a special casc
we arc agreeing today.

MR. CHAIRMAN : So, the House
agrees to sit up to 7 o'clock.

Now Shri P. K. Bansal —~ Absent

Shri Manoranjan Bhakta — Absent

Shri Sriballav Panigrahi.
18.04 Ars,

MOTION OF THANKS ON THE
PRESIDENT'S  ADDRESS—Contd.

[English]

SHRI SRIBALLAYV PANIGRAHI
(Deogasrh) : Mr. Chairman, Sir, I have
the pleasure to support this Motion of
Thanks for the Presidential Address. No
doubt, it is an annual exercise and it is
an anoual ritual. This is a very valuable
document containing the policies and pro-
grammes of the Government to be pursued
during the year to come. Although this is
an annual exercise, this year's Presidential
JAAddress and this debate assumes great im-
portance in the sense that this is the first
occasion provided to the Government after
the Tenth Lok Sabha Elcctions to come
before the House, to come before the Par-
liament with its programmes and policies.

Sir, enough has been said in the course
of the last 3-4 days about the mandate
people have given in the last Lok Sabha
election. People being the supreme masters
in a sovercign democratic State, we bow
down to the verdict they have given to
us. But, Sir, I feel that judging the serious-
ness of the situation we are facing in our
country, it wonld have been better had
this verdict been more decisive, had it

this is the time when firmness is required
on the part of the Government to tackle
the situation that is threatening even our
unity and integrity. Sir, there is a lot of
violence taking place everywhere, the law
and order situation in some pirts of the
couniry is awful, is very bad, and in =&
sense violence is overtaking us. Sir, it is
unfortunate that in this land of Buddha,
Asoka, Gandhi and Jawaharlal who used
to send the message of peace and non-
violence to the world, violence is over-
taking us. Sir, this is the largest demo-
cracy of the world and we are proud of
being the lurgest decomracy in the world.
But, Sir, our heads also hang in shame
when we find that this largest democratic
country has turned out to be a place where
three great national leaders—the Father of
the Nation and thereafter. Shrimati Indira
Gandhi, our beloved late lamented Prime
Minister and Shri Rajiv Gandhi, our popu-
lar young leader “and former Prime
Minister—wcre assassinated.

1907 hrs.

[SHRIMATI MALINI BHATTACHARYA
in the Chair}

So, the mandate as I said, is a people’s
mandate and we accept it with all humi-
lity. But this mandate is clear in one sense.
This verdict is definitely against casteism,
against communalism,  whatever  those
groups who promote castcism and com-
munalism may say. This people’s vardict is
definitely and positively a verdict against
casteism and communalism and it is a man-
date for the Congress Party to form the
Governmenl, to  run the affairs of the
State when things are in 2 mess, of course
with the cooperation of the  Opposition
Partics on the  basis of consensus on
national issues. Is there anybody to dispute
it ? Whatever they might say, I  think
many hon. Members from that side who
participated in the debate yesterday and
even day before and also on other occa-
sions like the debate on the Confidence
Motion, they .are-not here but they have
become unduly critical, they have become: .
uncharitably  critical of Mr. Narasimha
Rao’s Government. 1s there any time for -
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the Government to start its activities, to
start its work ? Its performance should be
analysed, it should be tested and thereafter
observations can be made, references can
be made eand also this  criticism
can be brought about. Mr. Som-
nath Chatterjee  was all the time ask-
ing the hon. Members from this side,
when they asked for cooperation, ‘what for
cooperation and on the basis of what 7'
He agamn said in the course of his speech
yesterday that this Address lacks in hopes
and inspiration for the people.

I have both the copies of the President’s
Address, the one which was delivered on
the 11th July, 1991 and also the one which
was delivered on the 20th  December,
1989 when Shri V. P. Singh formed the
Government. At that time it was said that
the Government was formed with the
committed support of the Left parties and
also with the support of the BJP. What i
the difference between the two Addresses 7
What hopes and aspirations were there in
that Address ? Even in West Bengal where
Mr. Jyoti Basu is the Chief Minister, they
have not spelt out the details in the Gov-
ernor’s Address; policies are there, indica-
tions are there, but they have not spelt out
the details. If you are spelling out even
the details in the President’s Address, then
} am afraid Shri Chatterjee might comp-
lain that what was the head for considera-
tion. When details have already been spel-
led out in the Address. So, today the situa-
tion demands that a different type of at-
mosphere should prevail 1n our  country.
The Opposition should not run with the
hare and hunt with the hound. Therefore,
I would say that it is time tor a new era
as the hon. Prime Mimster has aptly
stated.

SHRI PIYUS TIRKEY (Alipiirduar) :
Madam, I am on a point of ordcr There
is no quorum in the House.

MR. CHAIRMAN : The bell is being
na-—

There is quorum. The hon. Member
Shri Sriballav Panigrahi, may continue.

SHRI SRIBALLAV PANIGRA.H[ H
Madam, 1 was referring to the verdict of

the people which is in  favour of the
Congress Party to run the affairs of the
country, to form the Government and get
the cooperation of the Opposition on  the
basis of issues and on the basis of con-
sensus on national issues. The Prime
Minster has also rightly said on the floor
of this House that there could be a
national agenda prepared and it is  time
for all of us, particularly for the paity
leaders to apply their mend, to sit  to-
gether and work out details. Otherwise, the
people will not tolerate another election
now. During the last 18 months, we have
gone to the people twice and if we go
again, it 1s agamnst the national interests;
people will not relish that.

Of course, earler we were not  ac-
customed to this type of situation. This
type of situation 1s prevailing outside India,
1in many foreign countrics and we have to
get accustomed to 1t, since twice the
people have given this type of mandate
where no sngle party, no party on s
own could foim a Government. Naturally
that requires adjustment amongst our-
selves The situation demands adjustment
between the political leadzrs, political
parties among themselves to run the aflairs
of the country.

This Government has started some work
in right earnest. As you know, things were
mn a mess and this Government 1s requiied
to clear the mess created by the previous
Governments. 1 do not like to blame any-
body for this. But the outcome of what
they have done during the last 18 months
15, the coffer 1s empty and we have to
mortgage our gold This was required 10
salvage the national prestige, the prestige
of the nation, Naturally devaluation of
rupee took place. You may call it adjast-
ment of rupee against foreign currency.

It is not charitable on the part of the
Opposition to criticise in such a way the
Election Commission. The Chief Election
Commissioner is not an individual, The
Election Commission is an  independent
institution, an autonomous nstitution and
some of its decision may not be to  our
liking. Madam, I would like to remind the
Opposition who are critical of the role of
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the Eloction Commission. When the Pun-

jab election date was deferred, they were
critical of the Election Commission. But I
welcome that decision of the Election
Commission to postpone the date till 25th
of Scptember. If the elections were held or
allowed 10 be held in Punjab on the ear-
ler day, would that have been free and
fair elections, especially when 24 caadi-
dates were already killed and many candi-
dates were taking shelter in the policc
stutions ? Who would have turned up a.
voters in the polling stations and how
many real voters would have come ?

As Sardar Buta Singh while movingz the
Motion said, the militants declared that n
was a  referendum  for them to go for
Khalistan. What would have happened
when the militants in that process tormed
the Government at  the State ? I appre-
hend that had the clections been held s
scheduled. the militants would havé gone
for the resolution being passed on  the
floor of the Assembly for Kbalatan.

The Opposition aic talking a~out the
postponement of Punjab elections But [
would say, after the tragic assasanation of
Shri Rajivji, the elections we:e unilateral-
1y defcired to 12th to 15th oi June The
advancement of the election uatcs wa. de-
manded by the Congress-1 but it was not
headed by the Election Commussion But
we do not entertain any grievance against
the Election Commission.

When the symbol case of BIP  fiicndy
came for freezing of that svmbol as
demanded rightly by all of us, as it should
be the endeavour of all of us to scparate
religion from politics, what did the BIP
friends do ? When the Fle tion Commis-
sion wanted to freeze the el:ction sym-
bol of BJIP, the BJP friends who claim to
be very much democratic, went t» the
streets. They took the issuc to the streets
Was it not a fact ?

What happened in Bihar ? Wc  know
about the rigging take place in Jarge scale,
booth capturing in large scale Ome nentle-
man was running the show. He has mas-
tered the art of rigging ele.vone
2602 1.58/91—19
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The Chief Minister of Bihar has master-
ed the art of rigging the clection and the
outcome of such rigging. (Imterruptions)
1 want to go on record. I do not want to
bc shouted down. 1 know mv point. [
said it. 1 want to go on record. Bucuuse
of only large-scale rigging, we saw the
type of result that has come in Bihar.
Regardless of voting. the Rsturninz OfFi-
ces and the Collectors were instiucted to
declare the candidates, of only one poli-
tical party as clected. Was it not a tact
Did he not say it?

SHRI SRIKANTA JENA (Cuttack)
1 am on a point of order. The hon. Mcem-
ber said that the Chief M ustet of Bibhar
has master-minded the riggiag in the last
election Will it go on recond ?

MR CHAIRMAN : Yes Tt will go on
record.

SHRI SRIKANTA JENA : Why 7 Are
we discussing about  the  clections in
Bihar ? Are we discussing about the cha-
racter of Mr. Mishra ? This 1s wiong

SHRI SRIBALLAV PANIGKAHI : I
said it There is no secret ubout it.

SHRI BHOGENDRA JHA (Madhn-
bum) : This afternoon 1 hive submitted
that seven persons have been killed in my
Constituency, five of them Muslims and
iwo Scheduled Custe people. Al have
been killed untortupately by mv friend, the
Leader of the Bihar Congress  Party,
Dr. Jagannath Mishra. They could not
arrest the people.

SHRI SRIBALLAV PANIGRAHI
Newspapei reports suggest it. It is common
knowledge as to who did what in Bihar
during elections O.K.

Regarding Punjab clections, J was saying
that not only the elections should not be
held in Punjab as long as normaley is not
restored Together with the restoration of
normalcy, the relevant laws should be
amended What is the amendment ? Any-
body who advocates secession and becomes
a party to it should be prohibited from
contesting in the elections, Nobody can go
to the extent of demanding secession in



275 Mbtion of Thanks On
President’s Address

Assembly or in the Leguslature. As a
matter of abundant precauiion for future,
unless the relevant laws, the Rcpresentation
of People Act, is amended properly, we
should not go for election there. Mot only
Congress but some other Parties also were
thinking in terms of boycotting the elec-
tions in the prevailing situation there.
When Congress boycotted, some other
Parties also decided to boycott. This elec-
tion process that is going on should be
cancelled. Election process should start
afresh in Punjab. (Interrupiivns).

As regards economic reforms, as [ said,
everywhere, in the socialist countries also,
rigorous economic reforms are now going
on and, therefore, we »should also go in
for economic reforms and liberalise our
economy. At the same time, we have to
keep in our mind the national objective of
growth with social justice. We have our
objective of democratic socialism, which
does not permit accumulation of wealth
in the hands of a few individuals. It is also
not a healthy trend to permit eertain pro-
vinces to advance and others to lag behind.
There should be healthy and balanced
development of all regions and of all sec-
tions of the society. They should stand to
gain. They should all benefit by our plan-
ning and our development schemes.

As regards public sector, there is a re-
ference of the reforms to be brought
about in our public sector. That is the
need of the hour. Unless ih2 Public Sector
prospers, our very objeciive of socialism
will get defeated, will be defeated. Of
course, Shri Rabi Ray ji is not here. I agree
with him when he was expressing anxiety.
He was feeling concerned with the growth,
about the phenomenal, growth of mono-
poly houses. But at the same time I would
like to say that when mixed economy is
our economic policy, they will grow.‘ We
have gone for mixed econumy. At the
same time, we have to cnsute the very
basis of Gandhian economic policy based
on trusteeship to operate.

MR. CHAIRMAN : May I request the
Hon. Member to wind up now ?
SHRI SRIBALLAV PANIGRAHI . I

am trying to wind up. Please give me
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some time. Actually, in letter and spirit,
we should give a look z¢ the Gandhian
economic philosophy waich 1s based on
trusteeship. We should observe this at least
in respect of the monopcly houses. Ot
course, there are changes taking place. if
the Opposition friends huil accusations at
the Congress, what is the usc ? Of course,
the Congress was ruling the country for
four decades. Has not cnough devclopment
taken place in the couniry ? At the tme
of Independence, India was just not ca-
pable of producing a i, 2 blade. That
India today does enjoy the reputation of
being one among the ten most industrially
advanced countries in the world, Is it not
a tribute to India, to the progress we have
made so far under the Congress regime ?

Sir, our agricultural production  has
gone manifold, more than three times, 300
percentage. Is it not a tribute 1> our pea-
santry, to our farmers thai too during the
period of Congress adminstration ? There-
fore, they should not undermire everything
that we have made. \We have our limita-
tions. At the same time our population
also has grown manifoid. That is onr muin
problem. It has increased more than
double. Therefore, I will say pinpoiatedly
that wasteful expenditure has to be cur-
tailed, economy has to be observed. Then,
public sector accountability has to be fixcd.
While appointing the managers, care
should be taken. I am constrained to oo-
serve that today many of our managers
in public sector are behaving iike princes.
We have done away with the princely
States. But they are replaced by these
people, some of the IAS officers, some of
the senior bureaucrats as also these indus-
trial managers in the public sector. There-
fore. accountability has to be fixed. More
freedom be given to them. Workers paiti-
cipation has to be ensured. Thus, a new
work culture in our public sector has to be
evolved. There should te a new work cul-
ture, new political culture. By new poli-
tical culture I mean judging the situation
of today as to what is required now. We
should adjust among ourselves. We should
become realistic in our upproach. We
should become more practical and ap-
proach this problem in that light. Madam,
I will finish in a few minutes. About
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communal harmony snd Mandal Com-
mission 1 would like to give my opinion.
Communal harmony should be maintained.
Regarding Babri Masjid, night type of ap-
proach has been reflectzd in the President's
Address. The other day 1 was hearing
Hon. Member Shri Dixit. He was saying
that his party, nght from the beginning,
abides by the court dcuision As fir as
this issue 15 concerned, theie should be un
attempt to settle this matter thiough a ne-
gotiated settlement, thicugh rautual  dis-
cussion . ({nterruptions). T wish 1t should
succeed. If that fails, only the court deci-
sion is to be honouted. The matter is now
pending in the Division Bench of the
Allahabad High Court. Everybody should
abide by the court decimon including the
BJP. What is the harm ? 1 heard with
rapt attention when Shu Duxit spoke He
said theie aic other court judgements and
they are abiding by that 1If they are ab.-
dine by the court decision tll today,
why not they abide by it as far as the last
one s concerned

Shri Rabi Ray was speakint vesterdav
about the Mandal Commission, about the
cconomiu cnienia Things are changing e
15 opposed to cast-bised  politics, castersm
as such 1 feel pervonally that we should
do away with casteism, the caste system.
We are all committed to  fight out bak-
waidness, we are all comnntted to fight oun
poverly Where 1s the pioblem ? Reserva-
tion should be ensured for socially and eco-
nonucally backward people 1s 1t not a fact
some of the communitics, <ome of the
casies which are today the nchest in the
soctety find o place in the hst of OBC
according to Mandal Commission’s
Repoit ? Should every benefit go to them
without any consideration ? 1e it a justice ?
Is it a 1ight type of justice, social justice ?
In the interest of justice, in the interest of
progress, let us not take the country back-
ward Tet us take the country forward and
the economic criteria as suggested in the
Presidential Address should be rigorously
followed

1 have told you about the regional im-
balance 1 welcome this particular sentence
‘steps will be taken for the rapid economic
development of Assam® 1 welcome this
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because you know about the discontent-
ment which grew in Assam and also the
culminating effect of it—how it finds ex-
pression in different unpleasant forms and
in several other parts including Orissa. Such
situation may arise unless rumedial mea-
sures are taken right from now Now let
us read the writings on the wall. Let us
evolve a system s0 that no ares, no State,
no recion should be left backward.

While coming to Orissa, I emphatically
say that the Western Orissa is being discri-
munated politically and economically very
much 1n the matter of economic develop-
ment That is why I 1equest tc invoke the
constitutional provision under Arucle 371
and an autonomous reginnal development
council should be set up for Western
Onssa. (Interruptions).  Yes, there should
be a 1egional development council for
Kalshandi. Sambalpus, Sundargarh, Bolan-
gir etc. If you talk of consensus we cen
sit together and decide about <¢ach area.
We will not allow the coastal domination
in Onssa In Shri Biju Patnaik’s Cabinet
there ate 36 or 37 Ministers and out of
that, representation fiom the Western dis-
trict is just four or five. And that too,
they are not semor ministers, They have
got minor portfolios. This is the type of
ficatment meted out to Western Orissa.
That 1s why, in the national interest, in the
larger national interest of unity and inte-
grity what 1s required is to fight out re-
gional imbalance to ensute healthy deve-
lopment of all regions and also to see that
propeity and assets do not get accumulated
m a few hands and they should be spread
over

SHRI SRIKANTA JENA (Cuttack)
There shoukt be one Central Minister from
Western Onissa. If you jecommend to the
Prime Minister that there should be a re-
piesentation from the Western Orissa, there
should be a repicsentation to the coastal
aiea also. (Interruptions).

MR CHAIRMAN : Don’t you want
other Members fiom yows party also to
speak ? There is a long list before me.

(Interruptions).

SHR1 SRIBALLAV TPANIGRAHI :
There is one very welcome feature in the
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President’s Address (Interruptions) Gene-
rally when we have a Madam Chairman
the Chair, we feel mnspired and also we
get very kind support fiom the Chan I
belicve you will not disturb me il I close

Now there 1s a mention about the drink
mg water scheme, which 1s very .nuch
needed every where, deaicated 1o the
memory of late Shrs Ruapv G indhs

I welcome this I hope this will waik
well heeping the tive spirit of this scheme

Madam, T now close with onc o1 two
sentences Theie  should be one nationd
energy policy and a national wage poliev
The Government should pply its mind 10
the formulation of a natimil encrey policy
and a national wage polcy It 15 a maticl
of great concern 1 thmk everybody 1
concerned that till today many patts of om
country have not had ufthuent runs The
rain God 15 not favow wle 1w not kind
cnough to all the parts Therctote nght
from now the Governm.nt should hive a
vigal over the situation tihe stock of the
situation and 1lso take precwtionaiy moa
sures 1 think there 1 cnouth time for the
rains to comc and the s ition to improve
But failing that the «tuiion should not
overtake us  we should 1emain well pre
pared t1ght from now ~o that no wnpending,
drought thicatens us

1 express my giatitude to the Parhlamen
tary Affairs Mimstes who has given me
this opportumty to spcik or this ocea on
T am gratcful to vou Miudun for hovin.
given me sufficient  hime to cxpiess m,
sulf Madam 1t s time for the whole coun
iy and as the 1epresentatn~s  of  the
people for us to feel ~xeirused over the
future of owr democracy, over the futuic
of our «conomy over the futie of ow
voung genetations and alvo about the pol
tical uncertainty  That s why to tackle
the situation that lhies ahead of all of us
accordine to the verdict of the people—we
should go into the verdict of the piople 1n
right perspective withuut nuihng  abuses
against each other—we should build up a
national consensus we should sce that this
Government runs with  than cooperation
from the opposition and thiy Government
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gets adequate opportunity tno implement s
manifesto

[T1anslation]

SHRI DATTATRAYA BANDARU
(Secundrabad) I nise to oppose the mo-
tion of Thanks on Piesident’s Address be-
cause the Address has failed to iefiect at
length the various problems confronted by
thu country at present, whather they are
political or economic This Address has
fultd 10 make a detailed mention of the
problems of unemplovment price nise and
the problems ficed by the industries It has
ilso fuled to mention the steps proposed
to bc tiken to overcome these problems
Wh n Shin Ripv Gandhi was assassinated
dunng electioneenng 11l the pohtical pu
tiws in the clection  friy suspended th b
cichion cxmpugns as all of us were grncf
stricken 1 represent the Secundiabad cons
titueney of Andhra  Priudish Riots tooh
plice 1in Andhri Pridesh after the assas
sminon of Shn Rayv Gardhi and people
wore mstizated to andulie in violenee
Sumc thing happened in Famil Nadu

I can give vou an imstiee You have
he nd bout the chirwter of Dusshashin
of Mihitbhuatr and we hive also heard
thont kinv o Shit Butt Smsh 18 not pre
sentan the House now  T1e svs that the
Cor sess culture as the  culture  of the
ntien I wint to tell hm s to whu hap
nuned on 22nd May in Wiymsut Mandal
M uhipadu villige of Khimmam district of
Andhit Pradesh to which foimer Unon
Mumstar Shiy 3 Vensal Rio bdonss A
mother ind her daughter were tumunt 2
hop there They were ishad to ddose down
thenr shop n the wake of assassinatior of
Shit Rinv Gindli Thit v oman closed
het shop at that moment but the Cor miess
wortkers tepeated thit  very wt with her
whith Dusshashin had done in Maha
Lhutr Fhey stupped the young lady and
made 1 scar mark on her foot

Simil uly, what was done vith the one
uwd v half year old dighter of Shri Ram
Mobin Rao who s a  worker of Telegu
Desim Party 7 How was she concerned
with the Rapv  Gandhis assissination ?
Those workers thiew the child ou the road
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What was her fault ? What had the child
done ? I would like to mention another in-
cident relating to the four year old child
of  Vijayawada. (Interruptions). Not
only this, the child died immediately.
Andhra Pradesh suffered a loss of pro-
perty to the tune of Rs. 70 crores. Shops
and factories belonging to B.J.P.,, T.D,,
CPM. and CPI people were looted in
the presence of police. I would ask the
Government as to how all this happened ?
I gave a memorandum to the Governor
and met the Director General of Police in
person but riots and looiing continued un-
abated on the 22nd.

1 would like to bring to vour  notice
another incident. A wine shop was looted
on 21Ist. Some goondas were involved in
the looting spree and it was done at the
instance of the Congress Party. I  would
like to ask whether this is the Congress
culture ? When the B. I. P. leader  Shii
Deen Dayal Upadhyay was assassinated,
we protested peacefully to express our
grief, but so far as burning of hotels in
Tamil Nadu and in my own constituency
is concerned, it was the handiwork of
Congress workers. Therefore, T would like
to point out that such incidents which took
place in the country, especially in Tamil
Nadu, Andhra Pradesh and elsewhere find
no mention in the  President’s Addiess
which is very distressing. Besides, the Gov-
ernment has neither appointed any Sup-
reme Court Judge to go into this matter
nor any report has so far been received
from any inquiry committee so as to en-
able the affected parties get justice.  Not
only that, even the Police office in whose
presence the dacoity was committed, has
rnt -~ far been suspended. No action has

caken against him. Thercfore, I ex-
press my resentment  over the failure to
mention this  thing in the  President’s
Address.

At the same time, there is no mention
about the unemployed people in the Presi-
dent’s Address. The number of unemrloy-
ed people registered with the employment
exchange in the country is 32.077 millions.
Previously when the Congress Party was
in power, Jawahar  Rozgar Yojana was
announced and it was said that an alloca-
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“tion of Rs. 2100 crore  would be made

under this scheme to provide employment
to educated unemployed. Another scheme
to provide jobs to the urban unemployed
people was announced with an outlay of
Rs. 467.14 crore. But no loan under this
scheme has so far been given to any Cor-
poration in Andhra Pradesh including the
Hyderabad Corporation.  Therefore, I
would like to say that this announcement
was made only to get publicity. I have got
the figures with me. An ullocation of
Rs. 2567 crore was made under the Self
Employment Scheme for the unemployed
youth, but this amount was grossly mis-
used. 1 demand that a committce should
be appointed to look into it. Coming to
sky-rocketting prices, I would say that the
Congress Party had promised in its elec-
tion manifesto to bring down the prices of
essential commodities to thz 1990 level.
The item that were included in their mani-
festo under the list of essential commodi-
ties were diesel, kerosene, salt, edible oils,
bicycles, scooters, dhotis, sarces, newsprint,
post card and inland letter. But I am dis-
tressed to point out that kerosene is not
available in villages and supply of electri-
city is very erratic. The price of kerosenz
has risen by 22.4 per cent. The wholesale
price index has registered an increase of
24.2 per cent  during the period April,
1990 to April 1991. Salt is an ordinary
commodity. It used to be distributed free,
but jts price also has risen by 12.7 per
cent. Similarly the prices of edible oils,
have  registered an increase of 16.7 per
cent and that of cotton sarces by 9 per
cent. The prices of post card and envelopes
which are used common man have gone
up by 33.3 per cent. No concrete sugges-

tion has been given in this regard in the
President’s Address.
Friends, some of my colleagues  have

referred to communalism., The issue  of
communalism and Ramianambhoomi-Babri
Masjid is being debated here. Yesterday,
Shri Ram Vilas Paswan was saying some-
thing. He said that minoritics are not
being given their due share. I want to ask
him as to who is the Election Commis-
sioner, Shri Seshan 2 Who is the Presi-
dent ? To what community the Captain of
the Indian Cricket Team, Ajharuddin
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belongs to ? Was not Shri Fakhruddin Al
Ahmed the President of the country 7 1
want to say that a race has begun  bet-
ween the national front and the Congress
Party to the voters belonging to the
minonities By doing so, thev want to
create a fear psychosis m the minds of ihe
minorities 1n the countries They had becn
domng so is the past also T am from
Hyderabad Riots took place recently in
old city of Hyderabad Atrocitie  were
committed there on Harnans

[English)

Thirty four persons were muideied 1
cold blood

[Translation)

Nobody talks of minoni.s theic ™o
political party 1s ready to tiln about 25
lakh refugees who have been forced 1o
leave Kashmir are now hving on the foot
paths of Delm What type of communil
sm ot §s ?

[Enghsh]

Minonties are mnontics whether they
are Hindus or Mushms (Interiuptions)

(Translation)

The Hon Prime Ministur spoke  about
the Industnal policy and 1 lct ba  been
said about industnalisation 1n the countiy
here n the House In my  constit icncy
Secunderabad there 1v an IDPI fuctory
which has been suffering a loss of Rs 50
crore every yeir There e about § 000
employees 1n that factorn  The position
today 1s that for last two months the
management does not even hive c¢noush
funds to pay saliry 10 its cmmployces  If
the Government 1  suffermg a loss of
Rs 50 crore from one ticlory alone it can
be well imagined the amount of loss 1t
must be suffenne m respect of the rest of
the Public Sector Undertaking, That must
be to the tune of thousands of ciores
Crores of jupees are being wasted on this
account and desired results are not  being
achieved  There 18 no accountabulity
Therefore there 1s a need to have a fresh
look at the Industrsal Policy in this con
text Even after spending ctore, of 1upoes
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dnnking water 15 not available in the vil-
lages of the country You can find many
such villages 1n Rayalseema and  Telun-
gana regions where drinking water {s not
available People are dving because ehlo-
rine treated water 15 not avalable I am
distressed to say that about 480 people
have died 1n Andhra Pradesh because of
dnnking polluted water and most of them
are women But nobody has bothered to
pay attention to it A vety untoward situ-
ation m the State has  been created be
cause of water and air pollution But there
1s no  mention of it 11 the  President’s
Addiess (Intcrruptions) The same 18 the
position 1n regard to clections The news
papers have discussed a lot about the way
clections were hddd in Phar You must
have also read about v 1 would not hke
to 1epcat here  av to what happened in
Bihir duning the elections Thers was large
seile neging and use of musle power n
the Stite Innocent people weie not allow
ed 10 cast their votes 1 hive read in the
newspipcis thit  this was done 1in UP
dso particul itly in the Chief Minsiers
constituency where hc cntere 1 the polling
booths with a revolver He had sud thit
he would not allow holding of elcchons
for the next six years Similurly every
body 1s awaie  of the way Shit Ishwar
Ch udhaiv wis assassin ted 1in Bihar He
was a candidite of the BJP A repoit
mahing starthng revelibons has been 18
cened but 1 do not fedl st accessaty to
mike t spectal mention of it here There
has been more thin 90 per ert polime 1n
180 polline booths 1n H duiabil Consti

tuency 1n Andhri Pradesh In sone  of
them there has been even 106 to 107 per
cent polline A photoeriph published 1n
the local duly Lnadu’ sho fon
year old boy casting his tote } on 0.

vhotogiaph eight year old boys nave B‘&‘
shown standing 1n a X1~ ¢ (ast votcs
There has been large scile 1:ge ng and we
registered our complaint with 1the Rlection
Commussion in this regard but in vamn
Election has not been countetmindcl amy

where Even though more than 90 per cent
votes had been cast «n more than 180
polling booths a certain peison was dec
fared clected  without  looking into the
complaints What type of justice 1 thg ?

It 1s a matter of great 1e;.ct that the
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Election Commission did not take any
action. I demand that thase  incidents
shonld be investigated. lirtesrupiions)

Yes, a certain person was  declared
elected as M. P. That is what I said.
Thercfore, keeping these things in view..
(Interruptions) What can I (o if you did
not hear mc intently ? A four year old
boy cast a vote in my Staic. By and large,
I want to point out that no proper atten-
tion has been paid to pueuple’s problems
and the primary necessitics of people  in
the Presidents’ Address. That is why we
are finding it difficult 1o instill confidence

_in the people. I, therefore, cppuse  the
Motion of Thanks on the President's Add-
ress moved in the House.

(English)

SHRI P. C. CHACO (Trichur) : Hon.
Chair Person. 1 stand before this angoet
House to support the motion of thanks to
the Address of His Excellency the Presi-
dent, moved by Shri Buta  Sinch ane
seconded by my young friend, Shri Chen-
nithala. Madam, I do it with great pleasure
because the  citizens—the  electorate—of
this country ¢xpect that every member of
this House, whether he belongs to this
party or that party, should be grateful t.
the President of India for his Address te-
cause he has kept the demucrustic process
of the country vn the move.

Madam, in the last few days, w( have
seen in this Houase a Government  which
against all heavy odds is  trying to go
waead to fulfil the aspirations of the

* «nig country. Howcever, tough is
cweey difficult is the
-smically, the

At is well

e also

“Wpo-

ajit

at this juncture because ¢verybody agrecs
on one point that this country is facing &
crisis of unprecendented magnitude, On' this
aspect. there is no difference of opinion at
all. The economic aspscis have been
analysed in great detail on every count
and everybody agrees that onr economic
situation is very seriovs. The balance of
puyments situation i3 so prave that  our
foreign exchange reserves aie not adeyuate
to sustain us cven for a few months,
Madam, when tlic situation is so serious,
any responsible political party, irrespective
of its ideological moorinus, is bound to
support th: Government.

The very foundation o our democratic
system is being attacked. People, m their
wisdom, huve asked the Congress Party to
fead the country out of this crisis. That is
why the Congress Party is now in power.
The CPM leuder Shri Soinnath Chatterjee
was questioning the authouaty of the Prime
Minister and the ruling paity. H) ask~""
“What is your authority to bmn.'" ..
changes and to rule the country and to
1ake decisions 7

Madam, may I remind my senior friend
that after 50 yenrs of M:tvist-Leninist ex-
periments, the Murxist Farly has got a
strength of only 30 members in this
House and they have no authority what.
socver to point an accusine finger at the
Congress Party. I may tell him that

have eirht times more authority than the *

CPM. The Marxists should understand. §

is hightime that they scarch their heart ai
soul with all sincerity. As our hon. Pri
Minister has mentioned, we have 1euch:
a sitnation where it is time for all of
to sit together and dis;uss and find a way
out. Some people may be thinking in theii
hearts of hearts as to wha! exactly is the
discussion. Sir, we have nothing to hide.

19.00 hrs.

Wc have made, the Coagress Party has
made. an open offer to evervbody that this
ernment is for consoasus. We waat to

an the basis of consensus. Each and

Yae BJP  und other  Oppusition

v reminding us that we ars not
\‘,‘nuiority w0 we should take
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werle on ths basis.of consensus. Bach aud svery tinme BJP and
othar Opposisicn pariics are reninding ue that w. ~ve not &
perty with najority g0 we should tak%/éare and always rencater
this point. Madam, we are- aware of our difficulties and our
draw backs. Congress Party has offered tg digcuss,with every
perty in the Opposition, the natter not for any political gain’
and not for any support. On each and every issue they ask

us as to why we want'their supports. If nobody is interested
ﬁo'éupport this Goveroment, we are not askin: fer sﬁgyurb.

But people 6f this country want this Government 1o goﬁgn;

they want this systen to go one I would 1like to request everybody
to once agein think zbout their decision and to Shed their
inhibitions.

) I welcone the Statenent made by Shri Adveni that anti-

Congregsigr NUST EOesesnsw

Ekgg?irman(Shféaatiwmalini~ﬁﬁha$%achﬁryaﬂ:'You nay plesse continue

om0 TTOWe

The Houge stands adjourned to neet tomorrow at 11.00 AWM,

19.00  The Lok Selha then adjourned #ill Eleven of the Clock
on_Thursday, July 18; 1991/4sadha 27, 1913 (Saka)
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cane and  always remember this pont I welcome the Sta’ement mad. San

Madpm, we are aware of our dufficuities
and out draw backs Conzress Party has
offered to discuss, with every party in the
Opjosition, the matte; not for any puliti-
cal gain and not for any support. On each
and evety msue they ask us as to wn, we
want thewr support. If nobody is interested
to support tms Goveinment, we are not
asking for suppert. But  people of this
country want this Goternment to go on
they want this systert to go on I viould
like 10 request evcrybaly to once agawn
think about therr  f:ciyon and to shed
their inhibiions

MGIPRRND-<2602 L&/

Advant that anti-Congreswsm 1. .t gC.

MR CHAIRMAN You mav Slease
coptinue tOMOTrrow.
The House stands adjuuined to  meet

tomorrow 4t 1100 AM

1902 his

The Tok Sabha  then  adjourned ull
Lieven of the Clock «n Thursday, Julv 18,
1991 Asadha 27, 1913 (Saka)
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